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LEGISLATIVE ASSEMBLY. 

Tuesday, 25th August, 1!!25. 

The Assembly met in the Assembly Chamber at Eleven of tbe Clock, 
Mr. President in the Chair. 

MEMBER SWORN: 

Mr. Calidas Venkatanarasyya Krishnaswami Ayyar, M.L.A. 
(JJcgislative Department: Nominated Official). 

QUESTIONS AND ANSWERS. 

FREE LUGGAGE ALLOWANCE OF INTERMEDIATE AND THIRD CLA8B PASSENGERS. 

1. *Mr. 8. 8adiq HIL8&n: (a) Is it a fact that Government .have 
increased the railway fares of the intermediate and third class passengers 
d r ~ the last few years Y ~ ' 

(b) If RO, are the Government prepared to allow an increase in the 
weight of luggage carried free of charge by the passengers of the inter-
mediate and the third class T  • 

Mr. G.  G. 8im : Fares of all classes were increased in 1922. .As 
regards the free luggage allowance ·the Honourable Member's attention'" 
is drawn to the discussion of the subject in this House on 28th Feb-
ruary last. 

I 

LAOK OF MUHAMMADAN WATER CARRIERS ON THE NORTH WESTERN RAlLWAY. 

2. *Mr. 8. 8adiq HlL8an: (a) Are Government aware that t.he 
MWllim public are put to great discomfort on account of the lack of 
Muslim water carriers on a large number of railway· statio.Qs of North 
e tt~r  Railway? 

(b) Will the Government please state the number of ra ~ stations 
where there are no Mllillim water carriers and will the Goverml-lem also 
please state the reasons for this? 

(c) Are the Government aware of the fnct that on a large number 
of station", these water carrierR are required by t.he station masters to do 
their private work and thus neglect to serve the l\1ussalman a er~ , 

(d) If so, will the Government please takE' some strong action to 
root out this evil custom' 

Mr. G.  G. 8im: (11) and (b). If thp. Honourable Member will give 
instances of particular railway stjitions where the lack of water carriers 
is fclt, the attention of the Ag(mt will be drawn to t.he matter. 

(c) and (d). 'fhe Government are not aware. that the practice referred 
to exists. 

( 39 ) 
L78LA. 
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SUPPLY OF BRASS OR COPPER TUMBLERS TO MUHAMMADAN WATER' CARRIERS 

AT RAILWAY STATIONS. 

3. "'Mr. S. Sadiq Hasa.n: (a) Are the Government aware of the 
fact that Mussalman water carriers are generally supplied with till cans 
whieh soon become dirty and insanitary Y 

(b) If so, will the Government pleatle issue orders to supply brass 
or copper tumblers , 

DIRTY CoNDITION OF EARTHEN POTS FOR DRINKING WATER AT RAILWAY 

STATIONS. 

4. "'Mr. S. Sadiq Hasan: (a) Are the Government aware that on 
a large number of railway stations earthen pots for drinking watcr are kept 
in n very dirty condition' 

(b) Will the Government please issue orders to the station masters 
conccrned to take proper care in this matter , 

Mr. G.  G. Sim :  I propose to reply to questions Nos. ::J and 4 
together. It is presumed that they refer to the North Western Railway. 

Government are not aware that the facts are 81'1 stated. This i:1 
R matter which receives careful attention from the railway authorities 
but the Honourable  Member's suggestion will be communicated to the 
Agent. 

~t r  OF HINDU AND MUHAMMADAN WATER INSPECTORS ON THE NORTH 
WESTERN RAILWAY. 

O. .11&. S. Sadiq HII&1l : Will the Government be .pleased to state 
,.t,&e relative number of Hindu and MussRlman Water Inspectors on 
til. North Western Railway T 

Mr. G. G. Sim : Seven Hindufl and seven Muhammadans. 

Lata Dun! Chand : Is this question worth heing asked, and if it 
were worth being asked, CRn I know the number of Hindu and Moslem 
porters on the North Western Railway T 

1Ir. G. ,0. Sim : The question, Sir, does not arise. 

SUPPLY OF BADAMI PAPER FROM ENGLAND. 

6 .• Sir Hari Singh Gour: (B) Will the Government be pleased 
to state whether it is a fact that the Government. have recently placed an 
order in England for 670 tons of Badami paper T 

(b) If so, did the Government call for tenders and is it a fact that 
tht' Indian mills had quoted for this paper only 8i per cent. above foreign, 
quotations T 

(c) If the answer be in the affirmativo, will the Government be pleased 
to state why the Indian tender was not accepted ,  . 

The Honourable Sir Bhupendra Hath Mitra: (a) Yes. 

(b) TenderR were oalll'o for. After ma1dng full allowance for the 
cost of iDlmrance, freight, et.c., on the imported -paper and for the pre-
ference involved in the tariff cluty of 15 per cent. aml also for the cost 
of baling the Indian paper the lowest price quoted by an Indian mill 
was 18 per cent. above the cost of imported paper. The imported paper 
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W88 also of superior quality to the Indian paper, the imported paper 
was baled whereas the Indian paper was nnbaled. 

(c) The Indian tender walil not accepted, because it meant extra 
expenditure of Rs. 4;\,600. 

Sir Ba.ri Singh Gour : Is the Honourable Member aware that in 
consequence of the supply of paper from OVeTseas two of the pal)(W 
mills have been silenced, and that not less than about 1,000 operatives 
have been put out of work' 

The Honoura.ble Sir Bhupendra Hath Mi'ra: Sir, that question ~a'  
been asked later on and, with your permission, I will reply to it at that 
stage. 

PROTECTION OF THE PAPER INDUSTRY. 

7. "'Sir Harl Singh Gour: (a) Are the Government aware that tlte 
Indian paper mill industry is heavily suffering on account of unfair COIn-
petition from abroad T 

(b) Are they aware that paper is imported into this country and sold 
below cost to keep the foreign mills going and that the a~r indugtry in 
Indin is threatened with extinction by this unfair competition , 

(c) What means, if any, do the Government propose to t",kt' to 
protect the paper industry in India' 

The Honourable Sir Oharles Innes: (a) and (b). The Honourable 
Member will find the question he has raised fully discussed in paragraph 
33 of the Tariff Board's Report. 

(e) The matter is under the consideration of Govemme ... t &Dd it if> 
hoped to make an announcement shortly. 

Sir Barl Singh Gour : May I beg to inquire how soon the Honont'-
able Member is prepared to take action on the Rep01't of the Tariff 
Board t 
The Honourable Sir Oharles Inuea : I cannot add anything to the 

reply I have just given. 
Sir Harl Singh Gour : May I know whether .he j" likely to tab 

action during the current Session of the Legislative Assembly T 
The Honourable Sir Oharles Innes :  I cannot add anything to the 

answer I lmve given. 
Bir Barl Singh Gour : Has he considered the effect of any delay 

on the part of. Government on the paper min industry of J1'tnia t 
The Honourable Sir Oharles Innes: We have taken every mattur 

into consideration. 
Mr. A. Ra.nganrami Iyengar: May I take it that the GOVCmIDl'llt. 

do not propose to come to any early ileeision in tft'is matter' 
The Honourable Sir Charles Innes: The Honourable Member is 

not to take a t ~ of the kind. 

AMALGAMATION OF THE ORIYA-BPEAKING TRACTS. 

8. *Mr. B. D&I : Will Government be pleased to state: 
(a) If they have come to any decision on the Philip-Duff Report 

on the Oriya amalgamation' 
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(b) Did they invite the opinions of the Local Governmente of Bihar 
and Orissa and Madras on this report t 

(e) Will Goyernment be pleased to lay the opinions received 80, 
far on the table of the House 7 

(d) If no action has been taken on the Philip-Duff Commission 
Report, are Government prepared to take early action on it , 

The Honourable Sir Alexander Muddiman: The Government cf 
India have recently received thc reply of the Madras Government and 
this is under active consideration. They are a~ e to make any further 
announcement at present. 

Mr. A. Rangaswami Iyengar: May I ask how long it will be 
before action is taken on the Report 1 

, The Honourable Sir Alexander Muddiman :  I cannot say at present ; 
the Government of India are considering the matter. 

Mr. A. Rangaswami Iyengar: Will there be an opportunity of dis·· 
cussing thiR matter during the current Session T 

The Honourable Sir Alexander Muddiman :  I think not. 

Mr. A. Rangaswami Iyengar: Have there been any unforeseen cir-
cumstances that have arisen? 

The Honoura.ble Sir Alexander Muddiman : The Madras letter. 

REORUITMENT OF BIHARIS AND ORIYAB IN THE GoVEBNKBNT OF INDIA BEOU-

TARIAT. 

9. ·Mr. B. Das: (a) Are Government aware that the present 
method of recruitment of Secretariat staff by the Std Selection Board 
gives no chance to mcn of different provinces T 

(b) Will Government be pleased to statc the number of (i) Biharil:! 
and (ii) Oriyas in the service of Government of India in the Secretariat f 

(e) Will Government be pleased to state whether they intend to 
modify their system of recruitment so that men of Bihar and Ori8ll8 enjoy 
their own proportionate share of posts : 

(1) in the Secretariat of the Government of India' 

(2) in the departments under the eontrol of the G<Lvernment of 
India throughout the country Y 

The Honourable Sir Alexander Muddiman: (a) The reply is in the 
negative. But I would refer the Honourable Member  to the reply which 
I gave to Mr. Jeelani's question No. 1221 on the 23rd March 1925. 

(b) Information laid on the table in this House .on 1st February 
1924 ~ ed that no Oriyas were employed in the Government of India 
SecretarIat. I ha,ve no information in regard to Biharis. 

, (c) I am afraid that I cannot give any undertaking in this direc-
tIon. 

INADEQUATE REPRESENTATION OF BIHARIS IN OERTAIN CENTRAL DEPART-

MENTS OF THE GOVERNMENT OF INDIA. 

10. *1Ir. B. Das: (a) Are Government aware that Central Govern-
ment Departments, such WI :Posts and Telegraphe,Income-tax, Customs, 
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Salt, Audit, Accountancy, Forest, etc., have no men of Bihar and Orissa 
in the officers' grade and that such men are very inadequately repl'caented 
cven in the subordinate posts , 

(b) Are Government prepared to direct their heads of depnrbnents 
to give a proper chance to men of Bihar and Orissa in their future recruit-
ultmts , 

The Honourable Sir Alexander Muddiman: (a) Information laid 
on the table on 1st February 1924 showed that 1,419 Oriyas were employed 
in the Posts and Telegraphs Department and 7 in the Income-tax Depart-
ment. I have no information about the other Departments. 

(b) I am afraid I cannot give any undertaking in this direetion. 

PBEVBNTION OF FLOODS. 

11. *Mr. B. Daa : With reference to the Resolution on the causes of 
floods moved in this Houlle in the September Session (1924), will Gov-
ernment be pleased to state what IItepli they have taken so far to inquire 
iDto the causes of floods : 

(a) m the Provinces , 
(b) in their railway system' 

(c) in provinces under the direct administration of the Govern-
ment of India , 

The Honourable Sir Bhupendra Bath Mitra: (a) A copy of the 
debate which took place in the Legislative Assembly on the subject has 
been forwarded to all major Local Governments with the remark that, 
while flood protection and prevention are primarily provincial matters, 
the Government of India are prepared, in view of the importa.nce of the 
subject, to assist the Local Governments to the utmollt extent of their 
powers : 

(i) wherever there is reason to believe that excessive floods are 
due to central works, such as Railways ; 

(ii) where assistance is required to obtain co-ordination bet.ween 
a Railway and the local authorities or between two provinces; 
and 

(iii) in any case in which technical advice is required which is not 
available locally. 

(b) No requests for assistance in this mat.ter so far as Railway works 
are concerned have been received from ~ ea  Governments, since the action 
stated above was taken, but it may be mentioned that the Government of 
India in the Railway Department are associated in certain inquiries and 
surveys which are now in hand and which have for their object the pre\'cn-
tion of damage to Railways by floods both in the Sone area near KoiIwar 
and in that of the Ramganga near l\loradabad. 

(e) No special measures have been found to be required in the minor 
provinceR nnder-the direct administration of the Government of India. 

Mr. B. Daa : Am I to understand that the Government of India have 
the necessary technical organisation to advise themselves and also the 
Provincial Governments in matters of floods 1  I know they have no water-
way engineers. 
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'!'he Honourable Sir B1mpendra Nath lWitra : Well, Sir, if the 
Honourable Member has already got the information I do not see his 
object in asking me about it. All I can say is that the Government of 
India have got their technical experts of various claS8eB, and if the matter 
is referred to the Government of India by any of the Provincial Govern-
ments the Government of India will give it due consideration. If t.hey 
then find they have not got the technical experts here in India they will 
110 doubt consider the question whether they should obtain them from 
outside the country. 

Mr. B. Daa : Are not the Government of India NlsponRible for thp. 
effects of floods that are doing such ravages all over India Y If the Pro-
vincial Governments do not take any steps will not the Governmen t of 
India take steps to remove the CllURes of ftoods in India Y 

!'he Bou01U'able Sir Bhupendra Nath Mitra : Sir, the Government 
of India are certainly in no way responsible for the floods nor the primary 
causes of these floods. That is a matter which rests entirely in the hands 
of Providence. I have already said that the question of preventive action 
against floods, of protection against floods, is a matter primarily for the 
Provincial Governments. If they will come up to the Government of 
India for any assistance in the matter the question will receive due con-
sideration. 

,ApPOINTMENT OF THE PUBLIC SERVIOE COMMIBBION. 

12. *Ilr." Daa: (a) Will Governmeni be pleased to Iilta/(' whether 
they intend to give effect to the recommendations of the Lee Conunission 
as regards the appointment of a Public Service Commission for India f 

(b) If the answer be in the affirmative, will Government be pleased 
to nlention the personnel of this commission and qualification of cach to 
hold the appointment , 

(c) Will Government be pleased to state if the Staff Selection Board 
of the Secretariat of the Government of India will be controlled by this 
Public Se~ e Commission , 

(d) Are Government prepared to lay down the policy th'at in recruit. 
ment of officers and staff due consideration shall be given to the propor-
tiollate recruitment from the people of Bihar and Orissa Y 

The BOllOurable Sir .AleJl:&nder Muddtman :. (a) It has been decided 
that effect should be given to the Commission's recommendation for the 
app0intment of a Public Service Commission. 

(b) The personnel has not yet been selectlld. 

(c) The intention is that the functions at present performed by the 
Staff Selection Board shall be taken ovcr by the Commission. 

(d) I can give no assurance that persons from Bihar and Orissa will 
be appointed either as Members of the Commission or on the office staff of 
the Commission . 

•. R. E. Bh&nmukham Chatty: Are Government prepared to con-
,ult this House before they come to any final eonclusion about the functions 
and powers of this Public ~er e Commission Y 
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The 'Honourable Sir Alexander Muddiman : This HOMe has already 
been consulted on one occasion. If the Honourable Member wishes infor-
mation on this point he must put another question. 

PROVISION OF A BOARDING HOUSE FOR INDIAN STUDENTS AT LA MARTINI ERE 

OOLLEGE, LuoKNow. , 

13. II<Mr. B. Das: (a) Is it not a fact that La Martiniere Oollegto, 
IJ11cknow, receives a grant of Rs. 40,000 from railway funds for educa-
tion ~ 

(b) Will Government be pleased to state what portion of tbis gtaDt 
is ayuiled of by the sons of Indian railway employees' 

(c) Are Government aware that there are no facilities for bOllrding 
accommodation for Indian students at this institution and that 1D.dian 
studp.nts have to make long journeys to study at the institution' 

(d) Do Government propose to re(''Ommend the institution to provjde 
a boarding house for Indian students T 

Mr. G.  G. Sim : No lump sum grant is made to the Oollege and the 
Government cunnot take the action suggested in part (d) of the question. 
If assistance is given at all, it probably takes the form of grants ola part 
of the fees to the parents of children who are educated at the College. 
These parents mUfit of course be railway employees. The Government 
have no information as to part (b). • 

GRANTS FROM RAILWAY FUNDS TO THE ALIGARH UNIVERSITY AND THE HINDU 

UNIVERSITY • 

14. *Mr. B. Das: (a) Will Government be pleased to state if schools 
rc(>eiving grants from railway funds provide facilities for the training of 
Inrliun students Y . 

(b) If no such provision exists, are Government prepared to make 
'e ~  grants from railway funds to the Aligarh University and the 
IIindu University for special facilities for the sons of Indian railway 
employees T 

Mr. G.  G. Sim : Thc Honourable Member is referred to the answer 
just given. The Government cannot undertake to subsidise Universities 
from railway funds. 

GOLD STANDARD FOR INDIA. 

115. *Mr. B. Da.s: (a) Is it not a fact that England has reverted to 
the gold standard from the current year t 

(1) Do the Govcl'l1ment of India propose to adopt the gold standard 
fol' India in line with the British Government T 

(c) Is it a fact that the policy of currency and exchange is regulnted 
from Whitehall and that the Government of India have no independent 
~~  . 

The Honourable Sir Ba.sil Bla.ckett : Th.e answer to part '(4) is ill 
the aftinnative and t(J pflrt (c) in the negative. 

AB regards (b) I ('annot anticipate the recommendations of the Royal 
Oommission whose appointment was recently announced. 

With reference to part (c) I may add that the Honourable Member is, 
I am sure, well aware of the constitutional position. 
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APPoINTMENT OF THE CURRENOY COMMISSION. 

16. *Mr. B. Das: (a) Have Government appointed the Currcnl!Y 
Commission as was promiJolcd in the last Assembly 1 .  . 

(b) Will Government give the names of members of thls CommIs-
sion and the special  qualifications of ench person to sit on it , 

(c) Will (}overnment be pleatlcd t.o inform the IloUfle of the terms of 
refet-ence of this Commis..<;ion Y 

122 *Mr. B. Venka.ta.pa.tira.ju: Will the Government be pleased 
to state when they propose to appoint a Currency Committee for sug· 
gesting steps to be taken for the establishment of the gold standard? 

RESOLUTION re INQUIRY INTO THE QUESTION OF CURRENOY AND EXQHANGE. 
238. *Khan Baha.dur Sarfa.raz Hussain Khan: (a) Will the Govern-

ment be pleased to state whether the Resolution adopted at the meeting 
of the Assembly held on 27th January 1925, regarding an inquiry iuto the 
question of Currency and Exchange, has been accepted 1 

(b) If not, will Government please state the reasons T 

,ApPOINTMENT OF THE CuRRENCY COMMISSION. 

4615. *Sardar V. N. Mutalik: Will Government be pleased to 
state if they are now in a position to state when the promised inquiry into 
the currency problems and reforms will be made, and whether the inquiry 
will be made by a committee, .pointed by this Government or by a Royal 
CGmmiuion , 

The Honourable Sir Basil Blackett: I propose to reply to quostionil 
Nos. 16, 122, 238 and 465 together. 

I would refer the Honourable l\Iembers who have asked this question 
to His Excellency's announcement in his opening speech at the current 
session of the Legislature. 
Mr. B. Das : Supplementary question, Sir. In reply to part (b) 

of the question, Government have no doubt given the names of the members 
of this Commission; but I wiHh to know the special qualifications of these 
persons to sit on it. 

The Honourable Sir Basil Blaokett : Their qualifications are well 
known as every member is Ii well known perf-lon. 
Mr. B. Das : Is it not a filet that lIif-l Excellency speaking at Delhi 

assured the House that the Indian Legislature will be well represented 
on this Royal Commisl>ion Y Save Sir Purshotamdas Thakurdas we do 
not find any other Member of this Assembly on the Committee. 

The Honourable Sir Basil Blackett :  I do not remember the promise, 
but I .am quite sure the Indian Legislature is extremely well represented 
by SIr Purshotamdas Thakul'das and the Honourable Sir Maneckji 
Dadabhoy. 

1Ir. B. Das : One swallow docs not make a summer. 

DISCUSSION OF THE REPORTS OF THE REFORMS INQUIRY COMMrrrEE, THE 

INDIAN MERCANTILE MARINE CoMMITTEE AND THE EOONOMIC INQUIRY 
CO)()(ITTEE. 

17. "'1Ir. B. Das : Will Government be pleased to state when the 
reports of the following tte~  wiU be brought up for discussion 
before the House , 

(a) Report of the Reforms Inquiry Committee, 
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(b') Report of the Indian Mercantile Marine Committee, 
(c) Report of the Economic Inquiry Committee. 

The Honourable Sir AleDnder Muddiman : As stated by His ~ e
lency the Viceroy an opportunity will be given to this House !o dlscul!IS 
the report of the Reforms Inquiry Committee. 'I'he !ecommendatl?ns ~de 
by the Indian Mercantile Marine Committee are still under consideratIOn 
but the services of an expert are being obtained from England to draw up 
a detailed scheme for the establishment of a training ship in Indian waters. 
The report of the Economic Inquiry Committee is all10 under considera-
tion. 

FRANOHISE FOR WOMEN. 

18. *Mr. B. Du: (a.) Do Government propose to introduce neces-
sary legislation as mentioned in paragraph 67 of the Reforms Inquiry 
Commi.ttee's Report to remove the sex disqualification for the dection 
of women as Members of the Central Legislature Y 

(0) Do Government propose to remove the sex disqualification of 
the women of Ajmer-Merwara by introducing necessary  legislation T 

(c) Do Government propose to amend the electoral rules of the 
other Houae to allow women to stand for election in the coming 
election' 

The Honourable Sir Alexander Muddiman : Government propose to 
move a Resolution in the Assembly and in the Council of State recommend-
ing that the amendments of the Electoral Rules proposed by the Committee 
in paragraphs 66 and 67 of their report be made. 

GRANT OF A LIOENOE TO L. UDi: BRAN, PLEADER, BHAKKAR, TO PRACTISE 
IN THE NORTH-WEST FRONTIER PROVINOE. 

19. *Lala Dum Ohand : With reference to the statement made by 
the Honourable Mr. Bray, Foreign Secretary, in the Council of Stnte 
on 10th March, 1925, to the effect that all restrictions on the enrolment 
of pleaders in the North West Frontier Province have been removed, will 
the Government be pleased to state: 

(a) Whether after the said statement L. Ude Bhan, Pleader, 
Bhakkar, has applied for the grant of a licence to practipe in 
the North West Frontier Province f 

(b) If so, why is it that his application has not so far. been 
granted f 

Sir Denys Bray: (a) Yes. 

(b) The Honourable Member has slightly misquoted the statement I 
made in the Council of State. I did not say that all restrictions  on the 
enrolment of pleaders in the Frontier Province had been removed. I was 
referring to those restrictions only that are mentioned in paragraph 48 
of the Report of the Frontier Committee. In the North West Frontier 
Province, as elsewhere in India, applicants for admission as pleaders must 
be expected to possess certain, what I may call local qualifications. 
L. Ude Bhan, PleadlCr of Bhakkar, is not a resident of the North West 
Frontier Province, and the Government of India cQnsider that domicile 
in the North West Frontier Province is a rea~ a e qualification to require 
of persons who desire to be admitted lUI pleaders in that Province. 
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EXEMPTION FROM HOUSE TAX OJ' V A.OANT HouSEs IN THE KAsA.'tTLI CANTON-
MENT. 

20. "'Lala Duni Ohand: (a.) Are Government aware that the 
Cantonment Committee, KasauIi, Ambala District, has propoeed to 
a880SS house tax even on those houses which might remain unoccupied 
for the whole year, on the ground that Kasauli has been declared to 
be a hill cantonment for the purposes of the Cantonment Act of 1924 
and therefore vacant houses are not exempt from house tax Y 

(b) Under what law or rule is the Cantonment Committee legally jus-
tified or competent to assess house tax on vacant houses , 

(c) If the Government think the said Cantonment Committee is 
really competent to do so, are the Government prepared to take immediate 
steps to exempt the vacant houses from the assessment and payment of 
house tax Y 

Mr. E. Burdon: (a) The facts are as stated by the Honourable 
Member. 

(b) Section 76 of the Cantonment Act, which provides for exemption 
from house tax when houses are unoccupied for ninety days or more, does 
not apply to hill cantonments, for ,'Vhich there is accordingly no such pro-
vision, as the Act stands. 

(c) The question whether the Act requires amendment is being 
examined separately and I will inform the Honourable Member of the 
result in due course. Meanwhile instructions will be issued to refund 
such taxes as have been paid in hill Gantonments on houses that have 
remained vacant and unproductive of rent throughout the year. 

GRANT OF INCREASED PAY TO THE SuBORDINATE JUDGE, MMER. 

21. "'Rat Sahib M. Harbilaa Bards,: (a) Will Government state if 
the Sub-Judge, Ajmer, is a Subordinate Judge of the first cl8&'t and 
hears all civil suits arising in the city of Ajmer of the value of Ita. 10,000 
and under' 

(b) Is the salary of this officer only Rs. 200-20-300 pe'r mensem , 

(c) Will Government state if there are stipendiary Civil .Tudges 
in tlle Bombay Presidency or the United Provinces or the Punjab who 
e e '~ e the same civil powers and whose monthly salary it &II low as 
Us. 200-20-300 per mensem , 

(d) Are Government prepared in the interests of jU8Wle and in 
fairness to the people of Ajmer to consider the question of raising the 
salary of the Sub.Judge, Ajmer, to an amount conunensurate witll the 
responsible nature of the work he is appointed to do ,  "  , 

Sir Denys Bray: (a) There are in Ajmer two Subordinate Judges 
of the 1st class, 1st grade, and one of the' 1st class, second· grade. All 
t.hree have powers to try cases valued up to RH. 10,000. 

(b) The salary of the most junior is Hs. 200-300 per mensem. 

(c) So fur as the Government of Iudia are aware the p:radfl pay of 
Subordinate Judges'in Bombay, the United Provinces and the Punjab .i$ 
higher than that of the most junior S - d ~  Ajmer. 
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(d) The remedy is not necessarily to raise the pay of the most junior 
Sub-Judge, and the Government of India e ~ t shortly to consider a 
proposal by' the Chief Commissioner, Ajmer-Merwara, for the disposal 
of judicial work to be so re-arranged that the value of suits triable by 
the most junior Sub-Judge shall be substantially reduced. 

Ra.i Sahib M. Ba.rbUaa Barda: Are Government aware that the 
most junior Sub..Judge in Ajmer-Merwara disposes of civil litigation of 
th .. whole of the town of Ajmer, which is the chief town of the uistrillt 
and that his powers are in no way inferior to the powers of thc m06t 
senior Sub-Judge in civil matters' If the most senior Sub-.Judge gets 
a higher salary, 6ay Rs. 500 or Rs. 600, is the most junior man who 
has exactly the samo powers as the most Henior man ..... . 

Mr. President: The Honourable Member may put a queati{)Jl ; he 
must not make a speech. 

Ra.i Sahib M. Harbilas Sa.rda : My question is, Sir, whether the 
GO'/ernment are aware that the most junior Sub-Judge has exactly the 
same powers as the most senior Sub..J udge 7 

Sir Denys Bray : Government are so aware, and I gather from t.he 
long speech of the Honourable Member that he is thorQughly satisfied 
with the proposed remedy. 

REVISION OF TBE1AJ'llUIR-MERw ABA1REGULATIONS. 

22, *Ra.i Sahib M. Barbilaa Sarda: (a) Is it a fact that the Com-
mittee appointed by Government to report on the administrative and 
judicial arrangements in the Province of Ajmer-Merwara known as t.he 
Ashworth Committee, reported in 1922 that there was urgent need of the 
revision of the Ajmer-lVlerwara Regulations 1 

(b) If· 80, have Government taken any steps to have those Regula-
tions enacted 50 years ago revised Y 

(0) If not, when do Government propose to revise those RegulationsT 

Sir Denys Bray: (a) Yes. 
(b) and (c), The Regulations have been amended from time to time 

HS necessity has arisen, as will be evident from the Chronological Taules 
in the Ajmer Code. Individual Regulations are entirely revised when 
this is found to be necessary, as in the case of the Municipalitic!I Regu-
lation, a revised edition of which  will shortly be issued. The attention 
of the Chief Commissioner, Ajmer-Merwara has. been drawn to the 
recommendations of t.he Ashworth Committee and he has been asked to 
make recommendations from time to time for such further revisions 
of the Regulations as he may consider desirable. 

CHANGES 4DVOOATED BY SIR AlwINE DEW IN THE NORTH-WEST FRONTIER 

PROVINOE, 

23. *Diwan Bahadur M, Ramaohandra Rao: (a) Will the Govern-
ment be pleased to state whether they have perused the paper read 
before the East India Association by Sir Armine Dew, until recently 
Agent to the Governor General in, Baluchi,stan, a ~ the reasons for 
the unrest in the North West FrontIer Provmce of Indm , 

(b) Will the Government be pleased to state whether they have 
considered Sir Armine Dew's criticism of the North West }'rontier 
Province and the changes that he advocates in the North West F1"9ntier 7 
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(c) Will the Government be  pleased to state whether they propose 
taking action on the linei suggested by Sir Armine Dew , 

Sir Denys Bray: Yes. Government have t d~ ed the paper. If 
the Honourable Member refers to the six maxims with which Sir Armine 
Dew concludes his paper, I would say that they already form part of the 
policy of Government. On the main proposal, that the whole of the 
~ rt  West Frontier from the Rea to GUgit should be put undcr one 
administration, Government do not propose to take action. 

RUMOUR REGARDING EXPEOTED TROUBLE ON THE NORTHERN FRoNTIER 01' 

INDIA. 

24. *Mr. Gaya Prasad Singh: (a) Has the attention of the 
Government been drawn to the ji'orward, dated the 12th April 1925, 
(page 4-), in which it is stated that" if rumours are to be trusted, troublo 
iij expected on our northern frontier, and the Indian Army, led by Dl'itiBh 
officers may have to cross through Nepal to somewhere beyond" T 

(b) Is the above report correct; and will the Government be ple&tSed 
to make a statement on the subject, and also place on the table papers, 
if any, in this ~ e t  , 

Sir Denys Bray: (,a) Yes. 

(b) There is no truth in the report; a very mischievous one. 

RESUMPl'ION OF REORUITMENT OF LABOURERS FOR MAURITIDa. 

25. *Mr. Gaya Prasad Singh: (a) Has the attention of the 
Government been drawn to an article published in the Hindi news-
paper of Jacob, Natal, dated the 20th March 1925, over the signature 
of Mr. Chakradher Saran, in which it is stated that the Government 
of Inuia have again received a communication to resume enlistment of 
labourers for Mauritius, as the number of labourers there is not 
sufficient' 

(b) Has any such communication been received T If 110, will the 
Government be pleased to place a copy on the table , 

Mr. J. W. Bhore: (a) and (b). The attention of the Honourable 
Member is invited to my reply given to Mr. C. Duraiswami Aiyangar's 
question No. 304, dated the 27th January 1925. No further request 
has been received since. 

NAVAL BASE AT SINGAPORE. 

26. *Mr. Gaya Prasad Singh: (a) Will the Government be pleased 
to state if they were consulted with regard to the construction and 
maintenance of the Singapore Naval Base Y And if so, will they be 
pleased to lay on the table correspondence on the subject , 

(b) Is it a fact that the Government have given their approval to. 
the scheme ; and have they assured themselves that no part of the 
Mat will at any time be allowed  to fall on the Indian revenue , 

Mr. E. Burdon : The attention of the Honourable Member is invited 
to the replies given on the 28th ,January 1925, 9th February 1925 and 
20th February 1925, to litnrred questions NOB. 432, 807 and 952, 
respecti vely. 
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EXPENDiTURE INCURRED IN OONNECTION WITH THE VISIT OF LORD READING 

TO ENGLAND. 

27. *Mr. O&ya Pruad Singh: Will the Government be pleased 
io ~ e a statement of expenditure incurred in connecti.on with the visit 
of Lord Reading to England , 
The Honour&ble Sir Alemnder Muddim&n: Approximately 

Rs.64,000. 

RESOLUTION re SUPPLY OF GANGES WATER BELOW NABORA. 

28. *Mr. 0&1& Pruad Singh: (a) With reference to the Resolution 
regarding the appointment of a Committee to inquire into and report 
upon the supply of Ganges water below Narora, which was passed by 
the Council of State on the 16th February last, will the Government 
be pleased to state if the Committee in question has been appointed t 
And if so, who are the members , 

(b) With reference to my starred question No. 1690 of the 8th 
September 1924 with regard to the above, are Government aware that the 
Association of Bharat Dharma Mahamandal has, for several years past, 
been trying by means of representation and otherwise to secure an 
uninterrupted flow of the Ganges from Gangotri to Ganga Sagar' Is 
it a fact that the Government appointed a Committee, and invited a 
representati've of the Mahamandal to attend the same ; but the recom-
mendations of the Committee were not fully accepted' 

(c) Will the Government be pleased to lay a copy of the recom-
mendations on the table , 

(d) Are Government 8,ware that on account of the Ganges water 
being diverted elsewhere, the Hindu publie are put to great disadvantage, 
on occasions of important religious festivals, specially at Allahabad, 
Benares, Patna and Caleutta , 
The Honourable Sir Bhupendr& N&th Mitra: (a) The answer is in 

the negative. The Government of India d{) not propose to appoint a 
Committee for the purpose mentioned. 

(b) The only memorial received by the Government of India from the 
Sri Bharat Dharma Mahamandal iH one dated the 3rd December 1920 
The Governmfnt of the TTniterl Provincef; invited the non-official Members 
of the local Legislative C-ouncil to appoint a Committee to consider Imd 
advise Government. upon the Narol'a quef;tion. and the Vice-President of 
t.he Mahamandal attended certain of the meetings of the Committee. The 
recommendations of the Committee were not accepted in full, but the 
alternative proposals, pnt forward by the I.ocal Government, were sub-
seqtlently endorsed 8l'l a satisfaetory HOlntion by all the Hindu Membel'8 of 
the original Committee with n singlt"1 ~ ert  

(c) A copy of the report of fhf' Committee is placed on the table. 
(d) The answer is in the e~at e  

REPORT OF THE COMMITTEE. 

IN' (',onsequencc of two similar memorials from the Sri BhuTat Dhnrma '\fltba-
mand,,) and the All· India Hi.ndu Babha, uililresRea to His EXI1eIl!'lIry tho Viceroy in 
whi(',h theso nssoeiatiolll! praYl1d tho,t an opening bn made in thl1 headworb of the 
Lower Gnnges Cnnal at NnTorn. 8uffieient to pURS a. minimum of 600 e ~  of wlttllr 
at all timt'!R of tho year, tht'! Govllrnment of Indiu put itlu.,,}f in eonununi(',ation with 
the Govl1rnml1nt of the United ProvinMs of Agrn and Oudh. In eonsidering the 
matter the Local Government decided to obtain the ad viM of the non·offidal members 
of the'Legislative Counr.il, "nd in April 1921 & amall committee from among tho saii 
members was accordingly appointed to advise upon the matter. 
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The Committee visited tho Narora headworke and Ramghat first in 'April 1921 
and again in April 1922. On both occasions they were able to disllUl!Is all re e a ~ 
matterll with Canal Engineers and on the latter occasion it had the advantage (If 
the presence of the Hon 'We Lala Sukhbir Sinha, GeuerBl Secretary to the All·lnllia 
Hindu Babha, and the Vice·President, Bharat Dharma. a a a~da  The rlll!lllit 
of the discussions held at Narara among the members of the eomlblttee, who vLsited 
the Sptt in April 1922, was embodied in two separate note. which were recorded there 
and which are attached to thiBreport. •  , 

The Ganges feeds two l'.nnalB, the Upper and the Lower Ganges Canal.. The 
first starts near Hardwar and the second at a place called Narora lituate in the 
dilltrict. of BWandBhahr and a little belDw the Oudh and Rohilktaand Bailway bridge 
at Raj ghat. 

Weare concerned with the Lower Ganges Canal which wall opened in the year 
1878. 

The whole width of the river Ganges consisting of 4,220 feet at Narora Is con· 
trolled by the headworlu of the c&na!. Undenluiees with 42 vent. cover fOS teet. 
the fish ladder 10 feet, the noteb 2 feet, and the weir  wall 8,800 feet. Tile head 
regulator of the canal stands on the right side of the river at an alJle of 120 degree! 
to 'the weir. The accompanying plan· clearly portruys the exact pOSItion. ' 

The main prayer of the memorialists i8 that a free and unobBtl'1lded :flow of the 
stream through an opening discharging a minimum of 600 cUliecs of water at all t e~ 

or the year be permanently secured at NaTora. 

A reference to antecedent factll will ahow what the prelent claim iB based. 
upon. 

When, now aevernl yeara ago, it wall propolled to put up certain new construe-
t ~ above the Har·ld-plli'" at Hardwar, a IItrong repreeentation WII.II made on behal'f 
of the entire Hindu community of Britislt. India and wu aupported by sCftml ~e er 
Hindu Chiefs of In<lla.n States. The reprelJentation led to a conferenco which waa 
held at Hardwar. It was attended by a large number of inlluential HinduB of ull 
.bades of opinion includiug lIome of the prominent Indian Chief.. The then Lieutenallt· 
Governor Sir Jamee (now Lord) Melton convened the eonferenee and wal himeell 
pruent at its deliberationa. 

The eonclulioI18 arrive4 at the confereoee brought to II. satiBfactory terminG' 
ti(ln questions relating to affairs at Hardwar. The Narora weir 11'88 on that occasion 
IIICfltloned but no decision with reaazd thereto, 11''' arrived at. The Lie1!tenant-
Governor pointed out that the matter Dad p8l8ed out of his hands and was in thOle of 
tilE' Government of India. 

After the arrangements at Hardwnr had been concluded HiB Excellency Lord 
Hardinge informed HiB Honour BiT .'TameB Melltou that Hill Excellency's attention 
Lad been invited to the fact that the Narora weir aleo conatituted a defect from the 
nindu point of view similar to that which had existed at Ha.rdwar and deBired that 8,JI. 
opt'ning should be made in the NaroTa weir. Consequently the 2·feet notch referrell to 
above was made at Narora. 

In closing the Budget dillcullion in lhe Legislative Councll on the 8th April, 
11115, Bir James Meston, referring to the !I-feet notch, Ita.ted that a further cone_oD 
to piety had been arranged at the luggestion of HiB Excellency Lord Ha.rd:blp and 
that as far as thiB Province was concerned, Ganges water would fio.w unchecked. by 
the work of man'lI hand from Himanehal to Baugor bL'tnd. 

Tho acccptance by the Government of the religious sentiment that Qe BUrad 
atream Ilf the Ganges should :flow in its natural course from the 8Qurce to its mouth 
i. the basis of tile preBont claim of the memorialists Ilnel the compla.int is that the 
2·foot notch iB not sufficient to meet the requirements from the Hindu point of 
ViCII. 

The I',ommittee hll3 to pronounce its opinion lll'Rt upon the question whether the 
2:foot notch effectually servea the purpose for whieh it was eonatrueted and in the 
eV('nt of the answer to the above questiop. being in the negative, it has to make reeom· 
mendationa for the consideration of and accept&nce by the Government. 

The committee basaarefully and minutely eI.mined the weir ud aleo uamin"d 
the COJlditiea. of the etream at Ramghat, a place below Narola. The ~t  

*Not r t~  



at till Weir WAI obVioU8ly neeeaary and the examination of the .trea.m at Ramghut 
wu alao neoea.ry and that for two main roosOll8 : 

(1) Bamghat is itaetf a reeognised place of sanctity where 'pilgrims still gathor 
in large numbers to bathe In and perform other rehgious eere t~  at 
the sacred stream. 

eU) If a running .tream of BUfficient depth and volume could be maintalM.l 
permanently betweell Narol'a and Ramghat and also at Ramghat, tJ1U! 
condition would ensum that the' stream further down would, beell.u!o 
of hlcreasing percolation and tributaries, get bettor and better still. 

One of the memoriala refers to the visit of the Hon 'ble LaIa Sukhbir Sinha to 
Narora in March 1918, when Rai Bahadur Lala KlI.nhaiya Lal, retired Exelmtive 
~ eer  later on joined the LaIn. Sahib. The Hon 'ble Lala Sukhbir Sinha's de~ r  

tion of the strenUl at RaUl ghat may, the committee feels, be accepted as accurate. 
At the time of the viait there WAIl, it is said, not more than two feet deep water 
anywhefe in the stream and Ilccording to the information conveyod at the spot, tho 
water had risen only since the night previous. In the opinion of Mr. Perrin, Assistant 
Engineer, the fiow of water as found by the Hon 'ble Lala Sukhbir Sinha was about 
1100 cnsees, a condition which the discharge through the 2·feot notch alone could not 
hllve produced. 

The committee first visited Ramghat in April 1921 and found the depth of stream 
.t Ramghat not more than ankle·deep. It paid the second visit to Rnmghat on 8th 
April, 1922. The time selected wus most Ilppropritlte as the river is lowt,st in April 
lind beginning of May before snow begins to melt. On this occa.sion the Callal 
Engineers were ready for a. demonBtration as to what dial-,harge of 140 r,use(18 ean 
40. The fi8h ladder was oponed and also partly gate No. 23 and this had been the 
c('ndition for many houn before the members visited Ramghat. The river had 110180 
boen trained at Rnm$'hat and higher up. The effect 01 training the river at Ramghat 
was to narrow the WIdth of the channel and to inc,rease the depth. All this, notwith· 
.tanding, the result was not 8atisfutory. Only in a hollow at the far end of the 
stream, said to have been caused by the location of a boat, was the water knee·deep 
and slightly higher, but a1lnost everywhere else in front of the bathing ghat the stream 
waf not much more than a. foot deep. 

It would appear from what hal been said above, that the 2·1eot notch evon whea 
a"lIillted by the fiah ladder and ~rt  by one of the central vents, which had bOCla 
liittd to the extent of 9 inches, 18 unable to maintain a running stream Qf suft'lcient 
depth for bathing !lnd other re ~  purpOl!os. The notch with regard to its situation 
JIIust cease to discharge water if gnte8 of the head·regulAtor be thrown open. The 
flow through thill notch would also stop if many of the vents were kept open. The-
depth of water sheet pB.8lling through this notch at the time of our visit was not 
mort than one foot. 

A. the result of a close and careful inspection of tho weir and the stream Ilt 
ltaInghat, the committee ho.s no e~ tat  in recording the opinion that the 2·foet 
l10teh Ie not by itself Butrlcient to maintain a running stream at all times of the 
year &Ild that when the river is very low, the notch would not maintain any stream 
at all. 

Bo far the situation presenta no difficulty. The further qU(lstion aiJ· to what 
reeommendation the committee should make, does not admit of any easy anll'fVcr. The 
Lower Ganges Oanal has boen running (lV'er sinc,e its opening in 1878 and in the area 
~ r  which it pas 80S conditions have been r,reated which cannot be entirely ignored. 
The eaaal is, as for manl. past years, a 80urce of respectable incomc. Tbe owners 
and tillen of the soil fertllised by the canal watcr have aequired rights and privilnges 
and have aceoptcd liubilities whicb should not easily be disturbed. Inconsiderate nction 
in ('utting down the qURntity of CIlIIIlI water is IIpt to croll.to upheavals which it is 
obvioullly desirable IIhonld be avoided. This is one side of the callO. 

On th& oUKlrsido are weighty c,onsidcrlltions whether wo look at the mat.ter in 
ita religious, .anitary or political Rspect. It tho weir ia to be maintained in its 
prelent (!ondition and is to be used in future, as it hM evidently been used in tho 
past. it would be diftlcult to deny the a8sertion that the sac rod river is mad9 t.o 
tllrmi.ate altogethcrat Narora and that what fiows lower down in tho bed of the 
GaDl'" i8 not tho hol'y stream 80 much coveted and }leld in veneration by the ulmost 
entire Hindu population. It ula)' be permissible, c,'cn 1l1urlable. to feed a r.ullal from 
a mighty river" b,at. tq. elOlie the rhoor altogether is to cur, the la.udu.ble objoct tllQ 
w. ... 
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There is the deep religious conviction of the Hindus on the one haid aad the 
llnancial considerations on the other and the Government has to determine betwetll1 
the two. Both the memoriala lay speei&l emphasis upon the religious lentiment of 
tho Hindu8 with regard to the matter under comiderBtion. It ill true no doubt that 
th(' sentiment was not given expre88ion to for a long time. In this connection, it 
Dlay be obsorved, however, that the greater frequency of dry lIeasonll Bnd the incroas_ 
ing desire of the Canal Department to increase to its higheet limit the ineome from 
irril!'ation dUeR have comparatively only recently produced an accentuating sitnation. 
Narora, the spot selectllu for the canal, was an nnfrequented loeality of no importance 
and the construction of the weir may have remained and probably did remain uu.· 
noticed by the public. Further, it is only recently that people have learnt to pu. 
forward collectively and openly their grievances against a Government action. What-
ever may be the reallOIiR for the delay in the expression of it, the religious lIentiment 
is not fictitious but perfectly genuine. 

Tho officers of the Canul Department, with whom the membe1'll of the committee 
conferred, hllvo not seriously contested the position that the 2·feet llOteh is not by 
t~e  sufficient to maintain a respectable stream of real utility at all times of the 
year. When the river is at its 10wIJst level, the discharge even from the 10-feet opening 
'Would be only 38 c\UK1I\S. It was 54 r,usecs onll. when the committee impected in 
the weir on the 8th April. Their strong oppOSition to the memorial is, therefore, 
based on the loss which decreaKe ill canal wllter is apprehended to bring about. It 
appears to the ('ommittee that tho solution of the difficulties lies in a reasonable com-
promise of diverse interesta. 

The Hon 'ble Lala Sukhbir Sinha adhered to the position that nothing short (If 
GOO eusecs of water would fully servE' the purpose but he would on no n.ccount reduce 
the quantity below a minimum of 400 cusee,s as a compromise. And from what the 
Lalli Sahib says, it may be inferred that his AS80ciation would deeply resent anl 
reduction in thtl figure below 400. His mllin argument was that in oraer to maintaiJl 
the continuity in the unobstructed flow of the stream, it was necessary that 400 eU8eCII 
of water should be allowed to flow at Narora, the quantitl which the Government. 
had agrE'tld to allow to flow into Nildhlirll, the main stream 0 the Ganges at Harliwllr 
excluding thl' 200 ~ ee  which was allowed, to flow extra for the, bathing purpoBes at 
Bar-ki·pairi and ghats down bclow at Hardwar. We consider his proposal to be ollly 
just and reasonable from the Hindu religious point of view, and we would havo 
accepted his fib"1lre if it had not been for the consideration of irrigation revenue. 

When thl' river is in flood, we have more than enough water for all our needa. 
From about the 15th of May watt'!' appreciably ine,reases because of the melting 
of snow. In a year with normal conditions the period of difficulty is limited r ~ 

about the middle of Mar('h to middle of May and the ques\ion is how much of the total 
quantity should go into the canal and how much be allowed to run on in the bed of the 
river below Narara. It is clear that need for watering rabi e,ropA terminates latest 
by 15th of March, if not earlier, and in the period between the 15th of March and 
the 15th of May, the need for water in the canal is by no meam the greatest. WatCl' 
is needed only for sugarcane and indigo cultivation and with employment of earl! ILnd 
Decessary economy in supply and use of water, the 108s apprehended by the Irrigation 
Department could be redue,ed to a considerably small umount. 

The Hon 'ble Lala Bukhbir  Binha, it has already been stated, hell at! IL Mm· 
promise the minimum at 400 cusoes : he would make no further reduction. Mr. F.la.iyid 
Muhammad, one of the members o.f the eommitt-ee, would rer.ommend 200 !lUsec! of 
water, in allY e,asll, and would go up to 300 provided the extra hundred did not JJULke 
the 108s in revenue large. Another member of our committee, Babu Parmeshwari 
Dayal Amist, would not reduce the minimum below 400 cusecs. 

Wero it not essentially the cOllsideration of the 1081! of the revenue, the committee 
would haye strongly recommended the figure of 400 cllsee,s of water suggested Ils a 
compromise by th,' Hon 'ble Lalit 81lkhbir Sinha for the IlAlcelltane(l by the Govern-
DI('nt. In aC(lol'ting that figure tho committee would have felt that an llnobstMlcted 
flow of water to the extent of 400 (lUSl1e,s had been secured from H/I,rdwar downwards 
and no legitimate lind reasonable cause for e.omplaint would have at all remained 
to the Hindu "llmmunity ill view of the fact that the dooieion of the confereJl('ll at 
Hardwar had boen gla(lIy accepted by the entire Hindu popUlation including the Inllinn 
Chiefs. But the e,oDsidemtioD of loss of revenue has stood in tho wily of thl" com-
mittee to recornnlllnd a fiow of 400 CU8crs, The r,ommittol1 bl18 given ita mOllt A.nxiolH 
consideration to the quostion and has como to the eonclusion that if the Hindu lenti-
ment has to be respocted at all and if the stream below Narora is to be a. running 
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lItfl'lun of 8uffiP-iellt depth to servo the re ~  fl'lIuirements of the Hindu wm· 
D1uuity, it iii! absolutely neceSllary that a miruUluul flow of 300 cusee.e ot water must 
he allowed at Narora. 
With regard t.o structural changes I1t Narora, th(1 tt~e would recommend 

thut (a) 2-feet notch be closed, (b) the eross-w:dls of the fish ladder bu removed, 
ana the first ullder·wall in the fish ladder be lOWllrlld us fllr U8 possible to allow 8. 
ileeper sheet of water to pass through it than iH at. prPscnt possible. The Engine!!re 
thiuk that it is, posRihle to lower it by 0110 foot to Ii f!1t!t without any danger to the 
well', (c) Rtolle grooves for planking the flah hldder be pn-manelltly dOMed, and 
(cl) that thiH 10'£l'6t wide opening, after tho ahoV<' altemationll, should fonn the 
passage for the unobst,ructeu and continuous flow of the sacred stream tor plaeel 
Lelow Narora. In the o\linion of the committel' the opening should be named 
., Ramuhuru " and bo mmntaiued as Kuch. The a d ~ would not be able to 
discharge 300 rusecs ut ull timos of the year. Tho committee, therefore, e t~ 

thltt vtmt No. 23 be AO altered lUI to takc' the shn.po of letter V without a ~ structurfl 
for planking the SUInO, and bll IIRed for supplmn(>ntary diRehargl' of unmterrupted 
Ganges water to Rupply the hnl/lIlI'll of tho full required quantity. It is believed 
that the propO!!ed structural changes (',ould be madC' at 11. very moderate cost and 
without any detriment or danger to the ~t rt' t  of tho weir. The committee is 
strongly of opinion that the Ramdhara shOUld be the lIlain Ilnd the V opening in vent 
No. 23 the subsidiary channel 

Three hundred CUse(lS diMcharged into the At TCIIIIl whcn the rivpr is low, would, 
in the opinion of the comlnittee, be just enough to maintain a running stream su1Hcient 
for ordinary overy-day need but would requiTl' to be supplemented on oce.asions' of 
festivals when people in IUI'go numbers (·.om!' to hat-he in the sacred river. It i. 
r6eommendetl that the ofth',ur in charge of the c,anul works at Narora should ,have 
.tnllding orders that on the ollCasion of these festivulK, of which he should be provided 
with a list, he illlouid allow to pass thl' weir enough extrn quantity of water to meet 
the special demand and secure tho nlpid w"shin;.: down of impurities before the streftm 
subsides to its usual depth. If it were p08sibh! to feod the Lower Ganges Oana.l with 

• water from the SnTua Canul, the requirements both of t1w main rivers and the Lower 
Gauges Canal would be a1Uply satisfied. Th(l mcmorialiHts have expressed a wiBh that 
both the river training works at Hardwnr ant! Narom should be provided with Hindu 
offieers in' charge. ' 

In the opinion of the committee what is TleceB8ary is that the attitude of tile 
Oanal Engiueers towards the religious 8cutimt'uts of the Hindu, in the matter of tW. 
sacred river, be absolutely sympathetic. 'l'his attitude would surmount many difficulties 
wlii(lh mn.y OJld are likely to arise from tillle to ti III 1'. 
The committee owes a deep debt of gratitude to tho Engineol"B of the Oanal 

Department for their courtesy, kindness, and hospitality I1nu hegs to acknowledge 
the debt with doep thanks. 

Dr. Manohar Lal of Aligarh was 0111' of tht, TIIemhcfs of the committee as It was 
ori¢.naUy constituted. and it is a matter for painful reflection thl1t death should haft 
removed him from our midst so prematurely. 

The comlnittee cannot deny thnt It d('ep religious l'olLvietion o,f the vast majority 
of the Hindu community centres round ., Gangl's Mu.m,·" that its devotees hold the 
t~ e  timt tho sucred, stream forJTIs thl' link hl'tw('un this transitory life, and the 
life to come and further that this IU'[tVonly rivPT cnn sol'ure high spiritual advamle-, 
ment and emancipation. A 8atisfactory sl'ttleul(ut, of the situation from the Hilldu' 
point of view ill bound to produl'A! univ£'I'Rlll sati!ll'niltion and will secure for Hi. 
Excellency the Governor the lasting gl'lIotJtu(I(, of the entire Hindu MIIlID.Unity, not 0l11y 
of these provinces but of all parts of India. 
We beg to attach to this report a note sept to us by the Bon 'hIe Lala Sukhblr 

Sinha, Secretary, AU·India Hindu Sabhil. 
(Sd.) GOKARAN NATH MISRA. 
(Sd.) PARMAN AND. 
(Sd.) NANAK CHAND SHARMA. 

·Subjeet-to the note attached hereto. (8ll.) PARMESHWARI DAYAL AMIBT.· 
(Sd.) BRI.TNANDAN PRASAD MISRA. 
(Ad.) MOHAMMAD YUSUF. 
(Bd.) SAIYID MUHAMMAD (alia. 

MAIKU MIAN). 

• 
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NOTE. 

ON the invitation of the 'United Provinces Government I went to Narora on the 
7th April, 1922 and joined the meeting of the non·oftieial members of the United 
Provi.nces Legisiative Council who had come there to investigate and report on the 
question of free and unobstructed flow of river Ganges down the ~ar ra head-
works. The commit.tee has recommended for a flow of 800 cusecs but they have 
not touched tho question' of a froe and unobstructed flow of water, as was decicled 
at tho Hardwllr conference in which it was also decided that 600 cusecs Wall the 
least amount of wllter t.hat may be allowed to run in the Ganges to satisfy the Hindu 
sentiment and therefore 400 was allowed through a notch at the Bhimgoda weir and 
200 from an opening in the Mayapur dam. Both these openinjlB have been mado 
there right down to the beel of the river and therefore waterlassmg through them Us 
fre(' and unobst,ructed. I suggested to the committee that i they would recommend 
400 CUBee.s to pass down Narora, I would Hee no objection to it all it would be a 
continuou8 flow of 400 cusecs from Hnrdwar down below but they have recommended 
only 300 CU8eCB on no other rt'ltson than that of revenue. The question of revenue 
is no doubt an important one hut equally important is the fact, that Hindu lIenti· 
ments that would bo injured by the curtailmont of water in the river at Narora shonld 
not be overlooked. The Lower Gango8 Canal, as has beon 8uggested by the conI-
mit tee, does not require more water in the months of March and April as the lrriga· 
tion of rabi ~r  is over by that time and the cultivation of sugarcane and indigo 
is not much on this canal. Therefore, by a little moro scrutiny in the distriblltioft 
of at~r and b,v feeding this canal from the Upper Ganges Canal at their junetion 
about a few miles down the Narora headworks, the 108'8 of revenue, if any, could 
be avoided. Henco I strongly urge for the e,onsideration of the Government, that 
110 far as mny bo possible, a discharge of 600 may be allowed at Narora to 8ati8fy 
the religious sentiments of millions of Hindus. But if. it cannot be found ~ e 

then at loast 400 cusecs should be allowed to run continuously from Hardwar without 
lUIy bl(,uk or diminution at Narora. 

2. As rcganlH a free Rnd unobstruetod flow, the committee hus recommended that • 
substantial portion be allowed to pass through the fish ladder to be called in future 
Ro.mdhara IUId the rest to pass through vent No. 2S. I think this recommendati.oa 
is far from being satisfactory and would suggest that the whole water, i.e., 400 be 
allowed to pass through this opening Rnmdhara by lowering the crest down so much 
Il.8 to allow this 400 pass through it. The Superintending Engineer agreed to lower 
the crest by about 1* feot but it should be lowered all much as may allow 400 CUIl6e.t 
to pass. 

S. If Government will be pleased to accept these proposals, I think it would 
be a ~ d case for me as a General Secretary of the Hindu Sabhato make a repre-
sentatlon to the Hindu representatives who attended tho conferonce at lIardwar, in 
order to get their consent and this long. standing disputed question may end in a 
proper settlement. 

(Sd.) SUKHBIB SINHA. 

The B6th April, 191t. 

, As a member of the committee I visited the head works, Lower Gnnges Canol, 
Narora, in the month of April, 1921. Short notice and urgent unavoidable dreumstancea 
prevent.ed me from visiting the place this year with the prelident and the membera of 
the committee, who went to visit Narora in April lallt. . 

What I noticed in the e.ourse of my inspection last year was Bent in a memo· 
rHl](]um to the president and that might be considered as a supplement to my preBent 
report. 

}'rom the draft report of tho eo'mmittee I differ in some important respects, aud 
it therefore becomes necessary for me to briofly touch thorn in a separate note. The 
mOlt essential point of divergence is the volume of water which should be allowed 
to :dow down at Narora in the natural channel. lowe an apology to the president 
Il.8 well as the members of the oommittee for havinfC to differ from their conclusion 
respecting the quantity of water for which a concessIon is required. 

In rllgard for the religious feelings of the HinduB the Government, pe1"hapI, 
00 tho Buggestioll of His Excellency Lord Hardinge arranged for a further cOUlles-
sion t.hat tlio Gongos water would flow unchecked by the work of man'8 hand from 
Himanchal to Saugor Islands, and hence at Narol'a ~ r also, makin, allowance tor 
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the Hindu religious susceptibility, a notch (openinr. of two feet) was mado, with a 
view to allow the flow of natural (source) water into tho Ganges channel. This openin/ot 
would allow about 200 cusecs, had the full volume of water, which could PIlSS through 
it, boen allowod to oscapo at the time when the river was at its lowest ebb. Perhup3 
it is a defect in the position of the notch which allows losser amount of water to 
1':11111 as the river gets lower. This opening Rhould have been at a lovel of about 11 
fl'ot lower than its present position and baso line. 

When we visitod Ram.ghat in April lust year we foullu that water in the GaIllJOII 
channol there was not more than mik1o.deep Itml Oil ill<Ju;ry WE' learnt that evon this 
depth of water was obtained from pJl"'ohttlOn in the nb'i('tWI.\ of continuous flow from 
Narora down Ramghat as was contemplated by GOVCl'llllumt a& mentioned above. 
The concession that tho Ganges. water should flow unchecked by the work of man's 
hand was in fact not given offect to and the cause of r~ a e remained just till' 
same. 

In Magh, 1918, when the Hon 'ble Lala Sukhbir Sinha visited Ramghat, he found 
water nowhere more than two feet doeI'. In the opinion of Mr. Perrin, the AssiJItant 
l':ngineer, this depth of two fcet in the strellm at Ramghnt WitS the reRult of an 
escape of about 200 cusocs and this may be takell as a correct cstillll1tion. From 
tlte observation of the committee aud the demonstration of the Canal Engineer it may 
be taken that a discharge of 140 cusecs of water at Narora gave a depth of about 
a foot at Ramghat bathing place. . 

Before entering into the calculation as to what depth of water is needed. for 
religiou8 bathing purposes, and whl1t amount of water be discharged at Narola flO 
as to give this pp.rticular depth in the Gaugos chanuel at Ramghat, I lIIay be allowool 
to 8tllte that the Ganges channel is wider at Ru.ml;thl1t thnn it is at liard war ; llnd 
the depth of water which has been con8iclcred Bulllc.lcnt for bathing purposes will not 
be obtained, perhaps, by the discharge of the sume volume of water from the weir. 
'rhis fact will also have to be t.akl'n iuto considoration ill our calculation. 
In my opinion the required depth of water should be sufficient for a mall to 

bathe in tho sitting posture. Now, the average height of a sitting lIIun is about 
thre!' feet and therefore the depth of a little over three feet may, perhaps, ~  ful' 
bathing purposes. Thoso acquainted with the princ.iples observed by the HiuduN in 
rivl'r bathing on the occasions of their religious f('stivals, know tllllt the bath most 
value4i. sanctimoniously is that takcn IItundiug while that ta ~  sitting is considored 
next. But 'bath taken in any posture other th;lll I'ither of theile is worthless aud of 
no benefit from their religious point of view. For this reuson I mil Htrongly of 0:rinion 
t.hat a depth of less than three feet for bathing purposes will not sorvo a religioull 
purpose. 

Next, we have to find out what volume of water should be allowed to flow from 
the weir at Narora to ~ e a coutinuous stream of a depth of throe feet at least, during 
the !ealon when the nver witter is at the lowe8t ebb. I was told th:1t water of the 
river is at its lowest from the sl\cond week of April to the second week of May, that., 
is before the commencement of snow·melting, If 200 custles, as stated by Mr. Perrin, 
will give a depth two feet 300 eusiles will give the require(! depth of til reo feet. But 
deducting from it the depth of water derived. Irom er ' ~t  300 CUSI1e.S will giye 
a depth of about 2* feet only. Thus we may eorfllctly estImate that HO cusees wlll 
give an .average depth of one foot only. The ,lemonstration given in April last also 
eonoborated the above call'.alation, as 140 cusere then gave a depth of 011:) foot only 
and thus three feet deep stream will be  obtained by volume of wuter a little more 
than 400 (Jusees. It should not be lost sight of that 200 (lusec.s were calculated to 
give two feet depth of water in the stream at Uamghat in the month of March when, 
al far as our information goes, tbe river doeH not roach its lowest ebb as it muat 
have some water already. Thus it can be rightly calculated that in April, when t.he 
river is at its lowest, 140 cusees will give a depth of one foot only. I am, thercforl!, 
con8trained to assert that any amount of wuter IOS8 than 400 cusees will neither give 
the desired result of keeping a continuous flow of the natural stream, nor a depth of 
three feet at the bathing plal\c at Ramghut. 

I beg to conclude with adding a wora more. To me as a layman it seems that 
this amount of water will not cause any gre:Lt IOS8 to the Irrigation Department 
firstly, becnuse the ,eriod between th(, second wook of April and the e~ d weej[ of. 
Mo.y is the period 0 not very great demand of till' Clw/t1 water for irrigntioll purpose!. 
The .rabi crops become ripo and are ready to Lo harves,teil. Only th(1 fields prtJparcd 
for sugarcano cultivation need irrigation during this period. Sugarcane as compared 
with rabi crops is n.ot very extensively cultivated, Itnd henee the nren under sugltrellR( 
r.ultivation is comparatively small; secondly, beclluse there is always surplus Wll.ter 
ut the heud (at Narora) where the width of tile Ganges channel at the weir is ~  

112 
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feet; therefore the flow of 400 'cusees will caUHIl ouly all unappreciabh, diminution 
ill the level of water. e~ d"  e~ '  eall be effected by careflllly guardiug against. 
wUlItage whkh, all knotv, ~ everywhere seen ill the distributioll of canal water. The 
eODI'..ession of 400 ~ St' '  ifi lllllCh less than 600 ~ ~e '  allowed at Hm'-ki-paj,ri in 
Hardwar. If IIn'y amollnt e ~ than 400 CUS('l'S iH allowed, it witl, I alll afraid to suy, 
illstead of rooting 01lt tht' "allHI' of gril'van('t' of thl' Hindu ~ t  uud pllcifying 
their ugitutiOll, <,omh thl'ir hail' the wrong wa)'. The lioll'ble Lala Sukhhir 8i1lhl\ 
deservlls our t.hanks for his 11I1\-ing rt·dul'l'd the demllnd from 600 to 400 ' ' ~ llllll 
for his ha ving ndopt.llU a rt'uHouuble attitude. 

(Rd.) PARMEAHWARI DAYAL AMIR'I'. 

TnE ~ tt t  Itrr f,lIy sat.isfied that tht' detlilliollS of thl' (lovernDlI'llt of lneliu 
in rt.gll.rd t.o the l'eligiol1H ~ "'  of 1'IIt.il't. Hindu ('OUllllllltity of India I"lvt. lIot 
ytlt hetlll given effect to at Nal'om Iwudwol'ks of tht' },owl'r GangeR ClLuul alit! that 
2-feet notl'h ad t ~e t to tilt' ~  ladder is IlOt. ollly no cornplialll'e of tilt' Buid d ' ~  

hut the committeI' f(·al" i1 IIllly I't':lsonably bl' t.akt'll hy a largl' MIl\'l,ioll of till' Himlu 
eODlllluuity as IJ.IJ illHUlt t.o tllt'ir I'l'ligiolls f!'!'liug ill the matt. .. I'. Tlw lIotch iH pulpabl.'· 
insufficient to pl'odlWH a runlliug Ht.rl'alll of uuohHtrll('tl"l flow of wat .. r nnd is prnl'fi· 
cdly uMeless for that. r ' ~e  'l'lte I'ollllllittpe wat .. l",d th" working of the 1I0t('h hotl. 
ill April ]921, ant! April ~~  alld ou hoth ' ' ~  thl' averagl' disl·hllrg(· through 
this opening WIIS uot 11101'" t.hall ;, enH .... H. 'I'll!' l'Ollllllitt('e hot,h ill April 1921 anc! ou 
the preseut orctlsion viaitl'd Hlllllghat and I'xalllirlf'rl t.h .. c,ondit.ioll of th .. strt"Wl at 
that locality. Un cithl'r OC(',II"iOIl tI", ('olltlitioll W/IH fouud most ullijatiHfactory autl to 
tl,e Hindu milul diRt.l'esHillg. COlllparati,'el,l' Rp .. akilll-( tilt' condition t.hiA yt·ar was 
botter as illMteatl of Ht"l,{lIUlIt wat('r in th .. riv('r oppoHitl' l{ulIIgltat Wt' fOllnrl thl' wat .. t' 
1\l)wing. In April HI:' I watt'l' \\'aH nowht·1'1' 1Il0rt> than :Jnklt·-tl,·pp, t.hi8 yl'l'" iu IUOHt 

e~ it was ODe foot .Ie(·p aud ill fpw pln"I'sit wu •• fountI to be knee-deep. The 
comparative better eontlitioll WitH thl' dirt'.,j reHult of d"llltHlHtratioll by the I rrigatioll 
Department aI to whut n'Bult HO t'UHl"'H ~ ' r e iuto the river bell Itt Naror:l (',all 
produce. 

Th6 9th A.pril, l!J!!!. 

(fold.) GOKARAN NATH MISRA. 

(Rd.) l'ARMANAND. 

(Sd.) B. N. P. MISRA, 

(Rd.) NANAK CHAND. 

THI: rOlllmitte(] lUlI'iug fully diR('URRetl the question of t ~ ' total quallti.t-,: of water 
which c,nn be Hpnrod i'OT th(· river wit.h the engiueers, and In full re t ~  of the 
daims of tIll' ellllul for Ruftic'i(Hlt Hllpply of IVat!']' for r '~ of nrlgabon, have 
Mmc to the ('Onehl"iOil t.hat nothiug IPHH t.han aon "UAPCR Ilt. u)) (IIlH'S other thnn wIwll 
U'" river ~ in flood, is lI("'(,HKllrv if tilt' Htn':"'l helnw Rnjghat Narom iH to hI' It 
rUIIDing stn'lUIl llHllful for r"li/o:ioll'H Ollltl otht'r jlllrposes of the jwopl". The lIon 'ble 
],ulu Aukhhir Hillha who was killd l'llollgh, at th,' inHt.IlIl('e of th" Government, to 
join t.he ,lelihcratimlN of tlu' l·olUmit!.,,, lulllt'rrtl firmly to the view that nothing short 
of 600 CUHecs would flllly Herve the p"rI'IlHt' ; hut h" would 011 nn ncmlUnt reduce the 
quantity below 4()O CliNt,,'", aH II ~ 'r " and to keelf a (·.ontinuol1s flow of 400 
CUReCS from Hardwar t1olVllw;LnlH. If t.he Oovcrllllll,ut COllltl H(',l'npt this latter figllre, 
the committee havll 110 douht that t\'" Hindu feeliug would b" more flllly and much 
bettor satisfied. Tho eonllll itt"" iH, however, ~e  that no qlllllltity below 3110 
ClIBecs will satisfy the religious dl'nmll<1 and the rcductioll eould only be made by 
ignoring the wiKhuB of t.he Hindu public. 

The 9tll A.pril, 19,'.11:. 

(Hd.) GOKARAN NATH MISRA. 

(8d.) PARMANAND. 

(Sd.) NANAK CHAND. 

(Ad.) B. N. P. MISRA. 

I WOULD agree to the glVlDg of 300 cuseC8 of water pronded there ill not a large 
J088 of revenue; bllt I would rerommend tho giving of :l00 cusecs of water in any 
.. se. 

(Sd,) 8YED MUHAMMAD. 
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Mr. Oaya Prasad Singh: Sil" very seldom is a ResolutiOJl pas!oIed 
by t ~ Council of State in the bec of Government opposition ; and if 
any such Resolution was passed hy the Council of St.ate, will Govern-
ment be pleased t.o state the reasons for treat ~ it with such auprerne 
disrC!!8rd T 

The Bonoura.ble Sir Bhupendra Nath Mitra: I have already given 
the reasons. We consulted the Provincial Governments, and they gave 
adequate reasonR for not pursuing the matter further. I have alren.dy 
placed on the table a copy of the Report of the United Provinces Com· 
mittec. If the Honourable Member wants to have uny further inform-
ation, I shall be quite pleased to give it. to him. 

Pandit Sha.mlal Nehru: May we know, Sir. what, are the reasons 
given by tht' 1.0caJ Government i  ' 
The Honourable Sir Bhupendra Nath Mitra: 'I'he reasons are ,'ery 

e ~t  I would aRk the Honourable Member to put down a question 
on paper, aud I shall try to summarise the Local Government's reusons. 

REMOVAL OF THE IMPERIAL LIBRARY FROM CALCUTTA TO DELHI. 

29. *Mr. Gaya Prasad Singh: (a) Is there any proposal to remove 
the Imperial Library from Calcutta to Delhi T 

(?) Will the Government kindly state what sum, if any, is paid 
annually by the Government of India, and ibe Bengal Government to-
wards the Library ; and is there any income derived from the Library t 
If NO, what T 

Mr. J.' W. Bhore: (,a) The whole question of the future I)f this 
Library is under consideration. 

(b) No contribution is made by the . Bengal Government towards the 
mainteTlance of the Imperial Librllry, nor is any income derived from t.he 
Library. The expenditure incurred by the Govcrnment of India 011 this 
Library during the year 1928-24 was RH. 68,922 and in 19,24-25 
Rs. 6-1,900. 

RAIJ.WAY COLLISION AT DIGHWARA. 

30. *Mr. Gaya Prasad Singh: (a) With reference to my starred 
e~t  No. 785 of the 9th February 1925, regarding the railway 
collision at Dighwara, will the Government be pleWicd to make a state· 
mellt regarding the cause of the accident, thc number of casualties, and 
t ~ steps taken in the matter T 

(71) Will the Government be pleased to lay I)n the table a copy 
of the report of the Senior Government Inspector T 

Mr. G.  G. Sim: (0,) The accident was due to the points not having 
been correctly set and the staff to blame are being prosecuted. Seven 
p(lrSonS were injured, two of whom subsequently died. 

(b) The cllSe it> sub :i'U,dice at preRent. When it is finiHhed the sub-
HtIlMf' of the report will be furniRhrd to the Honourable Member. 

CONBTRUC'fION OF A PERMANENT BRIDGE OVER THE MAID ON THE BENGAL 

AND NORTH-WESTERN RAILWAY. 

31. *Mr. Gaya Praaad Singh: (a) Arc Government. aware that 
since t.he washing away of the iron girder railway bridge over the 
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Mahi. between Sonepur and Pahleza Ghat, the Bengal a~d North-
~ estern Railway Company have put up a wooden bridge over which 
the Railway passes , 

(b) Are Government aware that such a wooden structure is 
not safe for passenger traffic, specially during the floods and 1 aill8 7 
By what time is it expected that the wooden bridge will be replaced by 
a more substantial structure 7 
Mr. G.  G. Sim: (a) Yes. 

(b) Government have no reason to suppose that the wooden pile 
hl'ill ge in question is unsafe for traffic. It was opened on the Resident 
' ~ eer'  safety certificate under sanction from the Senior Government 
Inspector of Railways and WliS inspected by the Senior Government 
Inspector himRclf. It is used only until the water rises to a certaill 
level when it is closed and an alternative but longer line is opened to 
Palezaghat. 

So long as the northward erosion of the Ganges between Bunwara-
chak and Palezaghat, which causes large volumes of flood wat'll' to be 
thrown into the Mahi, continues, it is not proposed to build a permanent 
bridge. 

'ACTION TAKEN BY THE PATNA HIGB CoURT ON THE REOOMMENDATIONS OF THE 

INDIAN BAR CoMMITTEE. 

32. *Mr. Ge.ye. PrUM Singh: (a) With reference to my starred 
question No. 960 of the 20th Fehruary last, will the Government be 
pl'ciased to state what steps, if any, the Patno, High Court has taken 
in the matter of giving effect t~ the recommendations of the Indian Bar 
Committee ? 

(b) Will the Government be pleased to lay on the table a copy 
of Hules or Circular, if any, framed by the Patna High Court on this 
subject' 

The Honourable Sir Alexander Muddime.n: Ca) and (b). ' ~ Patna 
High Court have framed rules to give effect to certain rccommentlations 
of th(' Indian Bar Committee, and a copy of these is placed on the 
table. 

Bliles of tho High OOlirt at Ptltna, 1916, (8econd edition), Part IV, Ohapter rVIl, 
page 199. 

Rule 5. (1) The Chief Justice and Judges for the time being r~ e t in Patna 
may, by unanimous resolution at a meeting, resolve that any attorney or vakil lhall 
be, on payment of the stamp duty if any ohargeable under any law in force in the 
province of Bihar and Orissa, admitted to the Roll of Advocatea of the Oourt . 

. (2) Any vakil of the Patnn High Court who haa practised lUI a vakil r ~ 
penod. of not less than ten years shall be entitled to be admitted to the Roll _ 
Advocates of the High Court on payment of the stamp duty above mentioned. ,.",' 

(8) Advocatel of the High Court shall take precedence among themeelvea aCllOIding 
to the date of call to the bar or of 1lrst enrolment as a vakil in any High Court, 
whichever date is earlier. 

SA. N otwithltanding anything contained in Order III, rule 4 (8) of the Firat 
Schedule of the Oode of Civil r~ 'd re  1908, no advocate shall be entitled to make 
or do any ~ ' e ra ee application or net for any er~  unless he preaent8 an appoint. 
ment in wnting, ~  signed by "neh person or hi8 rccognised agent or by 80me other 
agent duly authorllM!d by power of attorney to act in this behalf; or uul .. a he it 
wtructed by an attorney or pleader duly authorised to act on behalf of luch pelioD. 



QUESTIONS AND ANSWERS. 61 

Mr. Devaki Prasad Sinha: Are Government awarc that the rules 
framed by the Patna High Court are in certain cases contrary to the 
spirit of the recommendations of the Indian Bar Com.mittce 1 

The Honourable Sir Alexander Muddiman :  I should like to have 
notice of that question. I have not examined the rules. 

Mr. Devaki Prasad Sinha : Will Government bc pleased to examine 
the rules 1 

The Honourable Sir Alexander Muddiman : If thp, Honourable Mem-
ber will put down a question on paper, I shall be pleased, to give him a 
direct answer. 

Diwan Bahadur T. Rangachariar: May I ask whether the Govern-
ment propose to bring forward any legislation on the subject Y 

The Honourable Sir Alexander Muddiman :  I hope to bring a Bill 
dealing with this matter. 

Diwan Bahadur T. Rangaohariar : When may we expect it Y 

The Honourable Sir Alexander Muddiman : I hope in this Session of 
the Assembly. 

Mr. Devaki Praaad Sinha: Is the Honourable Member aware that 
last Session he assured the House that he would bring forward a Bill 
in that Session of the Assembly ? 

The Honourable Sir Alexander Muddiman :  I am aware of that, Sir. 

CONSTRUOTION OF A RAILWAY TO KARAN PRAYAG IN GARHWAL. 

33. *Mr. Oaya Prasad Singh: (a) Has the attention of the 
Government been drawn to the Englishm:an, dated the 16th April 
1925, in which 'it is stated that " the question of improving communica-
tions in the Garhwal District in Kumaon has been engaging the attt!n-
tion of the Local Government for many years now. At a recent meeting 
of tLe Board of Communications a number of schemes in this connection 
were considered, and the Board are of opinion that the best method 
of giVlllg' communication was by a railway to Karan Prayag " '1 

(b) Have the Government received any communication on the above 
subject from the United Provinces Government f And what steps, if any, 
do the Government propose to take to introduce a railway into Gnrhwal, 
as a means of improving communications T 

Mr. O. G. Sim : The Government have seen the article referred. to. 
They have not received any communication recently from the United 
Provinces Government on the subject and they have nothing to add to 
the answ.er given to t ~ Ho;nourable Member's question No. ~ in the 
last S.,sslOn of the LegIslatIve Assembly.':. 

Mr. Gaya Prasad Singh: Will Government be pleafied to call for 
the notes of the sa.id officials Y Government die! not give any answl:'l' on 
the last occasion because the question was unst:trred and they e ad~d it. 

Mr. G.  G. Sim: The Government gave a very lengthy reply to a. very 
lengthy question on that occasion. I am not prepared to furniRh IIny 
further information on this question. 

Mr. Gaya Prasad Singh: Arc Government prepared to Jay on the 
table the notes of those officers' Let them say' Yes' or ' No '. 
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The Honourable Sir Charles Innes: I will answer that 'question, 
Sir. The answer is in the negative. 

Mr. Gay, Prasatl Singh: Will Government kindly state the reMons 
for treating this ~ "r as confidential 1 

The Honourable Sir Charles Innes : The notes al'e on the Government 
flIes, and they are always treated w; confidential. 

PROVISION OF AN OVERllltIDGE AT .l\10KAMEU GUAT RAILWAY STATION. 

34:. *Mr. Gaya Prasad Singh: (0,) With reference to my unstal'red 
qnestion No.3 of the 22nd .J,;nuaI'Y l!l25 rt'garding the provision of an 
overbridge at .J.\:1okamPll Ghat railway "tation, 1:11'1' Governmen:; aware 
that the inhubitanls 01 villagl's (Ju1.a, Mllrarpur, Hathi-J)lIh, Dariapur, 
)lohenderp\lr, Maranehi and others submitted a representation, dated 
11th February] H22. along with H survey map. to the Agent, Bengal and 
Nortb-Western Railway, jlr;lying-for an overbl'i( 1.!t' at the point t'r ~ the 
Dh;trict. Board road ha:,; he en t'im;('d by the rail way anthorities, lind t.hat 
this rHpresentatioll \Va:, Sltp]I()l'ted by 1.he Suh-divisional Offiecr of Bllrh. 
and the Dh;trict l\Iagi:-;t ~ t ' amI Collector of Patna '! 

(b) Will the 'Goyernment he pleased to cull for and lay on the 
table the notes of the said offiecl's ? 

(c) Are Government aware that a second inquiry a~ held hy the 
Sub-divisional Officer of Barh in April ]924 in commitatioll with the 
railway authorities, ami that he strongly supported the proposal for 
an overbridge ? 

(d) Is it not a fact that the proposal is also supported by the 
local educational authoritieR on the ground that there is a Government 
Aided High English S ~  on the other side of the railway line, und 
tha.t the students have to run an imminent ri",k every day , 

Mr. G. G. Sim : The IJonourable Memher has brought no Hew facts 
to liglit and the Govt!rnnwnt have nothinp' to add to the anSWer ~  til 
him on 22nd a ~r  last. 

PROCEDURE ADOPTED BY THE BltI'llSH CONFWL GENERAL, CHICAUO, IN THE 
CASE OF AN ApPLICATION }<'Olt A P ASSPOltT llY DR. SUDHINDRA BOSE. 

35. *Mr. GayB. Prasad Singh: (a) Are Government aware that 1>1'. 
Sudhindra BOfle, a ' ~ ' of the American ~ r e t Universit.y of 
10wa, made an application to the British Consul General at Chieago for 
a passport to visit Tndia, and that the Comml General insisted upon the 
thumb impression of Dr. Bose on the application Y 

. (b) l,s it not If fact, that ,,:hen Dr. BOlie pointe,d out t~  indig,!-it$ 
Involved In the thumb 'eS~  and urskpr} for further ml'ormuhoti, 
t e ~  wrote to him suying' that" the form which was scnt t.o you 
for makmg application 10 r ~ ~ d 1.0 India is that. One used in all such 
cases" T Will the Government he pleased t.o find out the exact signifi-
<lance of the phrase" in al\ such easefi "  ; and also lay on the table a copy 
of the Rules on the suhjellt 1 

(c) Will the Government he pleased 1.0 state whether Dr. BOlic had 
actually to put his thumb i1l.'lpl'p.Hrsion OD the applitlution before he was 
sranted a. PllBijport to visit India ? 
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The Honoura.ble Sir Alexander Muddiman : Government have no 
information of any recent application on the part of Dr. Bose for a pass-
port to India. Since the decision of the Supreme Court of the United 
Statel'l of Amerir.a in tht' CllseU. S. A. vers'us Bhllgat Singh Thind, Dr. 
HOlle '8 national statns, previously that of an American citizen, has 
bceolJlc doubtful, and Go\'ernment have no ipformation as to the 
proeedure d tt~d by the 13l'itil'lh officials in the United States in such 
cases. 

Mr. Gaya PraEad Singh: Will Government be pleased to make an 
effort 10 obtain the IIJiol'mation 'J 

'The Honourable Sir Alexander Muddiman: If the Honourable 
Member will givl' sonH' ddails all to when this gentleman applied for a 
pH.H;;;port, I "hall lit, !1!eHsI'tl j,o eXllrnine the matte I' further. As I said, 
I lluve no infOl'nHttjO)1 liS to ",ktlt!'r he applied for a pa.ssport or' not. 

STRIKE ON THE NOHT/{ WESTERN RAILWAY. 

~  ':'Mr. Gay& Prasad Singh: (a,) Has the attention of the 
Go\'ernment heen drllwn til an urt iele pUhlistwd in the Times of India, and' 
l'cprodnct'u ill till' HiwlllS'lI'1I 'f'I.'IIfS, dated the 17th May 1925, regarding 
the t:tl'ike 011 the North Westerll Uailway Y 

(b) Will the Government he pleased to·state the causes of the strike 
on the North Westel·n Hflilway, and the steps taken by the Railway Board 
in the matter 7 

The Honourable Sir Charles Innes : The Honourable Member'lI atten-
tion is iTlyitetL to the 'e~  e ~ iHRued by the Government of 
India 011 the 17th June 1925. 

ALLEGED GRIEVANCES OF CEU"l'AlN SHAREHOLDERS OF THE IMPERIAL BANK OF 

INDIA. 

B7. ':'1\[r. Gaya Prasad S;ugh: (a) Has the attention or the 
r;ovcmment been drawn to I.he Amrila, Bazar Patrika, dated the 19th 
l\lay .l!J2l\ in which is pulllislwd a petition lIubmitted by a Dmnber of 
~ 'd d" '  of the old I:ank or Bengal, and the Imperial Bank of India 
til the Governor Gpnel'II1 ill Council, detRiling certain irregularities and 
grim'ances in connection with the said Bank 1 

(b) Will the Government be pleased to make a statement on t ~ 
8ubject ; and on the steps taken in the matter 1 

The Honourable Sir Basil Blackett : The Government have nothing 
to add t () t heil' l'l'ply to the pct itionerH which, the Honourable. Member 
will Itan dOlllit:!(':.;;; J1ot.ief'd, is :dso publiHhed in the issue of the paper 
to which JJ(' has drawn nltention. 

INSUItANOE lIY THE 1'08'1'. 01"FlCE OF PARCELS OONTAINING GOLD. 

:;foi. '~ a a Duni Chand: (II) Is it true that the Post Oftbeli insure 
r ~ '  ' t t ~ g'olcl up to Ihe maximum sllm of Us. 300 only while in 

the emu' of other artidcs they in:-;ure up to the muximum sum ofR-s. 2,000 1 

(b \ AI'(' Ooyprnment awarr. that the obser,·ance of this rule workR 8 
~ at hal'dlSIJip 1lpon the traders and unduly handicaps their ~e  
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(c) If the replicl> to (a) and (b) be in the affirative, are the Govern-
ment prepared to tnke early steps to place the gold parcels on the same 
footing as other parcels ? 

The Honourable Sir Bhupendra Hath Mitra: (a) Yes. 

(b) and (c). A notifiea tion was issued on the 8th instant, raising the 
limit to Rs. 700 with effect from IHt September next. This limit win 
cover a whole bar of gold and should meet all practical requirements. 

CoNSTRUCTION OF A RAILWAY FROM RISHIKESH TO KARAN'PRAYAG. 

39. *Mr. C. S. Ranga Iyer: (a) Will the Government be pleased 
to state whether it is not a fact that a survey was made from Rishikesh 
to Karanprayag to open a raihyay line Y 

(b) Will the Government be pleased to state what was the expense 
involved in that railway survey Y 

(c) Are the Government aware that pilgrims from all over India take 
the route surveyed for Badrinath Y 

(d) Have the Government abandoned the idea of connecting Rishikesh 
and Karanprayag by railway T If so, why? 

(c) If not, when is the ra'ilway line likely to ~e opened Y What steps 
are being taken in the meantime towards it Y 

Mr. G.  G. Sim: (a) Yes. 

(b) Rs. 1,39,698. 

(c) to (f). Government have Ranctioned the construction of the 
Rikhikesh Road-Rikhikesh section of the Hardwar Karanprnyag 
project. It would no doubt be a great convenience to pilgrims going to 
Badrinath, if the line were carried on to Karanprayag. But the survey 
showed that the project could not be justified as a business proposition 
and as at present advised Government do not propose to undertake it. 

CONSTRUOTION OF A TELEGRAPH LINE TO GARBYANG. 

40. -Mr. Gaya Prasad Singh: Do the Government propose to 
bring Garbyang, the last station on the British border in closer touch with 
the plains by laying down a telegraphic line, in view of the increased trade 
between India and Tibet by the Lipu Lekh route f 

Mr. G. P. Roy: The answer is in the negative. 

SETTLEMENT OF INDIANS IN THE LoWLANDS 01' KENYA. 

41. ·Mr. Gaya Prasad Singh: (a) Do Government propose t(l send 
any representative from India to Kenya to ~ e t territories in the Low-
lands for the settlement of Indians, in accordance with the decision embodied 
in the White Paper of July 1923 Y 

(b) Are the Government aware that Indian opinion is bitterly opposed 
to the aecision embodied in the White Paper , 

(c) Is it not a fact that the demand of the Indians is one of legal 
right to purchase and sell land in the open market in every part of Kenya , 
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(d) Is it not a. fact that the Lowlands comprise marshy tract, 95 per 
cent. of which, according to Doctor Norman Leys, is "useless for human 
habitation " , 

(e) Will the Government be pleased to lay on the table all corres-
pondence on the subject , 

1Ir. J. W. Bhore: (a) No. 
(b) and (c). Government are awarc that cducated opinion in India 

generally is averse to reservation of areas for particular communities. 
(d) The Lowlands do include marshy land but Government have 

no official information as to the proportion of such land to the total 
area. 

(,) No. 

EXPENDITURE ON THE BRITISH LEGATION AT KABUL. 

4:2. *1Ir. Gaya Prasad Singh: (a) Will the Government kindly 
state if the whole cost of maintainini the British Legation at Kabul is 
paid by Indian revenues, and if so, sincc whcn T 

(b) What is the annual cost of maintaining the Legation at Kabul, 
and what is the total cost incurred up to date Y 

EXPENDITURE ON THE BRITISH LEGATION AT KABUL. 
87. *Maulvi Muhammad Yakub: (a) Will the Government be 

pleased to state the amount of the annual expenditure on the British 
Consulate in Afghanistan' 

(b) Why is the whole expenditure of the British Consulate in 
Afghanistan borne by the Indian Exchequer when British Consulates in 
other countries are financed by the British Government T 

(0) Do the Government of India propose to move the British Gov-
ernment that at leaE\t one-half of the expenditure of the British Consulate 
at Kabul be provided by the British Government T 

EXPENDITURE ON THE BRITISH eONSULATE IN AFGHANISTAN. 

101. *Mr. B. Das: (a) Will Government be pleased to state the 
amount of money that has been spent by India on the British Consulate in 
Afghanistan , 

(b) Is it a fact that all the money spent by that British Consulate 
is borne by India f 

EXPENDITURE ON THE BRITISH LEGATION AT KABUL. 
889. *Khan Bahadur Sarfaraz Hussain Khan : Will the Government 

be pleased to state: 
(a) If it is a fact that the Legation at· Kabl!J is maintained from 

Indian revenues 7 
(b) Whether the Minister does not represent the GovernmeJlt ot. 

India but the British Government 7 
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(<J) If 80, are they prepared to consider t~e question O'f representinK 
the matter to the Secretary of State for India to discontinu,e the 
practice of making India pay for the maintenance of the 
British Legation at Kabul under the existing circumstances 1 

Sir Denys Bray: It will be convenient if I am allowed  to answer 
questions 42, 87, 101 and 389 together, as they raise sUbstantially the 
same issues. 

Up to date, Indian revenues have contributed the whole of the 
expense of the British Legation at Kabul and the CODHulates at 
Kandahar and ,Jalalabad. Excluding the initial expenditure on thc 
buildings, the average annual cost has been RH. 4,86,000 ; and the total 
cost sinct' the inception of the I..Icgatioll in .January 1922 to the end of 

'e r ar~  ls.<;t hs.<; been Rs. 15,24.000.-that. is to say, five or six lakhs less 
than the cost to lndia in n singh' year under the olil arrangement. 
Until re,'ently Af"hanistan was in relations with tht' Government of 
India only and the e(lst of the repl'espntatioll at Kubul was naturally met 
from bulian rp\·emH's. Although diplomatic relations between 
Afghanistan Rllll O"eat BritHin haVl' now been arranged, no l'eviilion of 
the incidence of I'xpenditure ha.'I been considered necessary as India is as 
vitally interesterl 8S before. The matter calUe WIder fresh review 
recently and it was held that it would not be in India'R interest to alter 
the incidence at present. 

:Mr. B. Das : What are the other countrieR besides Afghanistan 
where the Government of India bear the cost of the British Legation T 

Sir Denys Bray: Therc are questions on the paper, I think, 
substantially the same as the question ,the Honourable Member hU just 
put me and I would ask him to wait until I am in a position to give hilu 
the reply to those. 

Mr. Oaya Prasad Singh': Sir, nom, t.he I..Iegat.ion at Kabul reprllsent 
thc British Government or the Government of India 7 

Sir Denys Bray: Both, Sir, in fact the ~ e .Empire. 

Mr. Gaya Prasad Singh: Arc Indians eligible for appointment, 
Sir f 

Sir Denys Bray: T would ref!!,' the Honourable Member to a quel-
tion coming later on, in reply to which I shall subl5tantiall'y cover the 
ground of the question he is putting me now. 

THE KHYBER RAILWAY. 

43. *Mr. Ga.ya Pra;sa.d Singh: (a) Will the Governmflnt be plnaFien 
to glVfl the total cost of building the Khyber Railway, and its t t e ~  f 

(b) What is the distance left between the extreme north-wegt point of 
the Railway and the Afghan horder f 

(c) Does not the Railway traverse over tract which is no:. Britiflh 
territory ? 
(d) What is the approximate yearly COlSt of mllintaining I he Rail-

way, and what arrangements have been made for its safety Y 

Mr. G. O. Sim: (a) The line will be about 26i miles long and will 
cost about Rs. 253 lakhs. 
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(b) The dis1 unce between the extreme north-west point of the 
Railway and the Afghan border is about a mile and a half. 

(c) The line lies in tribal territ.ory in the Khyber Agency of the 
N orth· West Frontier Province_ 

(d) The approximate yearly charge for working expenses including 
provision for depreeiation is Rs. 4.42 lakhs. Government are not 
prepared to ~ e the information asked for in the latter part of this 
queRtion. 

Mr. Gaya Prasad Singb : Waf! thi" Ruilway eon"truet.ed with the 
consent. of the ~  Government, Sir' ? 

A1"J'ACK BY A MOB ON INDIAN RESIDENTS OF GLASGOW. 

44. *Mr. Gaya Prasa.d Singh: (a) Has the attention of the Govern-
m.cnt heen drawn to the incident in Glasgow in which eight Indians were 
attaeked by Ii. mob [lm1 one was fatally injured 1 

(b) Have t.he Government. been able to find out us to who the Indium; 
were, the ()uuse 01' 1IH' assault, and the J>unishnwnt mded out to the 
offenders f 

ASSAULT ON INDIAN RESIDENTS OF GLASGOW. 

137. *Diwan Bahadur M. Ramachandra. Rao : Wit.h reference to the 
tat ~ e t published in the PreHs by the Government of India explaininl 
the eircumstances ref;ulting in the death of an Indian in Glasgow, will 
t t~ Government be pleased to state : 

(a) whether the British Government have taken any steps to 1ind 
out the causes which lead to this unprovoked assllult ; 

(b) whether it is a fact that out of the 9 persons taken into custody 
6 were liberated; 

(c) whether any convietions have been made in the British Courts 
in respect of this murder and assault on Indians; 

(d) what compensation has been made to the widow of Noor 
Mohamed  by the assailants or by the British Government; 
and 

(e) whether the Government of India have made any representation 
to the Government of Great Britain in regard to the protec-
tion of life and prQperty in Great Britain of persons ow-nini 
Indi{ln nationality ? 

ASSAULT ON INDIAN RESIDENTS OF GLASGOW. 
. . 

~ S  *Mr. R. K. ShanmukhamOhetty: (1) Has the attention of 
Gvvernment been drawn to a Heuter's report which appeared in t.he Indian 
press about the attack on some Indians residing at Glasgow , 

(2) Have Government made any inquiries about the incident and the 
real causes of the attacll: T If 80, will Govet:nment be pleased to enlighten 
the House on these points 7 

. ,The Honourable Sir Alexander Muddiman: Sir, with your per-
mi88ibit, r should like to reply not only to question 44 but also to questions 
137 and 255, which raise the a ~ point. 
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All t.he infonnation possessed by the Government of India regarding 
the incident refcirred to in the questioIls was given in the CommWlique 
which was ilSsued on the 16th June 1925, and of which a copy has been 
placed on the table. 'I'hat Communique, I may say, was based on the 
report of the Glasgow Committee. The trial of the offenders will begin 
on the 31st instant and, when the result is known, it will be publillhcd. 
Government have no information as to the grant of compensation to the 
deceased's widow who is a native of Irelund, and do not consider that 
the case requires any special representation regarding the prOltection of 
Indians in Britain. 

COMMU1\TTQUti:. 

The following stat.emont f(>')!'ived by the Government of India of the circumstances, 
as known to the GlaRgow polie .. , whidl fl1sultod in the death of an Indian in Glasgow 
on the 16th May 1925, is published for general information: 

" On the night of Friday, 15th May 1925, three men visited the house of Nathoo 
Mohammad, at 5, Clyde Street, GIRBgow, and tried to Bell him two daggers. He 
refused to buy them and the men went away quietly. 

About ]0·30 P.M., the following day, three young Illen called a~ Nathoo Mohammad'il 
house demanding to see some of his ~er a d e  but Nathoo refused them admittance. 
They foreed their way ill, alld hy their threats put him into such a state of fear and 
alarm that he ran out of the house, through a back entrance, and took shelter in a 
house at 56, Watl1r Street, abont 30 yards away. This house was occupied by an Indian. 
Sandhi Din, nnll six ot.her Indians. At least two of the three mon followed him to 56, 
Water Street, Imil, when they arrived there, they knocked at the door. In answer to 
the knock deceased Noor Mohammad opened the dooI', and he wae immediately seilled 
by the Jnpels of the coat and dragged out of th£' house to the stair, where he wal 
stabbed on the left breast with a dugger. His friends carried him into the house, 
and later he was removed to the Royal Infirmary for attention. It wae decided to 
operate immediatdy but he died while being prepared for the theatre. 

The IUl81ulants, reinforced by twelve or fourteen other persons, are said to have 
returned later, broken into the hou8e at 56, Water Street, and to have stolen £16 at. 
mercliandisebeionging to throe of the Indians. Nine men and a woman were taken 
into custody in counection with the affair. Six of the arrested persons were liberated 
later. 

The daggers offered for lillie have been recovered and one of them is undoubtedly 
the weapon which cau8£'d the death of the deceused Noor Mohammad. 

A P08t mortelll examination WWl held on the body of the deceased on the 18th lia.1 
and hiR frionds made arrangements for his interment in a local cemetery in strict 
accordance with their religious observations. 

The Indians were pedlars and very inoffensive people. Nathoo Mohammad ie 
married to a woman who is a native of Northern Ireland. The Diltrict in which they 
lived is n very poor locality of the lower workin.g ewe." 

HOME DEPARTMENT, 

~ a  the 16th June 1925. 

Gum OF INCREASED PAY AND ALLOWANCES TO EMPLOYlDlDS OF 'lim GoVERN-
MENT OF INDIA. 

45. -Raja RaghunanciaD. Prasad Singh: In view of the recom-
mendations of the IJee Commission in regard to the pay and prospects 
of the I. C. S. and I. M. S., do the Government propose to increase the 
pay and allowances of the employees of the Government of India t If 
not, why not? 

The Honourable Sir Alexander Muddiman: If the Honou,n.ble 
Me'mber refers to the clerical establishments of the Government of India 
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the reply is in the negative. The reeommendatiom; in question are not 
applicable to these establishments. 

CONSTRUCTION OF A SHED OR WAITING HALL FOR TmRD CLliSS PASSENGERS AT 

GAYA RAILWAY STATION. 

46. *Raja Raghunandan Prasad Singh: (Il) Are the Govcrnmt'nt 
aware 'hat Gaya il1 one of the most important places of pilgrimage for 
Hindus and Buddhists and that there i;, no shed or waiting hall for third 
dass passengers at the railway station at Gaya Y 

(b) Do the Government propose to issue instructions for the early 
provitlion of such a shed or hall at the Gaya railway station t 

The Honourable Sir Oparles Innes: (a) and (b). The Government 
of India can express no opinion on the question whether a waiting hall or 
shed foo-third class passengers is eee~ ar  at Gaya. They have, not 
sufficient local knowledge. No provision for the work has been made in 
this year's budget, but a copy· of the question and answer will be for-
warded to the Agent in order that he may consider whether we should 
make provision for it in the budget for 1926-27. 

CIGARETTE SMOKING IN GOVERNMENT OFFIOES. 

47. -Raja Raghunandan Prasad Singh: Is cigarette-smoking 
allowed in Government offices T 
The Honourable Sir Alexander Muddiman : There are no generlll 

rules on the subject, which is a matter within the discretion of the head 
of each office. 

NUMBER OF INDIANS EMPLOYED IN THE OFFIOE OF THE HIGH COMMISSIONER FOR 

INDIA, LONDON. 

48. -Raja. Raghunanl1an Prasad Singh : Will the Government be 
pleased to state how many Indians are employed in the High Commissioner's 
Office, London, and on what pay ? 

The Honourable Sir Oharles Innes: Thirty, of which six are Anglo-
IndiUM. Their pay ra e ~ Lctwcen £7iiO n year and 45s13d a week. 

TELEPHONE CONNEOTION BETWEEN DELHI AND P ATNA. 
49. -:B.aja :B.aghunandan Prasad Singh: Do Government propose to 

establish a telephontl system between Delhi and Patna Y What progress, 
if any, has been made in giving effect to the proposal f 
Mr. G. P. Roy: A proposal to establish a trunk telephone service 

between Delhi and Patna is under coni-lideratioll. Experiments are being 
made tOi see if two existing wires can bc ui-led for thc ::;erviee so that no 
fresh Capital Expenditure need be incurred. 

REOOMMENDATIONS OF THE INDIAN BAR COMMITTEE. 

50. -Raja Raghunandan Prasad Singh : Will the Government bo 

pleased to state from when the recommendations of the Indian Bar Com-
mittee will be givcn effect to by the Pa.tna High Court 'I 

The Honourable Sir Alexander Muddiinan : Rilles have been framed 
by the Patnn High Court to give effect to certain recommendations of 
the Indian Bar Committee, and the Honourable Membpl' iF! referred to 
the answer given to-day to Mr. Gaya Prasad's question No. ~  
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PEROENTAGE OF INCRIIlASB IN THE PURCHASE OF IRON AND STEEL OF INDiAN 

ORIGIN. 

51. *Kr. B. Das: (a.) Will Goveflllilent be plelHwd t.o "tate tho 
tonnsg'e of iron lind steel of Indian origiu r a~d : 

(i) by the Indian Stores Depnrtment, 

un by the Railway Roard for Indian Rtate Rliilways, 
(iii) by other Railways of India, 

during the years 1923-24 and 1924-2!i Y 

(b) Will Government be pleased 10 stute the percentuge of increusn 
in the purchase of iron and steel of Indian origin during the year -~ "  ! 

'!'he Honourable Sir Bhupendra Nath Mitra: [ron lind steel of 
Indian origin purchased by the Indiall Hlol'm; VepaJ'tment during the 
years ] 923-24 and 1924-25 amounted respectively to 411 tons and 1,.!83 
tons. Himilar information in respect of purchases llIade by t.he Railways 
is not available, nor consequently can the er ~ ' a ' ~ JlH'nl ioned in ptlrt 
(b) of the Honourable Member's questioll be WOl'kt'd out.. The attentioll 
of the Honourable Member is, however, invited to Appendix A t.o Vol. II 
of the Report, by the Railway BOllrd 011 Indian Railways fol' 1!l23-24 
which gi"es the value of various classes of stores plIl'('has('d by the pl'jncipnl 
Railways in that year. Similar information will h(' given in lIw H,.(·pOJ'i 
for 1924-25. 

IKPORTS OF FOREIGN IRON AND STEEL. 

52. "'Mr. B. Du: (a) Is it not a fact that the import of continental 
steel to India went up very high last ycur , 

(b) Will Government be pleased to give a comparative statem('nt of 
imports of iron and steel of : 

(i) British origin, 

(ii) Continental origin, and 
(iii) American origin, 

quring the years 1922-23, 1923-24 and 1924-25? 

(c) Will Government be pleased to state whllt percentage of these 
imports was utilised by the Central and Provineial Government:; on their 
ruilwuys and development schemes ? 

The Honaarable Sir Oharles Innes: (a) and (b). A statement if! 
laid on the table which gives the information fOI' whieh th!' ' t~ 

Member has asked. But if his intention is to fiwl out. to whHt extent 
the tariff policy of Government in regard to the proteetion oj' the steel 
industry has been effective, the stat.ement will not be of much use to him. 
Indeed it is rat ~r misleading. I may mention, for instarwc, thnt privnte 
imports of steel bars (excluding bars made from cast steel) which 
amounted to 120,000 tons in the first half of 1924, declined to 90,000 tons 
in the second half of 1924 and to 52,000 tons in the first half of 1925, 
There has al80 been a decline in the imports of Htool angles and tees and 
of beams, girders and r ~ r  Imports of cornlgated galvanized 
sheetfJ, on the other hand, have increased. 

(0) The r a~  is not available. 
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Statement "hawing tIle quantity of pig iron and manufactured iron and /Jled imporlt4 into India 
during the three YPAJrll f.lItiing 1.924·25. 

1922·23. 1923·24 . 1924·25. 

. -. -.--------------------
Countriee whence im- Manufao- ¥anufac- Manufao-

ported. Pig tured Pig tured Pig tured 
iron. iron a.nd iron. iron and iron. iron and 

steel. steel. steel. 

Tons. Tons. Tons .. Tons. Tons. Tons. 

United Kingdom 8,736 349,401 3,284 421,211 2,147 436,481 
Continent 3,874 341,417 499 305,357 1,278 409.702 
United States "f 100 38,135 .. 18,179 .. 16,863 
America. 

..-
BOUNTIES ON STEEL. 

53. *Mr. B. Da.s: (a) Will Government be pleased to state the 
total amount of bounty given to Indian manufacturers during 1924-25 f 

(b) Will Government be pleased to state if the bounty system hal" 
helped the development of the Indian steel industry Y 

(c) Will Government be pleased to lay on the table all rre de ~ 

~t  Indian manufacturers of !Steel after the bounty was sanctioned' 

The Honoura.ble Sir Oharles Innes: (a.) Rs. 60,79,136. 

(b) The Honourable Member has no doubt seen the speech of the 
Chairman of the Tala Iron and Steel Company at the Annual general 
meeting of the Company on the 4th of .Tune last. Tn that speech the 
Chairman specially said that, had it lIot been for the bounties whIch it 
had received from the Go;vernment, the 'fata Iron and Steel CompaJlY 
would have been hurd pnt to it to fi11l1 the necessary money ttl keep its!'lf 
alive. 

(c) The Govcrnmellt urc not prepared to luy the cOl'TeHpondenec on 
the table. 

Mr. B. Das : Are Government, who are the custodians of the tax-
payers, satisfied that this bounty hai'; helped the' Indian Steel Industry T 

The Honourable Sir Oharles Innes: Thoroughly satisfied. 

CmsIS IN THE COTTON MILL INDtiSTBY. 
54. "'Mr. B. Das: (a) Are Government aware of the acute tem;ior. 

in the cotton mill industry of India Y 
(b) Will Government be pleased to state how many cotton mill'! have 

so far stopped their working and how many have gone into Jiqllirintion T 
«(') Will Government be pleafwd to' fltate : 
(i) the amount of capital thus made idle, 
(ii) tlw number of millhands thus made idle' 

The Honourable Sir Oharles Innes: (a) The Government of India 
are awarl1 of the difficulties undel' which the Indian mill industry at 
present labours. 
L78LA Q 
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(b) and (Il). The Government of India understand that hetween t.he 
1st of April and tht1 3] st of July 1925 fOllr Bombay cotton millR empluy-
ing about 4,800 hands have closed down. They are not aware of any 
Bombay cotton mill huving gone into liquidation. 

They are not in possession of similar statiHtics for the rest of India, 
nor have they complete information regarding the paid up capital of the 
mills cloRed down. . 

ABOLITION OF THE COTTON EXCISE DUTY. 

55. *Mr. B. Du: (a) Will Government be pleased t.o "tate the 
amount of income-tax derived from the cotton mill industry durin;.t thl' 
years 1923-24 and 1924-25 T 

(b) Will Government be pleased to state the amount of cotton e ~e 

duty derived during the yeHrH 1923-24 and 1924-25 T 
(c) Will Government be pleased to state the amount of income-tax 

and cotton excise duty they now expect from the cotton mill indmd.ry taking 
into account the present crisis T 

(d) Is it not a fact that the high rate of exchange has automatjcany 
ra ~ed by 12 per cent. the priceR of Indian manufactured cotton goods T 

(6) Will Government take steps to carry out the recommendat.ions o.f 
the Assembly in abolishing the cotton excise duty T 

The Honourable Sir Bun Blackett: (a) and (c). Separate figures 
are not compiled regardin/l the ineome-tax collected from particular 
industries. The el'ltimated proceeds of the cotton excil'le duty in 1925-
·26 are, as the House is already aware, Rs. 2Hi lakhs. 

(b) The .revenue derived from cotton excise duty (gross) during the 
years 1923-21 and ~  was Rs. 1,56,52,000 and Rs. 2,18,22,000 
respectively. . 

(d) I do not follow the Honourablc Member's reasoning, hut T think 
I CIUl confident1y say that the anl'lwer if'! in the negative. 

(e) The Government intend to rcmove this duty as soon al'l financial 
considerations:""ennit. 

Mr. M. Ai Jinnah : Sir, may I ask thc Honourable Member whether 
the Governmcnt are prepared to suspend this duty in view of the dan!!:erous 
condition of this indust.ry in the Bombay Presidency ? 

The Honourable Sir Bun Blaokett : The answer is in the negative. 

RUPEE TENDJIBS FOR INDIAN STORES. 

56. *Mr. B. Du : Will Government be pleased to state if they have 
cOme to a d ~  on t.he qlleldion of RllPeP. TenderR for Indian st.ores T 

The Honourable Sir Bhupendra. Hath Jlitra: No, Sir, but I can 
aMllrC the Honourahle Member that. the question is receiving Rctive con-
sideration. 

Mr. B. Du: Have not the Government taken a very  very long 
time to come t.o a decision on this matter , 

The Bonoura.ble Sir Bhupendra Hath Mitra: Whether they have 
taken a very very long time or not is of course a matter of opinion 
jUflging from the extremely important nature of the question. ' . 
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Mr B. DaB: May I remind the "ITononruble Member that the 
Govern;nent did not tlike mo}"e thall a fpw d ~r  to com(' to II decisioll ~ ' 
one part of t.he Lee Commission's U('port, whilt· this Report nnd other 
Reports arc shelved for years and years 'I 

The Honourable Sir Bhupendra Hath Mitra : The Lee ~  'R 

Report made e('rtuin specifie recommendatiolls. Hen' the recommendatIOn 
was on general lines Ilnrl it nenesf.\itates the worldllg out, of a working 
sch('rr.e. 

Sir Purshotamcias Thakurdas: Will Government be pleaRed to 
state, Sir, th(' difficult part of the questioll which has necessita1t·U all this 
delay T 

The Honourable Sir Bhupendra Nath Mitra. : I think, Sir, I gaye a 
complete r('ply on that point in the Delhi 8ession of th(' Ass(·mbly. I 
have not got the> plllwrs here before n1(' and if the> ,Hononrahle> M('mber 
will kindly put a question to that effect on the agenda, I shall no doubt 
be nble to giVe> him II complete reply. 

Sir Purshotamdas Thakurdas : Will the Honournble Member be 
plCllRed to state how many mOllths or years more tl](' Government art' 
likely to tuke befor(' they solve thp difficultie>s which Hwy in<liclltC'd ill 
the reply at Delhi ? 

The Honourable Sir Bhupendra. Nath Mitra: I am not in a position 
to make any definite reply to ttl(' Hononrll hIe Memher's quest iOJl. A-; 
Roon RS w{' are in 11 pO!'1ition to 1'101 \'(' tlw difficulties, neeeSSRl'Y }let ion will 
be taken. 

Sir Purshotamda.s Thakurdas : May I R!'1k the Honourable Membet· 
if this Assembly may expect tlw question to be solved before, S ~'  lilt, 
Honourahle Member'l>; term of officI' expirrs? (LanghtN·.) 

The Honourable Sir Bhupendra Hath Mitra: J am not in II pORition 
to ~ e the Honourable Member any 8Sf>mrRlICe of such a kind. 

Sir Purshotamdas Thakurdas : May T ask the TIonourablp Memb{'r 
whether the delay lies with the Srcrptariat in 1 ndia or with th!' India 
Office ill London ? 

The Honourable Sir Bhupendrll Nath Mitra: The matter is still 
under consideration with HlP Govel'll111ellt of India. I Can a!'1S11re til!' 
Honourable Memher that the India Office is not in any a~' er ~  
with the delay. 

Sir Purshotamdas Thakurdas : May J aRk the Honourable Member 
if the> India ~ will rvcntnally rpf]llil'r to hI' cOIl"ultl'(l lit all ? 

The ra~ e Sir Bhupendrl!- at~ t~a : That depends on 
et~~r we are A'o.ll1g to take any H.et"101l ~  WIll eontl'llVf'ne fh(. ptefH'nt 

prOVISIOn" of the Stores Pu:chn<;e ~ ' " ~ are statutory rilles approwd 
by the Secretary of State III Counell WIth reference to the Government of 
India Act. 

Sir Purshotamda.s Thakurda.s : Has the proeeSR Elt all been eXllmined, 
Sir, and is it likely that reff'reneeowill.bf' IIecl'ssnry to the India Office? 

The Honourable Sir BhupeD4:taNath Mitra: I shall say that u 
the rules now stand, 11 reference will be required. 

L78LA c2 



• 
74 LEGISLATIVE ASS,MBLY. [25TH AUG. 1925. 

lir PurshotamdaB Thakurdss : When will that begin, Sir T If the 
Government of India are likely to. take 1>0 many mouthH and yearl:l, when 
will the proceHS of reference to the india Office start '1 

The Honourable Sir Bhupendra Nath Mitra: As Boon 8B the 
Government of India have come to a cOllclul'lion ill the atter~ 

Diwan Ba.hadur M. &a.machandra Rao. : How lOhg will it still take, 
Sir, after the \reference is made ? 

The Honourable Sir Bhupendra Nath Mitra: I am not in a position 
to say how long the Secretary of State fnr India in Council will take to 
decide the matter. 

Diwan Bahadur M. Ramachandra Rao. : May I ask you, Sir, takin!r 
into consideration the fact that this matter has been before the Govern-
ment of India for 18 months, hnw long the Gnvernment oil' India propose 
to consider thiH matter actively? 

The Ho.no.urable Sir Bhupendra Nath Mitra: I have already given 
a reply to that question that I am not yet in a position to. commit the 
Government of India. in ally way in the matter. 

Diwan Bahadur M. Ramachandra Rao : Can you ~ e us an approx-
imate period during which 1 his will s1 ill have to be conSIdered 1 

The Hono.urable Sir Bhupendra Nath Mitra: I regret I am unable 
to. make any definite st.atement nn t ~ subject. 

Mr. B. Daa : Is it not the fact that the wheels of the Government 
of India move very very slnwly ? 

The Ho.nourable Sir Bhupendra Nath Mitra: That is a matter of 
opinion, Sir. 

Pandit Shamlal Nehru: What is the difficulty the Government o.f 
India find in the mat tel' , 

The Honourable Sir Bhupendra Nath Mitra: I think, Sil', I have 
already answered that question. 

Mr. Jamnadas M. Mehta: Has the Honourable Member made any 
progress between Delhi and now T 

The Honoura.ble Sir Bhupendra Nath Mitra: I can assure the 
Honourable Member that suffiCIent progress haR been made. 

Mr. Ja.mnadaa M. Mehta: Will the Honourable Member tell the 
Hnuse what it is , 

(Several other Honourable Members also rose to put supplementary 
questions. ) 

Mr. President: Order, order. 

EUROPEANS AND INDIANS IN THE INDIAN STORES DEP AB'U(ENT. 

57. *Mr. B. DaB: (a) Will Gnvernment be pleased to state 
if they have carried out the recommendations of the Indian Stores Cnm-
mittee in recruiting Indians exe1usively for the Indian Stores Depart-
ment' 

(b) Will Gnvernment b(' pleaHed to. give : 
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(i) the number of Indian); holding Lerths in the Indian t r e~ 

Department and drawing salary above Hs. 500, 
(ii) the number of Europeanl:i ? 

(c) Will Government be ple!l.J;ed to state the ~r of pe.rmanilJt 
pOStll which have gone so far to Indians and Europeans in this Department 1 

The Honourable Sir Bhupendra Nath Mitra: (a) It is not yet 
practicable to iltaff the Indian l:)toreH Department exclusively by Indians, 
nor did the l:)tores Committee recommend thi:;. 

(b) The number of Indians (including statutory Indians) employed 
in the department in,posts whol:ie paY' or maximum pay exceeds Ks. 500 is 
22. The number of EuropeanlS employ,ed in similar posts is 26. 
It may be obilerved that the question of making further appointments 

of Indians is ut present under consideration. 
(c) It is assumed that the Honourable Member refers to the higher 

appointments in the Stores Department and to the status of individual'l 
rather than to that of the postlS which they till. The answer is that up 
to date 6 Indians (including statutory Indians) and 6 Europeans have 
been given permanent appointments in postlS the maximum salary of which 
exceedlS &s. 500. 
Mr. A. Ra.ngaswa.mi Iyengar: Is the Honourable Member in a posi-

tion to sta,te at least in this case when the eODisideration of the Govern-
ment of India will terminate so thut we lUay have something to go upon Y 

The Honourable Sir Bhupendra. Nath Mitra. ;  I am not in a position 
to make any statement on the tlubject, but 1 am pretty eertain that some 
other Members of this House know what the precise position is. 
Mr. B. Das : Was it not one of the definite recommendations of th",,' 

Stores Purchase Committee that EuropeaDIS should be temporarily engaged 
till Indians are properly trained to occupy permanent positions Y How 
is it tho,t 6 permanent Europeantl have been appointed to this Department 1 

The Honourable Sir Bhupendra Nath Mitra: It was one of the re-
commendations of the Stores Purchase Committee that Europeans should 
be employed temporarily in certain appointments, but there are certain 
other appointments in whieh it was necessary to make permanent appoint-
ments of Europeans. They were borrowed from other Departments of 
the Government of India. 
Pandit Shamlal Nehru: Hegarding these 6 appolm;Jnents of 

Europeans-perhaps they were " statutory na.tives " of India.. ' 
The Honourable Sir Bhupendra Nath Mitra: No, not the Euro-

peans ; certainly not. 

PuBuCATION OF THE ADMINISTRATION REPORT OF THE INDIAN STORES DEPART-

• HENT. 

58. "'Mr.B. Das: (a) Will Government be pleased to state 
\vhen they will publish the Administration Report of the Indian Stores 
Department for 1924-25 t 

(b) Will Government be pleased to see that such Reports are published 
every year before the September Session to enable the House to discuss 
these in that Session T 
The Honourable Sir Bhupendra Nath Mitra: (a) The report for the 

year 1924-25 has been drafted and 'will shortly be published. 
,(b) The reply is in the ~t e  
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NUMBER OF INDIANS IN THE OFFICE OF THE HIGH COMMISSIONER }'OR INDIA, 
• LoNDON. 

59. *Mr. B. Das: (a) How many Indians are employed in the High 
Commissioner's office besides the present High Commissioner , 

(b) Will Government be pleased to state: 
C i) the percentage of Indians in the High Commissioner's office, 
Cii) the percentage of salary that Indians draw of the total expeudi. 

ture on the High Commissioner'l) office in London Y 
The Honourable Sir Oha.rles Innes: (a) Thirty of which six arc 

Anglo-Indians. 
(1/) (i). Approximately 8 per cent. 
C b) C ii). The Government of India are not in pOlSSession of all the 

details which would enahle them to answer this question. 
Mr. B. Das : Will the HOIloul'able Member invite the details from 

the Secretary of State '/ 
The Honourable Sir Oharles Innes: At present, Sir, I do not think 

that I should be justified in putting the High Commissioner to the trouble 
of furnishing these details. 

EXPENDITURE ON THE INDIAN STORES DEPARTMENT AND THE LoNDON STORES 

DEPARTMENT. 

60. *Mr. B. Das: (a) Will Government be pleased to tat'~ the 
amount of annual expenditure on : . 

(i) the Indian Stores Department, 
(ii) the London Stores Department Y 

(b) Has there been any decrease in the expenditure of the London 
·Stores Department lIince the formation of the Indian Storell Department 7 

The Honourable Sir Bhupendra Hath Mitra: .(a) A statement giv-
ing the information required ill laid on the table. 

(b) The reply is in the negative. 
Statcmcnt . 

• 
Actual eXl'en· Actual expcn· Budget grant 

- diture during diture during for 
1923·U. 1914-26. 19!1J.28. 

-----.-

RHo Be. B •. · 
Indlll.lI Stol'lll:l Dept. .. .. 9,22,713 10,26.027 14,13,000 

(up to MILI'oh 
1926 prelim!· 
liMY), 

LOiadtm Beom Dept.- £ t-- £ 
l'itOTllS Dt'pl. proper .. .. 1,1EilOOO 1,18,Il00 1,03,000 (a) 
ChargeH On &oOOlint of Cllnsulting Engi· 28,700 21,900 /53,000 
nocrs a.nd r " ~ a  insJ'!lO!,iOIl". 
Portions of 8CllounU! Il.n cQntingent 8,300 8,700 10,600 
chargeH o£ High Comlllis,iolJl'r's offiCe 
incurrod on aacount of t he /Stores Do· 
partment .. 

1,49,100 1,60,600 (b) 1,1111,000 

(a) Estilllu tf'8 for the currellt yeur ullow for expected recovery of £20,000 on 
al'couut of pucking clmrgos whkh will henceforth be added to cost of .tores und 80 
trunsfcrrod to scrviccs concerned. 

(b) :i!:stimutCB for 1925·26 includo the additional expenditure involved by the 
~r er of ~ r~ cOIlIlected with thll East Indinn und Great Indiun Peninsula Rail,!a),a. 
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TRANSFER OF THE CONTROL OF THE SECRETARY OF STATE OVER THE LoNDON 

STORES DEPARTMENT TO THE GOVERNMENT OF INDIA. 

61. "'Mr. B. Das: (a) Have Government come to any decision 
regarding the transfer of control of the Secretary of State over the London 
Storel:l Department to the Government of India ~ 

(b) Will Government inform the House of the opinions of the present 
High Commil:;sioner and his predecessors on this question f 

(c) Will Government be pleased to lay on the table of the House 
all correspondence between the Secretary of State wnd Government of 
Iudia on the l:lUbject Y 

The Honourable Sir Bhupendra Hath Mitra: (a) The London 'Stol'eq 
Department 11; not, and hat; not, since the 1st October 1920 been, under 
the control of the Secretary of State for India. 

(b) and (c). Do not arise . 

• INTERCHANGE OF STAFF BETWEEN THE INDIAN STORES DEl'ARTMENT AND THE 

LONDON STORES DEPARTMENT. 

62. *Mr. B. Das: (ll) Is there in practice any ::;ystem of inter-
change of staff in the Hervices of the Indian Storel:l Department and the 
London Stores Department ? 

(b) Will Government depute Indian officers of the Indian Stol'es 
Department to London to acquire technical e2.verience of that offiee ~  

The Honourable Sir Bhupendra Hath Mitra: (a) No. 

(b) Not at prellent. 

Mr. B. Das : Is there any technical objection to training Indians 
from India technically in the London Storel:l Office Y The Honourable 
Member replied" Not at present ". 

The Honourable Sir Bhupendra Hath Mitra: The objection is, firstly 
expense, and secondly the want of Rt;ly clearly establhihed necessity. 

PURCHASE OF RAILWAY STORES '£HROUGH THE INDIAN STORES DEPARTMENT. 

63. "'Mr. B. Das: (a) Will Government be pleased to inform the 
House whether the Honourable Member of Commerce on behalf of the 
Hailway Board and the Chief Controller of Stores have come to any 
definite understanding regarding the purchatle of railway stores through 
the Indian Stores Department ? 

(b) Are the State Railways reducing their Stores Department staff 
in view of the tlettled policy that tltores should be purchatled through the 
Indian Storetl Department Y 

The Honourable Sir Bhupendra Hath Mitra: (a) The Honourable 
Member is referred to the reply given in this House on the I!:!t.b September 
1924 to hill question No. 21!:!2 on the same subject and to heads (f) and (g) 
of t.he reply given on the 17th September UI24 to question No. 2135. by 
~ r  Neogy, which was mentioned therein. AI:l a result of the ~  by ';hc 
RRnway Board of their letter No. 1644-8., dated the 28th May 1924, to the 
State-worked Hailways and of pcrsonal discussions between the Chief 
Controller of Storetl and the agents of these RailwaYtl, an agreement Was 
urrived at that ~e State Railways would purchaso certain cl&il:l8il of 
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stores through the medium of the lndian 8tore14 Department. Contracts 
to the value of about Rli. 2Gi lakhs were placed by the Indian Sturcs 
Department on behalf of State Railways and Illlout Hs. ~ laklul Oil behalf 
of the Ealit Indian and Greut Indian Peninsula Hailways during the last 
pnancial year. 

(b) The rcply is in the neg-ati ve, as RailwaYI4 do not have 14llePia1 
t;tores staff to deal with purchat;e of t-ltores solely, as apart from receiving. 
t;toring and distributing stores. 

PURCHASE OF RAILWAY STORES. 

M. "Mr. B. Das: Will Government be pleased to state what amount 
of ordert; the various State und Guaranteed Railways have passed to--
(i) Indian Stores, (ii) d~ Stores, during the years 192;1-24 :nul 
]924-25 T 

The Honourable Sir Bhupendra Nath Mitra: A statement giving the 
informa.tionasked for is laid on the table: • 

.. -----... __ .... _-----_._----
VALUE 01' ORDERS PLAOED BY 

Ye&l'. Railway managed by 
Indian Stores ~ d  Stores 
Department. lIepartmtlnt. 

--------_ .. 
RH. &. 

1923-1924 .. .. The State . . .. .. 0,38,000 2,84,72,000 

Guaranteed Companies .. Nil Nil 

---
1924-11l2:1 .. .. The State .. .. .. 25,52.000 1,15,41,000 

Guarant.aeci (Jompani811 .. 2O,8fl,OOO Nil 

-

In 1923-24 the Inuian ::;tores Department purchased on behalf of Stat ~ 

managed a ~  3.3 per cent. of the value of storeH bought for them 
by the London Stores Department ; this percentage rOBe to 22.1 per cent.. 
in 1924-25. In the latter yea.r they also began to make substantiul orders 
for Company-managed railways. 

PEB80NNEL AND TERMS OF REFERENCE OF THE SKEEN COMMITTEE. 

65. *Mr. B. DaB: (a) Will Government be ploased to inform the 
iluusc regarding the personnel and terms of reference of the propoHerl 
Military Commitwe that was announced in the House by the Honoural;le 
the lIome Member T 

(b) When will this Committee commence its deliberations' 

Mr. E. Burdon .,: ,(o,) The Honourable Member if! referred to the 
announcement e ~  made in the Press on the 8th July 1925. Since 
thnn however another member has been added to the Committee, luunely, 
Captain Bala Sahib Dafte. 
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(b) The Honourablo Membcr i!:!, no doubt, awarc t.hat the Committee 
has already commencod itl:! deliberations. 

Mr. B. Das : I may tell the Honourable Member that I wish I could 
congratulate the Government on the personnel of other Committee!:! as I 
do of the Skeen Committee. (Cries of " Order, order ".) 

Mr. President: Whut is the Honourable Member'!:! question' (No 
question having been put). Quel:!tion No. 66. 

REDUCTION OF INTERMEDIATE AND THIRD CLASS FARES ON THE KALKA SIMLA 
RAILWAY. 

66. *Raja Raghunandan Prasad Singh: (a) Is it a fact that 
third class and intennediate cla!18 farel:! on the Kalka Simla Railway 
are double the fares of the East Indian Ruilway ? 

(b) If so, will Go'Vernment kindly consider the desirability of reducing 
the fares' 

Mr. O. O. Sim : (q,) Yes. 
(b) Ratel:! a.nd fates on the Kalka Simla Railway are higher than those 

charged on main lines in the plains for reasons which ,,!lOuld be obvious 
and a reduction in these fa rei> is not Hi present contemplated. 

INCRF..ASE OF FREE ALLOWANCE OF LUGGAGE ON THE KALKA SIMLA RAILWAY. 

67. I!<Raja Raghllnandan Prasad Singh: Will Government be pleased 
to slly why in proportion to the increase of fares on the Kalka Simla 
Huilway the free allowance of luggage waR not also correspondingly 
increaHe<1 ? 

Mr. G. G. Sim : The Honourahle Member is referred to the discussion 
on the Imbject of luggage allowance" ill this House on the 2Rth February 
last. 

INCREASE OF FREE ALLOWANCE OF LUGOAGE ON THE KAI,KA SIMLA RAILWAY. 

GH. *Raja Raghunandan Prasad Singh: (a) Are Oovernmcllt aware 
that Simla being a hill station passengers have to carry with them heavy 
w.inter clothing for their protection Y 

(b) Are beddings allowed free of charge on the Kalka Simla Railway 
as they are on the East Indian Railway ? 

(c) If the answer to (b) is in the negative, will Government kindly 
allow beddings to be carried free of charge on the Kalka Simla Railway Y 
If not, why not ? 

(d) Will Government also kindly allow an increase in the weight of 
lllr,gage allo,:ed free of charge' 

Mr. G. O. Sim : '1.'he limited size of the carriages on the Kallm Simla 
Railway permits of passengers taking only small packages into the com-
partment with them. For the convenience of the pasRcngers themselves 
bulky articles are required to hI' hooked /l.nll earJ'ied ill the luggage van, 
Ilnd bedding iH not usually rf'quired for journeys on the Kalka Simla Rail-
way. In the circumstances Government do not propose to alter the exist-
ing rules. 
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LUGGAGE RATES ON THE KALKA SIMLA RAILWAY AND THE EAST INDIAN 

RAILWAY. 

69. *Ra.ja Raghunandan Prasad Singh : Will Government kindly 
say what the luggage rate i!! on the Kalka ~ a Hailway and on the 
1iJast Indian Hailway Y 

Mr. G.  G. Sim : The information asked for is given in the coaching 
tariffs of the re!!peetive railways, which are available to the public. 

REDUCTION OF THE INLAND RATES ON TELEGBAMS. 

70. *Raja Raghun8.ndan Prasad Singh: Do Government r ~ tv 
reduce at an early date the inland telegram rates? If not, why not' 

The Honourable Sir Bhupendra Bath Mitra: No. As the HOllour-
a ~ Member is no doubt aware our estimates for the current yeur antici-
pate a loss o.f about Us. 60,000 on the working of the Pmltal and Telegraph 
Department, amI we cannot afford to take any step which would add to 
that loss. 

NUMDER OF BIHARIS HOLDING KING'S COMMISSIONS IN THE INDIAN ARMY. 

71. *Raja Raghun&nd&n Prasad Singh: Will Government be plllased 
to state the number of Bihari Hindus, Muhammadans and ChristiuJls, who 
have been granted the King'!! Commission in the Indian Army during the 
last 4 year!! ? 

Mr. E. Burdon: The number of Bihari!!, of the denomiations men-
tioned, who have been grailted King's commissions during the year 1921 
to 1924 is alS follow IS : 

Hindu 
Muhammadans 
Christians 

1. 

None. 
None. 

EVICTION FROM THEIR QUARTERS OF THE STRIKERS OF· THE BENGAL AND 

NORTH WESTERN RAILWAY. 

72. *Raja Raghunandan Pra.sad Singh: (a) Iii it a fact that 
the btrikerl:! of the Bengal and North Western Railway have been evicted 
from their quar1ert:; with their children and womenfolk and forcibly driven 
into the open I:!treets 1  ' 

(b) If the unt:;wer to (a) is in the affirmative, will Government be 
' e~ ed to t:;ay whether this was done with the concurrence of the railway 
t1utliorities at Simla' . 

The Honoura.ble Sir Cha.rles Innes : The answer to part (a) it:; in 
the negative. Part (b) therefore doer,; not arise. 

CADET COLLEGES AND :MILITARY TRAINING SCHOOLS IN INDIA. 

73. *Raja Ra.ghunandan Prasad Singh : How many cadet colleges 
and military training I>choolr,; are there in India , 

Mr. E. Burdon: 'I'here is no military cadet college in India. ffhe 
only militar?' sehool at IH'PlScnt in l'xistence is the" Prinoo of Wales' Royal 
Indian Mihtary College ", Dehra Dun. 
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It iH also intended to open two schooll:l, called the King George '6 
Hoyal Indian Military Schools, for the sons of certain categories of 
• soldiers at Jhelum alld Jullunder in September of this year. 'l'hese 
schooll:l, however, are not Cadet College!>. 

ALLEGED DEATH FROM THIRST OF A RAILWAY PASSENGER AT NOWSHERA. 

74. *Raja Raghunandan Prasad Singh: (a) Is it 8 fact that 
a passenger who was travelling from PeWlawar Cantonment became over-
powered with thirst on reaching PeHhawar City and there was no bhist'ie 
or water carrier, and the poor uum died of thirst at Nowshera station 1 

(b) If the answer be in the affirmative, will Government be pleased 
to suy what action they have taken in the matter to stop the future 
l'ccurrence of such incidentt; f 

Mr. G, G,' Sim: (a) and (b). Government have no information. 
But l:iince Peshawar City station is only 3 milet; from the Cantonment Sta-
tion, the chance of a past;enger becoming overpowered with thirst in thil:l 
short journey appears to be remote. 

GRIEVANCES 01<' THE OLD AND PERMANENT TRADERS OF THY". KASAULI CANTON-

MENT. 

75, '::Lala Duni Ohand : 1. (It) Is it It fact that on 14th Septemher 
1910, the residents of Sadar Bazar lind Market Bazar, Kasauli Canton-
ment, had made a representation to the Cantonmellt Committee to the 
effect that the propollCd building of sheds near the Market was a menaee 
to the prollpcl'ity of the old and permanent trader" of Ka!!auli and, on 
this, they were atltlured that the shcds or stulls proposed to be built were 
meant only for meat, egg and fowl Ilcllerll and petty vegetable. !>cllerl> and 
will not be allowed to be converted into regular shops for the sale of other 
articles' 

(b) Is it true that, contrary to the undertaking given in 1910, the 
Cantonmcnt Committce not only Luilt morc stulls iJut cOllverted several of 
them into regulur tlhops and, eonlleyuently, again a reprcllcntation wa:, 
made to thc Cantonment Committee against further ('neroaehmellts upon 
the rights of old and permanent tradert; of the Cantonment and for ilw 
removal of the tlhopl:l so built and on thiH the Cantonment Committce Ilfid 
patltled 11 retlolution on 16th February 1923 agreeing not to build any more 
stalls , 

(c) Is it true that again, contrary to the Ilecond ltndertnking given liS 
ahove i;ta,ted, the Cantonment Committee ha,!! built more stalls and cs-
t"nded the exitlting ones , 

. 2. (a) Is it a fact that thc occupicrs of the above stalls are only 
sucb per"ons as go up to Kasauli during the summer for business 
and do not contribute much to the taxell of the Cantonment, while the old 
and permanent traderlS of Sa~ar  and Market Bazllrs constitute tlw main 
source of income and prosperIty of the Cantonment Y 

(b) If the facts, all given in partt! 1 and 2 (a) above, are rOrrellt, will 
the Government be pleased to state whether the builtiing of stnlls and 
shoptl has injuriously affected the busirwl:IH of the old Rnd perllllllJent traderH 
of the Cantonment; and, if IiO, are the 'Goyernrnent prepared to take 
adequate litepli to redrel:il:l the grievances of tho tlaid traders, and among 
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other things to direct the Cantonment Committee to limit the use of these 
stalls and shops only for the purposes of being used for selling meat· eggs 
fowls, and vegetables as originally intended? '  , . 

Mr. E. Burdon: 1. (a) 'I'he Government are informed that no such 
undertaking as that referred to by the HOllourable Member was given 
by the Cantonment Committee in reply to the representation in question. 

(b) As stated in part (a) no such undertaking was given by the 
Cantorunent Committee in 1910. In February 1923 the Committee, how-
ever, decided that no further building should be allowed to take place 
in the Cantonment market. 

(c) No, Sir. Only the beef market has been re-built this yelir and 
the mutton stalls have been removed and replaced by It properly conlltructed 
building. 

2. (a) The answer is in the negative. 

(b) Does not arise in view of my replies to the other parts. 1 would, 
however, observe that it is not the policy of Government to interfere in 
detalls of internal administration of cantonments. 

Lala Duni Ohand : ~  Government be pleased to send for tht:! 
records to see if I am 110t in the right Y 

Jfl.r. E. Burdon: No, I do not think it would be desirable to do so. 
I am perfectly satisfied with the report and the copies of the records which 
I have received. 

Lala Duni Ohand : When I give an assurance that there are records 
you should further satisfy yourself. 

ELECTION OF MEeERS TO THE CANTONMENT BOARD, KA8A.ULI. 

76. *Lala Duni Oha.nd: (a) Is it a fact that, under the new Can-
tonment Act, the privilege of election of members to the Cantonment 
Board, Kasauli, has not been conferred upon the inhabitants of the Cantoll-
ment' 

(b) Do the Government contemplate introducing elections in the 
said Cantonment; and, if not, will the Government be pleased to .tate 
reasons' 

(c) Is it true that the entire house property in the Sada;r and Market 
Dazars and the major portion of the house property situated elsewhere 
within the Cantonment limits belongs to Indians and, at present, there 
is only one nominated Indian member out of the total strength of 8 
members' 

(d) In case the Government may not be prepared to introduce elec-
tions, will the Government be prepared to increase the number of Indians 
in the proportion of half and half Y 

Mr. E. Burdon: (a) The civilian population of Kasauli is below 
the level normally required to qualify it for an elected Board. 

(b) No, Sir, for the. reason already given. 

(c) The entire house property in the Sadar and Market Bazars, ex-
cepting one shop, belong8 to Indians. The Government of India are in-
formed, however, that the majority of the bungalows, including the Club, 
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hotels, etc., in the cantonment belong to Europeans. The statement in 
the concluding .part of the question is correct except that the total strength 
of members is 7 and not 8 as stated by the Honourable Member, 4 mem-
bers are ex-officio. 

(d) The maximum number of members who may be nominated to 
the Kasauli Cantonment Board is three. Of these at present one is an 
Indian. The question of increasing the Indian representation on the 
Board is one for the Local Government to decide under the powers con-
ferred upon the T.Jocal Government by the Cantonments Act. 

INCREASE OF EXPENDITURE ON THE ALL-INDIA SERVICES. 

77. *Diwan Ba.hadur M. Ra.macbandra Rao : Will the Government. 
be pleased to state the total annual increase of expenditure on each of 
the AllcIndia Services consequent upon the recommendations of t.he 
Lee Commission on the Public Services 8,101 finally r,;anctioned by the 
Secretary of State for India in Council Y 

The Honourable Sir Basil Blackett: 'fhe information asked for is 
being collected. 

Diw&ll Bahadur M. It&machandra Rao : May I know when that will 
be available Y 

The Honourable Sir Basil Blackett: I am afraid I have no idea. It 
will obviously be somewhat difficult to collect and hypothetical \then it iN 
received. 

Mr. A. Rangaswami Iyengar : That is a mattcr of opinion. 
Diwan Bahadur 111. Ramachandra Baa : May I ask whether it will 

be available before the end of the SefolNion 7 
The Honourable Sir Basil Blackett : I will 110 my best. 

REORGANISATION OF THE INDIAN MEDICAL SERVICE. 

78. *Diwan Ba.hadur M. Bamachandra :aao : Will the Governm('nt 
be pleased to Atate whether the Secretary of State has passed 8Uy 
orders on the recommendations of the Lee Commission regarding the 
reorganisation of the Indian Medical Service and to place such orders 
on the ta.ble , 

IIIr. I:' Burdon : The Secretary of Statp has not accepted the recom-
mendation of the Lee Commission that the medical needs of both the 
British and Indian Armies in India should be provided for, in future, hy 
a Royal Army Medical Corps (India) which should absorb the Indian 
Medical Service. He has agreed that the Indian Medical Service must 
he retained essentially as a military service with it!! war reserve seeureu 
by lending officers to the civil adminiNtration. The other recommenda-
tions of the Lee Commission and the proposals of tht!' Governmellt of 
India in regllrd to them al'e Htill under considerat.ion and the Govern-
ment are unuble t.o lay the papers on the t.able at this stage. 

Diwan Bahadur ltf. Ramachandra Rao: May I know whet.hl·r this 
House will have an opportunity of diHcllssing' this part of the recommenda-
tions of t.hl' IJee Commission T . 

The Honourable Sir Alexander Muddiman : If the Honourable Mem-
ber will table a Resolution he will have an opportunity of discussing it. 
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Di\fan Bahadur M. Ramachandra Rao : With referencc to the state. 
ml'nt made by the Honourable Member that all opportunity would be avail-
IIble to this Hou.<;c, am I wronA' in the impression that the Government will 
bring forwaI'(1 a Rmmlution Y 

The Honourable Sir Alexander Muddiman: When did I make that 
statement? 

Diwan Bahadur M. Ramachandra Rao : I thought during the tlourse 
(·)f thp proc('edings to-day you said that you had received Ilis Excellency's 
oJ'(lprs or something of the kind that the recommendatiollH of the Lee 
Commission ..... 

The Honourable Sir Alexander Muddiman: The Honourable Mem-
ber if; DliRtnitcn ulld 1 was referring to the Reforms Inquiry Committee's 
Report. 

Mr. A. Rangaswami Iyengar: May I know whether the Govllrnment 
proposc to put down 11 motion in respect of tIll' Medical Rervicl'S similar to 
the one which tllCY put down in respect of the all-India Civil ServiceH, 
that they approVl' of the decision of the Secretary of State. 

The Honourable Sir Alexander Muddiman : So far as I recollect it 
was included in the Resolution that was moved on the Lcf' Commission 'H 
Ueport.. • 

Mr. A. Rangaswami Iyengar: That is so. 

The Honourable Sir Alexander Muddiman : I do not propose to put 
down any further Rcro;olution. 

Diwa.n Bahn.dur M. Ramachandra Rao : May I know whether the 
orderro; of til(' Secretary of Statf' will be laid on the tablrl ? 

Mr. E. Burdon: J have fllrcndy answerr'cl that qlleHtion. 

Diwa.n Bahadur M. Ramachandra Rao : How am I to frame a 
ResolutioQ if I do not know the orders of the Secretary of State in Council T 

The Honourable Sir Alexander Muddiman : I dare say if you consult 
Mr. Burdon you will he able to do so. 

Diwan Bahadur M. Ramachandra Rao: I do not want to consult 
Mr. Burdon privately, but I ~  to ask, in order to enable me ~  frame a 
Re!ololution on thc subject, whether Mr. Burdon will lay on the table the 
express orders of the Secretary of Statc in Council in this matter. 

Mr. E. Burdon: I have already Flaid that the Government of India 
arp unable to lay any papers on the tablc at this staA'e. The correFlpondellce 
is still r e~d  

Diwan Bahadur M. a a a ~r  Rqo : MIIY I know whether the 

12 NOON. 
~ter haR reached a RtaA'e when you can dcfinitely 
sav what the orders of the Government. of India 

and the Secretary of State are? . 

Mr. B. Burdon : No, Sir. 
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Diwa.n Bahadv •. aamaobndra &ao : When these orders take a: 
definite form, may I know whether it will be possible for Government to 
.publish the orders in order to enable us to put down a Resolution , 

.... BurdoD : That is 8. hypothetical question to which I am not 
prepared to give an answer. 

Diwall Ba.had.ur M. Bamacbandra lRao : May I know whether it is 
the intention of the Secretary of State that before he ~  effect to these 
orders an opportunity will be given to this House to discuss these pro-
posals or his conclusions t 
Mr .•. Burdon: I do not know, Sir. 
DiwaD Babadur lVI. Ra.ma.chandra Rao : Will the Government make 

'8. representation to the Secretary of State that his conclusions should not 
be given effect. to until we have had an opportunity of saying what we 
have to say on his conclusions seeing that. they are a deviation from the Lee 
Commission's recommendations Y 

Mr. E. Burdon: That is a question of such a nature that it would be 
proper to give notice of it. 

UNSTAgRED QUESTIONS AND ANSWERS. 

CoNDONATION OF THE BREAK: IN SERVICE OF BABU AMIR ALI, LATE CLERK OF TBl!I 

POSTAL DEPARTMENT. 

1. Mr. S. Sadiq Hasan: Are t ~ Government aware : 

(a) that Babu Amir Ali, clerk, serving in the Postal Department. 
in Ambal&. Head Office, was dismissed from service after serving the 
Department for about. 13 years on 29th September 1906 on account of his 
being involved in a private case , 

(b) that after his dismissal he applied to the Postmaster General, 
Punjab, to get permission for securing a job in any of the Government 
offices , 

. (c) that permil!8ion being granted he was taken on Rs. 15 per mensem 
by t.he Inspector General, R. M. S., on 4th December 1907, after 14 months 
break of service and that he is still serving in the Department t 

(d) that the break of 14 months in his service is likely to bar his 
right to pension , 

2. If the answer to the abm'e is in the affinnative, will Government 
be pleased to consider his case and treat the above-mentioned break of 
service as leave without pay so that he may become eligible for pl'mioll ? 

The Honourable Sir Bhupendra Nath Mitra: 1. The case of M. Amir 
Ali hlld not been brought to the notice of Government but inquiries made 
as a result of the Honourable Member's question now raised have elicited 
the following information : ' 

(a) M. Amir Ali was not dismissed but his services were dispensed 
with from the 26th September 1906 for implication in a (',lise 
of al1eged cheating in which the Magistrate bound him over 

j, . . to be of good behaviour. 
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(b) Yes, he obt'ained permission in November 1907. 

(c) He was taken as an unpaid probationer on the 4th December 
1907 and his continuous at~ service began from the 3rd 
January 1908. He was made permanent from the 1st March 
1908. 

(d ) Yes, the break was actually for 1 year 3 months and 9 days. 

2. In September 1923, M. Amir Ali submitted a petition to the 
Director General praying that his past. service'in the Post Office be allowed 
to count towards pension. His prayer was rejected on the gro'u.l\d that 
he was given a fresh start in the Department as a matter of grace. 

ApPEAL OIr AoED ALI, SUB-POSTMASTER, DODARWAZA. PO'S'T OPIrICE, SIALKOT. 

2. ltIr. S. Badiq Baaan: (a) Is it a fact that the appeal of Ahmed 
Ali, Sub-Postmaster, Dodarwaza Post Office, Sialkot, was dismis!led by the 
Director General, Posts and Telegraphs, because it was alleged to be time-
barred' 

(b) Is it ~ a fact that the final orders in liiS' case were a~ed by 
the Postmaster ~ era  Punjab, on 11th April 1921 and not on 5th 
January 1920 , 

(c) If it is a fact, then are tl1e Government prepared to reconsider 
his appeal f 

The Honourable Sir Bhupendra Bath Mitra: (a) Yes. 

(b) .... 'he orders passed on the 5th .January 1920 were the final orders 
on the appeal against dismissal. 

(c. ) Does not arise. 

PERCENTAGE OIr INDIANS IN THE IMPERIAL POLICE SERVICE. 

3. Khan Ba.ha.dur Ghula.m Bari: (a) What is the percentage of 
Indians in the Indian Imperial Police in the different province!! of India' 

(b) At what periodical rate is the present percentage proposed to be 
raised to 50 per cent. in accordance with the recommendation of Lee 
Commission 7 

, The Honourable Sir Alexander Muddiman: (a) A statement giving • 
the ,information asked for is laid on the table. 

(b) The Lee Commission recommended a 50 : 50 rate of re r t ~ t 
in future. This has been accepted. I am unable, however, to state WIth 
accuracy the period at the end of which this rate of recruitment will give 
a 50 : 50 cadre in each province. The Lee Commission anticipated that a 
50 : 50 cadre would be attained, taking all the pl'ovinces together, in at 
most 25 years. . 
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8t4hmt/1lt BT.owillg·the percentage o/IJIIlia1M in th" Indian (Imperial) Police Service on t1e 1" 
January ~  

l'roV"lnoe. 
Aetua.l 8trength 

No. of India.na. 
Percentage of 

on 18t Ja.nuaty column (3) ~  

1926. column (2). 

, I 

1 2 3 4, 

Malhts .. ' .. .. .. 81 8 9·9 
Bombay .. .. .. 86 10 11·6 
Benpl· ..• .. . . .. 107 13' 1'2'1 
II nited ProvincOll .. .. 108 12' 11·1 
l'unjtl.b .. .. .. 120 20 16·1\ 
BurnIe. •. ... .. .. 84 ". 12 a'2 
Bil'i/tr and OtiAM .. ,. 58 9 15',1i 
Ct'.riti'alPtov woeS .. ., IH 8 14'.8 . 
.AlIIiIllll .. ,., .. ,. 27 6 2:·2 

, 
ToTAL .. 726 98 13'5 

. IN1>UmzATION OF THE VARIOUS SERVICES. 

, 

4.Kban Bahadur Ohulam Bari : Will the Gove:rnroent plea,<;1 
lay'im thci' table a tabular stat<>m.cnt showing how much· Indianizatiol1 they 
hav,e done in the various departments this year after the introduction of tho 

~e  Comniission 'recommendations f 
.J .... , "., I  " " 

Tl;la Honourable Sir Aiexauder Mudtliman : The fMIHl'lmendationin 
Chapter V \>1 the Lee Report have in regard to IndiahizlI:ti<hl been generally 
nccepted by His Mt6jesty's Government, and thoujh the rules under sectioll 
!J(,JBbf th';' Government of blain Act, to give 01tcct to them have not yet 

~e  macle, t ~~ percentagos rec.onunendcd nrc in fa.ct being i>bservcd when 
r '~r t e  made. Since, however, a year's recruitment has not yet taken 
d ~  it is 110t pt>s8ible to show the effect of the recommendations in a tabulu!' 

fOJ'lil. 

1 lay On thf' tnble notes shOWing the position in regard to each service . 

. ~ ' It1.&n Ci"a· S r e' - ~ r ' ' d t ~ of t.hl' T,t'f' (1on\Il'tiARiol\ . Ill'(' tolng 
tnkon into ~r t in milking this YCllr's I'cl'ruitml'nt. to the J ndiull Chcil Service. . 

2. hutiall Po/ice 8CT'Vice.-..lO\t<'pR hnve bl'ell l;akr.n to ~ re a 50 : GO ratio .t 
li:nropean lIuIl 111<1 ;;11\ I'l'('l'uits e ~ with l'l,el'uitlll('nt for lO!!;j. 

3. ' ' "r~ t er ' ~ ' 'r ' ' dt ~ r t ~ 'r e  ~ r ~ t' r '~ t Y<'ar t.ho 
ratio rceonilrt(,llIh';' by Uw COlli mission baM hCl'n adopted una four Indialls ou! of fivll 
recruits ' t ~ bCtlllljCl,ccted in ~  ' 
..•• , Iml,jan S ' r " t ~ rt "'-"' ' ' r ' t ' ' " t r ~' ' e 'Lee ~' ~  are. 

bE'ing tnkl·n into necoull.t 'bl 'Working. tllis year'. recruitment to 'the Jndul1\ At!l'\'ice ot 
l:nginpt'rs in Madrlts und Assllm and in thl' lrrigutlon Brl!l'fh jn tIll' athel' ProvIJll!.eR • 
. Ror.tuihnent to ~ d a  At'I'Vi.l'A' hi Engince'tsin tbc Bui\rhnge' un,l "RolllllI r ~  in 
provinces other thull. Mui/rua lind AI\8UUI hM bet')l 8uspotl'led. 

G. lnrlillli Agri{'ultural S ' t ~ t a  Vetf.rillary SCT11icIJ-Indian EduCGtiollal 
BCl'vict.-Rel'ru.itmcnt by the S ~r tar  of State has bt'l'n I,Itopped. 

a~ et at ere ~ ---'  fhlli\ ordllrs hare yet btlClJl. issued on tIw 1'00011'1-
tllcl\(latioJls of the 1,(\(, (Jolllwi/l8ion lE'gllrding this er ~ '  

7. l'lnHiI!al. Depal:f:mN1,t rJj tho G01'cmmcft.t oA I,iiliti.";"'l'be·' ~ 'r r t of Trldi/\ 
lire I!1rN1Il\' rl'l'rttitilllf !udiaus at a ~r l'l'rcclltage (30) thllll that r ~ d d bt 
the OOllllnlssioll (25), 
J..78J..A » 
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8. I "'r~r  C..utO'llt8 .liervioe.-Out of (lVory t.hroe ' t' e~ only one ia fillf)d ia 
!FlngliLnd and the r,>maining ~  are ~d in India 11] ~ r ~t t e e~ at  whirh 
is open only to statutorv IUlbvos of IndIa, the ruloa fOT cX:WlIn/ltlOn btnng tho sarno :IS 
tlaqse for the Indian Audit a.Ilcl Accounts Sl'rvi{·,(l. In nccordaDll6 wit.h this pI'Mtir.l', 
thi8 year one probutioner was ree,ruited from Englund uud two in India as tho re8ult 
()f the examination Ill'll! in Dllcomber last. 

'9. ~r r Telegraph Engineeri11U anrlWirdllsB llrfl1l£'h.-No ne'" 'rel',ruitment haa 
been mllne to the Superior Telegraph Engiaeering aml Wireless Branch since the pub· 
lie.ntion of the Lee ComlUission'8 Report. ~  _Ilroportion I'OOOD1IDOnaoo ill tlte Report 
will' be adhered' to; in makillg future· recruitment. 

10. StQte Railwalls.-Governmcnt have arc,opted the polie,y of recruItment lUI laid 
down in paragraph 42 (ci) of the Leo Commission '8 iUcport 80 fn.r as State Railway. 
are eODetlmod and are t4king stops accordingly. 

11,' Indian Audit attli Aooounts SCl"Vine.-Sinoo 1920 appoiutments to the lIernoe 
are ordinarily made by competitive examination in India at which only statutery nntivOil 
of ,India are eligible to IIoFpear. 

12. Mw..t and a e ' rt e t ~ e  existing pOAitlon Wlt8 explnined in the stat&-
ment laid on t.ho table by Sir Malcolm HaUey in t.he Lt!gislative Assenlbly 011. the 25UI 
March ~  (page 2182-'Of 'tbe Legislative Asscrnhly Deb utes, Volume IV, No. 38). 

13. Militar,y Aocount, Dcpartment.-Hee,ruitcnent by the Secretary of State Wal 
stopped in 1923 and direct appointments to the Departmoot arc now made by eom· 
petitive examination at whieh only Mtivca of India are eligible to appear. 

14. Arohaeological Departmell,t amZ Zoological lSurvry of India.-IB the Archa('o\o' 
,gical Department two appoilltmonta woro made this :ront, 'both 'Of which were tilled by 
InwaDB. 

. Similarly two appointmcntB were made to the Zoologiea'l Survey of Indio. on. 
of 'which was fliled by an Indian and one by a European. 

Hi. 8'IJl"Vey of India.-Proposals nru under consideration for the progT<'s8ive IncliAni· 
zation of Class I of the Survey of India in ('ommon with other publie servicea. 

16. Mi1tIJB Dcpart'IIW1tt.-All 8.-ppointments to this  Depnrtment arfl made by tht'l 
GOt"ernmont of India whe advertille the vaeAncies in India in the first instanee. ReoMlit· 
ment in Englalld i8 only mnde whe. suitable enndidatcaare not Ilvailable here. One 
Indian waa appointed in May 1924 and it has been decided to appoint another Indian 
this year. 

17. MetlJOro'logicol Servioe.-It is the Ileelarod policy of the Government of India. 
to recruit Indiana to this Bervice whenever men possessing the requisite qUalifieatiolll 
nrc o.vailn.ble. An Indian haa recently been recruited hi a vacaney caused by the 
rt,tircment of a Europoan officer. The present strQJlgth of Indiana a.Ild Europeana in 
the Bervice hi 5 and 3, respectively. 

18. Geological Survey of Inttifl.-R!'cruitment by tho SOOTctary of State has been 
stollped\ with effect from the eurrent yoar. No aptlointments have yet been made by 
the GoV'omment of India unlier the revised procedure. One Indian waa .ppointed in 
Doeember 1924. 

CENTRAL GOVERNMENT BUILDINGS IN CALOUTTA ANt> BENGAL. 

5. Mr. B. Daa: (0) Will Government be pleased to state the nlue 
(rf buildings and land which the Central Government vacated in CalauUa 
and Bengal when they transferred their capital to Delhi' 

(b) What portion of that property is still in the use of the Central 
Government and what portion has been transferred to the Gonrnment 
of Bengal' 

(c) Did the Government of Bengal make any payment to the Central 
Government for this transfer' ' 

. Tm Ho.nourable Sir Bhupenfira Nath Mitra: (a) On the tranl';fer (If 
the hcoo()Uarkrs or. the Government of India frottl. Calcutta to Pclhi, the 
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following properties were vacated by the Government of India and handed 
over to the Government of Bengal ;.-

Na.me of building. 

1. Vioerogal Eltate, Oalcutta 
2. No. 6 Dacre8 La.ne ..  .. • • .. 
I. Relidenoe of the late Aocountltnt General, 
I Eutem Bongal and A8I&m, Daoca. 

Vnlue of building 
ilicluding ~  of land. 

~  
97.42.365 
2,00,656 
'2,329 

In additiofi to the above, certain portions of tha following buildings were 
vacated. They were not, however, handed over to the Government o! 
~ a  : ..... 

Name of building. Value of buildinl; 
induding value of land. 

1. ~r a  Secretariat Building .. 
J. Council House St~t lieclet..ri"t Building 

R.. 
111,25.0&71 
21,37,729 

(b) With the exception of the buildings referred to in (a) no d ~ 
lVas made over by the Governmllnt of lndia to the Government of Benga1. 
Ot' the buildings which were partly vacated at the time of the transfer of 
the capital to Delhi- ' 

(i) about 22 pflr cent. of the floor area of the Imperial Secretariat 
BUilding is Itt present temporarily occupied by Provin-
cial Offices, the te!lt being occupiM by Imperial Offices. 

(ii) 16 per cent. of .the floor area of the Cou.ncil House Street. 
Building is at present temporarily occupied by the d ~

trator General, Bengal, who is under the I .. oca1 Government, 
the rest being occupied by offices under the Central r ~ 

ment. 

e c) The properties whieh were tranRferred to the Beng:iJ. Govern;.; 
tnent, vide reply to part (a.), wera transferl'ed free of cost. 

GRAN"I'S l!'oR THE DEVEtOP1dENT at ROADS IN PROVINCIA!. CAPITALS. 

6. Mr. B. Das: (a) Is it 8 fact that the Government of India 
granted the sum of &. 50,000 for the development of roads in Bombay 
city t 

(b) Do the Central Government make similar donations to capita.l 
citjes of the Provinces for development of roads Y 

Mr. ~ W. Bhore : The reply to both parts of the question is in the 
negative; 

ADVISORY BOARD ON'l'1IE BF:Na..A1. NAGPUB RAILWAY. 

7. Mr. B. Du: (a) 'Will Government M pleased to inform the 
lIOllflC of the names of members of the AdviSory Board of the Bengal 
Nagpur Railway 7 

(b) How many of these arc. ~ ~'a  , 
L7SLA, 
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(e) In .iew of the fsOt that the Bengal Nftgpur Hailway extends 1111 
over Orissa, nrc Governm'cnt r~ d 'to' cliJ'ed. fIle' Agefit'''of the Bengal 
Nagpur RaHway to reserve alwuys two scnts ali this 'U6a'i'd'for r~' 'd t~  
t e~  the Uriya: people Y 

Mr. O. O. Sim : A Local Advisory Committee has not yet been 
formed on..the Bengal Nagpur Raili"ay. Whrn a Committee is 'formed the 
qne3tiqn Vnil:lM by the Honourable l\-hnnber will no doubt rcceiv-e considera-
tion. ..'. '." . , 

ARRANGEMENTS FOR INDIAN REFRESHMENTS ON LONG DISTANCE TRA\NS. 

. 8. lIIIr: B. 'Oas: (a r How maIIY long d istanee tra.ins have so far 
~e  provided:) wi. f arrangements' i.rproviding-' hdian-refreshtnents 
1,('Sides the 9 trains mentioned in answer to queHtion No. 161 of the ' ~t 

l<'ebl'tlnry ,1,924 y, ~ . 

';:(b, :'Wilf Government be pleased to lay on the table an up-tl>-date 
I;tntcment showing the long distllnce trains that have been pro\'ided 
with arrangements for Indian refre.3hments , 

(c). :Do' Government propose -,to direct Railways which have Mt 
introduced' such practice to have them introduced "for' the 'comfort 6f 
t ~ ~ a  tra e ~ public " 

\ Mr.G; O. Sim: ~  and ~  A statement giviIl@: the information 
re a rd~ a.rrllnge,lJlen1:8 ,for, providing Indian refreshments outrains is 
1aid on the t.able. 

,.( c) Government consider that. this iii a matter which can be left to 
the di!lcretifln of ,1;heUai!ways. I may mention that the Great' Indian 

" a ~ a  with t.hc'collcul'renoo of the Local Advisory Commit'ee, 
haye r.ecentlyhad to di8continne the experiment of running a refreshment 
cal' for intennediate and third class passengers 'on their' Delhi r:ervice a'i 
it waR fo.nd that only 8' very small numbe1"of' passengers took advantage 
of'thcfacitity, ... :,. . ",': I , 

Sk:itr.ment showing 'I'Olrf'RlImrnt arralll7tiJncnt, Inr bulimls on trains on '/'airway,. 

Nor't1r Wt:WtC'Nl' ' a ~' e Dln1ng"'Cllrs fOr' ,,", fiidlnn ' ' ~ ' '  ~  " 
{Hindu8 and MllhammUOOJl.81 ~  bty, .. No, V;: Up Roclo18 n,wn a e~ 'tn'lliRII·tmtwllClD 
Lnhore and DrJhi. 

,T.odh,JUT Railtil4y.-IIindu rf'frORhm('nt Poll", for Hindus run on 3 Up ani! 4 Down 
and 2 Down and 1 Up bet,ween lIyc1t>1'lIblld and M:.rl'war'Rail"·IlY ~t " On Drg:lllil 

~trar ' t  t~ "e  -velJdI,W.4D t ~r at oU. !lg. \Tp ~t ~ DO"'J1' and 
29 ;C p. ILod 3Q l)own. ., ." .  ,  "  ' 

, Bombay, Baroda and Central India Rai1wall.-

• BRClAIJG1.UIlJ:. 

Two ('ompnrtmE'nte ('!I("b for Hindu. 'and Muhnmmndr.ns 8t'\t n,purt on 19 Dmm 
lI1td 20 t.1p, Delhi EXvrtBs, bE'.weert BOVltllty and Kofuh a.wl on 3 pown :lnd 4 Up, 

~' t  ~' ' et e - a  nJl« \=,iP;MlIIDUlk . :'.:: ;'>, ',., 

MI!TRE GAUGE. 

A, dining <'IIr for Hindua !Ind Muhulllm:ulans is run on passenger trains Nos. 46 
Down uncI 41J ,Up, bl'tM'OOIl ;Mul.ulaua muL.WrihWEllT.'·: re., , r" '1':, " >,;" • 

"'(OOrall ntln Southern M.hf'atta Eailway.-Rehcshmcnt compartlllents are nJU 
00- ~  ... .•.•.. !. rf . " ..... ,.. ~~  t 

~  1;5 & ~  ~ t't 't'  trui:ns 1 Betw('cn !"fadrll8 nail 
NOlI, J3 &. .:!4, hxpro88 trtllJJ8 ) Ihngalorc Clt.y. " -, 
Nos. 31 &. 10, l'assellllC3r 't1'll1.n,obctweclL MIL,has Ilu.d ~ e t t  
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~  1  " 2, Muils, bctwt'cu Bangaloro City nnll :ioonn. 

Nos:,8 &. 4, Passenger tr~~  between BangnJore City, M-d Poon:!.. 
It is. also proposed to run :l similar service on Nos. 67 & 68, pallBllngllr train,., 

between Ountakal and Bangaloro City, shortly. ' 

South Indian Railway.-Refreshmeut compnttmcntH' t ~e '~~ aU llationlLlitit'8 
are rUIl 011 Nos. 3 and 4, Ramcswaram Express Trains t ~ e  Madras llnd D11'1IlU8hkodl 
and NOB. 5 and 6 'r(ivaudrum ExprollB tNUIB. betweon MwlTILS a.nU,ShOllC()ttah •. 

East .Jnlti.a1l11llilwilly.-Gn the Ourlh and ROhilklumd &ih1uy :ootion a tbirll class 
compartlilent 18 reservecl Oll- . 

5 IIp' . J Mu.inLine. -: •  • 
6 Down Mogalserai to Saharanpur. 

~ ~  J IJurknow to Delhi. 
~ ~  } Lucknow to Moghalaerai 11m Loop. 
67 Up- 1 
64 Down , AJignrh to Bareilly, 

/oi' 

67 Up 1 68 Down Delhi to Moradabad. 

~  ~  J Allahabad to Fyzabad via Partnbgllrb. 
Great ]1Ulian PentQultJ llailwlly.-lt cmflpnrtment'is 'ldtoltO<l'on POOM Mail and 

Express Trains for vending tea, coffeo, truit alld Indian 8WOOCmtlats • 
• 

,.' !, J, ,', Cl!, J  • ',j 

PROVISIOJr OF INTERMEDIATE CLASS WAITING ROOMS AT CUTTACK. 
)II '" • :. _ --, 1. • f . ~ i. t j" 

9. Mr. B. Daa: ((1,) Are Government aware: that tber.e irJ! n<'J inter-
mefliRtecla.sswaitingroom provided for men or women at tlw Cutt.aek 
rail WilY station of the Bengal Nagpur Railway 1 .. 

. (b) Is it ~ta fact .that the',station is situated about three miles 
from the residential quarters of the tOWIl, f 

(c) Will ' ~e t direct the ~ a  Nagp-pr ~ a  to r d~ 
an intermediate class,waiting room for both men and women fit that 
stationY 'l .. J ~  C;,l.; 

(d) Will Government also be pleased to, direct the (Railway ''to 
JJrovide a t ~d class waiting room for women passeng:ers at that IiltUtiO!l '. 

Mr. O. O. sUn : Whether facilities of this kind 8re justified by the 
traffic of a ~  particular station is neeess81'ily a qneRtion 0101. which the 
Railwfl.Y Administration is in the: best position to judge. A cgpy of th" 
question and ~ er will be sent to the Agent. 

RBVISION OF THE PAY OF VETEBINA.&:yAssISTAN1S OF THE ARMY REMOUNT 

:PEP ARTHENT. 

lb. fliail' ad~r a~~ Syed Rajan. ~  Shah': Wif,b 
ret~~~~~~ t~ t ~ e  given. to parts (b) and (i) of Sardur. KartiIl' S ~ ~ '  
UJlStJ1rred questIOn Np. ,2tO, op. the 27th Mny ~  regardulg tbere"lSlOO 
of t ~ pay of Veterinary Assistants of the Army Remount Departmen, 
~ t e~ ~ ~  r.evieion :of..the 1.J!1oY of Veterinary Assistantli was 
under ~r -t  of t ~  .G:over»:ment ,: •. " 

(1) Will the Government be pleased to state what r ~ ' 'e  hall 
up to. this time been made a ~ liow ~  it take to giYe 
necessary re ~  t~  the Veterlllsry Asslsta\lts of the Army 
Remoupt e a~t e t 7 
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~  Do the Government intend to allow the proposed increments 
of pay to be effected from the date of submiSilion of the 
memorial of their grievances by the staff of the Veterinary 
Assistant Surgeons working under the Army Remount 
Department Y 

Mr. E. Burdon: (1) '1'he Government of India have since sanctioned 
the revision of the rates of pay of the Veterinary subordinates of the Army 
Remount Department. The new rates of pay which are given in A. I. (1. ~ 
No. 624 of ~  a copy of which is il\ the Library, arc in line with tho:;e 
authorized for subordinates of the Civil Veterinary Department and the 
Indian Army Veterinary Corps. 

(2) In accordance with existing regulations, the revised rates of pay 
have effect from the aOth June 1925, the date on which Government 
oruers were issued. 'l'he Government of India regret that they see no 
buiicient reason for giving rcstrospectivc effect to this measure. 

N O!'rIINATED MEMDERS OF CANTONMENT BOARDS. 

II. Haji Wajihuddin: 1. Are the Government aware that the 
prl1visions of section 19 of the Cantonment Act, 1924, have not been 
followed by nominated ex-officio members in thee Ambala Cantonment , 

2. Is it a fact that the non-official members of the Ambala Canton-
lUent Board. raised an objection to the legality of a fresh nominatIon in 
the absence of compliance with the provisions of the section quoted above 
cn the part of an out-going nominated member , 

3. Is it a fact that one Major Gardner was allowed by the Presiuent, 
Cantonment Board, Ambala, to sit on the Cantonment Board in place of 
Colonel Phillips though the latter had 110t rcsigned his post in terms of tho 
section quoted above , 

4. Is it a fact-that the non-official members, therefore, requested the 
President to obtain a ruling from the Government of India whether the 
provisions of section 19 were not intended to be applied in the case of 
~ ated membcrs , 

5. Is it a fact that this referenec has been intercepted by.the Command 
who has directed the President that the procedure of resignation laid down 
in sectio,n 19 need not be followed in the case of offieial members , 

6. Are the Government aware that the non-official members of the 
Contonment Board considered this ruling of the Command as entirllly 
oppOBed to the true interpretation of the section and they protested again!;t 
tliPo tendency of the Northern Command to override law by executive 
instructions and not to allow the reference to reach the Government f 
If 80, will the Govcrnment be pleased to take nccessary action in'the matter f 

Mr. E. Burdon I 1. I presume that the Honourable Member means 
cc Nominated Members ". .'l'here is no such thing as a nominated ez-officio 
member. ,I. 

I 2 to 6. I am making inquiric!'l into the mattel' and will ~ ~t~ 
~ te ~ tQ ~ IIopo!!l'a!!le. l:bmJ>£f. N! ~a  .3$ ~ e  • . 
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GRAno," Hit-TOil ALLOWANCES TO EXECUTIVE OFFICERS INCANTONK:nT8. 

12. Haji Wajihuddin : 1. Arc the Government aware that n motor 
allowanee'is being paid from the Cantonment Fund to the Executive Officers 
in many cantonments t 

2. Is it a filet that in the opinion of several Cantonment Roorda UI,I) 
gront of this motor allowance to an Executive Officer from the Canton-
~ t Fund is Dot permislliklle when the salary of the Executive· Officer' i.l, 
I'aid from the Imperial Fund , 

3. Is it a fact that the All-India Cantonments' Association bas made 
ft representation to the Government that the motor allowance should be 
paid to the Executive Officers from the Imperial Fund' If 80, what 
Mction has been taken by the Government on the said representation , 

4. Rave the Government taken any legal opinion on' t ~ subject' 

Mr. E. Burdon: L Yes, Sir. 

2. Government arc not aware of this. 

3. Tho answer is in the negstive. The latter part ()f the qtlcstioq, 
aloes not arise .. 

4. The answer is in the affirmative. 

REJE<1I'ION 01' OERTAlNNON-ol!'FlCIAL PROPOSALS BY TUB AHBAU CANTONKENT 

BOARD. 

13., Raji Wa.jihuddin : ~ it a fact that the' following three proposals 
have been rejected by the sheer weight of the official majority in tho 
Ambala Cantonment Board against the, united ~ a  opinion, : 

Ga) pertaining to the appointment of a sub-committee to considat 
possible retrenchment in the Cantonment Board establish-
ment ;, 

,b) pertaining to the appointment of a sub-committee to consider 
steps necessary to safeguard ballot papers of elections against 
possible abuse and tampering as has been held by the Addi-
tional Magistrate of .Ambala. to have taken plaee in tl1e 
recent elections at Ambala ; 

• (c) about the construction of a verandah in front of Lala e ~  

Lal's buildings on the land already leased to him , 

Mr. 1I1. Burdon: The Honourable Member has been misinformed. 
Only one of the three r a ~ was ~e ~eted  and that not, as he suggests,. 
'by the sheer weight of the offimal maJonty. . ,_ .. 

OFFICIAL MAJentITIES ON' CANTONMENT' BOaR])S'. 

14. Haji Wajihuddin : 1. Is it a fact that the main reason for pro-
viding an offfuial majority in the constitution of Cantonment Boards wa.lf 
to protect military interests and not to ~ e proposals fOl' more e(!onq.. 
wica! and efficient conduct of cantonment affaIrs f 

2. Is it a fact that the tendency to frustrate non-official proposals by 
the official members is being enconraged by the Northern ComfJl,andJp 
~ ~ ~~ t In th.e ~ ~ d  portio!). 9:.f jheir ~tter NQ. - ~ d ~  
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theo 5th ~~a  ~  Will ,the Ooverm;uent Ullder the circumstance,\! he 
llieascd to take steps to better regulate the use of the official majority on 
C.l1Ato,nment J30arQs y 
Mr; 1:. Bvdon : 1. The answer is in the affirmative. 

2. The answer to the first part is in the negative. The latter part 
does llot accordingly atise. ' 

DUTIES OF NON-OFFICIAL VlCE·PRESIDENTS OF CANTONllENT ~  

15. Bali Wa.jihuddin : 1. Will the Government be pleaSed to state 
if the nODKlftlcial e~ re de t a e ever presided over any meetingli of 
.the Cantonment Boarel in a ~ cantonment, under the provisions of sectiun 
2lJ of the Cantonment Act since the constihltion of the elected 'hoards f 
,if ~ in which c8.!J,tonments and how many times T 

2. Is it a fact that instructions have been issued from Districts 01' 
Commandll that as far as J»ossible no, opportunity ~ d ,be' "~  'to allmv 
" non-ofticial Vice-President to preside ~r a meeting of the Cantonment 
1}oard under the section quoted abo"e , ", .  . 

3. A re the Governtnent prepared to issue instructions caleulated to 
bring about'a wide application of section 22 (2) and 23 ~'a r t br 
Jnutual confidence" and co-operation , .. ' 

Mr. B. Burdon: I am making inquiries into the matter and will ~et 
the HonoUrable Member know the ret>lllt as soon as possible. ' ., 

DVT1ES QF NON-OFFICIAL VICE-PRESIDENTS OJ' CANTODEJrl' BOARDS. 

16. Baji Wajihuddin : 1. Will the Government be plc·ll$.ed to ata.te 
in bow many' cantonmeritspowers have been delegated to r ~ ~ d  ~e
'Presidents under,lJ8otion 22 (2) kJf the Cantonment Act. and,·if so,'whatf 

2. If the reply to the above question be in the affirmative and if sneh 
de e~at  may have taken place in a negligible number or cantonmentfl, 
, .re 'the Ooyemment prepared to issue inllti'llctioD8 pointing out the 
desirability of a closer associatiQJl of Vice-P'tesidents with the cantonment 
r tr t ~ as is contemplated by the provisions of the section refenerl 
to, above ,  ' , 

~  B. Burdon :1 am making inquiries into the matter and ,,·m let, 
the ~ ~ 'a e ¥ember know the'result as soon as possible. ',). 

REJECTION BY TlIE. PRESIDENT, AMBALA CANTONltBNT BOAl\D, 01' PBpPOSALS 

" ~ BY XBKBEBa J'OA CONSIDERATION BY' THE, ']W."an. .  , 

17. Haji Wajihuddin : 1. Is it a fact that the President, Ambala 
Cantonment Board, has expresi;ed the view that, under section 22 (a), he 
has the power to rejeCt any prol'osalsen-t by \ IMmber of, the Cantonment" 
e ~  ~ ~~ erat~  by the Board " 
, ~t rB it a' fact that this view has been ~ e ed by the non·offtcW 
e e~  who thj):Lk that under the terms of the, section qllOted above, _ 
President haR no nower to det~r e the Mtuf!eof: busine118 camiDtl beWN 
t e a~ 8.J).d t4at th,e section only empow.ers the PresideJ1.t to, carry o. 
IIUI,:h 'r~ ~ e  ~ rd  to erta~ rules of conduct to be 1aill d ~  b1, 
e t ~e t Dot\l"Q..1 " 
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a. Is it a fact that as a result of the difference of opinion ~ ee  1ho 
<:'fficial and non-official members, the Cantonment Board ·d"eided to otitain 
a cMinitc ruling about the interpretation of section 22 (a) from the,Govlll'n-
ment of India Y 

4. ',Are the Government aware that this reference was intercepted hy 
the Northern Command which informed the President of the Cantonment 
Uoard, Ambala, in its letter No. 2680111IQ.-4, dated the 6th May 1925, that 
in the opinion of the Command, the President should have the power of 
Jcjecting proposals of .themembers of the C!W1on.ment Board Y 

5. Is it a fact that this attempt oJ the Northern Command to OWlr-
l'iUe the provisions of the Cantonment Aetby executive in.'itructions of ,the 
above type is deeply resented by the non-official members of 'the Caatlm-
ment Board and the .All-India Cantonments' Association! 

6. Will the Government under the circumstances undertake 10 inquire 
nJld to do the needful in t.he matter f 

. Mr. JL Burdon: 1 \0 4. The facts are as stated by the Honourable 
Meuiber. '.' .  .  ,  . 

5. There was no attempt by the Northern Command to isRue executive 
instnctions in the lnatter. As the Honourable Member has himself 
indicated in part 4: oihill qucsti'on, the Northern Command merely ex-
pressed its opinion. 1£ the Board was dissatisfied with th&t opinion it 
l1(luld say so and repeat its demand that the point should be referred to 
Government for' a ruling .. 

6. 'rhe Govet1iment of India will consider wheU.er 4U1Y fqrtller action 
can usefully be ta e~  . 

OJ'l<"lCIA.L Mi:DERS OF C4NTONllElIT SoAllDS. 

18. ¥t.ji ~ d  1. Is it a fact that in eirc\loblr letter No. ~ -

l-A.D., dated the 19th November 1924, the GovermmClilt of India. hBB· h4id 
down that unller the provisions of section 14 of the, Cantonments Act, 1924, 
tl.enames of the ex-officio members must be gazetted before they caJ;l sit on 
the Cantomnent Board Y 

2. 18 it a 1l1Qt. that t.his Pl'ocedure is not fQll'Owed in the a tt~ t 

Board of Ambala aJJ,d t.e view of the official e ~r  of tqat Board is 
that the cirClilar quoted above has been nullified by the recent amendmcnt 
of section 14 of the Cantonments Act, 1924 Y 

3. Is it 1I. fact thnt the non-official members of that Board consid(!r 
that the amendment. has not.in any way affected the circular. t~d above 
and hold that even under the amended section the. ~ett  of th.e na,meli 
of official members is absolutely necessary 7 

4;. 1& it a a~t thilt a~ r.efe;rence. has ~e  made to the G?:vernment t)l 
india ~ the Gantonment Ailthonty, ~ ~ a  on the ~e t' If. HOt 
'tiill the Government be pfeased to state If thisrefer:ence has, been. received 
h them Y If so, what orders have been passed thereon Y 
, 5, . Will t ~ ~ ~r e t be pleased, in the ~a e  !-O instruct the 

~e t t  Authority, AmQala, not to depart. from. the CIrcular qupte..d 
{lPoye 1 .' . 
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"t. E. Burdon: The facts are, in general, as stated hy the HonourA-
ble Member. The correct interpretation of ~et  14 of the Cantonments; 
Act, 1924, as amended by section 3 of the Cantonments (Amendment) Act, 
1925, hal:! now b'Cen clearly indicated in Army Department letter No: 
2lH3612 (A.n.), dated. the 12th June 1925, a copy of which I will sene I 
to the Honourable Member. 

NOMINATED-MEMBERs 0If CANTONHENIl' ' ~ 

19. Baji Wajihuddin : 1. Are the Government aware tliat in 1ho' 
n.C'eting of tha Ambala Cantonment Board held on the 1st 
Aptit 1925, one Major Saheb w.as allowed by the Presiden.t to sit 011 the' 
Committee though his name had not been gazetted in the Punjab Gazctk 
tiS a member of the Cantonment Board on that date' 

2. Is it a fact that on the protest of the non-official members. against 
the above action of the President, it was decided to refer the attt'~' to' 
the Government of India as to whether under section 14, Cu.atoDments Act,. 
1924, it was necessary that the nttme of a nominated member be gazettell 
in the Local Gazette before he could sit on a Cantonment Board 1 

3. Is it a fact that on such n reference being-made, the Nortkm 
Command not only did not forward it to the Govermnent of' India but gave· 
a ruling that the telegraphic consent of the Local Government to fmeh a 
nomination was sufficient and there was no necessity for the actual appenr-
ing of the name in the Local Gazette to validate the sitting of sU'ch memLIcr 
in a meeting of the Cantonment Board , 

4. Is it a fact that the non-official membf!rs of the Ambala Cantonment 
Board regard this ruling of the Command as entirely opposed to' the mean-
ing and spirit of section 14 and also to the Government of India Circular' 
No. 29136-1-A.D., dated the 19th November 1924 f Will the Government 
in vit:w of the above facts and to avoid bitter feelings be pleased to take-
necessary action to prevent the Command from frustrating the provisioll,i. 
of law by executive instructions , 

Mr. E. Burdon: I am making inquiries and will let the II01lourable 
Member know the result as early as possible. 

REFUND TO THE AMBALA CANTONMENT FUND OF MONE¥ SPENT FROM THAT 

FUND ON SANITATI()N FOR INDIAN TROOPS AT AlIIllALA. 

20. Haji Wajihuddin: (1) .Are the Govermnent aware that in the-
meeting of the Cantonment Board, Ambala, hel<i on the 27th May 193f;, 
there was a non-official proposal to request the Government to refund to 
the Cantonment Fund all the money spent in the past from tnat fund on, 
the sanitation of the Indian troops at Ambala , 

. (2) Do the Government know that it has been held that the E'xpenlli-
ture incurred on the sanitation of the Indian troops in Ambala from. tbe-
Cantonment Fund was an illegal charge and that it should have beL'll 
met from the military budget , 

(3) .Are the Government aware that the non-official proposal to rlaim 
the refund of the amount thus illegally spent is due to the lllcreased de a ~ 

of money by t:b,e er~ e t for :water supplied to the civil ~t  ~ 

~ ~ t  . . 
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~ 4) Is it a fact that the intention is to Hot up an independ<'llt water 
~ r  of the Cantonment Board with the amount that will thus be re-
covered from the Government 1 

(5) Arc the Government prepared to rcfund the amount under 
reference to the Ambala Cuntonment Board on considerations of fail'nei;:i 
and also in view of the laudable object for which the amount when r(l-
e\'Jvered is proposed to be spent , 

(6) Is it a fact that the am01!Ult due to the Cantonment Boaru untIcr 
this head will be suft1cient to meet the cost of watcr works , 

(7) If the Govfrnment dOl not propose to refund the nmoun't nt 
pl'e;';cllt, are they prepared to direct that, to compensate the Cant.onment 
l{oal'd for this heavy loss, no charge be made from the  Cantonment 1!'und 
for water supplied to thc civil population until the amount .is paid' 

Mr. E. Burdon: (1) Yes. 
(2) I presume the Honourable Member is referring to the expenditure 

incurred from the Ambala Cantonment Fund on the sanitation of thc Illdian 
troops stationed in the cantonment before the introduction of the Cantoll-
ments Act, 1924. Government ure not B,wnre that IlUch expenditure has 
been held to be illegal. 

(3) Government have learu£'d that the non-official proposal referred 
to in part 1 arose out of the Military Engineer Services having preferred 
higher charges 011 account of water supplied to the civil popula:tioJl of the 
cantonment. 

(4) I understand that a non-official resolution to this effect was consi-
der~d by the Board and that no decision wa.':! reached. 

(5) No. 

(6) I am huormed that no estimate of the cost of such water works has 
been prepared. 

(7) The answer is in the negative. 

OFFICIAL MEMBERS OF CANTONMENT BOARDs. 

- ·21. Ha]i Wajihuddin: (1) Is it a fact that in several eantonments, 
notably in Ambala, military officers have been treated as members, of the 
-Cantonment Boaro, though their names have not been gll.;etted before-
hand t 

(2) To what extent is it true that the one plea urged by the official 
members in such cases is that even if the new member is not fully qualified. 
the proceedings of the Cantonment Board will Dot be vitiated by his sitting 
under secti'On 55 of the Cantonment Act , 

(3) Is it a fact that the inclusion of such unauthorised memher" in tho 
Cantonment Board altered the character of several decisions of the Canton-
mellt Board. , 

'(4) WiH the Government issue a circular pointing out *at Any resolu-
iions carried with the support of persons who are not vahd members-of 
~e Cantonment Board under the .Act shall be null and void , 

Mr. B. Burdon: (1) The Commanding Officer, Health Officer ani 
~~~~td~~ ~~ er Qf a ~ ~ ~t ~~ t~a  ~e~~ ~ ~~ of ~ 
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Cantonment-Board onassuinihg their o1licialapIlointmebts, and their 
appointmQnt to the Board docs not reqtiire tiotificatJon. 

The appointments of milit.ary officers r ~ted ~ er section 14, sub-
section (1), clause (e) of the Cantonments Act must be gazetted ulldcr sub-
section (2). 

(2) Unless the Honourable Member can furnish 'me ~  details 
showing what officers are allcgerl to have urged this p'lca, and to 'VhOlli, 
'and on whllt occliSiolIS, it is nnpossi'ble for Die toanswcrliis question. 
Section 55 of the Act L'J, however,q,uite clear. ' 

(8) Goverb'me'nt are not, so far, aware 'of any a t rr ~d members 
having been included in '(,)antonment Boards. 

(4) The at '~r ~ in t'he nega1Jve. I wotiltJ invite the flonourable 
MeI!lber to stu'dy 'carefully th'e provisions of 'section 55. 

AsSISTANT HEALTH Orll'rc1lfBs IN c;'\NTONMElftS. 

~  Saji W&jihuddm: (1) Are tbe Goverin;nent aware, thnt under 
section 2 of the Cantonments AC?t, 1924, ~' ta t e~ t  ~r  ill canton-
ments are appointed by the Officers Commanding the Distrkts Y 

(2) Is it a fatlt that Ruch apI10intments are often made without the 
knowledge of and ~ tat  with the CantdDIhent Board!! concerned 1 

(3) Is it a fact that owing to the CEintoD:ment a~d  having no hand 
in ~  appointments, they have not been able to tackle health prol,lclns 
in a satisfactory mal'lntlr 1 

,  . (4) Are the e~e t a ar~ that in ch:il. towns the a ~ t~e~~t or 
AsSIstant Health Officers IS vested In the MUDIclpal Boards concefned , 

(5) Do the Government realize tfiat under the exfst,ing cirCliirist!l;n!les 
,,:hile the Cantonme;nt ~ ard i!! re ~ e r t ~  !ll,ain!.ena:pce ~  eondi-
hons of proper saDltatlOn and ed~'t  In a cantonment, It liM no ('ontrol 
oyer the appointment and removal of the Health Officer who is the executive 
agent of the Board in such matters T 

(6) Are the G:overnmeflt preJ:lared to, direct thatjnJuture ,the, ctppoint-
ment and' reDlOval of an ta ~t R,ealth ~r ,be madf\ by the ~r 
Commanding the District 011 the recommendation of the Cantonment 
Board concerned' 

JIr.. It Burdon: Government are a ~r~ of the, ,statutQry p,osition 
w:hich exists ~ t 40not r ~e  t.? a te~ it f.or re~~ ~~ '  ' er~ ,Jully 
glven by me In the debate on ibIS very POl,l;lt )Vhlchtl)oltplo.ce ,In tlie 
AsSembly on the 24th July 1923 wilen tIle Cantonmcnts':am was under 
discussion. Those reasollS still' hola:' good. 

CONSTITU'nON OF AN ELECTED CANTONllENT BOARD Ai LsA-ULI. 
23. Baji"WajihuddiJl: (1) Are the Government' aware t a~ tpere is 

great dissatisfaction among the residents of Kasauli on. account bf their 
not getting all elected Oantontnent Board! 

(2) Is it' a fact that'such' 0.-Board ~ t' beenfonned'at a a~ 

PlYiDg' w.-' ~ ~  p01m1Mio:Qof. that' place bemg UIlder ~  J 
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. ~  Are, the, ~ ~ ' ~ ar  t ~t  t ~ civil PQPulution of Kas8uU 
~ Sll'l)Ject to (,ol1sldcl':lule \'urmtlOn ur:.d IS Le1!eved, to be. much above 2 :;00 
in lh,e sum.mer ? .' ., 

t ~  " 

t 4) Are the ~ r ~ t  under the eircunlstanecs, prcp:n'cu to 
create an elcct(ld Cantonment Board in the Kasa'Ili CaIlton,mcnt' '/ 

Mt. E. B'll'don: (1) GOvel:nIllcnt havc no information to t ~ effect. 

(2) The nns\\;er is in tIle affil'lllntin', 

(:I) 'l'hc ('h'il populfl1ion is no doubt liabll' to fluctuato between 
Bllmmer and wintpr but Government hn \'C no ro.ason to SUP1>Ot>C that it 
iUCreJRCR to tlw extent '~ te  ill summer. 

(4) Not I1t pref;ent. 

~ ' ' OF EXEct'TrvE ~ 'r S OF CANTONMENTS AS MEKBERiOF S1;TB-
COMMITTEES OF CANTONMENT BOARDS, 

24, Haji Wajihuddin: (1) Are the Government aware that in 'lome 
rtllltonmt'-nb;, the Executive Officer has been taken as a member of tho 
Sub-Committee of the Board formed under lSection 44 of the Cantonments 
,Act, 1924 Y 

(2) Is it a fact that surh a'tl appointment of the Executi\'c Offiecr if! 
(Ipposed to the intention and the spirit of the .Act as ,dilSclosed by sections 
1:. and 24 of the. Act T 

(3) If so, are the Government prrpared to issue instructions that this 
illegality wherever committed may be rectified at an early dute Y 

IIr. E. Burdon: (1) The anlmer is in the affirmativc. 

~ ~  The necessary instructions have alrcady been issued. 
UI) 

EXPENSES CONNECTED WITH .. ~ '  BOARD, ~ S  

~  ~ ~  (1) re t e ~ '~r e t a ar~ tl1llt .there ~~ 
no 'r 'd t '~'  In, tHe' CA t ~~e t  .. ~ or m the Un,les' framed un?er: It 

~t' ~ e e~~~  ot, e e ~  pehtl;ons could be. allowed to the wmnmg 
1.':11'" I 

(2) Do the. ~r t r ~ ~ to make a definite proyi,.,io,n ~ !he 
Cantonments Act or dircet the Ilocal Governments to make :such a pr<?vlslon 
ill ~ '  ,R4Jes ra~ d d~r the Act for the .award of costs in the case of 
sucll pct,itions  ? , 
Mr::E.'Burdon : (1) and (2), Section 31 empowers the LI)(lal Gov-

r ~~ t .. ~  a ~  r ~  at jts, d ~e  in hthis, ~ d t e~ ' tt ~r S con-
nected WIth a t ~ r a~  .ele<:t1on,s. T ~ r ~ t  wII! he Ilro,lIght to 
the notice of Locartl'overnments, to whom copIes of thIS qnestlOll and 
nnlnVerwili bcscnt tor ,such action as they mlly.consider neceSSlt1:Y, 

INClI.EASED COST OF WATER BUPl'LIED TO THE CIVIL POPULATION OF AMnA.L.l 
CANTONMENT. 

, ~t ~ ~ ~  ,: (1) A,re ,th: er~ r t aWllrcr-t.hat t~ e 
Miliwry \V(:n'ks Scrv1C<.', Ambllla, ~ no" demcm<l,lIlgnbl)ut. Ull. 00,000. fur 
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\"Hter ~ ed to the non.:entitled population of Atnbala t ~e t' 
instead of about lts. 20,000 paid so far? 

(2) Is it a fact that the Cantonment Fund being unable to bear the 
in,ll"eased c'ost, it is proposed by the oflicil'Ll memuers of the Cantonment 
l:oard to rai:se water ta~at  in AmQala f 

(3) Are the OO\'crnmcnt aware that water taxation ib Ambaln j" 
4l]reni'!y very high and a tax of 4 per eunt. is charged on the rl!ntal vall1e 
of property as water tax even for tal,ing water from public hydrants? 

(4) Are the Ooverrunent awnre that the non·ofiieial member;; in n note 
presented by them pointed out that tho present demand of It!!. 50,000 
'Was unfair and calculated on a wrong basil> Y 

(5) Are the Government aware that this amount has bren arrived I1t 
hy 6PI'ortioning the eost of water works, Ambllla, to the M:iHtary Works 
Ser\'ice and the Cantonment Fund on a popUlation bru;ij,j T 

- (6) Are the Gov-ernmcnt ar~ that a large number of follh,,'cn-t ferro ... 
ing' a part and parcel of the military population reHioe in b:lzaars 1:111(1 that 
the avc,rage water consumption by the military population is Qonsidcrably in 
t~ e S of that allowed to the civil population aml that a conl>iueraLlc 
(lUantity of water iii used by animals in regiments 1 

(7) r~ the OOvel'nment }lreparcd to. direct that the IIlllttcr be 
thol'ourzhly inquired inio by a joint Committee of officials and non-ot'fleia):i 
in Ambala before the increased demand is pref"rrecl ~ 

Mt. E. Burdon! (1) Ye\;o 
(2) 'l'he answer if! in the neguti\'{l. 
(3) Water-tax in the Ambala Cantonment is chlirg'rc1 at Us. 2 an(l 4 

per cent. on the value of property where water is used from public stand 
posts. The rate is not ~ e  

'(4) The answer is in the affirmative. 

(5) No. TM amount in question is not calculated on statistics ot 
population but on meter readings. 

(6) No. The number of military follo'wtlts 1iving in llaziiars is 
very small and thay all pay water-tax. As regards the latter portion of 
the question, pipo water is not used by Government animals, but duct 
:water. 

(7) The Northern Commahd have already gorte into the Matter with 
care and are making further inquiries. The Goyernment of India will 
examine the matter themselves when these inquiries are coh1pIettl but they 
do not 90ntemplate the action suggested by the Honourable Member. 

REDUCTlON 0"1 tHE NttltiBEB Oll' AtfTliOBITIES l!::&i:po'WERED TO OVERRIDE 
. DECISiONS OF CANT6N'MENr BIlA.RDS. 

27. Haji Wajihuddin: (1) Will the Government be pleased to state 
'whether there are, and if so, how many instances in which the dccisiolls 
Clf a Cantonment Board have been overridden under the provisions of sec-
tion 51 of the Cantonments Act T 

(2) If the reply to the above question be in the .affirmative, will the 
Government specify the names of the Cantonment Boards IUld the nature 
~  decisions that 4ave been overridden ~ 



~  If the number of cases be neg-lij:dble, will the Govcrnment.bp. 
pleased to consider the desirability of bringing the pr(}viHionN of t.hi" section 
in10 eunfurmity with tlle ret'.ommenolltiom; of the a t e t ~ Uefonn 
(":()Dnnitt.ee andreduee the number of autborities empoVi'ered to override the 
·(kdsions Of a Cantonment Boardt 

Mr. E. Burdon: I am making inqu'iriN, into tne matter and will let 
:ihe Honourable llembel' know the result as soon 8S possible. 

DEdISIOW ()li' C.lNTONl.rENT BOA:Rl>S.. 

~  Haji Wajihuddin : IAre the Government aware that in SOttlE! 
eCllntonment Boards, suh-section (2) of section 55 is being' wrongly inter-
,llreteu in regard to decisions arrived I1t by the Boards T 

'Mr. E. Burdon ~ The answer is ill the negat'ive. 

:lIA131LI'l"Y 0i' MEXliERS OF CANTONMENT BOARDS UNDER S1llC'1'lON 33 o'B THB 
CANTONMEN'rS .Acr. 

29. lta.ji Wajihuddin: (1) Are the Govcrnmp,nt aware that in some 
'Cantonments, r a ~ financial liabilities are carried by the 
~ e a  members of the Captonment Board in face of the united opposi-
tio.llof the Ilofl-Gfficial °xnexnbers r 

(2) Are the Government preparccl 'tOnlake it clear that should any 
:of the, nhove proposals c0l!le .1l!lder the scope of section ~  of the Cantoll-
ments Act of lH24, t ~ hallihty thet't'of ~  be exclnslvcly that of the 
~ a  memherl: of the Gonmnnent whom they l'epl'eHent , 

Mr. E. Burdon: (1) No, Sir. 

(.2) S()Ctlon:3:3 of the Cantonments Act. ]!)24, deals with the respon-
:sibility of members of Canton.ment Boarc1s for their own individual 8;(\t8, 
~  ooM not need li!luciuation in the direction suggested by the Honour-
able e ~ '  

DEpUTY lNSPl:OTlNG OP'FI1JEltS, MlI.JTARY LANDS A.N'll CANroWEN'l'8. 

30. Haji Wajihuddin: Is it a fact that in every Command, a repre-
sentative of thtl late CantolUDcnt Magistrate's llepartment has baen posted 
as •• Adviser" to the G. O. 'C.-ill-Chief of the Command, in matters 
pertaining to cantonment administration f 

Mr.E. Burdon: Yes. I presume that t ~ Honourable Member is 
referring to t ~ Deputy Inspecting Officers, Military Lands and Canton-
ments. 

ApPOINTMENT TO CANTONMENTS 0'11' CIVIL OFFICERS CONVERSANT WITIl 
MODERN MUNICIPAL ADMINISTRATION. . 

31. Ha.ji Wajiliuddin : (1) Have the Government received any infor-
mation to the effect that certain officers (being llsCld to old autocratio 
methods of cantonment administration) arc incapable or appreciating' thA 
spirit of reform embodied in the Cantonments Act of 1924 or of translat-
ing it into action , 

(2) Is it 11 faet that the dispof;al of mattl'rf; r 'rta ~ to Nmtonlllcnt 
administration in the (Jommanu is practically in the hands of these officers t 
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(3) To what extent is it true that the interrerenM 9£ such ~et  is 
alreadycausingdissatisfRction in certain Cantonment Boards of t d ~ 1 

(4) Are the e ' ~ t )"lrepared to consider 'in the interest" of tht' 
r ~r  and the ruled the advisability Of replacing certain KllCh officers hY' 
!o,'lIeh civil officers as are thoroughly conversant with modern ~ a  
adJainistration t 
Mr. B. MrdO!li: (1) The Government of InOla ha.Ye recently 1'1'-

~ ed a representation from the All-India Cantonmcnts Association, Am-
baht, making allegationk of th-enatnre-imHcatcd. 

(2) Nt'), Sir, t ~ t  ()f a Deyruty 'e t ~ omcer, t r~' LandR 
and 'Cantonmenbl, is subordinate and advigory to the ArmyCommll.llder. 

(3) The er ~ t .of India have received no ~ re S  of such 
d ~at aet ion from any' Cautottnllmt Board Or from the lnembers of any 
CantQllDl('lit Board. 

(4) Docs not arise, in view of my l'l'plies to parts (1) to (3). 

PRESIDENTS OF CANTONMENT BOARDS. 

32: Haji Wa;ihuddin: (1) J s it a hct thAt the Preflid'ont!ol uf CUll-
tonment Doards chango yery often in several cantonmcnt'i ? 

(2) Isita fact that in Arnbala Cantonmpnt, three (liff'erl'l1t'milit.:n-y 
offwers,·have come to preside oyer t r~ different meetings' or 'the Cun-
tonment Board held in the lagt three months t 

~  Are the Government aware that /I an OffiCer ~  thl1 
Statim:r.J! comes to p-reside OYeT 1\ meeting of the Cantonment Bn1lT1l, 
though hiRo name has not been notifled' ElSa lMmber or Presid(!ht of tht! 
Cantonmont,Board in the 10081 Gazette' 

(4) ArC' the GOYf'rnment aWarC' that RcctioDs 14, ~ (b) And 56 (/)), 
f'antonmcnts Act, make it clell!' that beforp a. military "officer ~e t'  'prf'-
side tn-er a meittingof a r,flufonlnhlf hoard,' the f8('tof lJis hpin!! thp. 
'~ a d  Officcrof thn Stfltion haH' to be comrrtllnic1\tM to the ~  

~-er e t concprned and his name has to he trazetted 111 amemher and-
PreSident of theCantonmcbt Doardon ,the\l'eeeipt of 'sueh a. comlnuniea· 
tieh' 

, (5).,1,., it a f!l<lt th"t' theprel\ent a ' ' ~err t  t'r r' ~ ~ '  'to. 
~' and to ~ e Government circular ·No. ~ I:AD., dl!1'ed the 19th 
December 1924, but contrary to the policy of t.he Goyrrnment f'ntlneinbll 
jn its circular No. 2787011IA.D. (Army Dcpal'tmcnt), dated the 25th ,June 
1924 T . 

(6) Are the Government ,therefore' prey)aM'ti to dirNlt that no militArY' 
offiel''r shall preside over a meeting. of the' Cantonment BOlJrd unless bis 
app<*iutmtmt as a President of that' Cantonment Board has been notified 
in tlie local Gazette Y . 

Mr"E. Blricm': (1) and (2). The Goyrrnmerit of India. have }Hl 
.information but nniler seetion 20 (1) of the Cantonmf'nts Aet, 1924,,,,ho-
ever may be the Officer Commanding' the stat. ion fo1' the time being in a 
cantonment if:! ex-officio the Prel:lid(mt of the Cantt'ltlm(lnt Board. 
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(3) and (4). Under section 14 of the Cantonments Act, 1924, as 
amcnded by Act No. VlI of 1925, the Offieer Commanding the Station is 
a member of the Cantonment Board. This being an appointment ex-officio, 
he is neither elected nor nominated and accordingly no notification is 
required to make him a member of the Board. As soon as he assumes his 
official appointment, he becomefl a member of the Board automatically. 
As already stated, the Officer Commanding the Station is the Preflident 
of the Board under section 20 (1) of the Cantonments Act. Tho lj#lference 
to section 56 (b) is apparently a misquotation. 

(5) Since the issue of the Army Department letters quoted, section 14 
of the Cantomnents Act, 1924, has been amended by Aet No. VII of 1925 
and the existing position is as stated in parts 3-4. 

(6) Does not' arise in view of the replies to parts 1 to 4. 

SALE OF FOODSTUFFS ON THE OUDH AND ROHILKHAND RAILWAY. 

33. lI&ji Wajihuddin: Has the attention of the Government been 
drawn to the article published in the J.ndian Daily Telegraph, dated. 7th 
July 1925, under the head "Sale of foodstuffs in O. & R. Railway 
Trains " and if so what action do the .Government propose to adopt in 
the tere ~ of poor third class passengers T 

Mr. G.  G. Sim : The Honoura\)le Member is referred to the answer 
given in this Assembly to-day to a similar question asked by Raja Raghu-
nandan Prasad Singh. .. 

}tESOLUTION re RAILWAY REFOBlls. 

34. Haji Wajihuddin: Will the Government be pleased to state to 
what extent action has be(l.n taken by different railway lines in response 
t.o the Resolution with regard to certain railway reforms adopt.ed in the 
Legislative Assembly during the Delhi Session, 1924 T 

Mr. G.  G. Sim: The Honourable Member is referred to the answer 
given to a simila,r question (No. 845) asked by him in this Assembly on 
11th February 1925. The progress made since then will be detailed in 
Volume I of the Report by thc Railway Board on Indian Railways for 
1924-25 which 'will be issued shortly. 

INSTALLATION OF ELECTRIC FANS IN THIRD CLASS RAILWAY CABBaGE •• 

35. Haji a dd~  ~  Has t~e atte t ~ of t ~ ~~ e t been 
drawn to the article publIshed In the Tlmes of Indta (dally edItion), dated 
21st April 1924, containing a suggestion for installation of electric fans 
in third class carriages especially on the ground that since the introduction 
of axle driven generators in railway carriages no recurring expenditure 
would be incurred '/ 

(b) Will the ~r e t ~ pleased to consider ~ e advisability of 
ndopting the scheme as nn experlment on one or two hnes f 

Mr. G. G. Sim: (a) and (b). Government have seen the art ~ 
referred to. The installation of electric fans in third class carriages would 
involve heavy expenditure both initial and recurring and Government do 
not propose to adopt the suggestion. 

L78LA • 
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PILGRIMS TO THE HEDJAZ. 

36. Baji Wajihuddin; Will, the Government be pleased to stute : 

(a) the number of outgoing IJedjaz pilgrims last season 

(b) how many of them purehased return tickets 

(c) how many deposited a return fare : 

(d' how many purchased single tickets: 

(e) how many came back by return half : 

(/) how many came bacI, by deposit receipts : 8UO 

(g) how many were found stranded at Rabigh f 

Mr. J. W. Bhore: (a) to (/). The neCN:sary information is given in 
the ~tta ed statement. 

(g) The Government of India have repatriated about 12 destitute 
Indian pilgrims who were stranded at ~a  They have no other 
information on the subject at r ~ t  

Bl4IemetU ,1Iowing UIe number 0/ out· going and 'n-/JOmmg pilgrims during tile Haj BMBon 0/1926. 

(a) Total number of out-going 
pilgrims. 

(b) Number of pilgrims who 
purohaaed return tiokete. 

(e) Number of pilgrims who de-
posited return fare. 

(d) Number of pilgrims who 
purohaaed Bingle tiokete. 

(e) Number of pilgrims who 
have used the return half of 
their tiokets and oa.me 
b&ok. 

(f) Number of pilgrims who 
UBed deposit receipts for the 
" l'et.orn journey. 

SAILED ~ OR RE-
TURNED TO THE 

PORT OJ' 

Bombay. Karachi. 

1,585 

625 

957t 

4 

782* 

{) 

676i 

'Total. REMARKS. 

2,367 ·Including 2 infants under 
one year who were 
oarried free. 

630 

1,633 tOne of these pilgrims 
does not appear to have 
actually sailed. 

102 tExoluding one pilgrim 
who seems to have sail-
ed without & ticket and 
two infants who were 
carried free. 

515 No information 
a vai I,ll Ie. 

756 Do. 
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• 
QUARANTINE RESTRICTIONS AT KAMA.RA.N ON PILGRIM SHIPS. 

37. Baji Wajihuddin : Will the Government he pleased to "tate: 
(a) under what authority and regulation the ontgoing ~d a  

pilgrims were admitted t.his year in quarantine at Kamaran : 
: and I 

(b) whether the last pilgrim Hhip was exempted from the quaruntine 
restrietion and if so, under what authority 1 

Mr. J. W. Bhore: (a) Pilgrim ships proceeding to the Hedjaz froDl 
India are "required to call ut Kamaran under exccutive orders in accord-
ance with the requirementw of the Paris International Sanitary Conven-
tion. .., 

(b) Yes, under executive orderl'l which were issued as a special case 
to enable pilgrims who sailcd by the last ship to reach Mccca in time for 
the pilgrimage. 

IMPROVEMENT OF THE EXISTING ARRANGEMENTS FOR THE ~ INSPECTION 

AND EMBARKATION OF PILGRIMS AT BOMBAY AND KARAOHI. 

38. Baji Wajihuddin : (a) Has the attention of the Government been 
drawn to the .inadequate arrangement for the comfort of outgoing 
Hecljaz pilgrims at the Karachi and Bombay ports befOJ:e embarkation as 
published in the Hamdam of Lucknow, Aljamiat of Delhi and several other 
vernacular papers of India f 

~  Will the Government be pleased to consider the desirahility of 
appointing a small committee t.o inquire and 8uggest necessary action to 
improve the situation for the next  years Y 

Mr. J. W. Bhore: (a) Government arc aware that comments to this 
cffect have a.ppeared in a Hcction of thc vernacular papers from time to 
time. 

(b) The question of improving the e t ~ arrangements for the 
medicll inspection and embarlmtion of ~r  at Bombay and Karaehi 
is already engaging the attention of the Government of India, who do not 
consider it;. necessary to appoint any commit.tee of inquiry. 

PRICES OJ!' COMMODITIES SOLD IN CANTONMENT BAZARS. 

39. La.J..., Duni Ohand: (a) With reference t.o the reply given by 
Mr. E. Burdon to my starred question No. 1R58 (e) on 15th September, 
1924, have the Government as promised, informed "all canton-
Dlent authorities that any list of prices that they may publish can only be 
regarded as a guide to intending purchasers and t.hat action cannot be taken 
against vendors for selling at a. priee highcr tlwn those notified" and if 
not, why 7 

(b) Is it true that in spite of the pronouncement of Mr. E. Burdon 
on the subject cantonment authorities in certain cantonments are 
still insisting upon the vendors selling t ~  at prices notified in the list 
of prires and are the Government. prepared to issue strict orders to all the 
cantonment  authorities. to obey the imlt.ructions of the Government o.s 

clearly stated in the reply' 
Mr. E. Burdon: (a) The answer to the first part is in the affirma-

tive. 'fhe second part does not accordingly arise. 
L78LA JI2 
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(b) The Government of India have no il),formation that cantonment 
authorities are acting in the manner alleged by the Honourablp-Member 
but if he will bring to my notice any instance of such action, I will have 
it investigated. 

NAVAL BASE AT SINGAPORE. 

40. Sir P. S. Sivaswamy Aiyer : Will the Government lit' pleased 
lo state whether the Government of India have been approached by the 
Home Government for any subsidy or contribution in respect of the Singa. 
pore Naval Base project, and if so, whether the Government will place tbe 
e rre de~e on the table Y 

ltIr. II. Burdon: The attention of the Honourable Member is invitcll 
to the replies given on the 28th January 1925, 9th February 1925 and 
20th February 1925 to starred questions Nos. 432, 807 and 952, respective-
ly. . 

RE-OBGANIZATION OF THE ROYAL INDIAN MARINE. 

41. Sir P. S. Sivaawamy Aiyer : Will the Government be pleased 
to state whether any, and if so, what progress has been made in conneetion 
with the proposals for the reorganization of the Royal Indian Marine for 
the purpose of the naval defence of India Y 

lIrIr. B. Burdon: The question was fully examined by the Military, 
Naval and Royal Indian Marine authorities last cold weather and a scheme 
was prepared. Owing to the dea,th of Lord Rawlinson and the departure 
of Ilis Excellency the Viceroy to England, the consideration of the scheme 
by the Government of India had to be postponed but it is now being 
resumed. 

JilXPBNDITUBE ON PRIVATE AND INFORMAL CABLEGRAMS BETWEEN THE vlCEROY 

AND TaE SECRETARY OF STATE FOR INDIA. 

42. Sir P. S. 8ivaawa.my Aiyer: Will the Government be plellFied 
to state: 

(1) the amount of expenditure incurred during each of the last five 
years on the exchange of private and informal cablegrams 
between the Viceroy and the Secretary of State for India, 
which are not, as a matter of course, communicated to the 
members of the Governor General's Council ; and 

(2) whether the Governor General's Council has ever lodged a 
protest either *ith the Governor General or with the Secretary 
of State showing that as stated in Lord Curzon's" Viceroys 
of India" the authority of the Governor General's Council 
has been practically superseded or undermined by the abuse 
of the exchange of private letters and cablegrams behveen 
the Secretary of State and the Viceroy T 

The Honourable Sir Alexander Muddiman: (1) The, information 
ill not available and it would hardly be possible to obtain it. 

(2) So 4r as I am aware the answer is in the negative. 
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RE-ORGANIZATION or THE MEDIOAL SERVICES IN INDIA. 
43. Sir P. S. Sivalw!Lmy Aiyer : Will the Government be pleased 

to state whether any, and if so, a~ decision has been arrived at with 
regard to the recommendations of the IJee Commission for thi reorganiza. 
tion of the Medical Services in India , 

Mr. E. Burdon: 1 would invite Honourable Member's attention to 
the reply given to starred question No. 78 t.o-day. 

FINANCIAL EFFECT OF THE ACTION TAKEN ON THE RXCOMMENDATIONS OF THE 

LEE COMMISSION, ETC. 

44. Sir P. S. Sivaswamy Aiyer : Will the Government be pleased 
to ~tate the financial efl'eet of the action taken by the Government on the 
r ~ e dat  of the Lee· ~d  with regard to the Civil Sel'vieelil 
and similar act.ion taken by the Government with regard to the Military 
and other services not dealt with by the Lee Commission f 

The lIonourable Sir Basil Blackett: The information asked for is 
being collected. 

CLOSING OF' THE METEOROLOGICAL OBSERVATORY AT OOTACAMU:tiD. 

45. Sir P. S. Sivaswamy Aiyer : Will the Government be pleased 
to "tate : 

(1) whether the meteorological observations, which used to be taken 
at Ootacamund, have been stopped by order of the er ~ 

ment of India as a measure of retrenchment, and if so, what 
is the amount of the saving effected thereby j and 

(2) whether the Government will  reconsider their decision as to 
the publication of weather reports regarding .an important 
health station like Ootacamund f 

The Honourable Sir Bhupendra Nath Mitra: (1) The meteorologi. 
cal observatorY at Ootacamund was closed as a measure of retrenchment 
after t~t  with the Madras Government. About Rs. 1,000 per 
cnnum was saved by closing it. 
\2) The Government of India see no reaso,n for reconsidering their 

clpcision at present. They have received no representation on the subject 
from the Government of Madras. 

DESPATCH OF TELEGRAMS REGARDING RAINFALL IN COORG TO THE COLLECTOBIS 

OF TANJORE AND TRICHINOPOLY. 

46. Sir P. 8. Sivaswamy Aiyer : Will the Government be pleased 
to state : 

(1 ) 

(2) 

:... 

whether the communication by telegram of observations regard. 
ing rainfall in Coorg to the Collectors in the Cauvery Delta 
has been stopped as a measure of retrenchment, and if 110, 
what is the amount of saving effected thereby j and . 
whether in view of the importanee of timely communication of 
news regarding the rainfall in ·Coorg to the ~ t  of 
Tanjore and Trichinopoly for the ~ e of. enabling them 
to take suitable measures for protectIon agaInst floods, the 
Govcrnment will be pleased to reconsider their order· r 
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The Honourable Sir Bhupendra Nath l'tfitra.: (1) The Indian 
Meteorological Department has never at any time sent, and has never 
been asked to send, telegrams regarding rainfall in Coorg to Collectors in 
the Cauvery Delta. 

(2) Does not arise. 

EXECUTIVE OFFICER OF THE SUBATHU CANTONMENT. 

47. Baji Wajihuddin : 1. Is it a fact that the present Executive 
Officer of Subathu draws a salary of Rs. 50 per mensem only and that the 
person who now 'is Executive Officer was formerly a subordinate of 
the late Cantonment Committee of Subathu T 

2. Is it a fact that the administration of the Subathu Cantonment 
is corporation sole and thc entire administration of the place is vested 
in the Officers Commanding of the Station, who very often change in 
this Cantonment 1 
3. Is it a fact that there is a great discontent amongst the shop-

keepers of this place owing to the unsatisfactory dealings of this 
Executive Officer T 
4. Do the Government propose to appoint in this responsible post 

a highly paid officer ? 

:Mr. E. Burdon :  I am a ~ inquiriefol into the matter and wi1l 
let the Honourable Member know the result as soon as possible. 

ALLEGATIONS AGAINST THE EXECUTIVE OFFIOER OF THE SUBATHU CANTON-

MENT. 

48. Haji Wajihuddin: 1. lR it a fact that there are many grain shops 
known as" Araths " (Commission Agencies) in Subathu Cantonment and 
these ., Aratlts " have been carrying-on businesf! for very many years ? 

2. III it a fact that the owner of one of these "Araths," Ham 
Chander, was lately asked by the Executive Officer of Subathu to pay 
"Picketting fee" for animals which frequented his " Araths!! and 
that the said Ram Chander refused to pay the" Picketting fee" fi:;-stly, 
because he considered thiR charg-e aR illegal and secondly because ho 
already paid to the Cantonment Authori'ty a rent of Rs. 1)0 pel' annum 
for the lease of the plot of land, llsed by him as " Arath "  , 

3. Is it a fact that on this refnsal the Executive Officer of Snbathu 
brought a charge of insanitation against this Ram Chander and actually 
filed a case against him in the criminal court in which the said Ram 
Chander was acquitted , 
4. Is it a fact that the Assistant Health Officer of Suhathu, who 

was stationed at thiR Cllntonmt'nt for more than one year and had even 
a t~ aR Health Officer for It long-time. depoRed in thc proceedings of 
this ('ElFIe that during hif! term of office he neve,r had any oreQsion of 
finding the" Arath " of Ram Chander in an insanitary condit.ion and he 
never had a cause of complaint ngainRt him T 
5. Is it a fact that the trying Magistrate in his finding wrote 

as follows : " 
"  I find from the, evidence that Uw whole procedure in this calc is illegal. The 

Cantonment of SuhnUIU haA frnmed no rules or bye-lows under e ~ t  2R2, Cantonments 
Aet, II of 1924, which would rt'gllllltl' or prohihit stabling or herding of animaleS or Rny 
~ a  ot animals, so I1S to prevent dunger to public health "  , • 
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6. Is it a fact that the Cantonment Authority of Subathu was 
charging conservancy tax from this Ram Chander for this "Arath" 
without giving him the least help in scavenging this place 7 

7. Is it a fact that animals frequented all other "Araths" in 
Subathu Cantonment and no sanitary ob.iection W8S taken in other caSes 
by the Cantonment Authority ? 

8. Will the Government he pleased to institute inquiries and inform 
this House why one " Arath " was being singled out for these strictures 
of sanitation by the Cantonment Authority of Subathu t 

Mr. E. Burdon :  I am making inquiries into the matter and will let 
the Honourable Member know the result as soon 8$ possible. 

PAY OF SHROFFS IN CURRENOY OFFICES. 

49. Mr. B. Das: Will Governmrnt be pleased to state whetho.r 
they are aware that the Shrotfs in the Imperial and other Exchange 
Banks are better paid than tho:.;c in the Currf'ncy Office f If tha,t be 
so, do Government propose to revise the scale of pay of the employees 
of the Currency offiees on the lines of the Rcale obtaining in the Imperial 
Bank T 

The Honourable Sir Basil Blackett: The answer to the first part of 
the question is in the negative. Comparisons with rates of pay in private 
employment are not always relevant in considering rates paid in Gov-
ernment service. I may add that the rates of pay of tbe shroffs in Cur-
rency offices were revised in 1920 and a a~  in 1922. 

AMALGAMATION OF THE STAFF OF CURRENOY OFFICES WITH THAT OF TO 

IMPERIAL BANK OF INDIA. 

50. Mr. B. Daa: Will Government he pleased to state whethel' 
it is intended to amalgamate the staff of the Currency Offices with that of 
the Imperial Dank? If ~  when T 

The Honourable Sir Basil Blackett : No such· intention bas at. pre-
sent been framed. 

INTRODUCTION OF A PROVIDENT }t'UND FOR GOVERNMENT EMPLOYEES: 

151. Mr. B. Das : Will Govl'rmncnt be pleased to state-if they have 
come to any deciSion in regard to the Resolution of the Council of State 
passed in l<'ebruary 1924 for the introduction of a Provident Fun(} Sy:.tem 
for all Government employee", 1 If not, is there uny ehancc of ,>oming to 8. 
decision on the !-Illmp befol'(' the end of this e~  ? 

The Honourable Sir Basil Blackett : The ,!uestion is under investi· 
gation in correspondence with the Secretary of State. The Honourable 
Member will retllise thut. the working out of a suitahle scheme on a 
provident fund basis in lieu of pensions is an exceedingly complicated 
att ~r ; and until a concrete scheme hilS ~e  worked out, it will not be 
possible to judgoc of its suitability. either from the point of yiew of. Gov-
ernment officers 01' of the State. r~ e  er e t~ 8)80 WIll reqUire to 
be consulted. 'l'here is no likelihood of l\. decision being arrived at before 
the end..of this session. 
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REVISION OF'PAY OF THE MENIAL STAFF EMPLOYED IN IMPERIAL DEPARTMENTS 

IN BOMBAY. 

52. :Mr. B. Daa : Will Government be pleased to state if their 
attention has been drawn to the Resolution pastled by the Bombay IJegisla-
tiv8 Council regarding the revision of the scales of pay of the menial staff 
in Government offices in Bombay? If so, do the Government propotle to 
apply the scales mentioned in the said Resolution to the menial" in the 
Imperial Departments in Bombay' 

The Honourable Sir Basil Bl&okett : The attention of the Govern-
ment has been drawn to the Resolution referred to. They have ascertain-
ed that the Government of Bombay have not yet revitled the scales of pay 
of their menial stafl'. 

REVISION OF THE PAY OF RECORD SUPPLIERS IN THE CURRENCY OFFICE, 

BOMBAY. 

63. Mr. B. Du : Will Governmeni he pleased to state the numb!')' 
and the pay of the record suppliers in the Bombay Currency Office Y Have 
they any further prospects, and if not, do the Government propose to 
rt'vise their scales of pay , 

The Honourabl.e Sir Balil Bl&okett: (1) There are 4 record sup-
pliers at the Bombay Currency Office on a fixed pay of Rs. 15 with Rs. 10 
a,s temporary and provisional allowance and Rs. 7 as house-rent allowance 
each. 

(2) .As the record suppliers are a part of the menial estal?lishment, 
they have no further prospects. 

(8) No revision of pay is considered to be necessary. 

PuBCHASE OF AGRICULTURAL PRODUCTS FOR THE ARMY IN INDIA. 

·54. Dr. 8. E. Datta: (1) Will Government state ~ at the prescllt 
lIystem is for purchase of agricultural products necessary for the Army in 
India' 

(2) Have Government considered whether agricultural prodllets neces-
sary tor the Army could be purchased through the agency of Co-operative 
Sale Societies in the various Provinces , 

(3) Have Government investigated the possibilities of developing such 
a systeln of purchase' If not, are Government nrepared to take necessllrr 
steps to communicate with Local Governments a ~ to the practicability of 11 
scheme of purchase by Government agents from thc Co-operative Hal" 
Societies or Unions or Federations of such Societies Y 

Mr. :I. Burdon: (1)' Agricultural products required for the Arc'), 
in India mainly consist of : 

(tJ) Cereals and pulses. 

(b) dder~ 

(c) Dairy Produce. 

(d) Fresh vegetables. 
• 
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(a) are purchased from the principal market centre!! through the 
agency of a well et;tablished firm in the trade, on a fixen 
commission on weight bought. The firm appointed to act all 
agents is selected from amongst offers received in response 
to inquiries sent through the various Chambers of Commeree 
and other commercial bodies in India. 

(b) and (c) are produced departmentally by the Military Farms 
Department. When the production falls short of demands, 
whieh is often the case with bhoosa, hay and cream, supplies 
are obtained on contracts by the Military Farms Department. 

(d) is arranged for on contract by the local military authorities. 

(2) .No. 

(3) The answer to both parts of the question it; in the negative. It 
is always open to Co-operative Sale Societies or Federations of such socie-
ties to compete for the business on the same terms on which purchases 
are made from ordinary dealers, a ~ societies or ~'ederat  desirous of 
doing business should apply to the Master General of Supply, Army Head-
quarters, Simla. 

CONSTRUCTION OF THE VABAD-BoRSAD-KATANA RAILWAY. 

55. Mr. Jamnadaa M. Mehta: (a) Will Govcrnment state what 
progress the scheme of making the Vasad-Borsad-Katana Railway an 
integral part of the Bombay, Baroda and Central India Railway has ml\de, 
and whether Government propose ~  include the said line in their Budget 
proposals for new construction for 1926-27 ? 

(b) Do Government realise that the matter has been under considera-
tion now for a generation T 

Mr. G. G. Sim : The Vaga.d-Bor:;ad-Katana Railway is th& first in 
order of urgeney on the list of lines recommended by the Government of 
Bombay for construction during 1926-27 and the project will receive due 
consideration when the estimates come up for general examination and 
discussion in October next. The revised project report is expected within 
the next few days. 

Should the prospect!! prove favourable, and if thc project can be con-
sidered to be financially justified, no avoidable delay will be incurred in 
putting in hand its construction. 

RETRENCHMENTS IN THE ROYAL INDIAN MARINE DOCKYARD, BOMBAY. 

56. Mr. Jamnadaa M. Mehta: (a.) Will Government state tho 
numher of men (other than labourers) reduced, -i.e., placed on the pension 
cstahlishment, in the Royal Indian Marine Dockyard, Bombay, on Meount. 
of retrenchment during the year 1924·25 , 

(b) Is it true that e~ who were superannuated arc still continuing 
in service T Is it true that all the men re,t renched were those who w('re 
d~a  small ~ ar e  and ~d still many year:; of service to PJlt in before 
they became entitled to penSIOn 7 

(c) Will Governnient explain why this discrimination was made , 
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(d) Is it true that owing to some posts having been abolished on 
account of retrenchment the prospects of mllny clerks to rise to superior 
posta have disappeared' 

(e) If the reply to (d) be in the affirmative, do Government propose 
to increase the annual increment of routine clerks from Rs. 4 to Us. 8 ItS 
has been done, in the office of the Accountant General,  Bombay f 

Mr. B. Burdon: (a) 30 men were discharged, of whom 16 wel'e 
placed on the pension establishment. 

(b) No. 
(c) Does not arise. 

(d) Prospects of promotion have been impaired to a certain extent. 

(e) No. The prospects have not deteriorated to an extent which 
would justify such Il measure. 

REFUSAL}lY THE EAST INDIAN RAILWAY TO LEASE A PLOT OF LAND A'r IlATHRAS 

KILLAH TO MESSRS. HARNARAIN SHIAMSUNDER, COAL MERCHANTS OF 

AGRA. 

t57. Pandit Krishna Kant Malaviya: (1') Are the Government aware 
t.hat ]\fessrs. Harnarain Shiamsunder, coal merchants of Agra, applied 
for the lease of a plot of land to them, from the East Indian Railway 
Company at Ha.thras Killah, District Al,igarh, on 1st August 1922, and that 
the Acting District Superintendent informed them from Tundll1 that no 
plot was available there , 

(2) Is it a fact that when on 19th September 1922 the said merchants 
informed the District Superintendent that in fact, a plot had been allotted 
to one firm even after their last letter of 24th August 1922 and that some 
plots were still vacant, they were told, after repeated reminders on 22nd 
February 1923, that no plot was available now T 

(3) Is it also a fact that on 9th May 1923 the said merchants again 
informed the District Superintendent that three plots were still available 
there, but received no reply, and that as a result of their complaint to the 
General Traffic a a~er at Calcutta sent by.them on 1st June 1923 and 
lastly to the Agent on 21st Decemher 1923 they got the amazing reply .from 
the COllI Manager on 8th May 1924 that as they had received no consign-
ment of coal during the last six months, no plot could be allotted to them f 

(4) Is it further II fact that in December 1924 or early Janu/lJ'Y 1925 a 
plot of land was allotted to the Graphite Coal Company at Agra city 
station although not a single consignment was received by this firm up to 
that qate at Agra city while Messrs. IIarnarain Shiamsunder did actually 
receive Home consignmentH of coal at Hathras Killah the plaee where they 
wanted the plot of land and that they brought these facts to the notice of 
the railway authorities? 

(5) If the reply to the ahove (JllcHtions be in the affirmative, what 
/ltt,})S, if any, do the Government propOfm to bike to do justice to the suill 
firm of coa,l rn('rc'hantH and punish the persons responsible for tioing 
wrong to them by procrastinHtions and by wrong statements f 

t For answer to this questioll, Bell below question No. 58. 
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RENT OF A PLOT OF LAND AT AGRA LEASED BY THE EAST INDIAN RAILWAY 

TO MEsSRs. IIABNABAIN SHIAMSUNDER, COAL MEROHANTS OF AGBA. 

58. Paudit Krishna Kant Ma.la.viya: (1) Are the Government aware 
that Messrs. Harnarain Shiamsunder, coal merchants of Agra, are hold-
ing a plot of East Indian Railway land at Agra City station at Rs. 12 per 
year on an agreement executed on 22nd AuguRt 1922 and that they have 
paid the rent of this plot up to 31st AuguRt 1925, holding a receipt for the 
Sll.llle .1 

(2) Is it a fact that all of a sudden on 8th November 1922 they were 
asked by the railway authorities to pay Rs. 4 per month for the plots' 

(3) Is it also a fact that on 8th April 1924 the District Superintendent 
of Tundla wanted RH. 5 per month from them payable from 1st January 
1925 , 

(4) Is it further a fact that on 24th February 1925 the Divisional 
Superintendent of Allahabad asked thQm to pay Rs. 6 per month f 

(5) Is there any rule guiding the settlement of these rents? If so, 
what' 

(6·) Is it a fact that although Messrs. Harnarain Shiamsunder agroed to 
pay Rs. 4 per month as asked for on 8th November 1922 still they have 
been served with a notice to vacate the land from 1st ~ e 1925 T 

(7) Are the Government prepared to make inquiries in the matter Rnd 
flee that justice is done to Messrll. Harnarain Shiamsund·er , 

(8) Are the Government aware that on 23rd May 1925 the Divisional 
Superintendent, Allahabad, sent a very insulting letter to Messrs. IIarnarain 
Shiamsunder T 

(9) Will the Government be pleased to place a copy of that I Iltte l' on 
the Assembly table 1 

(10) What nction, if any, do the Government propose to take in the 
matter 0 

, 

Mr. G.  G. lim :  I propose to answer question!! Nos. 57 and 58 to-
gcther. The Government have no information and mmnot undertake to 
inquire. They must leave mutters of this kind to the discretion of thp. 
Ag8nt. 

COMPENSATION TO MR.. CLARENCE LEE, ENGINE DRIVER ON THE NORTH 
WESTERN RAILWAY. 

59. Mr. I. O. Ghose : (a) Has the attention of the Government been 
drawn to the news published in the RnglisJllnan of the 25th F\Jbruary 
1925 about the accident on the North Western Railway between 110twala 
and Samsata' 

(lJ) Will the Government Iltllte what compensation has been paid to the 
family of the brave European engine driver, Clarence J.Jee, who Htuck 
to his post and was burned to dp.llth 1 

Mr. G.  G. lim: (a) Government have,oseen the l>ress reports of thu 
accident. 

(b) Driver IJctl is under tre!lt.ment in hospital and the question of 
oompensation to him is being eow:l1dered. 
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CONSTRU CTION OF A PLATFORM AT GUPTIPARA STATION ON THE EAST INDIAN 

RAILWAY. 

60. ·Mr. S. C. Gho8e : (a) Has the attention of the Government been 
drawn to the letter published in the Forward of' the 3rd June about an 
East Indian Railway grievance and signea by " Justice" T 

(b) Do the Government propose to direct the East Indian Hailway 
a1lthorities to construct Ii platform as soon as possible at Guptipara and 
thus remove the inconvenience and trouble suffered by passengers t1ud 
pilgrims T 

Mr. G.  G. Sim: (a) and (b). Government have seen the artielc 
referred to. It is impossible for them to say whether a platform is requir-
ed at this station but they will bring the matter to the notice of the Agent. 

INCONVENIENCES SUFFERED BY PASSENGERS AT MOGRA HAT STATION ON THE 

EASTERN BENGAL RAILWAY. 

61. Mr. S. C. Gh08e : (a) Has the attention of the Government been 
drawn to the letter written by Babu Amulya Charan :Mitra about the in-
conycniences suffered by passengers at :Magra Hat station CEuHt.Cl'n 
Bengal Railway) and published in the Arnrita Bazar Patrika on the 15th 
July 1925 , 

(b) Do the Government propose to direct the railway authorities to 
remove the inconveniences suffered by passengers T 

Mr. G.  G. Sim: (a) and (b). Government have seen the letter 
referred to but have no information on the subject. A copy of the qU'es-
tion and answer will be sent to the Agent. . 

ESTABLISHMENT OF AIR COMMUNIOATION BETWEEN BRITAIN AND INDIA. 

62. Mr. S. O. Gh08e : (1) Will the Government state if it is a fact 
that the Government of India is cpllaborating with the British Air :Ministry 
in connexion with the establishment of Air communication between Britain 
and India T • 

(2) If the answer iH in the affirmative, will the Government state if 
this collaboration will involve this Government in expense T 

(3) Are the British Government paying for the cost of the land where 
the mooring mast alld shed for the airships arl( being erected at Karachi f 

The Honourable Sir Bhupendra Nath Mitra: (1) The answer is in 
the affirmative, 

~  and (3). Yes. The estimated cost of the land required for tlw 
airl!llip base at Karachi iH about RI!. 90,000 and the Standing Finance Com-
mittee of the Legislative ASRcmbly have agreed to its being acquired by 
the Government of India, and placed rent-free at the dispoHal of t.he Home 
Government. In addition they have approved of a grant-in-aid of rupees 
four lakhs being made by the Government of India t.o the scheme on t.he 
underHtanding that import duties at the ordinary rates will bc paid on 
all materials imported into India for the works. A supplementary demand 
f.or the funds necessary to meet this expenditure will be placed before the 
Assembly in due course. . 
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EXPORT OF MONKEYS. 

63. Mr. S. C. Ghose: (1) Will the Government state frankly 
whether it is the intention of the Government to stop immediately the ex-
port of monkeys from India for experimental purposes in Europe f 

I (2) Has the attmtion of the Government been drawn to the article 
in the Times of India Weekly Edition of the 28th June 1925 in which it 
was stated that the export of monkeys from Bombay is still going on 1 

(3) Will the Government state the number of monkeys shipped in the 
French ship mentioned in the article above-mentioned, and also the name 
of the French steamer ? ' 

The Honourable Sir Alexander Muddiman: (1) After a careful 
inquiry into the extent a,nd nature of this traffic, Government dccided that 
there-was at present no ground to prohibit .it. As I stated in reply to 
Mr. Devaki Prasijd Sinha's question No. 1187 on the 13th March last, there 
is no evidence that the export of monkeys to Europe is for experimental 
purposes. . 

(2) I have seen the artiele in question. 

(3) 180 monkeys. The French steamer III question was the S.S. 
II e~de Metz ". 

WITHDRAWAL OF BRITISH TROOPS FROM DUM  DUM CANTONMENT. 

64. Mr. S. O. Ghose: (1) Will the Government state the reasons 
which led to the withdrawal of British tr()ops from Dum Dum Canion-
ment T . 

(2) Will the Government state what the military authoritie;; intend 
to do with the land, houses, factories, etc. in Dum-Dum a t~ e t Y , 

(8) (a) Will the Government state if it is a fact that British troops 
are to be kept in Lebong all the year round Y 

(b) If the .an;;wer is in the affirmative, will the Government state 
what would be the extra cost involved by reason of this step , 

Mr. E. Burdon: (1) The detachment previomllY' loeated at DUlIl 
Dum formed and still forms part of the Internal Seeurity troops allotted 
to Calcutta; a,nd it al,;o found the guard,; for the Ammunition factory. 
On the closing of the Ammunition factory, it was unnecessary from the 
point of view of the protection of the factory to retain British troops at 
Dum Dum and in other r.espect,; Dum Dum is an unsuitable location for 
British troops as the climate is unheaithy and the training ae t e~ Ilrc 
poor. It was therefore decided to move the detacliment to some other 
10cH,tion sufficiently near to Calcutta for the detachment to be available 
for Internal Security duties. • 

(2) It is intended that the properties should be disposed of to the best 
advantage of the State. ~ 

(3) (a) A proposal of this kind is under consideration bllt a finlll 
deeision has not yct been reached. . 

(b) There will he no extra cost but· on the contrary a saving of 
approximately Rs. 6,000 per annum is anticipa;ted as a result of the change. 
Moreover, if the detachment is not located at Lebong, it may be necessary 
to incur considerable capital expenditure on the construction of barracks. 
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CASUALTIES AMONG INDIAN TROOPS DURING THE RECENT DISTURBANOES IN 

CHINA. 

65. :Mr. S. O. GhOBe : (1) Will the Government state if any casual-
ties were suffered by the uotuchment of 60th Punjabis sent from Hong 
Kong to Spameen during the trouble there Y 

(2) Will the Government state if casualties were suffered by Indian 
troops that may have been sent to other parts of China during the dis-
turbances in China 'I 

:Mr. E. Burdon: (a) and (b). 1 am not sure whether the Honourable 
Member is referring to the disturbances which took place at Canton in 
October of last year, or to the disturbances of this yea,r. In regard to the 
former it has been ascertained that no casualties took place among Indian 
troops, nor was there any tr~ e at Shameen itself. ' 

Government have no detailed information of any disturbancos in that 
locality this ~ar  

No Indian troops have been Rent to any other part of China recently. 

REPORT OF THE CIVIL J USTIOE . COMMITTEE. 

66. Lala Duni Chand: Will the Government be pleased to inform 
the House what action they are going to take on the Report of the Civil 
Justice Committee and when Y 

The Honourable Sir Alexander Muddiman : 'rhe answClr to the 
Honourable Member's question waH ~ e  in general terms in the opening 
Hpeech of His Excellency the Viceroy on the 20th August 1925. The Gov-
ernment of India have subjected the individual recommendation of the 
Qommittee to a preliminary examination. Thosc which can be put into 
effect by Local Governments, High Courts and Presiding Officers of the 
Courts of Justice have been referred to Local Governments and High 
Courts and we have asked them to inform us of the action which they may 
decide to take on them. These recommendations include those which 
may involve legislation in the local Legislatures. We have divided those 
recommendations which will involve legislation in the Central Legislature 
into two classes. In the one class the proposals of the committee will be 
placed before you in the form of BilbJ before the Local Governments and 
judicial authorities have been consulted. In the other class we have 
addressed or shall address Local Governments and judicial authorities after 
the prelimina,ry examination hali been completed and before the Bills 
are prepared for the consideratiou of the Indian Legislature. The preli-
minary investigation to which I have referred has now been completed 
in respect of practically all the recommendation!! of the Committee. 

OPINIOfi'S OF' THE CIVIL JUSTICE COMMITTEE REGARDING THE PROBITY AND 

, EFFIOIENOY OF THE PROVINOIAL JUDIOIAL SERVIOE • 

. 67. Lala Duni Chand: (a) Is it a fact that the Civil Justice Com-
mittee has pointed out the necesHity and desirability of raising the standard 
of probity and efficieney of the Provincial Judicial Service in certain 
Provinces to a. higher degree, and if so, what concrete and tangible steps 
are the Government going to take in this direction Y 

(h) Has the attention of the Government been drawn to the opinion of 
Sir /rej Bahauur Sapru on the subject of the probity of the Provincial 
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Judi.cial Service in his note at page XXVII and also to the opinion of the 
Committee as expressed in Chapter 56, dealing with the Punjab Itnd Delhi 
on the quefltion of the probity and efficiency of the Subordinate Judiciul 
Service in the Punjab, and jf so, what stcps are the Government of India 
themselves going to take or what steps do they propose to suggest to the 
Punja,b Government to take to give effect to the said opinions Y 

The Honourable Sir Alexander Muddiman :' In Uhapters 56 and 58 
of their report the Civil Justice Committee have referred to certain com-
plaints which they had re e ~d in regard to the prubity of some Rub-
ordinate judicial officers in the Punjab and Burma. The Government of 
India have also seen the remark of Sir Tej Bahadur Sapru referred to by 
the Honourable Member. '1'he remal'k is in fact included in their records 
but it does not purport to give Sir Te.i Bahadur's opinion. These matters 
relate to the administration of justice which is a Proyincial subject and 
the Government of India have no douht that the Local Governments and 
High Courts concerned arc fully alive to the importance of the question; 
indeed the Committee expre&lly Rtate this in regard to the High Court of 
Lahore. The Government of India have referred the recommendations 
of the Committee in regard to improved methods in the recruiting and 
tra,ining of judicial offieers and the desirability of supervision and inspec-
tion by higher courts to Local GovernmentR for such action as they in 
consultation with the High Courts concerned may consider desirable, and 
have asked for a report of the action taken. 

RECOMMENDATIONS OF THE CIVIL JUSTICE COMMITTEE REGARDING VILLAGE 

TRIBUNALS. 

68. Lala Duni Ohand: HaH the attention of the Government 
been drawn to the recommendatiom; of the Civil Justice Committee 88 
contained in Chapter 7, Section V (Village Tribunals), and if 110, what 
particular steps are the Government going to take in this matter 1· 

ne Honourable Sir .Alexander Muddiman : The Government of 
India have referred the recommendations of the Civil Justice Committee 
relating to village tribunals to Local Governments for such action as 
they may consider advisable and have asked for a. report of the action 
taken by them. 

PuROHASE OF DRUGS AND MEDIOAL STORES. 

69. Oolonel J. D. Orawford: (a) Will the Government of India be 
pleaHed to state their policy regarding the purchase of drugs and medical 
"tores from firms manufacturing in India , 

(b) What percentage of drugs and medical stores purchased during 
the last financial year were obtained from firms manufacturing in India' 

(c) Is the policy laid ~  by the Government of India regarding 
purchase of drugs and medical stores compUlsory on or conformed to by 
Provincial Governments , 

(d) Are the Government of India aware that in the Punjab and the 
United Provinces definite instructions have been issued for the purchase 
of drugs and medical stores in the United Kingdom' 

(e) Are Government medical store depots and hospitals permitted to 
import drugs and medical stores free of customs duty , 
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(f) Do Government manufacture drugs and medical stores and if 
RO, will Government be pleased to "tate the reason for a depart.ure in this 
case from their general policy that Government shall not trade 1 

Mr. J. W. Bhore: (a) 'fhe Honourable Member is referred to para-
grllvh 4 of the Department of InduRtries and Labour Hesolution No. 8.-217, 
dated the 6th May 1924, 'and to the Preamble and rules 1 and 2 of the Rules 
promulgated with the Hesolution. 

(b) The Government of India have no information as regards the 
purchases, made by the reformed I.Jocal Governments and local bodies. 
The necessary particulars relating to purchases ma4e by the Medical 
8tores Department have been a ~ed for and will be furnished on reeeipt. 

(c) The Government of India have no information al!! to whether a 
policy 8imilar to the one referred to in the Hesolution and rule!> men-
tioned in the answer to part (a) of the question is in force in Governors' 
Provinces with respect to the purchase of drugl!! and medica) Htores. These 
Governments are not subject to the eontrol of the Central GovernmeJ}t in 
the matter. 

(d) The Government of India boavc no information. 

(e) The reply is in the negative. 

(f) Certain drugs and medical stores are manufactured at Medical 
Stflre Depots, which are maintained primarily to meet the requirements 
of the  Army, in order to ensurc tha,t drugs of Imitable quality and in 
sufficient quantity will be available during emergencies. Were thiN 
practice uiscontinued it would be impossible to meet such needs of the 
Army satll-Jfactorily since, owing to the possibility of dislocation of com-
municatioD!! during war time other sources cannot be relied on to meet 
the demand promptly, adequately and eeonomically. 

Medical Store Depots obtain, as far as possible, their requiremeBts of 
" r8,W materials" from firms in India. Private firms which manufacture 
stores of similar quality al!olo receive Government orders if the prices 
quoted by them are favourable. The Honourable Member will thus 
obHerve that the activities of the Stores Depots do not compete with but 
are complementary to thm,e of private firms. 

CONTROL OF THE MANUFACTURE OF DRUGS AND ¥EDICAL STORES IN INDIA. 

70. Oolonel J. D. Orawford: What steps do the Government of 
India take to control the manufacture of drugs and ~ed a  stores in 
India' 

Mr. J. W. Bhore : Government do not control the manufacture of 
drugs anu medical stores in India. 

INTRODUCTION INTO INDIA OF A FOOD AND DRUGS ACT. 

71. Oolonel J. D. Orawford : Have. the Government of India liny 
intention of introducing legislation in the nature of It ~ d and Drugs 
Aet, similar to that existing in the United Kingdom lind United Statol> 01' 
America 1 

Mr. J. W. Bhore : Thc reply is in the negative. 
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MILITARY EXPENDITURE. 

72. Mr. K. Rama Aiyangar: Will the Government be pleased to 
state in a tabular form the difference between the revised estimate of 
IH24-25, under each of the sub-heads of the variolls items of military expen-
diture and the actuals of the same year af! shown below Y 

1924·25. 

REVISED Es'l'IMA TE. AOTU4L8. 

Heads. 

Grou , Net GrOBs Net 
expendi- Receipts. cxpendi. tlXpendi. Rec.eipts. expendi-
ture. t"re. t"rtl. tun. 

Part A.-St&nding 
Army-

1. Maintenance of 
the St&nding Army 

2. COlt of Educa· 
tion, eto., Estab· 
lishments and 
working expensea 
of Hospitals, 
Depots, etc. 

3. Army Head· 
~arte '  .taff of 
mmande, etc. 

4. Stock Account ... 

IS. Special ServicEil 

6. MiloellaneoUi 
ohargel and 
Receipt.. 

7. Non.effective " 
ohargee. 

Total Part A.-Stand. 
ingArmy. 

Part B.-Auxiliary . 
and Territorial 
Foroes. 

Part C.-Royal .Air 
Foroe. 
GJUl'D TOT.lL -
- ~ 

I' 
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The Honourable Sir Basil Blackett : For the revised estimates of 
1924-25 under the various heads of military expenditure, I would refer 
the Honourable Member to page 19 of the" Final estimatefl of expendi-
ture on Military Services for 1925-26 ", copies of which ure available 
in the Library of the Indian Legislature. The estimates under the other 
head mentioned will be found in the statements published with Goverll-
"ment of India, Financt" Department Resolution, No. 351D-F., dated the 
28th March 1925. The accounts for the yoear 1924-25 are still open for 
adjustments and the final actuals of expenditure will not be available 
before January next. 

RAILWAY EXPENDITURE. 

73. Mr. It. Ra.ma Aiyangar : Will the Government be pleased 
to give similar comparative figures showing the revifled ~ ate and the 
actuals . of 1924-25 for the various such ,heads of expenditure of railway 
expendIture Y 

Mr. G. G. Sim : For the revised estimat.es of 1924-25 under the 
various heads of railway expenditure, I would refer the Honourable 
Member to pages 2-7 of the final" Budget of the Railway Revenue and 
Expenditure of the Government of India" for 1925-26, copies of which 
are available in the Library of the Indian Legislature. The accounts 
for the year 1924-25 are still open for adjustments and the final actua\s 
of expenditure will not be available before the end of this year. 

EXPENDITURE UNDER THE HEADS POSTS AND TELEGRAPHS, ETO. 

t74. Mr. It. Bama Aiyangar : Will the Government be pleased 
similarly to give in tabular form the actual expenditure ulld the revised 
estimate of 1924-25 for the Heads Posts and Telegraph,;, Redlll:tion and 
.Avoidance of Debt, Customs, Taxes on Income, General Administration, 
Currency and the New Capital at Delhi. 

RETRENOHMENTS IN THE POSTS AND TELEGRAPHS DEPARTMENT. 

7fi. Mr. K. Kama Aiyangar : Will the Government be pleased 
to state if any action has been taken on the Report of the Ryan Comlnittee 
on retrenchment in the Post and Telegraph Department? If so, 'jVhat steps 
have been taken and what retrenchment hU8 ueen effected? 

The Honourable Sir Bhupendra NathMitra : The various recom-
mendations in the report of the P08tS and Telegraphs Department Corn-

t~ee 1924-25 are in proce8S of being examined by Government, who 
wish to consult the Standing Advisory tt~e to th(\ Department 
. or Industries and Labour on some of the more important of them before 
coming to a decision as to the action to be taken. I hope to be able 
to lay a statement on the table of the House at the beginning of next 
Session, giving the information desired by the Honourable Member. 

-------------------------
t For an8wer to thi8 question, BCC answer to question No. 72. 
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RAILWAY EXPENDITURE. 

76. Mr. E. B.ama Aiya.nga.r : Will the Go veI'll ment be pleased 
to lay before the HOWIe in a tabular form the difference <itl charges to 
capital and to revenue under dw old and the revised rules relating to 
working expenses, maintenance and depreciation and repairs inState 
Railways, giving the information for each Hail way and for the years 1924-
26 and 1925-26 , 

Mr. G. G. lim: The information is not available and cannot he 
obtained without an e a ~at  of the allocation of expenditure 011 
each voucher; millions of vouchers would have to be dealt with aud 
special establishment. at considerable extra cost would have to be em-
ployed. As Government do not. consider that the information would lit 
worth even a fraction of the cost, they do not propose to collect it. 

GRANT TO SENIOR CLERKS IN THE OFFICE OF THE CONTROLLER OF MILITARl' 

AOOOUNTS, SOUTHERN COMMAND AND POONA DISTRICT, OF OFFIOIATING 

PROMOTIONS TO THE GRADE OF AOOOUNTANTS. 

77. Dr. K. G. Lohokare : With reference to the answer given to· 
.question No. 2319 of 22nd September ] 924, will Government please tat~ 

whether the Military Accountant General has since issued orders on further 
consideration of the-question of grant of officiating promotions to the grade 
of ~ rd ate Accounts Service to the senior clerks Y If n()t, when are 
such orders likely to issue , -

The Honourable Sir Basil Blackett: 'rhe question is now under 
the consideration of the Government and order!! are expected to issuo 
shortly. 

LEAVE V AOANCIES IN THE OFFIOE OF THE FIELD CONTROLLER OF MILITARY 
AOCOUNTS, POONA • 

. 78. Dr. It. G.' Lohokare : With reference to the answer given to 
question No. 2320, dated 22nd September 1924, will Government please 
state whether the question of officiating promotions in place of accountants 
going on leave from the office of thc ~' e d Controller of Military Account., 
Poona, has received ~rt er consideration and if so whether the necessary 
orders hll.Ve been issued f If not, will Government please state the cause 
of delay' 

The Honourable Sir Basil Blackett: The matter is still under the 
cOD.$ideration of the Military Accountant General along with the general 
question of the extent to which officiating promotion!! are to be made 
in the Military Accounts Department. 

REVISION OJ' TIlE PAY OF ACOOUNTANTS AND CLERKS IN THE MILITARY 

ACCOUNTS DEPARTMENT. 

7 •. Dr. K. G. Lohokare : (a) Will the Government of India please 
state whether the orders regarding the revision of pay of clerks of the Mili-
tary Accounts Department have been t ~d Y. If not, how long do Gov-
ernment expect to ponder over the quelltloll III VJeW of the fact that a second 
revision of scales of pay in Civil Accounts Offices has been !!anctioned from 
1st April 1924 , 
L78LA 

,.9 
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(b) Is it a fact that the pay of the Subordinate Accounts Serviec in 
Civil and POl:ltul Accounts Office", hal:! been revil:led a Hecond time from 1st 
April 1925' If the reply be in the affirmative, do the Government of 
India propose to revise the pay of Subordinate Accounts Service in the 
Military Accounts Department ? 

(c) If the queiitions at (a) and (b) are under consideration will Gov-
ernment be pleased to state why such abnormal delay ill being cauRed in 
revising the pay of accountant", and clerks of the Military Accountl> De-
partment when revision in tho case of Civil Account Offices has had effect 
long ago T 

The Honourable Sir Bastl Bla.ckett: (a) No. It is expectecl that 
the orders will iSllue shortly. 

(b) (1) Yes. (2) The question iR under conRideration. 
(0) I am not preparcd to agree that there hall been abnormal dll-

lay. 

'TlIlNUU OJ' SERVICE AT ADEN FOR THE ESTABLISIDIENTS OF THE MILITARY 

ACCOUNTS DEPARTMENT. 

80. Dr. X, G. Lohoka.re : Will the Govcrnment of India pleuse state 
the reasons for which the tenure of service at Aden in the case of the l\{ili· 
tary Accounts Department has been fixed at three years when in the case 
of. the personnel belonging' to the Indian Army Service Corps, Indian 
Ordnance, Medical aud Postal Departments, it doe!> not exceed two years 1 
Is not the period of !;ervice at Adell ba",ed generally on elimatie conditions T 
If 80, are there any special reaSOllS to treat the members of the Military 
Accounts Department differentially 1 

The Honourable Sir Basil Blackett : '1'he tenure of service of th:':'1'1! 
years at Aden has been fixed for the establishments of the Military 
Accounts Department for administrative reaRons but the Controller 
of Military Accounts, Southern Command and Pooua District, has heen 
given discretionlll'Y powers to reduce this period in deserving Cases. 
'rhe reply to the flocond part of the question is in the affirmative. The 
differential treatment referred to in the last part of the question is 
due to the fact that the establishment of the Military Accounts Depa.rt-
ment is better paid than the 01 her Ilervices mentioned. 

GRANT OB' OONVEYANCE ALLOWANCE TO OLERKS AND ACCOUNTANTS OF THE 

MILITARY ACOOUNTS DEPARTMENT. 

81. Dr, K. G. Lohokare : III it a fact that in the Postal Department 
conveyance allowance haH been recently Hanctioned in the case of clerks 
whose place of duty iH outside cit.y limits' If so, will the Government 
of India please consider the question of the grant of a Ilimilar allowance 
to the clerks and accountant.s of the Milit.ary Accounts Department 1  . 
. The Honourable Sir Basil Blackett: A few clerb of the Postal 

Department, who are not provided with free quarters at certain stations, 
have, I understand, been granted conveyance allowance for special 
reaSonR. 

The question of granting' similar concessions to the clerks of t ~ 

Military Accounts Departmpnt has been considered, but there is no 
justification for granting such concessions, as the rates of pay, condi-
tions of service, etc., are not similar to those of men employed in thE' 
Postal Department. 
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WITHDRAWAL OF INOREMENTS EARNED BY OLERKS AND AOOOUNTANTS IN TIIlD 

MILITARY ACOOUNTS DEPARTMENT. 

82. Dr. K. G. Lohokare : With reference to the answer given to 
<;Juestion3 NOR. 48 and 49 of 22nd ,January 1925, will the Government of 
India please state the number dft cases in which increments which were 
actually granted to the subordinates of the Military Accounts Depart· 
ment were subsequently withdrawn (not withheld)-for various reasons 
during 1923-24 and 1924-2!l T In how many cases did the withdrawals 
have retrospective effect Y Will Government please 8t8,te whether the 
aggrieved parties were definitely informed beforehand of the punish-
ment T 

The Honourable Sir Basil Blackett: The information has been 
called for and will be furnished to ,the Honourable Member on receipt. 

WRITING OFF OF OVERPAYMENTS OF PAY MADE TO CERTAIN OLERKS IN THE 

MILITARY ACCOUNTS DEPARTMENT. 

S:t Dr. K. G. Lohokare : Is it II fact that overpayments of pay due 
to misinterpl'l'tntion of rules were made to certain temporary clerks, who 
were entertaitled Otl or after 26t.h October 1920 and granted increments 
of pay a ~e  on their' temporary sen'ie(', 011 their permanent absorption in 
the Militat·y Accounts Depm'tmcnt? Is it a fact thut the rules were in-
correctly intC'rpl'etC'd by sC'veral Controllers 0" Militnry AccountFi thereby 
leading thc c]C'rln; concerned to rcasonably believe that the overpayments 
made were lcg-itimatcly due to them 1 Were the overpayments challenged 
withill the prescribed time limit of six months? Are the Government 
of India prepared to write off the amounts overpaid in these cases under 
A rticlc 228, Civil Account Code, Vol. I ? 

The Honourable Sir Ba.sil Blackett : Overpayments of pay due to 
mil'lintcrprctation of rules wcre made to certain temporary clerks, but 
thifoi does not pr'Ovc that tlwy werc acccpted by the clerks under thc 
real'!onablc helief that they wel'c entitled to thcm. The Government or 
India are not prepared to write off the overpaymentI'! on the ground 
that members of an Audit Department should not benefit from their 
own misinterpretation of orderl>. 

PROl'OSED DEPUTATION FROM THE MILITARY ACCOUNTS AsSOOIATION, POONA, 

. TO THE FINANOE MEMBER. 

84. Dr. K. G. Lohokare : Is it a fact that the Military Accounts 
AI>Hociation, Poona, requested the Honourable the }4'inance Member to allow 
a deputation li'rom the AFisociation to wait on him to reprcFlent certain 
grievances' If so, waH the request granted Y If not, are Government 
prepared to Hay why the request was refused , 

The Honoura.ble Sir Basil Blackett: 'l'l!c reply to the first tW'f, 
partl'! of the question is in the affirmative. 'rhe quel:!tion in the third 
part dOl'I> not arise. 

EFFIOIENCY BAR FOR ACCOUNTANTS IN THE MILITA.RY AOOOUNTS DEPART-
MENT. 

85. Dr. K. G. Lohokare : (a) With re~e 'e ~ to my interpellation 
No. 368, of September 1!124, ~  al1swer ~  ~ .It lJil stated. that a general 
. principle underlying the efficlency bar It! thut, 1f after paSSlng tlte bar, an 
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officer 'becomes inefficient, he is liable to reduction to the lower stage, 
will GovcrllnH'l1t be pleased to state whether the so-called general principle 
which has been made applicable to the Military Accounts Department by 
the special Notification of a Government Resolution, is being malIe applic-
able to all other departments of' Government Y 1£ so, will Government 
please ascertain and state the number of cases in the Subordinate Accounts 
Service in which pay has been likewise reduced in the Civil and Postal 
Accounts Departments from 1st August 1924 to 31st March 1925, and those 
in the Military Accounts Departmcnt? If that procedure is inapplicable to 
the Civil Subordinate Accounts Service, why was it considered necessary to 
isslIe a special ~ t  for the Military Accounts Department when a 
Government servant could he removed from service under the general prin-
ciple contained in the Civil Service Regulations' Have Government issued 
any special orch-r,; in the Civil or in any other Departments under the Gov-
ernment of India, like those issued in the Military Accounts Department Y 
If not, why is differential treatment being accorded to the Subordinate 
Accounts Service of the Military Accounts Department Y 

(b) Before reducing for inefficiency an individual's pay from Rs. 500 
to Rs. 450 per month is he informed of the particular cases of his omissions 
or commissious as the result of which he is considered unfit to continue to re-
ceive the pay he was getting? If not, are the Government of India 
prepill't'd to issue orders to that effect with a view to give an opportunity 
to the aggrieved party to represent his case and show improvement to 
regain hi!! status Y 

The Honourable Sir Basil Blackett: (a) The rules in question have 
been framed so as to Hecure the litandard of efficiency required to be 
maintained in the Military Aecountfi Department and to suit the con-
ditions of service of the men of that Department which are not analogoul,\ 
to those prevailing in the Civil Accounts Department. The Govern-
ment of India do not propose to make any modification to the exi!lting 
rules. 

(b) An accountant whose pay is reduced is furnished with a copy 
of his confidential report. The last part of the question does not ariMe. 

boMOTIONS TO THE GRADE OF DEPUTY AsSISTANT OoNTROLLERS IN TIlE 

MILITARY AOOOUNTS DEPARTMENT. 

86. Dr. 1[. G. Lohokare : Is it a fact that the Government of India 
have recently notified by the issue of a special letter that permanent and 
sub pro tem vacancies of Deputy Assistant Controllers of Military Accounts 
in the Military Accounts Department are hereafter to be filled from select-
ed accountants by a Selection Board comprising of the Financial Adviser, 
Military Accountant General and two Command Controllers' If so, what 
w'ere the standing orders under which such promotions were hitherto 
made and ,vhy is it now considered necessary to depart '£!rom the standing 
drders' Will Government please say whether such a Selection Board has 
been constituted in the Civil and Postal Accounts Offices T If not, why is 
it comddered necessary to follow this procedure in the Military Accounts 
Department t 

The Honourable Sir Basil Blaokett : The reply to the first portion 
of the question is in the affirmative. 

The promotions to the grade of Deputy Assistant Oontroller have 
hitherto been made by the Government of India by HlectiOD from 
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among the accountants of the Department ~  the recommendation of 
the Military Accountant General. 

There is no such Selection Board in the Civil and Postal Accounts 
Department. 

The present system of audit and accounting in the Military Accounts 
e ~rt e t involves considerable complicationl; and requires thoroughly 
effiCIent men. '!'he change was made by Government on administrative 
grounds and in the interests of the efficiency of the Department. 

PAY 01' S,w Pro Tern ACCOUNTANTS 01' THE MILITARY ACOOUNTS DEPART-
MENT. 

87. Dr. X. G. Lohokare : Will Government please state whether 
the Military Accountant General has issued a general warning to all sub 
pro tem accountdnts of the Military t~ Department that the pay 
earned by them for and from the month of AprIl 1925 should be considered 
as paid provisionally Y If so, will Government please state the reasons for 
such a warning 7 

The Honourable Sir Ba.sil Blackett : The warning' was issued by 
the Military Accountant General with the approval of the Government 
of India with a view to regularising certain sub pro tem promotions 
to the accountant's grade, made in the past, on an erroneous principk 

ApPLIOATIONS FOR TRANSFERS FROM ACCOUNTANTS AND CLERKS IN THE 

MILITARY AOCOUNTS DEPARTMENT. 

88. Dr. X. G. L'ohokare : Will Government please state: 

(1) The number of applications submitted by accountants and 
clerks of the Military Accounts Department who had served for 
5 years in a District, 3 years in Baluchistan and Adcn, re-
questing their transfer ; 

(2) How many of these were favourably considered; . 

(3) The nnmher of applications that were rejected; and 

(4) Whether any of the applications at (1) and (2) were withheld 
by Controllers' 

The Honourable Sir Basil Blackett : The information has becJlI 
called for and will be furnished to the Honourable Member on receipt. 

NUKBER 01' CLERKS AND AOOOUNTANTS OF THE MILITARY Aooo'OlfTS DEPAB'l'-

MENT ON PAY 01' RB. 300 AND UNDER, ETO • . 
89. Dr. It. G. Lohokare : Will the Government of India please state 

the present number of accountants and clerks of the Military Accounts 
Department, whose pay does not exceed Rs. 300, and 

(1) who are permanent residents of the Bombay Presidency but 
serving iii the Northern, Westerli and Eastern a d~ 
and in the Royal Air Force and Factory Accounts Office$ ; 

(2) 

(3) 

who are permanent residents of the Punjab but serving in the 
Sout.)jcrn and Eastern Commnncb; 

who are permanent inhabitants of Bengal but working in the 
Northern, Southern and Western Commands' 
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The Honourable Sir Basil Blackett: The information is not avail-
able, and to furnish it would involve the expenditure of a considerablc 
amount of time and labour which in the opinion of the Government of 
India would not. be eommensurate with the results. 

GRANT OF MEDICAL LEAVE TO SUBORDINATES OF THE OFFICE OF THE CON-
TROLLER OF MILITARY ACCOUNTS, WESTERN COMMAND AND BA.LUCHISTAN 

. DISTRICT, QUETTA. 

90. Dr. It. G. Lohokare : ls it It fact that the Controller of Military 
Accounts, Westcrn Command and llaluchistan District, Quetta, is granting 

(1) leave without pay, and 

(2) leave on half pay 

to the subordinates of hiH office who are unable to attend office owing to 
!;ickness certified hy authorised Government medical officers although 
r e~e or furlou!l'h on full uverage salary stanos at their credit , If 80, 
will Government please state how his action is justified? Is the grant of 
privilege leave alld fUriollg'h 011 full average salary even in cases of medical 
certificates cl1tit'ely in the discretion niP the sanctioning authority f 

The Honourable Sir Basil Blackett : The information has beell 
called for and will he furnis\trd to the Honourable Member on receipt. 

COMPETITION BETWEEN IMPORTED JAPANESE AND INDIAN MILL-MADE PIECE-

GOODS. 

91. Mr. ltasturbhai Lalbhai : With reference to the HOllourable the 
Commerce Member 's t"'S t'a ~e during the last Simln Sesl:liolJ that the 
Government would " wateh ~r  carefully" the competition betw'een t.he 
imported JllpanelSe and the Indian mill-made piece-goods, will the Gov-
ernment be pleased to state the result of their watching ? 

The Honourable Sir Oharles Innes: I will answer question!'! Nos. 91 
and 93 together, and J'efm' the Honourahle Member to the reply given 
by His e ~  the Vicf'roy t.o the dqJlltation of the Mi1lowners, a 
report of whiclj hilS Rl'peHl'ed in the rt~"'  

INQUIRY INTO THE CASE 01<' HOSIERY. 

!l2. Mr. Itasturbhai Lalbhai: Have Government completcd their 
inquiry into the case of hosiery and are they now in a position to give 
their judgment reserved by the Honourable the Commerce Member durin" 
the last Simla Session ? 

The Honourable Sir Oharles Innes: No. • 

" ASSISTANCE TO THE INDIAN TEXTILE INDUSTRY. 

t9:1. Mr. Kasturbhai Lalbhai: (a) III it It fact that during' the recent I 

interviews between t ~ Bombay miIlowneJ'H and Honourable Sir Charles 
Innes und Honourabl.e Mr. Chadwick, different alternatives were suggested 
to assiRt. the Indian t('xile indllRh'Y ? 

(b) Is it a fact that Gov()rnment did not see their way to accept any 
of the said alternatives? Will Government. be pleased to state what poJj(\y 
they propose to follow in the present sad plight of the textile industry Y 

, 

t For IlDBwer to thill Cjuulltion, BOf) answer ~  question No. 91. 
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INOLUSION OF LAND VALUES IN THE RAILWAY CArITAL AOOOUNT. 

94. Dr. K. G. Lohokare: With reference to the answer to question 
No. 103 at page 4214 of the Legislative Assembly Debates, Volnme III 
~ it a fact that the lands mnde over free to the 18 old Railway Companies: 
v'z. : 

(1) Bengal Central, 

(2) Bombay, Baroda and Central India, 

(3) Brahmaputra Sultanpur, 

(4) Deoghur, 

(5) Eastern Bengal, 

(6) East Innian, 

(7) Great Indian Peninsula, 

(8) Kalka Simla, 

(9) Madras, 

(10) l\fymensingh.J amalpur J agallnathganj, 

(11) Nilgiri, 

(12) Noakhali (Bengal), 

(la) Oudh and Rohilkhand, 

(14) Ranaghat Krishnagar, 

(15) Scinde, PunjabJl,nd Delhi, 
• 
(16) Segowly a a ~ 

(17) South Indian, 

(18) 'l'arkesrmr, 

have now, with the purchase of the railways, reverted to Government and 
are employed for the purposes of a Commercial (Railway) Department; 
if so, do Government propose to charge the cost of those lands to capital 
w!p,ount in accordance with the cont;luding portion of the reply to question 
No. 19 at page 29 of the L . .A.. D., Volume III , 

Mr. G.  G. 8im : The reply to the first part of the quest.ion is in the 
affirmative. 

As to the ISMond part. Government do not propose to disturb Lbe 
past ae:counts. The principle referred to in the concluding portion of thn 
reply to question No. 19 at page 29 of the e at ~e Assembly Debate" 
Volume lIT, does not apply to the cost of land pal(l for from Hevenne 
which is taken over as a part of a railway purchuHcd by Govl!rnmcnt. 
If however, any portion of such land reverted to Government from :my 
'1dUHC o.nil W/IH RllbRcquently acquired for a railway not entitlco. to Ianl] 
free of cost, its yalue would be debited to Capital. 
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The Honourable-Member's attention is also invited to the proceed-
ings of the 20th July of the Standing Finance Committee for Railways 
where thc whole question of the treatmcnt in the accounts of the cost 
of land supplied free to subsidised companies is discussed and the con-
clusion reacht:d that no change in the existing procedure as affectillg 
contracts still in force should be made. 

RATES FOR THE CARRIAGE OF ~ FOR NON-STATE RAILWAYS. 

95. Dr. K. G. Lohokare: With reference to the reply to question 
No. 169 at page 4401 of the Legislative Assembly Debates, Volume IU, 
is it a fact that the obligation to carry coal for non-State Hailways at ,the 
cheaper rates fixed for Railways generally is both extra-contractual and 
post-contractual and not a direct legal consequence of those Railways 
being required, under the terms of their contracts, to carry GovernnltlDt 
8tores at the rates fixed for State Railways; if so, when and where was 
the obligation first laid down' 

The Honourable Sir Oharles mnes : The reply to the first plI.rt 
of the question is in the affirmative. 'fhe pl'ineiple that all a a~  

whether State or Companies, sh,uld be treated alike in the matter of 
rates for the carriage of coal was laid down by the Government (If 
India in 1890. 

PROVISION OF INTERMEDIATE CLASS AOCOMMODATION ON PASSENGER TRAIN 

ON THE GREAT INDIAN PENINSULA RAILWAY. 

96. Dr. K. G. Lohokare: With reference to the reply to question 
No. 1785 (d) page 3189 of Assembly Debates of 1924, will Government 
be pleased to say on what passenger trains (and not on mail and expreMS 
trains) has intermediate class accommodation since been provided by the 
Great Indian Peninsula Railway on the N. E. and S. E. Se t ~  

The Honourable Sir Oharles Innes: The information is being olJ-
tained and will be furnished to the Honourable Member in due course. 

DISADVANTAGES OF INTERMEDIATE CLASS TRAVELLING ON THE GREAT 

INDIAN PENINSULA. RAILWAY. 

97. Dr. It. G. Lohokare : Will Government be pleased to say, if : 

(a) Second class coupon tickets fare between Bombay and Poona 
and between Bombay and-Nasik is less than the intermediate 
class fare; 

(b) there are any week-end or other return tickets for the inter-
mediate class on the Great Indian Peninsula Railway sillliltl.r 
to those for the second class; 

(c) the Great Indian Peninsula Railway has 'any particular object 
in making intermediate class travelling disadvantageoul> ; 

(d) in carriage capacity an intermediate class carriage gives such 
accommodation as to bring greater return from the number 
of seats 8.vailable than 11 second class carriage 1 

The Honourable Sir Oharles lnnea : Information is being obtained 
and will be furnished to the Honourable Member in due course. 
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DISTANCE OF THIRD CLASS BOOKING OFFIOE FROM· THE ENTRANCE TO THE 

STATION AT POONA. 

98. Dr. X. G. Lohokare: Will Government be pleased to say : 

(a) if the Great Indian Penim;ula Hailway or Government autho-
rities are aware and have received complaintI'! about the long 
distance between the third class booking office and entrance 
to the station and the platform on the newlv constructed 
station at Poona '! '. 

(b) if the Great IndiHn Peninsula Railway authorities or the Gov-
• ernrnent are prepureu to COlloidcr the iucollvenicnce to the 

third elm;s passengers and locate the third clal;S booking officc 
somewhere in the ~  building, preferably in the room for 
the parcel office Y 

The Honoura.ble Sir Cha.rles Innes: (a) and (b). Government have 
not received or heard of any such complaints. A copy of the questiolJ 
and answer will be sent to the Agent. 

ApPOINTMENT OF MUHAMMADANS IN THE MULTAN DIVISION, NORTH WESTERlf 

RAILWAY. 

0$99. Mr. Abdul Haye: (a) Has the attention of the Government 
been drawn to the r~  of the Muslim 01tt1uok dated 22nd July 1925 
and 7th August 1925 in which are published allegations of injustice 
done to Muslims in the matter of appointments in the North Western 
Railway, Multan Division, owing to the unsympathetic and bigoted 
activities of the non-Muslim employees of the Multan Division who 
are in a preponderating majority? 

(b) If so, have the Government inquired into the matter and what 
neps have the Government taken to safeguard the intercsts of the 
Muslims and to ensure that Muslims of required qualifications arc not 
debarred from entering the Railway service in that Division and 
also that their future prospects and promotions arc not placed in ~e -

pardy' . 
(0) Is it a fact, that in this Division one Shams-ud-Din, Head Clerk, 

Commereial Section, was reeently removed from that post and a Hindu 
by name Gopal Das was Hppointed in his place? 

(d) Will the Government please state the period of Shams-nd ·Din 's 
service and since when he a~  working as IIead Clerk in the Commercial 
&ttion 1 

(e) Is it a fact that Sh:lms-ud-Din had served in the Great War 
and had about 11 years' continuous overseas service to his credit 1 
\f) What were the compantiVll ,!ualifications of Gopal Da.I whu ~  

aHowed to supersede Shams-ud-Din and what were the reasoDH for thIS 
supersession , 

AnoINTMENT OF MUHAMMADANS IN THE MULTAN DIVISION OJ' THE NORm 

WESTERN RAILWAY. 

100. Mr. Abd\lt Raye: (a) Is it a fact that one Ram Lal, a 
junior and a new man, was given r ~ t  over the head of. ~ e Nur 
Muhammad, a clerk in tho CommerCIal SectIOn of the Multan Dn'UIlon on 
the North Western Railway? 

• For anlwer to thill quc8tioD, sec ailP8r below queetton No. 10l!. 
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(b) Is it a fact that in t.his n i vision one .T alaI Shah has been on the 
surphlS list since 1924 and that he has not been provided agaim;t any 
permanent vacancy although two othcr Hindu clerks have been so provided 
although they were .ju,nionl to J nlal Shah and were brought 011 the list 
long :lfter him Y 

(,J) Is it a .tact that out of 10 officers at pre8fmt working in the Multan 
Di visif)n not one is a Muslim 1 

(d) Is it a 'fact that out of 10 I1ead Clerks in thc Division only one is 
II. Muslim Y 

(e) If the above facts are correct, are the Government prcpared to 
iMBue instructionll and take Iluch steps as are neces..<,;ary to emmre that 
MUi:ilims are given their due share of these appointments 1 

Mr. G. G. Sim : I will answer questij>ns Nos. '99 and 100 together. Gov, 
ernment have seen the article rl'ferrrd to. Thev cannot undertake t.o 
inquire into the alleg'lld grievances of d d ~  clerks on the North 
Western RaihnlY. As regards the general q uestiion raised by the 
IIonourahle M,'mher tlit> l!!'nC'ral poliey has been laid down by the Gov-
ernment and till' O(lVt'rJUll('U\' hllVI' no doubt that that poliey is observed 
by the ~ t  

PERCElVAGE OF MUHAMMADANS IN THE PROVINCIAJ, CIVIL SERVICE, NORTH 

WEST FRONTIER PROVINOE. 

101. Mr. Abdul Baye: (0) What. is the total strength of the Pro-
"ineilll Civil Service in the North WeNt Frontier Province and how many 
out of the pretient incumbents arc Muhammadans? 

(b) Will the Government please f'lt.at.e how many Hindus and how 
many Muslims were recruited in the Provincial Civil Service during the 
past 5 years 1 

( f') What. litepH have the Government taken. during the la",t !j years 
to give the MU81l1mans u greater sharc in this Service of the Province Y 

(d) Are the Governmlmt prepared to so arrange the futnre recruitment 
so as to bring the proportion of the Muslims in this service in the neighbour-
hood of ut ICllst 75 per cent. 1 

Sir Denys Bray: (0). 'l'he sanctioned strength ill :I6, hut at present 
there art> :l8, including seeonded member8. Of these 31 are MuslimH, 5 
are Hindus and 2 Christians, 1 British Hnd 1 Indian. 

(0) 10 Muslims, a IIindus and 1 Indian ChrhitiHn. 
(c) and (d). Appointments are by selection .. , 'l'he Honourable 

Member wlll Hee from the figures I have given that the present per-' 
cent age of Muslims is actually above the percentage he adVOCltteH. 

EXTENSION OF THE ARRANGEMENTS FOR THE SUPPLY OF INDIAN REFRESH-
, MENTS ON RAILWAY TRATNS. . 

102. Sardar V. N. Mutalik: (a) Will Governmcnt be pleal:led tl} 
sta.te ' on what trains arrangemclltH are made for the Impply of Indian 
refreshments a.IJd dinnerH ? 

(b) Do Government intend to cxtend the arrangements on other 
trains f 
Mr. G. G. Bim : The Honourable Member is referred to the IinHwci·· 

I{iven in thiH ASH!mlbly to Il Himilar qucHtion I1fillted hy ·Mr. B. Das. 
---
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CONSTRUCTION OF A. W MTING ROOM AT KOBEGAON ON THE MADRAS AND 
SOUTHERN MAHRATTA RAILWAY. 

'103. Sardar V. N. Mutalik: (a) Will Government be pleased to 
Rtate whether they ure aware that the Koregaon stutiOlI on the Madras and 
S t~ '  Mahratta. Hanway is growing ill importance as a commercial 
centr(l Ilnd us a centre of motor comrnuniention to vU,l'ioul'l part.<;, and that 
very great inconvtlnienCll is 1'elt on Ilccounl: of the want ot: wlliting room 1 

(b) In view of the above, do Government intend to construct a 
waiting room or rooms, at the station at an eurly date Y 

Mr. G. G. Sim: (ct) and (b). Oovernment. have no information on the 
subject. HIHlh mltttnrs Ell'e within thll diReretion of the Hu,ihvay Ad-
ministrat.ion. A (lOp'y of the Ij utlHtion and tlw, anRWtlr will be Hcnt to 
the Agent., Madras unli Sputhern Mahrattll Hnilway Company, for ~  

B(ltion aM he may consider np(I(ISHury. 

REVISION OF THE PAY OF CLERKS OF THE MILITARY AOOOUNTS DBPABT-

MENT. , 

104. Sardar V. N. Mutalik: Will Government he pleased to state 
whether they intend to rcvise the scale of }lay of thtl clerillll1 branch of 
the Military Accounts Department, and if so, when Y 

The  Honourable Sir Basil Blackett: The question is now under 
consideration and orden! are expect.ed to issue shortly. 

MOTION FOH ADJ"OURN"MENT. 

Mr. Presi,dent : 1 have received notice of a motion from Mr. Jinnah, 
asking" fo)' the ndjoU1'1l11wnt of the business of the ARsembly to diHculis 
a definite matter of urgent llublie importance, namely, the composition 
of the Currency Commission UIS annoullced in the lipeech of Hi!! 
Excellency the Viceroy. 1 am inclined to rule the motion in ord,!r 
unles,", the Government have got anything to flay. 

The Honourable Sir Alexander Muddiman (Home Member) : 'I'here 
is only one point 1 want to mention not on the merits of this particular 
motion for adjournment. 

Mr. President: Will YOIl restrict yourself to the point of order 7 

The  Honourable Sir Alexander Muddiman :  I shall confine myself 
t.o a general point of order in connection with the motion now before 
YOll. The point is a very Hhort one. 1 notice there is a motion on the 
agenda for to-morrow for. the Flecond reading of a Bill dealing with 
exchange. It occurs to me that  that motion might be considcred 88 
blocking the present motion for adjollnlment on the ground that on 
t.he second reading of a Bill of that kind the points raised in thi8 motion 
for adjournment could be specifically discuSHed and therefore the motion 
for leave for adjournment to-day might indeed be considered a breach 
of the rule agaillliit anticipation. I submit the matter entirely for your 
consideration. 

Sir PurahotamdaB Thakurdas (Indian Merchants' Chamber: Indian 
Commerce) : As the Bills referred to stand in my name, may I info,rm the 
Honourable the Home 1tIember that afte:r the announcement regarding the 
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[Sir Purshotnmdas Tha.kurdas.] . 
appointment of the Commission I informed the Honourable the Finance 
Member and I th illk his department too that I do not propose to proeeed 
with the second reading of the Bills this Session and I intend to ask for 
postponement of consideration of the Bills if tha.t stage is reached. 

The Honourable Sir Alexander Muddiman : I am merely actihg on 
the information· I have received from the business on the paper. 

Sir Purshotamdas Thakurdaa : In view of what I have said just now, 
will the Honourable Member modify his views ? . 

The Honourable Sir Basil Blackett (Finance Member): 1 do not 
remember being told that this was not going to be moved. I was told 
yesterday by my department that it was. There is evidently a misunder-
standing. on the subject. • 

Sir Purshotamdaa Thakurdaa : May I say to the Honourable the 
Finance Member that lowe him an apology. I did not give official notice. 
That is quite true. I now declare on the floor of the House that I do not 
propose to take up the second reading of the Bill this Session. 

Mr. President: I take ~t then that Mr. Jinnah's motion has the leave 
of the Assembly. 

(A Voice: " No.") 
Mr. President: In that case, I ask Members who are in favour of 

the motion to rise in their seats. 
Mr. M. A. Jinna.b (Bombay City: Muhammadan Urban): I do not 

want the le&ve of the Assembly at all. You having held that my motion 
is in order I am entitled to move, until there is an objection on the part 
of any Member of this House to my motion. It is only when an objection 
is raised that you have to ascertain whether there are 25 Members here 
who would HtB!nd up and support me. If they do, then I am entitled to 
move. May I draw your attention to the Manual of Business and Pro-
cedure, rules 42 and, 43: 

/ / The Member asking for leave must before the commencement of the Bitting 
of the day leave with the Secretary a written statement of the matter proposed to be 
discussed.1 , 
which I ha.ve done : 

/ / If the Pre8ident is of opinion that the matter proposed to be discussed is iu 
order, hI' shall read the statement to the Asscmbly and ask whether the Member ba. 
the leave of the Assembly to move the adjournment. If objection iB taken, thll 
President shall request those Members who are in favour of leave being granted to 
rise in their phl('.cS nnd if not les8 than 25 Members rise, accordingly, the President 
Bhall intimate that leave is granted and that the motion will be taken at 4 P.l(. or at 
some other time." 

Therefore, Sir, unless there is an objection it is for you to determine 
whether the motion should' be taken np at four o'clock or some other time 
which may be convenient to the Honourable the Home Member who bas 
a voice in this matter. 

Mr. President: I understand that Sir Sivaswamy Aiym' has taken 
objoction to leave being granted, and therefore it becomes my duty to ask 
Members who are in favour of the motion to rise in their seats. 

(43 Members rose in their seats.) 
Mr. President: There being 43 members in favour of the motion. 

leave is granted. The discussion will take place at 4 P.M. 



STATEMENT LAID ON THE TABLE. 

The Honourable Sir Oharles Innes (Commerce Member): Sir, I lay 
on the table the Convention and Statute on the International Regime of 
Maritime Ports and· Protocol of Signature ratified on behalf of India. 

RATIFIED ~ BEHALF OF INDIA. 

LEAGUE 011' NATIONS_ 

C.-823 M.-312 V)II, 1928. 

lC. G. C. T.-36.] 

SEOOND GENERAL OON}4'ERENCE ON COMMUNICATIONS AND TRANSIT. 
(November 15th-December 9th, 1923.) 

OONVENTION AND S'fATUTE ON THE INTERNATIONAL REGIME OF 
MARITIME pou'rs AND PROTOCOL OF SIGNATURE. 

(As this Convention is to remain open for signature until October 31st, 192., 
the names of the countries, and of their plenipotentiaries will be inscribed on tlult 
date in alphabetical order.) 

•  * * .. * * * * .. 
Desirous of ensurtil.g ill the fullest measure .possible the freedom of eommuni.-

tions mentioned ill Article 23 (c) of the Covenant by guaranteeing in the II\llritime' 
ports situated under their Aovereigllty or authority alld for purposes of international 
trade equality of treatment b('twecn the ships of all the Contracting States, their cargoes, 
and passengers ; 

Considering that the best method of achieving re ~ t purpose is by means 
of a Gelleral Conv(mtioll to whi('h the groatest possible number of Stlttes can later 
ucI\ede; 

And whereas the Couference which met at Genoa on April 10th, 1922, requelted, 
in !t reHolution which was transmitted to the competent organisations of the League 
of Nations with the upprovlIl of the Coune,il and the ASRombly of the League, that 
the Internutional Oonventions relating to the Regime of Communieations provided for in 
the Treaties of Peace should be ('ondurled and put into operation ItS soon itS possible, 
and wh,·l('!U! ArtidE> 379 of the Treaty of Versailles and the corresponding article8 of 
the other Treaties provide for the prepuration of a General' Convention on the Inter-
DIlt:onal Uegime of Portij; 

Having ~ e te  the invitation of the League of Natioua to take part in a 
Conference which Ulut at Genevll on N ovcmber 1lith, 1923 ; . 

Desirous of bringing into force the provisions of the Statute rela.ting to th, 
International Regime of Ports adopted thereat, and of concluding a General Convention 
for this purpose, the High Contracting Parties have appointed as their plenipotentiaries_ 

[Here follow the name8.] 

* * * *..... 
who, after communicating their full powers, found in good aDd due form, have agreed 
as follow8 : 

.4.rticle 1-

The Contrading Stntee declaro that they nccept the Statute on the InternatiouaJ 
Regime of Maritime Ports annexed hereto, adopted by the Second General Conierenee 
on Communications and Transit which met at Geneva on November 15th, 1923 . 

. This Statute shall be deemed to constitute an integral part of the present Con-
ventIOn. 

Consequently, they hereby declare that they accept the obligations aDd undertakinp 
of the said Statute in conformity with tho terms and in accordance with the eonditioDl 
set out therein. 

Article B. 

The present Convention doeB not in aDy way alreet the rights and obllgatioJII 
arising out of tho provisions of the 'rrouty of Peace signed at Versailles on June 28th, 
1919, or out of th(> provisions of' the other correspollding TreatiIlR,. in flO far WI they 
cOllcern the Powers which have signed, or which benefit by, Buch Trelltie •. 

(ISS) 
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[Sir Charles Innet,.] 
Article 8. 

The present Convention of which till' }'rtJnch and Engn.h te ~ are both authentic, 
ahall bear this day's date, and ahall be open for aignature until October SlItl 1924, 
by any Atate represented at the Conference of Geneva by any Member of the League 
of Natiou and by any States to which the Council of the League of Nation. shall' 
have ('ollllllunicated a copy of the Convention for this purpose. 

Ame/1/4. 

Th!. present Convention is RUUjl'l't, to ratifieation. The inHtruments of ratifi('.atioll 
shall UP, deposited with the 881',retary-Genoral of the League of Nations, who Ihall notify 
their receipt to every Atate signatory of or acceding to the Oonvention. 

Article 5. 

On IUld after Novembof lst, 1924, the pr!lIIent Convention may be aeceded to by 
any State represented at the Conference referred to in Article 1, by any Member 
of the Ll'agnl> of Nations, or by nny State to which the Council of the League of 
Nations shall huve Mmmunicated 0. copy of the Convention for this purpose. 

Accession shall be efl'ected by an instrument communicated"Ao the SllCrctary-General 
of the Lengue of Nations to be deposited in the archives of the Secretariat. The 
• "e' etar~ er t'ra  shall nt once notify sU!'h dt'posit til evt'ry Atate siinatory of or 
1U'I't'rling to th(' Oonvention. 

Artiole 6. 

The pres(lIlt Convention will not come into foree until it hal been ratified in the 
name of five States. The date of its coming into force shall be the ninetieth day after 
the receipt by the Secretary-General of the League of Nations of the fifth ratification. 
Thereafter, the present Convention will take eft'eet in the r.asc of eM.h Party ninety 
daya after the receipt of its ratification or of the notification of its accession. 

In compliance with the provisions of Article 18 of the (',ovenant of the League of 
Nations, the Secretary-General will register the preltlDt Convention upon the day of 
its ('oming into foree. 

Artiole 7. 

A speeio.l record shall be kept by the fileeretary-General of the League of Nations 
8howing, with due regard to the provisions of Article 9, which of the Partiel have 
signed, ratifte.d.l acceded to or denounced the present Convention. This record shall be 
open to the Membefl of the League lit all times; it 8hall be published as often al 
pOlllible, in accordance with the directions of the Council. 

Article 8. 

Subject. to the provl81On8 of Article 2 above, the present Convention may be 
denoune,ed by nny Party thereto after the expirntion of five yeafl from the date when 
it came into force in respect of that Party_ Denunciation 8hall be etTected by notifica-
tion in writing addre.led to the Secretary-General of the League of Nations. Copi81 
of Buch notifieation IIhall be transmitted forthwith by him to all the other Partiel, 
informing them of the date on which it was received_ 

A denunciation shall take eft'ee.t one year after the date on which the notification 
thereof was received by the Secretary-General, and shall operate only in respect of the 
notifying State. 

Article 9. 

Any State signing or acceding to the present Convention may declare at the moment 
either of its lignature, ratification or acceuion, that its aeeeptance of the pre8ent 
Co.ventioD does not include any or all of its colonies, ove1'88all pOllelsions, protecto-
rates, or overseas territories, under its sovereigntr or authority, and may subsequently 
accede, in conformity with the provisions of ArtIcle 5, on behalf of any lIuch colony, 
~r ea  p08Reuion, protectorate or territory eJ:eluded by IUch declaration_ 

DenlUlciation may also be made separately in respect of any luch colony, oversea. 
possession, proteetorate or territory and the provisions of Article 8 IIhall apply to any 
lueh denuncia.tion. 

4rticl" 10. 

The revisien ot the present Contention may be decn&nded at any time by one-
third of the Contraetinl State .. 
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In faith whereof the above·named pienipotcntiaritll have signed the present Con-
vention. 

DONE at Geneva the ninth day of December, one thouaand nine hWldred anol 
twenty·three, in a single copy whieh shall remaia deposited in the ArehivCll at the 
Secretariat of the League of Nations. 

[HoTe follow th. lIignature,.] 

STATUTE . 

rt ~ e 1. 

All portH which arc normally frequented by aca·going vesBel. and ulod letr foreign 
trade Ihall be doomed io be maritime I/orts within the lUeaning of the pr6llCll\ Statute . 

..4rticle I. 
Subject to the principle of reciprocity aud to the reservation set out in tae AJ'lIt 

paragmph of Article 8, every Contracting State undertakes bo grant the V8..ela of 
every other Contracting Statll equality of treatment with its own vessels, 8r those of 
any other State whatao(,ver, in the Illaritillle ports situated under ita ... ereignty or 
authority, /1.11 regards freedom of acce88 to the port, the use of the 1I0rt, and the full 
enjoyment of the benefits as regn.rds navigation and commerdal Ollemtiorul which it 
r rd~ to vessell, their cargoes and pa88elilgllf8. 

The equality of trelltment thus established shaH rover fal'.ilitios of all kind., sueh 
all aHocation of berths, loading and unloading facilities, as well as dues and c:harges, 
ot all kinds levied in the name or for the aeeount of the Government, public authorititlll, 
ooneessionariel or undertakings of any kind . 

..4rticle 3. 

Thfl provisions of the preeoding article in no way restrict the liberty of the com· 
petent Port Authoritie8 to. take such measures IlR they may deeru cxpedietlt for th(l 
proper conduct of the business of the port provided that these measures comply with 
the principle at' equality of treatment II.B defined i.a the said article. 

Article 4. 

All duel and charges levied for the lIse of maritime ports shall be duly published 
before CODling into force. • 

The same shall apply to the ~ a  and reguLations of the port. 

In a~  maritime port, th" Port Authority shill! keep open for inspection by II U 
persons concerned a table of the dues and charges in force, as well 118 a COllY of the 
b,·!aws aDd regulations. 

Article 5. 

In aSlClsing Hnd applying Customs and oth!!r analogous duties, local octroi or 
MnBulnptioll duties, or incidelltlll ehllrgcB, leviod all the iDlportlltion or exportlltion ot 
goods through the maritime ports situated uuder tho aov(,Tl,ignty or uuthorit,y of ·.he 
Contrar.ting Statel!, the flag of the Ill'slel must not bp takpu into ar..count, and 
aellOrdingly no distinction Dlay be mllde to the detriment of the fllig of nny Oontrarting 
State t t~ er as between that flag and the flag of the State uudtlr whost.! sovereignty 
or authority tho port i8 situatcd, or the flag of any other Stllte Whl1t80(,\'(,f . 

..4rtir.!e 6. 

In order that the principle of equal trentmpnt in ~ t e ports laid gown in 
Article 2 may not be Tl'nrlcred ineffective in prnrtirl' hy the adoptioll of otller llIethoils 
ot discrimination against the V08SC\S of II COJltnlctillg State using 811rh porta, ('1I(,h 
Contracting Stotc unrlertakl's to apply the provisioDs of Artic.les 4, 20, 21 and 22 of 
the Statute annexl,d to the (Convention all th(l Ink'rlwtiono.l Regime of nailwnys, lIigncti 
at Geneva on December 9th, 1923, so far as they nre upplicablo to trnffic t.o or t'r ~" 
a maritime port, whet.her or 1I0t such Contrlt"ting State 18 a purty to the sUla 
Convention aD the InternationAl Regime of RIl.i.lways. The aforesaid articles are to ~e 
interpreted in conformity with the provisions of the Protocol of Signature of the 81Ud 
Convention. (See Annex.) . 

..4rticle 7. 

UIlloS8 thel'£' nre ~ e '  r<'AAons ,justifying Itn £'xl'{'ption, Bneh LIS th'.'sc ~e  
upl!Jn Rpeeial gC!lgraphieal, eCOlIonije, or technical conditio!!8, the CustolDS dutlce le\'ied 
L78LA a 
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in any mllritime port situated under the Aovereignty or authority of a Contracting 
State may not exceed the duti811 levilld on the other Customa frolltiers of the Baid 
State on goode of the same kind, Bource or destination. 
If, for speeial 1'Cl1sons as let out above, 8 Otmtrat.tiJlg State graDts Bpeeia.1 

OIl.lltoma facilities. ~  other routes for the. ~~  or e ~ rtat ~ of goods, ~ ahliU 
not use these faclbbas as a means of dlscrlDllIlltttng unfa111y agall1st importation OJ 
uportlltion through the maritime ports .situatcd uuder its sovereignty or authOrity. 

Article B. 
Ench of the Contracting Stntes reservos the power, after giving DOtie8 tkrongll 

diplomatic channelH, of IIuspending tho benefit of equality of trelltJueut tram any 
Teasel ot II. State which docs not dfuctively Ilpply, in any maritime port situated unller 
its Rovereignty or authority, tho }lroviMiollS of this Statute to the ~ a of the Baid 
CODtraC'tiug State their cargoes and passe1lgers. ' 
In the event of action being taken as provided in the preeedidi prlNgm.p&, the 

State which has taken action and the State agaiust Which action ill taken, ~  both 
alike have the right of applying to the er ~ e t Court of InterlUltioual Justjee by 
all application addressed to the Registrar j and tha Court thaD Bettie tbe IUatter iq 
a.ccordance with tbe rules of summary procedure. 
Every Contrnc.ting Rtnu shnH, however, have the right, at the time ot signing tW, 

rntityin/l this Convention, of declaring that it redOudCllII the right of taking aotion 
as prOVIded in the first paragraph at this artiele apidat ally othtlr State whieb mar, 
make a similar declaration. 

.<'frticl6 9. 

Tltis Statute docs not in any way l1f\ply to the maritime consting trade. 

Article 10. 

I Each Contracting State rescrVf\S the right to make such a1l'lllliloments for towage 
ill its marititne pOTts as it thinks t ~ provided that the provi.ions at Articles 2 and •. 
are Dot thereby infringed. 

.<'frticle 11. 

Each Contracting Stnw reserv('s Ule ri$ht to orgamse and administer ' t~ 
terviees aa it thinks tit. ~re pilotage is compulllory, the dues and /aeilitics o1'rerEll! 
shall be subject to the provisions of Artid08 2 and 4, but ench Contracting State tnn,. 
exempt from the obligation of compulsory pilotage lucb of its IIIltiOllnls &II poe8eI8 tlla 
JleCllua1')' technical qualifica tillns, 

Article 11. 

Eaeh Contracting State shan JInve the pOwer, at the tinte of signing Or ratityinff 
thf. Convention, of declaring thut it reserves the right of limiUng the trauport ot 
emigrants, in accordanee with the provisions of itlt own legislation to VI/sBels whi('h 
hnvll been granted apodal authorisation a~ fulfllling the requlrementR of the suill lel:islnj 
tlon. In e:lereising this righti however, the Contracting State shan be guided, lilf far as possible, by the prillcip os of this Statute. 

The vessels 80 authoriscd to transport emigrllnts shaD enja,. an the benellts ot thi. 
Statute in aU rnaritiBle ports. 

Artil!le ~  

Tbis Statute upplics to all vC8sels, whether pUblicly Of' r ~ate  oWllel! or IIOU' 
trolled. 
It does not, however, apply in nny way to warships Or vessols pertonniltg polillC!' 

61 ndmini8trntive fnnetions or, in gpncral, exercising any kind ot public authority, 
or II{ay other ""sela which for the time being B1'e exclusively employed for the pUrpOllIl8 ot 
11111 \Naval, Military or Air ,Foreee of a State . 

rt~  14 • 

. This Statute doos not in any way apply to flshing TC8sets or to their oatches. 
Article 15. 

Where, in virtue of n trpaty, convention or' agreement, R Confrarting State Mit 
granted ~  rights to anothl'r Atuw within a dcfincd area in any of its rnarithncr 
ports for the pllrpOSH of d tat ~ the transit of goo<18 or pllB8Cllgl'1'I1 to or from 
tho tcrrltory of t.he Buirt Stat.e, 11.0 OtJII'T Contracting State cal) invoke the stiPlllu.tiOJUJ 
of thiB' 8tatut<> ill support of any plaim for ~ ar slJl'ciaJ l'ight.. _ 
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hry Contrae.tiug E)tato whic.h enjoys the aforesai(l spocial rights in a maritim., 
flort 8t another State, whether contracting or not,. shall .eouform to the provisions, ~ 
this Statute in ita treatment of the vessela tradmg wIth it and their eargoca and 
l'lassengera. . 

Every Contra.et.ing State whieb grants the aforosaid special rights to a non· 
COlltrarting State is bound to imposo, 8S 'one of the" codditions of the grant, an 
obliglltion on the State whir.h is to enjoy the aforesaid rights to eonform t() the pro· 
ViMiolls of this Statute ill its treatment of the vCllsela trading with it aud thoir cargooll 
and pa8sMgets. ' 

Articl6 ~ . 
. Measures of a genoral or particular eharacter which a Contraeting State is oblignd 

to take in easo of an emergency affecting thll safety of the State or the vitl11 interCilta 
vf the rouutry mllY, in exceptional cases, rmd for as ahort a period as possible, invoivlJ 
n deviation from tho provisions of Articles 2 to 7, inclusive i it being IInderAtooil 
that the principlo! of the prosent StAtute mURt be obsorved to tho utmOilt possiblo exteut. 

A.rHcZe J7. 
No Contraeting State shall be boand by this Statute to permit the transit of 

llassengera whose admission to ita territories is forbidden, or  of goods of a kind of 
which the illlllortation is prohibited, either on grounds f1f pUblie health or lIeeurity, 
or lUI a prrc.aution agn.inst diseases of animals or plants. As regards traffic oth!'r 
thun traffic in trunsit, M Contracti,ng Stato shall be bound b, this Statute to permit 
'tho tTllnsport of passliugers whose ttrlmission to its territories 11 forbiddon, or of goodll' 
of \vhieh the import or export is prOhibited, by its national lawa. 

Eloie.h Cont.rartinf Bimte shall be entitltld to take tho nee.98sarr precautionary 
incosures in respect 0 the transport of dangerous goods or goods of a Illmilar character, 
as 1'0',111 as general polir,e moasures, induding the cQlltrol of emigrants entering 01" 
lea ving its territory, it being understood that Bueh meuaurel mUBt not reeult in allY 
discrimin[4tion contrary to tho principl(·s of the prost'ut Statute. 

Nothing in this Statute shall a.ffect the meaijUreB whir.h one of tho ContractinJr 
fitatM ja or mar feel !lulled upon to take in pursuuneo of, general international cou-
\I('ntioM to whlch it is a party, or \vhir.h may bo coneluded hereafter, pa.rtieulnrl.y, 
(-onventiolls concluded unt1er the ausIlices of the JJeague of Nations, relating to tho 
trnffi(\ in Women and children, the transit, export or import of particular kinds of 
articlc3 ueb 1\8 opium Or other dangerouB drugs, arms, or the produce of tishorie9, 
or in -pursuance of general convontions intended to prevent any infringement of 
indultrlal, litorary or artistic property, or relating to false marks, false indications of 
origin or other methods of unfair competition,. 

, ... Article 18. 

This St.'ltute docs not presrribe the rights and duties of belligerents IlDd neutrals 
in timl) o,t war. Tho Statute shall, how over, continuo in ~ e in time of war 80 far 
as 8uch. rights and dutioa permit. 

Article 19. 
'l'ho Crmtrn.cting States unrlertnke to introduce into thORe Mnv('ntiOD8 in foreo 

fin e e ~r 9th, 1923, which contravenll the provisions of t.his Statute, sO Roon as 
" r ta ~  permit and ill ony caSll on the expu'y of such conventions, the moclillca-
t ~ required to bring them into harmony with such provisions, so far as the geogra" 
phi"al, economic or technical circumstancos of the countries or areas concerned allow. 

Tho sttl'ilc shall apply to eoneessioUB grautod before Docember 9th, 1923, for the 
total or partial exploitation uf. maritime porti!o 

Article ZOo 

" This Statute docs not entail in any way thn \\·lth,lrawa.I of i'at'dlitlcR whieh aT" 
grcnhlr thnn those providl,d for in the Statut" nnd \\'hirh have bel'l! granted in reapl·l·t 
of tho ~e of maritime ports un(l .. r ~ r t  Mllsiehnt with Itll principles, This-
Ji;tll.tute a:lao entails nO. prohibition of ~  grant of grc:l.ter la.eiIitiCIJ in tho future. 

Arlit'ln :r:J. 

Without prejudice to the IHoviRionl of t.ho sc'rond paragraph of Art.ido 8, disputeJl 
wMch may arise between Contmcting Htlltps as to 'tho IOterprctation or tho application 
of thil present Statute shall be settled in thll following manner: 

Should it prove impossible to ~tt  sut-Ii dispute either direetly between the 
k'llrtioa or hy any other !llethod fli amicable Bottlemcnt, the PllrtiOll to the dispu1;$ 

L7SL", ~ 



LEGISLATIVE ASSEMBLY. [2t5TH ~r  

[Sir Charle.s Innes.] 
may betore resorting to any procedure of arbitmtion or to a judicial .ettlement, 

~ t the dispute for an advieory opinion to tht1 body established by the League of 
Nations as t.ht1 advisory and technic.al orgnnisat.ion of Members of. the League for 
matterB of communications and transit. In urgent caeeR a prl'liminary opinion may 
bE' given rerommending tp.lIlpol'ary measuros, including measures to 1l'store the facllitie. 
10r international traffic: which existed before the act or occurrence whicl\ gave rise to 
the' dispute. 

Should it provc impossible to settle the diRpute by nny of the method. of pr()-
e~d re enumerated in the prececling paragraph, the Contrlicting States shall 8ubmit 
their dispute to arbitration, e ~ they havo decid('d or shall decifle, under lUI agree-
ment betwcen theill, to bring it before the Permanent Court of International Justice. 

Article !Je. 
T! the (,:lBC is submitted to the Permanent Court of InternatioMI Justice, it .hall 

b" heard and determined under tho conditions laid down in Article 27 ot the Statut. 
of the Court .. 
If arbitration is resorted to, anel un!es! the P'lrtieA iiee.ide otherwise, Mch Party 

shnll appoint an arbitrator, and a third ntpmber of the arbitral tribunal shall bo 
1'1('("tetl bv til" arbitrat.ors, or, in ('ase th!' lnt.ter arl' unllble to ar,ree, shall be selected 
by the Council of the League of NutioDS from the JiAt of aS80880rs for Communications 
IIl1d Transit e ~e  mentioned· ill Article 27 of the Stlttute of tht' Permanent COllrt ot 
lnterJlutionul .Tustice; in Buch hitter 'a~e  the third nrbitrutor shaH be 8clel'ted in 
aceor<lnn("e with thl' provisions of the peuultimate pllraR"raph of Article 4 and the fillt 
parugruph of Artit'lc 5 of the ('ovenllnt of the LetLgue. 

The arbitrnl tribunal shall judge the case on the baAis of the t!'rms of Teferenl'. 
mutually agreed upon bctwC'l'n the Partics. If the Parties hnvo failed to roaeh un 
agn'eml'nt, the arbitml trlhunal, aeting lInflnimously, shall itself draw up terms ot 
l'dl'renee after cOl18iderinll' the e111ill18 formulated by t.he Pltrties; if unanimity t'-annot 
he obtained, the Council of the Ll'llgue of Nations shnll decide the termB of referent'll 
undcr the e.olltlitioJlII lAid down in the precc<1iulr paralrrnph. It the procedure is not 
detl'rmined by the terms of re t~re e  it shall be settled by the arbitral tribunal. 

During the e.ourse of tile arbitration the Parties. in thl'! Ilbeenee of any eontrary 
provision in tbe tt~r  of rl'fl'rl'ncc, life bouno to submit to the Permanent Court of 
Interrultional .Tustlce any quest.ion of intnnntional lnw or question as to the leg"l 
mcnning of this Statute the solution of which the arbitral trihunal, at the requilst of 
one of the Purties, pronounces to be a netlllllsary pl'elimillury to the settlement of tM 
dispute. 

Article 2.'J. 
It is unr1erstood that this Statute mnst not be:' interpretell as regulating in anr 

wny rights and ohligations inter fe of t.erritories forming pnrt of or placed under thll 
protedion of the Hnme sovoreign Stute, whether or not these territories are individually 
Contracting Stutl's. 

Article ~  

Nothing in the precCfling nrtielos is to be ('onHtrued as afl'oetiRl!" in nny woy til. 
rights or duties of II. Contraeting Stilte aM Member of the Lea"rue of Nation8, 

ANNEX. 

Text of t ~ nrti!'lps of the Stat.ute on the Jnttlrnational 'Regime ot Railways and 
of the provisiolli! felllting thereto contained in the Protocol of Signature: 

Artide I.-.Recognising t.he e e ~ t  of granting sllfficil'llt elltRticity in th.e operation 
of l'uilwnya to IllIow the complex needs of truffic to be met, it is the inten'tion of the 

tra~t  States to maintain unimpaired full freedom of operation while ensuring that 
8uull freedom ie cxerdsed without detriment to internatfonl4l traffie. 

, Th{'Y undertake to give reasonable facilities to internlttional traffie and to refrain 
frotn all fliseriJninatiou of nn unfair nature directed agaillllt the other Contractinll 
States, their nationals or their vessels. . 

The benefit of the provisions of t.he present artiele is nrlt confined to tTo.f'I\e 
~ er ed by It Ringle ~ tr t  it cxtends alBo to the traffic llnalt with in Artidea 21 
Itnd 22 of the pr?flcnt Statuw suh,jed to the conditions specified in the saidartieles. 

_ . Arti()le :?O.-Thr COl1trn.rting Atahlll, r('rognising tho nMe8sity in general of lenTin« 
tarllfs suftlClcnt f1t!xibllity to IJerlllit oj their boing adapted a. clo.ely as ,ossible to 



STATEMENT J,AID ON TnE 'fAIlLE. 189 

the complex needs of trndl' and Mmmereial competition retain full freedom to frllmo 
their tari4'a iD aecordllDOO with tho prinril'les ae('''ph,d by thoir own legislation, provided 
that this freedom is exercised without detriment to international traffic. 

They undertako to apply to interlUltional traffic taritTe which are reasonable hot,h 
AI regards their amount8 and tho couditions of their application, and untlortake to 
refrain from all dis(:riminution of un unfair nuture directed ugl4inst the other Contractiul 
Btntes, their nationals or their 'Vessels. 

These provision, 8hnll not prevent the establishment of combined rail and soa 
tari1fa which comply with the prmciplos luid down ia tho IlrCvWu8 paragraphs . 

t rt e~ BI.-The benefit of the provisions of Article 20 shull Dot be ~ ed to 
transport based on siilglo contrad.ll. It HhllJl extend equally to trnnsport mado up of 
successive stage8 by !'Uil, by SPit or by any other modt' of trallsport traversillg tho 
territory of Inore than one Contracting State and reguluted by separate contracu., 
subject to tho fulfilment of the following conditions: 

Ene,h of the 8ueecssi'Ve contrnrts must specify the initial soureo alHI final destina· 
tion of the consignment; during the whole duration of cllrrilli?:c tho goods must remai" 
under the supervision of the ('ttrrlcrs aDd must be forwarded by ooch eorrier to hill 
SUeCORsor direct and without delay other than that necossary for tho completion of 
the tra ~ rt operations und the CUStOlllS, octroi, poliee or other administrati vo 
formalities • 

..4rticZII ,tt.-The provisionR of Artirle 20 shall be t!Cjually fthlicable to illternal, .1 well as to iJltorl1l1tiolllL1, traffic by rail !LS rogards goods which 'rIllllllin temporllrily 
at the port without regard to the flag under which they buvu been imported or will be 
uportea. 

Protocol of 8i.l1na.turfl,-It ill understood that any diJ'rerentiul treatment of flags 
balled solely on the e,oDsidcratioll of the flag AhouJd be l,onsidert,d us diijcrimlnatiou 
of an unfair nature in tho Bense of Articles 4 and 20 of tho Statute on tho Intcrnatlonlll 
llearime of Railway& 

PROTOCOL OF SIGNATURE OF 'l'lIE CONVENTION ON THE INTElL'UTIONAL 
REGIME OF MARI'l'LME PORTS. 

At the Jll.oment of signing the COli venti on of to·day'8 date reln.ting to the lntor, 
tlational Regime of Maritime Ports, tho undorsigned, dilly nuthorised, have agreed as 
follows I-

I. It is understood that the proviMiol1s of the prescnt St.atute shall apply to port. 
of J'l3fuge e~ a  constriwted fOr that purpose. 

2. It is undEll'stood that the British Govcfnmllnt'l reNcrvution 118 to thp provisionll 
of Section 24 of tho "Pilotage Act" of 1013 is accepted. 

lI. It is understood that tho obligations Ian! down in French I,Rw in regurd II) 
.hip·brokers shall not bo regarded us r,ontrary to the principle und spirit of tho statute 
tin the lnternatiollal Regime of Maritime Perts . 

•. It is underst.ood that the condition (If rl'dproeity laid down in Arti,.le 2 of tlul 
!lto.tutll on the lntortllltional Regimo of Maritime Ports Ihl1l1 Dot, exdude from the 
benefit of the aaid Stlltute Contracting States whi('h have no maritime 1,ort! and d,) 
not eajoy in any zone of It maritimo port of another :,;tato tho rigbbl mentioned in 
Article 15 of tho said Statute. 

5. In thl'! ~e t of the flug or nntionn1ity of a tr ~ t  Btntc being identiMI 
.ith the ftag or Dationality of a State or territory which is outside the OOllventioll, 
no claim can be advanced on behalf of the 111ttor State or territory to tho benefit. 
Mlured by this Statute to the HagR Or nationals of Contl'acting Statcs. 

Thl' present Protoool will ha"e the same foree, e ~t  Itnd duration as the 8t.1tute 
of to· day 's date, of which it i8 to bo eonsidered aa an IIltGgral part. 
In faith whereof the abo"e·mentiOJloo plcnipotcntiarios have signed the present 

1>rotocol. , 
DONE at Geneva the ninth dny of December, OD(> thousund nine hundred an.! 

twenty.threl1 in a ~" e copy, which will remain deposih'd in the arrhives of the 
Secretariat of tM ~e of 'Nutions; certified copies will bo transmitted to aU tho 
States represented at the Conference. 
{ROlli ~ the aamll lIig1laturlJlJ 0.8 th08(J appearing at the OM nf the COn1JClItwn.] 
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[Sir 0hurles Innes.] 
FINAL ACT OF TilE SECOND GENERAL ~'  ON COM.MUNICA· 

TIONS AND 'fRANSIT. 

The Second General Conference 011 Communications and Transit, convened 1.11-
accordance with the Rules of Procl'dure for General Conferences adopted at the 
Barcelona CouiereDre, and in execution of the resolutions adopted by the Council ot 
the I,(,lIguc of Nations 011 April 19th, 1923, met on November 15th, 1923, at the ueat 
of the Secretariat of the League of Nations at Genevn. 

The Conf9rence discussed the agl'Uda prepared by the Advisory and Technicnl 
Committee fat ConUllunklltions anll '1'rans1t. In particular, it considered a Draft 
Convention anll. 8tiltute on the tert ~t ~  Regime of Railways, a Draft Convention 
nnd 8t:ltute on the Internlltional &gillLc of Maritime Ports, a Draft Convention and 
fltatutl) relatiug to the Transmission ill TruMit of Electric Power, und a Draft Con· 
vention nnd Stntute relating to the Devclopmt:'ut of Hydraulic Power affecting more till,'1 
one Stnto. 

The Council of tho LC'.ague of NatioD9 II.ppointed 
M. Ett(ll-C CONTI, Sellutor of the lGngdolll of ItIl.IVI 

DS President of tho· C(ml('rcllce. • 
Tho secretarial work was cntrustC'd to the f()llowlng members of the Oomntuuius" 

';"'18 and Transit Sedion of the Secrl'tlLriat of th!' Ll'ngue of Nat:olls ;-

¥. R. HAAS (Secretary·General of the Conference) 
Mr. T. A. RIAM ; I 

Mr. J. M. F. ROMEIN. 
The following States participated ill thp. Conforenee, IUld tor this purpoae II.ppointeti 

the lk!cgutioDB, whose members arc set out below ; 
[Here follow tllo namra of States and their Delegates.] 

The er ' ~e nlC.'t from November Lith until '~e r !lth.. The Conferenco 
alloptC'd tho four Drnft COllvcntions Bubmit.tNl to it for disc.ussion. 

The Conference also adopted the following r ~ at  : 
" The Couferetl"E' roc'oIDuH'udH thl' Contrurting Stut.es to eur.ourage the eonrlusion 

of specL'l1 Conventions, in the Mense of Artidcs 21 ulld 38 of the Stntuttl 01,1 the 
Internat:ollul Regiluo of Unilways, with a view to providing fOT the earringe by Tn,t! 
or t ~r munns of trallsport, of goods whi"h IllLnllot be cOllsigned on u single COUt9Ulf 
uud willCh are therefore forwarded by 8uc('pssiVt' <'ontra('ts rlllil remain, throughout 
t1." ""hole d rat~  of carriage, uuder the d.argo of the '·Ulricr." 
• .. •  •  *  •  •  • ... 
"With a view to ('nsuring t.he widest pogsibJe extension of the prindples ~ 

froetiom of communi('ation, of eql1ality of trentllH'nt alld of reriprocity, which nr,q 
tlll1 basis of the COIIVt'lItloll aud St.atute r~ t t  to the Internat.ionlll Regilll(' of 
MaritiUle Ports adopted by the Cont'eren"e IIdl1 at Cknova on December 9th, ~  

1111<1 whieh gUVl'rn, in fl(>"ordum'(O with tllO pr:ndpJes of th" Covenant and nl$o in 
conformity with the resolution of tIl(' EI'ollomic Conference lu;lcl at Gallon in 1922, 
the right.s luid dOlvn in t!!e above·mentioncd Statute; 

" Considering thot the critical couditions ill all eouutri0l8 lire tiue, a ~ "thet 
('!I1lRes to f('strit·tions aff!'etillg PltSSl'lIg'er awl goods traffic which lmve COULl' into being 
an,t have recently becollle l1('('.cntuuted ; • 

"The ere ~  rpcomm('nds thnt all Rtllt.I'B, inr)uding those whi('.h Ilrc D/lt 
Memblll'll of the Lmlgtle of t ~  Ahoul'l acrept the funrlll.lIlclltal rrindpleH of tho 
Ilhovc·ml'ntionetl t t t~  alld should refrain from inequitable o"onomlc e re~ BUelL.. 

nsf in pnrtieulnr, all abusive extension of the <'on,'eption of Illaritime coastiug trade ; 
I:" Morll especially, the ~re r ' rocommends to States t~r e  ot the Con-

~t  Tf)llltinv. to the t r t~  Rt'f."imA of MllritiID!) PortH, or udhering thereto, 
~  .are unller the saml'! sow!roignty Illl other States whose terrItory is situated oversell" 

~r  have such territories uUller thoir flov8reignty or authority, to IlJlply, in an 
' r ' ~t ~r~~  in th!'ir ports or ill the 't~ of such territorieR, nnel, nnder tho r.on; 

" ' ~ hul flo"'n in '~ 2, " awl Ii. to Rhips ()f their nationality. ,'arrvillj.( on 
trade bl1twC(>n their territories and such St at ~ or t(lrritories OV(H'II(lllf\, and to th .. ir 
enrgOCIi and pUlseng('rs, the sa me t.Tl'ntmcnt UH UJ upplied to the ships of nthl"r' COil; 
tm, ,lUll' Sluies lltilLiji1lg thu uforesaid rt~ lind lIurrying on other trude than the trade 
HlJl'('ifictl abo"£>." 

.. .. .. .. .. .. 
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•• Thc Confl'rrn(!ll c"prOABI'S the hope that. the Contracting States will cndca\1our 
to O;lsurll the widest possible appli('atiun of til!' provisions of the Conventiou on th!l 
Regin'll of Muritilllc Ports, the Convention 011 till' H<'gilllc of Hnilwnys, the Conventioll 
rclnt.'ng to the Transmission in Transit of }:Icctric POWl'r Ilnd the Convention rlliatinlr 
to t.lte DtJvelopruent of I1y(lranlic !'ower, in the, ('olonies, DV('rHCIlA possessions, protecto-
ratcs and OVlllSOltR territories pla('eel under their sovereign!.y I)J' authority, unless special 
~ rr t r a '  ronlier this impossiblo, lind mellDwhile that, in Plfrtieulllr as regards th" 
Ooavcntioa OB. the Regime of Maritime Ports, they will grant equitable treatment to 
th" vossels, pn8sellgC1'8, and cargoes of the other Contracting States ann maintain thu 
iacilaies QilltiB.g.at present ill the chief coloni.al rt ~ ollell to international traflic." 

.. ..  ..  ..  .. .. •  • .. 
" The Oonferenre notes the recommendatioll Illade by the Celltral CommilllliOll for 

Bhbao NadgatioD. wllicll is as tollowli: 

• The Commi88ioll hopes tllat the competent orguuisatioons of the League of Natioll' 
will consider the best methOd .of a!illuriug oollaboration betwoen waterways and 
rail.'llJ'&. ' 

.. ~r  that the questioll raised t,y the Central OommissiOA is of a highly 
ODnlplicated character and cnTIs for full and careful investigntion, 

.. A .. d, i1l view "r the J'Ml'It imPOrtullce of the qaestion, 

"The <'AllIfcrcn<!o refers· the rnnttf'r to the S(>crctary-(hl'fteraI of the League of 
Nations and lequests him to instruct the cempot<>nt organisations of the Loague t. 
~a '  ont this investigatiOA with a. riew to the lWI.killg oJ. nch reeGlllmeaciatioll8 a. 
!!!!y appear daimb1e." . 

r. faith wlaereof the Deleghbta have signed tho presont Act. 
DONE at Geneva the ninth day of December, ono thousand nille hundred and 

twenty-three, in a sblgle 00llYz.. which shall remaiD. deposited ill the Azehivea i}f til" 
Sreeret.ariat of tile LaagllO ~ :N ations. 

IEerc follow t116 8ignatul'U.) 

THE INDIAN INSURANCE COMP ~  

The Bonoura.b1e air Oha.rles Innes (Commerce Member): Sir, I 
introduoo the Bill to comolidate, amend and extend the law relating tG' 
Insurance Companies. 

THB SALT LAW AMENDMENT BILL. 

'The Bonoura.ble Sir Basil Blackett (Finanee Member): I heg to 
move for leave to introonoo a Bill to amelld the law relating to salt and 
salt-revenue for the reasons stated in the Statement of Objects and 
Reasc:ms. 

Mr. Presiaeut ~ The question is ~ 

nT1m t 1enIVe be gilVCllto intrDdllee oIL Bill to ame:ad the la.w relAting to 1I&l't 4.LIlcl 
_t-rc:veB.ll6. " 

The motion 'Was adopted. 

~  ltImQ1U'&ble Sir llui! Blackett ~ I introduce the Bill. 



~ CODE OF CIVIIJ PROCEDURE (AMENDMENT) BILL. 
~  0 .. SECTIONS 102 AND 103.) 

MI'. B. Tonkinson (Home Department: Nominated Official); I moye 
for leave to introduce a Bill further to amend thc Code of Civil Procedure, 
1908. 

This Bill, Sir, deals with two recommenda.tions of the Civil .Justice 
Committee. The first relates to section. 102 of the Code of Civil Procedure . 
.As Honourable. Members are aware, under that section a, second appeal 
does not lie in any snit of the nature cognisable by a Court of Small Causes 
when the amount or value of the subject matter of the original suit does 
not exceed Rs. 500. In regard to this Hcctfon, the Civil .Tustice Committee 
refcr to the limit of B.s. 500 in the Provincial Small Cause Court Acts. 
Honourable Members will remember that the normal maximum limit of 
the powers of Small Cause Courts under the Provincial Small Cause 
Courtlil Aet is Us. 500 but Local Governments may increase tha.t limit to 
Its. 1,000. The Civil Justice Committ('e have recommended that Local 
Governments shall take 'this action to a greater extent than in the past 
hecause they say that in the pres('nt circnmstances, the value of money and 
the rea~d efficiency of the subordinate conrts, it is fitting that these 
enhanced powers should now be cxercised by them to a greAter extent 
than in the past. They further suggest as a necessary corollary to this 
recommendation that the limit of Hs. 500 in section 102 of the Code of 
Ciyil Procedure should be increased. 

The second recommendation, Sir, rt'lates to section 103 of the Code. 
Under that section in a second appeal the High Court may, if the evidence 
on the record is sufficient, determine any issue of fact necessary for the 
d ~ a  of the appeal not determined by the lower appellate court. 
In regard to this section, the Civil Justice Committee point out that 8 
1inding of fact of the lower court may have been come to owing to 8 
m.iSl'cooption of evidence or other error of law. They recommencl thero-
fore an amendment of section 103 so IUl to increase the powers of the 
seeond appellate court in these matters. I may mention, Sir, that on this 
recommendation we have already consulted Local Governments and judi-
cial authorities. ;there is, I think, one out.,tanding reply-the Madras 
Government's; otherwise the replies practically universally approve of 
the recommendation. . 

Sir, I move for leave to introduce. 
The motion was adopted. 
Mr. H. Tonkinson : Sir, J introduce the Bill. 

TIJE CODE OF CIVIl .. PROCEDURE (AMENDMENT) BILL. 
(AMENDMENT OF SECTION 60.) 

The Honourable Sir Alexander Muddiman (Home Member): Sir, I 
beg to move for leave  to introduce a Bill further to amend the Code of 
Civil Procedure, 1908. 

'I'his is a yery small Bill Hnd I need not detain the House at length. 
Its ohject is to amend section 60 of the Code of Civil Procedure. By 
Act XXVI of 1923 the limit of exemption in regard to civil eOllrt IIttach-
menta and sales in respect of a ' ~  of public officers, railway servants 
and local authorities a~ raised. It was raised to double. the original 
limit, namely, from R. ... 20 to Rs. 40 and from Us. 40 to 80. The Bom19ay 

e '~ e t in 1924, I think, pointed out that this adversely affected the 
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wor7dng of co-operative Ilocieties in advancing-loans, being particularly 
hard on people on small pay, and thpy sUA'geRted a special exemption in the 
law in regard to co-operative societies. That, Sir, is what the Bill which 
I ask leave to introduce to-day does. 

Sir, I ask for leayc to introduce. 
The motion was adopted. 

The Honourable Sir Alexander Muddiman : I introduce the Bill. 

THE INDIAN NATURALIZATION BII .. L. 

The Honourable Sir Alexander Muddiman (Home Member): Sir, I 
beg to move for leave to introdlwf' a Bill to consolidate and amend thc law 
rclating to the naturalization in British India of aliens resident therein. 

I need say very little about this Bill. Sp(Jaking generally it is the same 
Bill which was tr d ~ed by my predceessor in .July HJ2:l and got as far 
as the Select Cornmittl'e stuge. 'I'he object of the Bill is this. We have 
always had in India an old Act, the Indian Naturalization Act of 1852, 
which enables a local certificate of naturalization to be obtained from the 
authorities in India. All ~'  all know, in the year 1914, the British 
Nationality,a.nd Status of Aliens Act was passed by the Imperial Parlia-
ment. It effected a great consolidation of the naturalizution law of the 
Empire. The question then arose whether we should maintain our local 
Act. It was thought desirable to do so for nlis reason that a knowledge 
of English ill required in order to claim naturalization under the Im-
perial Act but that of course is not the cal'll' under our local Act. It would 
he advantageous to a certain number of aliens who are unllble to speak 

~  that they should be able to obtain the rights of British citizen-
ship within the ambit of the Indian Legislature. It is for that reason that 
I introduce the Bill which revisl1s and expands the old Act of 1852 on the 
lines of the more modern Act of HJl4 to which I hllve referred. I really 
do not think there is anything more I need say at this ~ a e  The Bill 
is similar to the one which has already been before a Select Committee 
of this Assembly and which emerged without any material alteration, and 
this is the same measure save in so far as it has been necessary to modify 
it in one respect. 

Sir, I ask for leave to introduce. 
The motion was adopted. 
The Honourable Sir Alexander Muddiman : Sir, I introduce the 

Dill. 

THE INSOLVENCY (AMENDMENT) BILL. 
The Honourable Sir Alexander Muddiman (Home Memhpl') : Sir, 

I beg to movo for leave to introduce the Bill to amend the Presidency 
1'OW11S Insolvency Act, 1909, and the Proviucial Insolvency Act, 1920. 

This Sir is a Dill to give effect to three recommendations of the Civil 
Justice Com::nittee. In the first place, it brings the town of Karachi 
within the jurisdiction of the Presidency-towns Insolvency Act ins'tead 
of within that of the Provincial Insolvency· Act which is now in force 
in that town. The Committee have given reasons for r ~ e d  
this. It is a matter which has been impressed on the Government of 

• 
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[Sir Alexander Muddiman.] 
India for some years. I myself, I admit, have in the paRt been some-
what opposed to it becanse it wus doubtful to Illy mind whether the 
necessary mllchinery for thc procedure of the Act w:w availllbic in 
Karnehi. But wc have III)'" hlld repeated recommendations made on 
the subjcet l1einforced by the I'ccomnHllldation of the Committee which 
is of great authority. W c therefore think it right at any rate to bring 
it before this House in the form of a Bill. 

'fhe second 'change effected by the Bill is also on tho recommend-
ation of the Civil Justice Committee and proposes to amend the lnw 
relating to offences againl:lt the Insolvency Act. It amends section 104 
of the Presidency-towns Insolvency Act on the lines of the amendments 
made some years ago in the Provincial Insolvency Act. 
The third amendment of any importance made by the Bill denls with 

a cognate matter. It amends both the Insolvency Acts on the line of the 
En:,dish hankruptcy law. It is again based on the recommendation of the 
Civil .Justice Committec. We have also taken the opportunity of mak-
ing OIlC or two formal amendments in the law relating to insolvency 
necessitated by the constitution of a High Court at Rangoon. 
Sir, I ask for leave  to introduce the Bill. 
The motion was adopted. 
The l1onourablc Sir Ale::a!lder Muddima.n: Sir, I introduce the 

BU. • 

TIlE I...JWISIJATIVE BODIES CORRUPT PRACTlQES BILL. 

The Honoura.ble Sir Alexander Muddiman (Home Member) : .sir, 
I move for leave to introduce a Bill to provide for the punishment of 
corrupt practices by 01' r at ~ to members of legislativc bodies consti-
tutcd undcr' the Government of India Act. 

As the law stands, bribery of ~ e '  of legiRlative bodies is not 
punishable although bribery of an elector is an offence. The matter 
Was \\011Sidered by the Reforms Inquiry Committee and is one of i.he 
side issues of their report. On this matter thc recommendation of the 
Committee was nnanimOllR. It Was based on a report by a su.b-com-
mittee pt'cRided ovcr by Sir Tej Bllhadur Sapru and the conclusions of 
that Committee were aecepted by the Committee as a whole. The 
oifenee is cl'eateil by the insertion of a new Chapter in thc Indian Penal 
Code. It is a~ed on the existing law as to megal gratification and 
1 do not think I need Ray much further at this stage. The Bill penalises 
the offering of a bribe t.o 8 ~ er of a legiHlature in connection with 
his functions as such and also the receipt or demand by a member of a 
l1)itislatllre of a bribe in connection with his function as such. The 
~ t  adopted for the offenee follows that in section 171B of the 
Code in regard to the offence of hribing a voter at an clection and in 

'd ~r to r~ e t vexatious r ~e t  we have included a provisioJl. OD 
illC lincl!! of sectioll 196 of the Code of Criminal Procedure. 

I move for leave to introduce the Bill. 
The motion was adopted. 

The Honoura.ble Sir Alexand.er :Muddiman: Sir, I introil uce the 
Rill. • 



THE INDIAN PENAL CODE (AMENDMENT) BILL. 
(Ar.n:NDMENT OF SECTIONS 375 AND 376.) 

The Honoura.ble Sir Alexander Muddiman (Home Memhet·) : Sir 
1 move for leave to introduce a Bill further to amend the Iudian Penai 
Code . 
• This Bill involves the amendment of sections 375 and 376 of that 

eode. Now this is a Bill on which] must say a little more than what 
I Bhould usually say on introducing a Bill which had been before the House 
OIl a previous occasion. 'rhis is a well known Bill ; it has been with us 
like the poor for a long time. 'l'he original measarc was introduced 
by my friend Sir Hari Sinlrh Gour as far back as l!'ebruary 1924. Here 
1 should like to ear t ~ to the Jlublic spirit and determination with 
whieh Sir Hari ~  Gour has pressed this measure of reform upon 
this HOWie ; and I shollld like to mal;:e it quite clear th8.t in introduc-
ing my Bi:i I have not the slig-htest wish to deprive him of the just com-
lncndatiop which he rcccived frOID all parties for taking up thiH difficult 
Imiljcct. It is not, as 1 havc said, my pUl'pose to snatch his thundcl, 
1Iut in rc(,lity to forward the propmmls which he, and 1 am sure many 
ill tllis lleuse, hayc HO dCl'ply at lU'/lT'!. 'rile Bill il'l whllt is IUlQwn liS the 
_\ge of Consent Bill. It hUIi had a very chequered career; it has 
y;unuer.rd het\,'cl'n the lInwiP aud Se t~ t Committee and it w('nt i1lto 
(Juter dadawliH on another occasion, 'rhe original Bill inlrodU(wd by 
~ ~r 11 ari Singh Gour was referred to /I Hel!'d Committee, and here I may 
say that it WaH a very strong Select Committee, whieh took great. cltre 
and (laid great att.ention to the particularly difficult questions raised by 
the B:11. They returned it to the House with a recommendation that 
thc age of consent should be rnised to thirteen within the ar a ~ tie 
~ d in fourteen outside the marriage tic. I may say that thut was as 
f;lr as in t.he.opinion of the Government it was safe to ~ on the opinioml 
' ~d on t he original Bill. It is 118elelis to deny and 1 do not think 
the promoter of the original Bill will Heck to contend it that Ii conHider-
llble body of opposition wus raised to his llill al!! i'rllmed and wonld have 
l-cm raised to the Bill as amcnded by the Select Committee. Still, we 
did feel' .that there was sufficient support. to justify us in going as. far 
liS that; and here I should fike to say that I feel 1 am a little to blame 
myself in connection with this ~a re  I have been referring to the 
{lehat .. s at D!'lhi and a t r ~ it was my intention r do not think I mad& 
it 4uite clear, as I ought to have done to the House that it was the 
inten1 ion of Government. not to go further than the Select Committee 
report. Very likely it WIlS due to my own fault-possibly when 1 was 
DlakiJlg my statement I did not make it as clear to the House as I ought 
to have done, and ,1 mllY have misled the HOHse to that extent. The 
result was that the IIomle at the consideration stage of the Bill raised 
lIw :.Ig'r to fourteen im;ide marriage and sixteen onb;iflc marriAg'e. Now 
1hat was Ii proposition that was entirely beyond anything that Govern-
ment had contemplated doing. It was part iC111arly 'beyond anything 
that Government had referred to Jjocal Governments, and here I may 
say that when proposal'! of this kind dealing with the whole of the 
('riminal law of India governing relations between parties, in tracts as 
far dil'ltant al'! Cllpe Comorin, and the tribes of the Himalaya!!, are 
urollght forwllrd, it brhoves the Executive Governmcnt to be extremely 
~ard  that they do. notamend the law without consulting tho:;(' who 
a ~ a much better k,owleclg-e of how that law will operate in the 
particular tracts of the country which are administered by the Local 
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[Sir Alexander Muddiman.] 
O(wel'nments or Administrations as the case may be. That, Sir, ~ the 
history of the former Bill. I had to take objection on those grounds 
Mnd I had very reluetantly, because a certain pruposition of mine could 
not be accepted, to vote with those who desired to throw out. that Bill j 
and the Bill was thrown out .. I have been very much criticised for that 
action and it has been suggested that it was taken upon some dislike 
of prugl'e8s. I need hardly in this House deny such an imputation. 
Nothing was farther from my thoughts or wishes. But it does behovo 
the Executive Government to be extraordinarily careful in dealing with 
these att~r  and before accepting a motion of that kind it would have 
involved the l'eference of that question again to Local Governments. 
Howcver, I am now doing my best to reinstate the position as it existed 
when the Select Committee reported on the Bill, and the Bill J bring 
in is the Bill of the Select Committee. I think that at this stage I have 
said enough to explain the position to the House and I ask for leave 
to introduce the Bill. 
Mr. lilt X. Acharya. (South Arcot cum Chingleput : a ~ 

malian Rural) : Mr. ~re de t  I desire to oppose the intl'o(lncti()ll 
of this Bill, and I contine myself at this stage to stating just in two or 
three l;entences why I choose to stand and oppose this Bill. J <10 not 
go into the meritl! of the Bill at all ;  I do !lot consider at this ta~e 

that I should do so. But I wish to oppose the introduetion of this Bill 
on behalf of myself and all others who ferl that matters of this kind 
ought not to become the subject of legislation by a Government  which 
is not yet national, nor perhaps at any stage ; these matters ought to 
be left to the go&d sense of the communities concerned, and I for one 
have not the slightest hesitation in Haying that great changes are com-
ing, healthy changes are coming in among ourselvcs and legi.,lation or 
this kind is absolutely unnecessary. Therefore on this prineiple 1 1<,-.y 
that this Government, constituted as it is, or perhaps as it may be fOl' 
a pretty long time to come, ought not to i\lterfere in tter~' eOllc('rn-
ing the social and rcligious practices of communities in this country • 
and I therefore object to leave being given to introduce this Bill in thi/i 
.Assembly. I am aware that there is a strong body of opinion in favonr 
of such social reform. As I said, on the merits of the Bill, I am for 
reform to a certain extent. But I again say that there is no great 
need for this House to go into it ; and I feel that the matter ought not 
to become the subject of legislation by a hcterogeneous body such 88 
thiR House is. Th.e only community pprhaps wtwre cllrly r 'r ~ 

prevail is the Brahman Community, which is a small percentage of the 
popuJiation of India; and it is all hyperbole to say that all Indian 
motherhood is being greatly affected lind aB that kind of thing by the 
r~ t e  now obtaining; and that India will go down unlcss the Penal 
Code is amended. I do not believe that there is any great truth in 
statements of this kind. In uny case I object on principle to legislation 
of this kind in matters purely social or partly social and partly 
religious. 

Mr. President: The queRtion is : 
" That leave be gi,.en to introduce II Bill further to amend the Indian Penal Code." 

Th.e motion was adopted. 

The Bonoura.ble Sir Alexander Mttddiman: Sir, I introduce the 
Bill. 



TIlE :bEGlSLATIVE MEMBERS EXEMPTION BILL. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, 
this Bill is also a product of the unanimous opinion of the Reforms In-
quiry Committee. The  first Bill that I jUl>lt introduced e~ eertain 
penalties for offences by or relating to members of Legislative bodies, 
whieh 1 trust will never arise. This Bill, on the other hand, confers certain 
privileges upon Memhers of the Legislature. The proposal was the work 
of the Sub-Committee which was composed of distmguiHhed memberN like 
Sir Tej Bahadur Sapru and several others, who were members after them, 
and it was accepted by the Reforms Inquiry Committee as a whole. The 
original proposal of the Committee was to exempt Members of the Legisla-
ture from sitting as jurors or assessors in criminal trials, and tOi give them 
immunity from arrest or ilUpl'isonment in civil causes during the Session 
of the Legislature and for a period of 7 days immediately preceding or 
following the Sc;;;sions. We have slightly modified this, as we have added 
immunity from arrest and imprisonment of Membem not only when the 
IJcgislature is actually in Session, but also whell they are sitting on com-
mittees of the Legislature. We have iJlcreased the period of immunity from 
7 days to ] 4 days. We consider that, a ~ regard to the immense dis-
tances in India, a period 'of 7 dll;vs was too little. 'fhesc are the provisions 
embodied in the Bill which I now ask leave to introduce. 

The motion was adopted. 

The Honoura.ble Sir Alexander Muddiman : Sir, I introduce the Bill. 

TIlE INDIAN LIMITATION ~  BILIJ. 

Mr. H. Tonkinson (ITolllP nel':utment: ~at  Official): Sir, 
I move for leave to introduce a Bill further to amend thc Indian Limitation 
.!I.et, 1908. 

'1'hc Bill, Sir, dellls with a poillt in the Hepol't of th(' Civil JU8tiee 
Committee, but it is a point which had all'cady engaged the attention of 
the Government, Ilnd upon which Wll cltT.sulted the Local Governmcntt; Ilud 
judicial authorities in ] !)24. IIon01l1'a!Jle !llember8 will I'emelllber that in 
Order XXXVII of the l"irst Schf'dulc of the Code of CivilProceciure, a 
summary procedure is provided for certain classc:s of suits dealing with 
promissory notes, etc. For t r~  e a ~~ of suits in the Courts to which 
t he Order relates, it is possiblc for the plaintiff to bring his suit in a parti· 
clIJar form, and then unless the defelldant. appears and is given leave to 
defend hiR f1llit, the summary procedure in that Chapter is followed. 'fhi!! 
Immmary procedure, Sir, has, I understand, been found partielllnrly valn-
able in England in speeding HI' the admillistrutioll of justice and in secur-
ing that there shall he 8.' millimnm of 1hooe delays which in some cases 
practically amount to It dellial of justice. 

Now, Sir, ill addition 10 the provisions of Order XXXVII in the First 
Schedule, there ill a proYision in section 128 of the Code of Civil Procedure 
under which High Courts may hy rule extend the Rummary procedure to 
certain other elasse:s of 'mits. With the attention whieh has been directed 
in recent years towards methods of ohtaining speedy jURtiee, certain of our 
High Courts have eOlli>idcred it advisable to take action under this clause, 
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·and this, Sir, brought to light certain drafting defects in regard to tho 
period of limitation to which the present Bill mainly relates. Now, Order 
XXXVII of the Code of Civil Proceduro reproduces praotically the pro· 
'Visions of Chapter XXXIX of the Code of Civil Procedure of 18R2. 
Honourable Members will remember that when the present Code of Civil 
Procedure 'was before the IJegil!lature proposals wero also 
'before the Legislature to consolidate and amend the law re-
ard ~ limitation. ' ' ~ ' propoHalH e e ~ a  took the form of the pre-
sent Limitation Act of 1908. 'rhat Act was preceded by the Act of 1877. 
Now, in the provision in the Schedule to that Act which dealt with Ruits 
under summary procedure a period of limitation of six months was pro-
vided for the following description of suit : 

" 5. Under the Oode-of Civil Procedure, Chapter XXXIX, summary procedure OIL 
Negotiable Instl'llmentH." 

The Limitation Bill was ihtroduced in the old IJcgislative Council 
in 1907. In the Bill as introduced this pl'ovision l'an as follows :-

" Under the Code of Civil Proceduro when triablo Bummarily." 

Now theso two Bills were before the Select Oommittees at the same! 
t.ime, and tha.t, I assume, is the reason for this drafting dofect to whhlh 
the Bill mainly relates, for the Selcct Committee on the Indian IJimitation 
Act amended the dCRcription of suit in thill part.icular as follows :-
.  " Under the summary llrocodure referrod to in section 128 (2) (I) of t.ho Coda 
of Civil Pro('cdure, IIJO!!." , 
Well, Sir, that contains no referonce to 8uits under Orcler XXXVII. 

I admit that certain commentators have found no difficulty in deciding 
that this· Article prescribes the period of limitation -for suits uncleI' 
Order XXXVII. li'Vr ~ a e  Mr .• ltlHti('e Mnlla of the Bombay High 
~ rt definitely as;;ertH that the period of limitation is that prescribed 
in this Article. But when one examinCl, the. exact words, there will, I 
think, be no doubt that it. is IHlceRSlll'Y for us to provide in this provision 
that the Article shall apply definitely to suit.s under Order XXXVII. 
When, Sir, wo took up this matter, we t.hought it advisable alRO at tha 
same time to extend the poriod of limitnti{)ll from six months to one year. 
That was the proposal upon which we consulted the IJoc1l1 Governments 
in 1924. In this respect 0111' Bill differs somewhat from the recommenda· 
tions of the Civil Justice Committee. 'rhe Civil .Justiec Committee have 
recommendlld that the ~r d Ow limitution shull be three yel1rs, that 
is to say, the ordinary pMiod oflimitntion for a !mit under the Negoti-
able IJ'l.Rtruments Act. We thought, before we recei veel the report of the 
Committee, that a period of Mix months WUR too restrictive and unduly 
prevented resort to the procedure under Order XXXVII. We did not, 
however, think that the period should be FlO long as three years. W 0 
thought that, if a mall wished to he in a position to be able to walk into 
co.urt and to place upon the defendant tho omur of proving that he had 
a 'defence, it was rcuHOIJaule that he should be prompt and therefore we 
took the middle Course of sllJmeRting Onll year as the period of limitation., 
We cOMulted Local Governments and High Courts upon this proposal. 
Some authorities suggested that the existing period should be retained. 
Oth_ ~ t ted that the Jlel'inn Rhould be extended to three years, but, 
so rar 88 we are able to judge, the weight of opinion is in favour of t ~ 

middle eOUrRe .adopted in this Bill. Sir, it. iR unnecessary for me to re e~ 

except brirfiy to the other details of tho Bill. We also propORC in ~ 

io makll Ul.e same drafting change ~  rt ~ 159 . .of the Fint ~ e~~  
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'nnd again we also propose to malte it clcar that the period of limitation 
in Articlc 5 shall OTlly apply t.o a !mit. whieh ill r ~ t under the sum-
~ar  procedure so long as it j.q open t.o a plaintiff to movc by that pro-
eedure or, at his oltion, by the ordinary procedure., . 

Sir, I move for lea\·e. 

The motion WIlS adopted. 

Mr.B. Tonkin.on : Sir, I introduce the Hill. 

TIlE REIJIGIOtTS ENDOWMENTS (AMEND1tIENT') BILL. 

Mr. H. Tonkinlon (Home Department: Nominat'ed Official) : Sir, 
I move for leave to introduce a Bill further to amend the Rdigiou8 
• Endowmentll Act, 1863. 

This Bill, Sir, is a small p,nabling measure. Honourable Members 
'Will remember that in the definition in section 2 of the Religious Endow-
menta Act of 1863, it is provided that the words" civil court and court" 
IIhall mean the, principal court of original civil jurisdiction in the d tr ~t 

in which tho mosqne, templo or religious establishment is sitnate relating' 
to which, or to the endowment whel'eof, any suit shall be 'iru;titutcd 01" 
application made under the provisions of this Act. The Bill iv'hich I 
4slt leave to int"oduce proposes to enable a JJocal Government to em· 
power other courts t.o take the action a court mlly take under this A(!t. 
In this connect.ion, Sir, I t.hink I might refer briefly to other annlog-out! 
provisions of the law. Honourable Members will rcmember the provision 
in section 92 of the Code of Civil Procedure which provides that the 
~ t  under that section mny he brOllght in a principal civil court of 
.<original jurisdiction or in any other court empowered in that behalf by 
the Local Government. 'l'hat, Sir, is a provision exactly on all fours 
'''ith the amendment of the Religicms ~ d e t  Act which we now 
propose to make. To turn, to the Charitable and Religious Trllilbl Aut, 
1920, it will be remembercd that in section 2 of that Act, all pns.'4ed, a 
C\Hlrt means District Court. But Honourahle Members may rememher that 
ill thl' firllt. Legislative Assl'mbly, on the motion  of a private Mcmber 
from Madras, a provision exactly on the same line as that in the Bill 
which J am now asking for leave to introduce was introduced and passed 
into law. The Civil Justice Committee have suggested that there is no 
reason why these powers should not be exercised by courts specially em-
powered in that behalf by the Local Government. We have made one 
restriction in the powers we propose to permit Local Governments to 
confer upon court.s under the Act. That is, Sir, in regard to section 10 
of the Act which deals with the ~ of vacancies in a committee. l! 
a vacancy in a committee is not filled by election within a period of three 
months, any person may apply to the civil court and the civil court will 
then fill the vacancy. We considered, Sir, in regard to this one provision 
in the Religious Endowments Act, it was desirable that the power should 
only be exercised by one court, that of the District Judge. 

Sir, I move for leave. 
The motion was adopted. 
lIr. H. TonkinBoJ) : Sir, I introduce the Bill. 



TIrE INDIAN CARRIAGE OF GOODS BY SEA BII..IL. 

De Honour&ble Sir "brles Innes (Commerce Member) : Sir, I beg 
to move : ' 

I  I That thiB Assembly do recommend to the Council of State thnt the Bill to amen,l 
the law with respect, to the ('nrriage of goods by sea, be reierrell tQ a Joint Committtll! 
of this Assembly and of the Council of Stnte, nOll that the Jo.t Committee do consist 
of 10 Members." 

The House will remember that I gave a short explanation of tJIi!J 
somewhat ' dd ~- d ~~  when I introduced it in Feb/'uary Just. 
The fact of the matter is that for many years past there have been clIn· 
stant bickerings between shippers and ship-owners about bills of ladillg. 
The shippers complained that every time 8,nything happened in whidl 
a ship-owner was sued for damages; the ship-owner promptly inclpdt'd 
in the Bill of lading a clause which contracted him out of that particular 
liability. The shippers !lay that ship-owners have contrncted themselves 
out of every possible liability under a Bill of lading. The "hip-owJH'rs, 
of course, have got their side of the CRS'e. They r t ~t that, if they did 
not do this, they would have to raise freights. And they also say that, ' 
uftp" all, they do not mean it and that, when claims ('IIJr..e, they do in £:1('t 
tn'at them generously-and I believe that is a fact. Hnt still these dill-
putos have heen going on for many years, One Government after another 
£··It impelled to legislate jJl the matter, and eventually the International 
Conference of Maritime IJaw took the mutter up. They got the shippers 
and ship-owners round a table and for two years they hammered aWlt," a.t 
whll1. ilt II, very difficult sllbject. As Ii result of these negotiations they 
eventually produced an agreed code of rules known as tIle Hague Rules. 
A very prominent authority in England has said that these ruleR re-
present the greatest common measure of agreement that is ever lil:eJy 
to be arrived at between shippers and ship-owners Ill1d the confcrem,e 
strongly recommended that the various Governments r.hould ~ e '"'tat ~ 

tory fOl'ce to this code of rliles. Now, the House will remember r,hut, 
after J had introduced this Bill a~t February, we de ~d to circulare it_ 
The Bill has bren circulated to all ~  er ' ~ ' and to lill im;)(J)·t-
ant commercial bodies, lind there is an overwhelm ill A' unanimity 1)[ 

oyinion that the rules may be given statutory force in India. 

There is only one point outstanding, end that is whether or not 
these rules Khould be applied in their entirety, or with d at ~  

to t.he coasting trade. The Home Government had to make a special 
modification in their Act in regard to the cousting trade and the qller'lt.ion 
we have now to decide is how far and to what extent we should follow 
the Home Government's decision in regard to our coasting trade. The 
matter is essentially Il commercial one and I think that it will be of 
great advantltge to us if in der ~ it. in Select Committee we enliRt-
ed the aid of the wealth of commercial talent. in the Council of St.att>. 
That is why I now propose that the Bill be referred to a .Joint Committee.. 
~ r  I move my motion. 

Mr. M. X. Acha.rya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, I desire to make a very small suggestion, which I 
hope will be accepted. I am not opposing the motion to refer the Bill 
to a .J oint Committee at all. I suggest that the number may slightly 
be raised from 10 to 14-7 from this House and 7 from the other Chamber. 
,When I was just leaving Madras for Simla I remember my friend. 
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Mr: Gopala Menon, President of the SOl1th I-bd'iab. Chamber of 'Com-
merce, coming and telling me that he ~  like to. discuss this Bill 
ond give me some suggestions. as to ho.w this Bill \y·m affect the shipping 
trade of Madras from the pomt of VIew of the South Indian Chamber 
of Commerce. I had no time to discu.-ss the matter with him., ): believe 
my eRteemed friend Diwan Bahadur Hangachariar also has, probably 
had some representations from some of the merchants in Madras. I 
would suggest that the nurn her ): Jigb t be raised to 7 anrl7. I see fr'Onl 
the age:nda for Thursday cirCULated to us the names of the Membei's 
whom the Honourable Sir Charles Innes is going to suggest. PeriialllJ 
he might add one from Madras and one from Bengal to that list a.nn 
also two more gentlemen from the Council of State so as to make, the 
number from each Chamber equal. I only wanted to make this small 
suggestion, that the number may be raised from 10 to 14, '7 from 'each 
House. 

The Honourable' Sir Oharles Innes: I have no objection at all. 
Mr. President : The question is : 
" That the following motion be adopted: ' .. 
, That this Assembly do rocommend to the Council of State that the Bill to 'amend 

the law with respect to the carriage of goods by sea, bo referred to a Joint Committeo 
of this Assembly and of the Coundl of State, and that the Joint OOlnlllittee do eonsillt 
of 14 Members." 

'l'he motion was adopted. 

THE COAL GRADING BOARD BILL. 
The Honourable Sir Charles Innes (Commerce Member): Sir, I 

move for leave to introduce a Bill to provide for the grading of coal 
and for the grant of certificates for coal intended for export. 

I hope, Sir, that at this Htage it is not necessary for me to say very 
much about this Bill. I have explained it very fully in the Statement 
of Objects and Heasons alld frOID that Statement the Houlle will find 
that the Bill carries out the principal recommendation of the Indiah 
Coal Coml11ittee. The Indian Coal Committee attached the very' greateKt 
importance to the establishment of this Grading Board as a meand af 
assisting the Indian coal trade to recover its export markets not ~' 

overseas but also in Indian ports. If the House gives me leave to 
introduce t.he Bill, I shall have more to say on the purpose and objetltli 
of the Bill when asking the HOUSe< to agree to the principle of the Bill 
hy referring: it to a S ~ e t Committee. At this stage I hope the Housl! 
will allow me without further remarks to introduce the Bill. 
The motion wits adopted. 
Tlie Honoura.tilti Su: dharleli tm1e4 : Sh', I itih:oduce the Bilt. 

Th4! Hbttburable Sir ar ~  Innes : Sir, may I at this moilierlt say 
that I propose to make two ch:int\'es in the er ~ e  of tq.fJI Se e~t ~  
mittee' Mr. Cocke has asked if lie may be reheved and I propose Lo 
put in Mr. Chartres' natile in the place of Mr. Cocke.· Mr. a a d~~ 
Rao also has told me that he will be uriable to serve; arid I propose iri the 
place of Mr. Ramachandra Rao, Mr. mn'aki Prasad Sinha. 
, Mr .. A.. R&1igasWami Iyengar (Tanjore cum Trichinopo1y i ~  
Muham:ir/adan Rural)·: May I just make a ~e t  Sir Y  I wahie!! 
td prdpdAe liii amendment to adil two more names, namely, Mr. ShaD' 
fuukham Chetty and Mr. Jamnadlis Mehta. 
~  H 
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The Honourable S~ Charles Innes: I have no objection at all. 

Mr. A. Rangaswami Iyengar : Then you can put these two names in 
so as to avoid my Dloving an amendment. • 

The Honourable Sir Charles Innes: Sir, I move: 

" That the Bill to provide for the grading of coal and for the grant of certificates 
for coal intended for export be reforred to a Select Committee consisting of Sir 
Willoughby Carey, Mr. K. C. Neogy, Mr. N. M. Dumasia, Seth Kasturbhai Lalbhai, 
Mr. Ohartres, Mr. Devaki Prasad Sinha, Maulvi Abul Kasem, Mr. A. Rangaslfami 
Iyengar, Mr. Jamnadas Mehta, Mr. Shanmukham Chetty and myself, with iustructions 
to report within ten days and that the number of members wholle re e ~e shall be 
necessary to eODlltitute a meeting of the Committee shall be four." 

Mr. M. S. hey (Berar Representative) : May I make a suggestion, 
Sir, that Mr. Abhyankar's name be included on the Committee 1 

The Honourable Sir Charles Innes: I have no objection, Sir. 

Mr. President : In that case the suggestion will form part of the 
original motion. 

The Honourable Sir Charles Innes: Sir, 1 feel that lowe some 
explanation to the Housc why I am, so to speak, portmanteauing two 
Resolutions into oJle to-clay, that is to say, why, 1 am not only introdu(:-
iug the Bill but also asking the House on the day or introduction to 
agree to the principle of the Bill and to refer it to a Select Committee. 
'1'he explanation is alS follows. In the firl>t place, al> I hlt ve already 
said, this Bill carries out the principal recommendation of the Indian 
Coal Committee. That Committee was appointed primarily for the 
purpose of dll'villillg measures whereby the Indian coal trade which, I 
regret to lIay, is in a state of depression, might be assisted to recover 
its export markets. '1'he second reason ill this. 1 would never have 
ventured to put 1 hit-I Bill before the Assembly without having had the 
most careful commltations with both sections of the coal trade, namely, 
the Indian Mining Association and the Indian Mining ~'ederat  Both 
those sections of the coal trade have formally' agreed to the principle 
of the Bill, that is to lIay, they have ngreed that we should appoint a 
Grading Board. And finally, I draw the attention of the House to the 
fact that the Indian Coal Committee not only made this recommendation 
but ahlO pressed very strongly that immediate steps should, if possibll!, 
be taken to give effect to the recommendation. They said that every 
month that passes make's the task of recovering the overseas markets 
more difficult for the coal trade, and it is for that reallou that J 
feel that if the Legislature is willing to pass thill Bill at all, we ought 
to make an effort to pass it this Session. I have said that my Bill 
embodies almost literally the principal recommendation of the Indian 
Cpal Committee, and I should like to make a preliminary remark about 
t~e report of that Committee. I am afraid that the re!port got rather 
a bad start. By what I believe is known as journalistic scope one of the 
important papers managed to get hold prematurely of the summary of 
the Coal Committee's recommendations. They published that summary 
before they were authorised to do sO and therefore the coal trade were 
confronted with the summary of the conclusions without being able to 
read the report on which those conclusions were based. The result 

1 1'.1l. was that the report did not at first get a very 
favourable reception in Calcutta. I should like 



TBlIl colt GRADING ]WARD BILL. 153 

to 8ay at once on behalf of the Government of India that we regal'd 
the re~ rt as .a .very valuable .document indeed. 1 ~  quite prepared 
to admIt that It IS a frank, I might say almmlt a mercIless, exposition of 
the problem of the coalltrade. Nevertheless, not V(>Jry long after the 
report had been publil'lheu I went down to Calcutta to meet. the coal 
trude, and even in that. short. limp I not.i(lPd that a a ~ of "ir!W had 
come over the .trade. After all, befOJ'e you mm prescribe a remedy you 
must diagnose the diHcase, und I think the coal tracie' are beginning tl) 
re(!ognise the value of thiN report, for the value of the report iN ,that it 
points the direction in which improvemcnt lies: Therc ill no gainsaying 
the fact that there iR a very great neceHNit.y for thiH improvement, for 
as I have mentioned just now, I am afraid that the coal trade, te rar ~~ 
I hope, is passing through Il period of depression. We hl1ar of Home of 
the wcake·r collieries (lIOl'ling down, prices are certainly tumbling, and 
everywhere there is complaint that. t.here is difficulty in selling coal. 
Now, the reason for that difficulty] think i1'l not vcry far to Neek, and 
J should like to give the IlOURH jUNt a few figures. Between 1914 and 
1923 the number of coal mines in India imlreased bY' :332, that is, by 
50 per cent., and if we take as the basis of our comparison the averago 
.production of the three years preceding the war and of the three years 
ending 1924-25, wc find that there was a very ~eat  increase in the 
l,roduction of coal. ]n the pre-war years the Indian colli mines produced 
on an average 16i million t.ons of coal. In 1924 thcy produced over 21 
million tons, that. is'to say, the production of coal in India il!! now ~  

miJlion tonR grcfl.ter than what it was bcfore the Will'. Concurrently 
with that. increase of production there haH be:elfl a very considerable loss 
of markets. I ~a e the Rame years as th& basis of my' comj)arison. 'Vo 
have lost in export trade to foreign portN 600,000 tons a year. In the 
export trade ~ Rea t.o Indian ports the IONS amounts to 1,276,000 tons 
a year, and t.hc loss in bunker coal amount.R to 300,000 tons a ycar. I 
am unable to say how far this loss of exports by sen to Indian portll 
has been compensated for ·by the carriag'CI of coal by rail to ports but 
we may' take it as quite certain that the loss of marketH compared with 
the pre-war period amountH to some 2 million tOllti a yellr, That is to 
say, on the on(> hand, you have got un increase of r d t ~t ~ ~ t  
t.o 4} million tons and on the other hand you bltve got a dlmlDutlon of 
markets amounting to 2 million t.ons a year, and that is the problem 
which confronts the coal trude. 

Thc t.ask of the Committee was to try and devise measures by 
Wllich the trade might recover these markets, and the whole of thcir 
report is dcvot.ed to that subject. They find that a solution of the 
problem lies in two words, "price" and •• a t~ " ~' d a  coul 
must. come down in price, and since the re ~t was ' tte~ It ~a  come 
down very considf'rably, and concurrent.ly ~  that fall In price, t,here 
must be lI.n improvement in qutllity, . The IndutD ,coal must rehabtlitate 
its repntation. Now that is a very lmportant pomt, hecause the Houso 
has got t.o remembe; that the competition ~' t  which our ~a  has ~ t 
to meet not only in foreign ports but alRo m our own portH IS growm.tf 
flercer every day. India is not the only COUllt.ry. where the coal trade I.!;J 
depressed and where the coal owners are fightmg for markets, In addI-
tion to thc competition of other coal, coal from Japan, ~a~ from 
Australia, coal from South Africa-in additiot;l to that competItIon we 
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have to remember that more and more every year coal is coming into 
competition with electric power and· also with oil fuel. Oil fuel parti. 
cularly is becoming more and more popular on the W(lst coast of India. 
In 1919-20 the imports of oil fuel into India amounted to 34 million 
gallons, and' on a conservative estimate 34 million gallons of oil fuel 
is equivalent to 255,000 ton!! of coal; if you are speaking of Indian 
coal it is probably equivalent to more. In 1924-25 the imports of oil 
fuel into India amotmted to 90 million gallons, that fs to say, the 
equivalent of 675,000 tons (If coal. It is that competition which the 
Indian coal has now got to meet. I do not propose at this stage to say 
very much on the question of price. 'l'hcre ilS one clause in this Rin 
which deals with that quef;tion. But the Bill after all purports to set. 
up a Grading Board, Ilnd the Grading Board is being set up mainly, in 
fact entirely, to deal with the question of quality. I do not know 
whether Honourable Members have studied  the evidence taken by the 
Indian Coal Committee. I must admit that I personally paid a great 
deal more attention to the evidence given by the overseas commmel'S 
and by consumers at the Indian ports than to the evidence taken by 
the Committee in Calcutta. That ievidence ill very' depressing reading 
indeed. I do not' wish to go through it he)oe, but I will say that it 
amply confirms the statement made by the Indian Coal Committee 
that 

•• purchasers overseas are profoundly dissatisfied with the qua.lity of almost .£11 
Indian coal received ot late years, and that most of it is equally unsatisfactory UII 
regards condition." . 
Now, that il) a very dil)concerting iltatement, hut I would not like the 
House to think that that statement illl in any way due .to any inherent 
defect in the quality of the Indian coal. It is perfectly true that the 
Indian coal has difficulties of its own and in the Jheria field particularly 
there is a certain lack of uniformity about the coal. There is not only 
yariation from seam to seam but there are variations in different iec-
tions of the same seam, and almost I might say, in fact I may say, in t ~ 

same sections of the same seam. The Indian Coal Committee devoted 
a considerable part -of their report to an examination of the quality of 
Indian coal. You may have noticed that they give comparative analYKeii 
of Indian coal, coal from Natal, coal from Transvaal, coal from AUitralia 
and coal from Japan, and their definite conclusion is that 

•• the best Indian coal clm compete ill any market ill the East, but that if such 
competition is to be effective only the best coal Ihould be exported and .puTtieular CAre 
must be taken not to allow pUrChalllll'll ovorllllWi to be mtsled as to the precise quality 
of the coal." 

J ~ e quoted those words, Sir, because in those words yQU will find the 
keynote of the Indian Coal Committee's report. J woulrl just like yOIl 
to put yourself in the position of It large consumer of coal, say, iu 
Singapore. You want coal. You call up the agent of an Indian firm 
and ask, .. What can you supply Y" He will tell you, .. I can supply 
first class Jheria " or something like that. The Singapore man will say, 
.. Yes. But what does that mean' What. is the analysis of the coal' " 
The agent of the Indian firm will say, "I will wire to India to Illy 
principals to Hend you out an analysis." 'l'hen the Singapore man will 
say, .. Can you give me a guarantee that I will get the coal that I con-
tracted to buy 7" And the agent of the Indian firm will be silent. 
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Contrast the casc of. South Africa. Suppose. the same man calls up the 
agent. for:: South Afrlcan coal. That agent will say "  I can give you coal 
born such and such a colliery and . bere is the certifiod analysis ". He pro-
duce!! a certificate certUied by the Coal Grading Board in South Africa 
stating exactly what the quality of the coal is, what the percentage of ashes 
is, what the percentage of moisture is and what the colories are. Then 
the agent will say : '.' What is more, if you buy this coal I will be able to 
produce to you the certificate of the Coal Grading Board certifying to the 
quality of the coal you contracted to buy." Now, I think the House will 
realise that the purchaser in Singapore who has to choose between those, 
two offers will choose the South African coal, simply because he knows 
exaotly what he is going to buy and he knows that he is going to get exactly 
what he has bought. That is why the Indian Coal Committee make a very 
special point of the fact that it is not enough to bring down your prices. 
All the evidence that I have read in Singapore and Coiombo tends t.o .show 
that t.here is now a prf'judice against Indian coal in those ports and it is 
up to the Indian coal to overcome that prejudice, and that is the reason 
why the Indian Coal Committee has definit.ely recommended that the only 
way of ov,rcoming that prejudice is to establish a Coal Grading Board. 
AN I have mentioned they attach such importance to this recommendation 
and to immediate action being taken on this recommendation that they nlade 
several proposals to that end. 'One is, they say, that the ideal is, and here 
I entirely agree, that the coal trade should organise IW,d 

arrange its own organisation for grading. On that I think we 
will all agree. But the Coal Committee point out that it must 
be a considerable time before the new organisation is brought into 
being and therefore they recommend that the Grading Board should in the 
first instance utilise the Chief Mining Engineer to the Railway Board and 
hh organisation. The coal tracl(l have entirely accepted that recommenda-
tion. The only doubt, in fact, that I heard expressed in Calcutta WIUJ 

whether in two years' time they would be willing to dispense with 
Mr. Whitworth's services. I may say at once on behalf of Government 
that neither the Government nor the Chief Mining Engineer are at all 
IlnxioUII to mix themselves up in this matter. But still this recommenda-
tion has been made by the Coal Committee. It has been accepted by the 
coal trade. Weare anxious to help and we have agreed. Then the Com-
nnttee rt'commended that in order that we might get ahead at once we 
bhould 1I0t introduce any legislation in the Indian J.Jegislature. One of 
their proposals is that on coal certified for export an additional rebate of 
8 annas per ton should be allowed by the railways and that the Port Trust 
Commissioners of Calcutta should allow a rebate of 4 annas of rivcr dues. 
You cannot justify statistically that proposal to give any further rebate of 
railv.-ay freight. The effect of that proposal is that tho net railway 
receipts on coal carried from the Kidderpore docks when we give. that 
extra rebate will be only two or three annas more than 0111' net raJlway 
r('ceipts before the war. That is to say, we should be carryiug the (IOal for 
a net charge almost the same as it was before the war in spite of the fact 
that our expenses have gone up so much. At [he Rame time, as the House 
no doubt knows, the Indian railways are a a ~ generous. They are 
ruways willing to 8I'Isist Indian inrluRtries and, though this proposal cannot 
be justified on statistical '~r d  we are prepared to carry it 011t provided 
.that t.he rebate is confuted' to coal' certified for export because we do ~ t 
believe that the coal'tradewould do any good at all'unleRs they send their 
eoal through tJiis Grading Board and rehabilitate their reputation f9t 
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quality. Similarly the Port r ~t has also agreed. But the House will 
observe that  that mellns a differentiation in chargeti. Coal certified for 
export will get an extra rebate of 8 annas. Coal which is not graded and 
110t certified will 110t. 'l'hat brings us into collision with section 42 (2) of 
t)J.e Indiall Railways Act, a e ~'  the undue preference section of the 
Railway" Ad. \Vhile my conscience and the Government of India's cons-
cienel' may ~  he da."tic, it is llot elastic enough to go so far as that. 
We art' a<iviS('d I1IHI we hold stJ"())Ig1y that. with due regard to legislative 
proprictil's Wt' COHIll IlOt adopt that Huggestion and that the proper courlle 
is for IlS to eonw fran k ly bdore Ow Legislature and say: "This is ollr 
proposal. will you Hg"l"f'1' to it". 'l'hat. iN the explanation of the clause in 
the Bill which prOpOFiPi-' thiN extra rebate. 

r think 1 have given sufficient explanation of the pUrpORe/i and object 
of this Bill. 1 Hhould like to emphasise the fact that before I even agreed 
to undert.ake thiH It'gislatioll I went down perfionally to interview the com-
mitt!'!'fi of tlw two COlll nssoeiations in Calcutta, the Indian Mining AHso-
riation :md the Indilill Mining FI'deration. They have both unanimously 
agreed with the principle of thifi Bill. Then again after ~ had the 
Bill ilrafted ] sent it dO\\'1I to Culcutta. It was again placed before the 
eomrnittpl's of thes(' two d t'~ and I understand that they circulated it 
to Ih('il' Illt'mhl'rs. 1 haH' bad rpplies from both. They both adhere to 
the statenllmt t.hat they I1C('I'pt the principle of the Bill but one of the two 
associa.tiolls, tlw T IIdiall M ill iliA" Federation, has sent in certaill Huggested 
anwlltlrncntH to HI(' Bill. I propoHc t.o place their letter before the Select 
Committee. I thi"k thHt this is all I need ,.;ay at this stage. I would 
emphasis!' again that if tilt' House ill willing to go with me and to carry this 
leg'i:·dut ion t IWII ill t ~ ill h'l'es/'" of the coal trade, which iH the only thing 
whidl is at. st.llke at the moment, we ought to carry the legislation this 
f;cssioll. That is why I hope that the Bouse will accept this motion which 
I have placed before them. 

Mr. Devaki Prasad Sinha (Chota Nag-pur DiviHion: Non-Muhllm-
madan) : May 1 ask if the HOllourable M"mber has taken the opinions of 
th(' small mine owners into eonsideratiOlI. Has he at all cO/l!o:lIlted those 
who do 110t belong to the Indian Mining' j<'e,lerat.ion ? 

The Honourable Sir Charlea Innea: No, Sir, but I may point out 
that the very !o:Tnall ~~ which the Honourahle Member has in mind 
do not export coul at all alld that the best chance for those small collieries 
whoHc prosperity the Honourable Member has in view is that this Bill 
should go through and that the exports of coal should revive so that they 
may find a market for their coal in India. I do not think that these small 

er e~ are concerned in thc Bill at all. 

Mr. Devaki Prasad Sinha: '!'heir coal c!tn be graded 1 

The Honourable Sir Charles Innes : Certainly. 

Mr. Jamnadas M. MeB-ta : I do not move the amendment in my 
name. 

Mr. President: Thp. question is : 
•• ~t tllP Bill t.o proviilt' for t.he grading of coal and for t.llp, grn.nt of eert.ifll!8.teM 

for coal mt.cmled for export be referred to a Select Committee con8i8t.it1l' of Sir 
Willoughby Carey, Mr. K. C. NPOgy, Mr. N. M. DUJUasia, Seth Kuturbhai Lalbhai 
Mr. Chu.rtro8, Mr. Devnki Prasad Sinha, Mr. Shanmukham Chetty, Mr. a~ 
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Mehta, Mr. Abhyankar, Maulvi Abul Kaeem, Mr. A. Rangll.8mmi Iyengar and the mover 
with instructioDs' to report within tcn days and that the number of members whoee 
pre.ence ahall be necessary to cODstitute a meeting of the Committee shall be four." 

The motion was adopted. 

Mr. President: I have fixed 4 0 'clock as the time for taking up the 
motion for adjournment ,by Mr. Jinnah. Since then it has been felt by 
Members that the business of the day might tel'minate earlier and it has 
been Ruggested to me by some Members that it would be more convenient 
to the House if we begin the discussion of the motion for adjournment 
immediately after the termination of to-day's busineAA. I have consulted 
the Honourable the Final\ce Member about it and he agrees to the arrange-
ment. J do not think the House also objects to my fixing the hour at four 
or at such earlier time as the busineRs might terminate. 

Mr. M. A. Jimah (Bombay City: Muhanlmadan Urban) : Well, Sir, 
may I sugj:!est that it is now t.wenty minutM past one and as soon as the • 
business placed on the agenda terminates, which will probably be by 1-30 
(Honourable e er ~  " No no ") any way J understand that the motion 
standing in my name will be taken after lunch. 

Mr. President: That is so. The discllAAion of the adjournment will 
take place immediat.ely on the termination of the husiness on the agenda. 
The Asllembly then adjourned for Lunch till Half Past Two of the 

Clock. 

The Assembly re-aR.qembled after TJuneh at Half PaRt Two of the Clock, 
Mr. President in the Chair. 

THE PROVIDENT FUNDS BILL. 

CONSIDERATION OF AMENDMENTA MADE BY THE COlINCn, OF STATE. 

Mr. B. Tonkinson (Home Department: Nominated Official) : Sir, I 
move that. the further amendments made by the Conncil of Stat.e in the 
Bill to amend and consolidate the law relating to Government and other 
Provident Funds be t.aken into consideration. 

I think, Sir, t.hat it might he convenient for the purpO$es of the sub-
sequent di'RCussions on thiR motion if I indicate, in the first place, the 
stage which the discussionR on t.his Bill have reached. The Bill was 
first introduced in the Council of State, that is to Ray, the Council of State 
is the originating Chamber for the purpOReR of our legislative rules. It 
came to this Chamber and we took it into consideration on the 24th Sep-
tember last.. Some amendments were made in the Bill and it went bllck to 
the Council of State. The Council of State have made further amend-
men& and the Bill has now come back to UR; that is to RIIY, we have 
reached the stage dealt with in sub-ride (4) of rule 36 of the Legislative 
Rules. Three courseR art' now open to this HonKt'. They may eithflr 
. accept the Bill aM it . ~ to us from t~ ~  of Sta.te 0.1' 
they may accept. the BIll as It has coml' to UM a second tImn from the CounCIl 
of ·St./l)t.e, or they may insist upon amendments t.o which the Council of 
St.a.te does not. agoree. I hope, Sir. to be able to persuade the House to 
accept the second course. Of MurRe I Rhould not  ohject if they acllepted 
the first alternative, as that is the TIm as it waR originally introduced by 
Government. Still, I IlKsume that this HonMe will be more ready t.o accept 
the second course beclltlsc Il.8 a. matter of fact the further a e d e t~ made 
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in t~e .cou:q.cil of State 'Y,ere te ~~d to IP,eet the sUQstaI;lce of the r t ~ 
cism 'dlreeted to the origmal Bill m this Chamber. If neither of these 
courses appeals to this House, then the Bill must go back to thc Council 
of State, and we ean only assume that the Council of State will either 
alW"l ~e Bill ,to lapse or else "fill report the facl; ~ disagreement to the 
G:ovelinpr Q-,ene:t:al undeI: sup-rule (5) of rule 3.6. 

There is another preliminary point to which I should like to refcl'. 
II()noul'ahle Members may remember that the motion now standing in my 
riame was included in the List of BUl'liness in the Delhi Session on one day 
in :rebruary last. The rea'soll why on that occasion I did not make the 
present motion is that at the last moment certain drafting defects in the 
nill, as it stands, were brought to our notice, I think it is only fair for 
me to inform the House of this point. These drafting defects, however, 
diP., not a,ffect any quest,ipij. of principle, but if the HQuse agrees with the 
amenQmcI).1;s made by the Council of State, it will be necessa.ry for me 
~ introdijce anothersAort a e~d  ~  to put these drafting de£e(lt'# 

ra~ t  'The idea, is that hoth t40 main Bill which is now before us 
and the small amending Bill ~ d  be brought iuto effect on the same date. 
r ~ ~~r  to the ~t  Qf principle. We are only concerned, with' 

clause ~ o( the BHl. as it 4w>. come to, us .from t4e Council ?f State ~  
a ~ dea~ only WIth, cq:p.tributory prOVIdent funds, that IS to say, WIth 
funds ,vhich are made up ps.rtly of subscriptions or deposits from, t ~e 
employee and partly of contributions from the employer, Government. 
A[1 t ~ Bill: stands now'1 t'Yo r ~ e  are, pr:op()sEjd in r,()ga.r<l to, these 
funds. In the first place, it is proposed that the sJiliscriptions of; t4e, eIJl-
ployee shall be inviolable. Thefole subscriptions and accumulatiomi upon 
them by way of interest are proposed, to be placed in exactly the same posi-
tion as the funds in an ordinary provident fund. 1'hey will, therefore, if 
the subscriber or depoSitor dies bcfore maturity-on the assumption that 
llndllr the rules of the fund, they are payable to 8., d(}pondant-yest in that 
dl:lpendant. In any case they will not be liable to attachment under a.ny 
dfl(lree or order of any Civil, Revenue or Criminal Court. Here, I, am sure, 
the House will endorse t ~ principle of the Bill before us and will realise 
the advance it is r ~d to make by this Bill in this respect. W,e pro-
pose hi fact to'make it clear that these r t ~ of the e e~  a:re 
the erqplQyee'8 own property, bankpd for hIm by Government. Our, d er~ 

ences hi September last arose in connection with contributions., T4e ijill 
nQwproposes that the contribution" 'with interest thereon in"whole or, in: 
part, ttlfly be withheld e t~er if tP'!! ~ r er or, dep,ositor a~ been d ~ 
missed' from em,p.\oyment for any reasons speC;Ified in thIS beha.Jf II!. the ru1es. 
of, the fund or If ~ leaves ¥s' e ~ t t ~ e' ear~ f:ror;n. tb"a' ~ 
meric'ement thereof. 
'These, Sir, are the r~ e  which ~re ill ~e in, e~~  

t~ ' e,r last. But there . is ~ " important difference. et ~e~ the ~ • 
~ e we were t~e  conSl(l,tl,l'lng, ap,d t~~ suq-clause as It now stan,ds. , 
tHe sllb-clause of last Se t~ er  It was prov.ided that the autlwrity ~ 
cerned might witqhold the contribution if the subscriber or depositor had 
~e ' disD¥ssed for any cause. Under the Rub-clause as it stands, it wjll, 
o*lY' be possihle for the contributiQn to be withheld for, rea ~ wWeh 
~  be, e ed ~ thllt behalf il1: the rules of the fund. That WMi t ~ 
a~e d e t made by the Council, of, Sta,te in the original sub-clallse, ",p.elJ, 
~~' ~ e e  it, a~d  '1, ~ e tp.e ~ ~ wiil ~ e~ aded to accqpt, tJw 
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amended sub-clause. The amendment was moved by the Government 
with the intention of meeting the substance of the criticitlmll made in this 
House. 

Now, Sir, what is the position of Government in rega.rd to these contri-
butions' First of all let me reiterate it is only the contributions payable 
by Government which are in question. We are not concerned at all with 
the subscriptions or depOllits made hy the> employe(:. These contributions 
oJ11y I:!-ffect contributory proyident funels, thai, ill, fundI> wltich are estab-
lished for persons whose service ti.oes not qualify them for peQlliop. The 
contrihutions take the place of pem:ioTls, aud we hold that they, ~ t be 
liable to be withheld in circumstanccs corresponding to those in which & 
pension may be withheld. It mlly be snggested that these contributions 
are a form of deferred pay. 'l'hat was Imggested ill the Assembly in 
September last. I submit that they are no mOI'e deferred pay than are 
pensions, and they lilm peusioml should only accrue if continuous good 
service ill accorded, and I submit abo that the circumstances in which 
contributions may be withheld should be a matter of contract; that is, 
they should be specified in the rules of lhe fund which the employee acccpts 
when he ~ thc fund. If Honourable Member.s will refer to thc clause, 
t4ey wiU sec t4at under it the deduction iu 110t compulsory. The elaulle 
only provides that the whole or any part of the amount of any such contri-
bution, interest and inerement may, if the anthodty b.y; which the fund 
has been constituted so directs, be ~ed ted  One wiriety of oase in 
which these deductions may be made ilol that of resignation from the ser-
vice ~ t  five years from the commencement thereof. In this respect 
the provision corresponds closely to OUI' pem;ion rules, for under article 474 
of. the Civil Service e at ~  no pensif)n' is payable until ten years' 
lIervice has been complet.ed. We considcr that in the case of these contri-
butory provident funds, it is reasonalJle to allow the contribution to be 
paid if the officer has completed five years'service. If he has not com-
pleted five years' service, we thinlt that. GovernmentJought to have the, 
right to withhold the contribution in whole or in part. ' 

Another case in which contributions may be withheld is dismillsal for. 
reMOns. to be specified in the rules of the flind. Now, corresponding pro-
visions to these will be found in regllrd to llensions in our Civil Service 
~ at  For example, in al,tide :l51 of the Civil Ser"ice Regulations, 
it is provided tha.t future good condnct is IllI implied condition of eV6l'Y 
grap,t of pension. The Local Government, the Government of India and' 
the' Secretary of State in Council resorve for t ~ e e  the right of, 
withholding or withdrawing pensions in whole or in part if the pellSioner 
is' convicted of serious crime or is gl1i1ty of grave mijJco,uduct. Agllin in 
article 353 it is provided that no pcnsion may be gra.nted to an offieer 
who is removed for misc'onduct, insolvency or e t e ~  These, Sir. I, 
submit are provisions which are practically on all fours with the proposals 
in the re ~ ~ Bill, and we a ~ that, so far. as t e~ ~ tr t  a~e 
coricerned, It IS a reasonable posltlon, and further that It IS the only pOSSI-
ble position which can be accepted by Government in reg:ard to its re1a-
ti@ll, with its employees in this rr.spect. 

Sj,., I have detllinr.d the ~ e for snm,c .timr .. a.nd al< tbere are some 
fur,the! t~ to be, r~ rr d t~  I do n?t. thn::, 1 ~ t to keep the ~ S  
~~ ~~re er ~t  r ~e ~ ~  t ~ Ul, the S t t ~- a  otJ., 
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countries. I think, however, it is desirable to .rofer 1.0 !'lome of those pro-
VISlon!'!. For example, I will t.alw the case of England. There, as here, 
pension!! are only payable for diligent and faithful service. The general 
provision now in 'force is contained in section 8 of the Superannuation 
Act, 1859. It says: 

" It "hall not be lawful for the ('ommissioners of the treasury to grant Ulll full 
amonnt of 8uper:mnuatioD allowance which cnn be gmnted under this A<1t to any 
person not being the head officer or olle of the head officers of II department, unless 
upon produdion of a rt'l'tificato (signed by thfl head officer of a department or by 
two head offi!'Alrs, if there be more than one) that he has 8erved with diligence and 
fidelity to the gatisfnction of such head offi(',er or officers." 

That, Sir, is the provision there. A much closer analogy is to be found 
in provisions in regHrd to eontl'ibutory pension!!. Thm;r are pensions 
which are payable at certain rateR and to which a Governmt'nt. serv/lnt 
contributes a e ~rt  percentage of his salary periodically. An Act of. 
this description is the Asylum Officers' Supf'rannllation Act, 1909. I only 
wish to rt'fer to t' ~t inn ii of that Ae1. That section rca(ls as fo]]owfl: 

" An !'stnblishecl om!'!'r or servant who is dismissed or resigns or otht'rwiAI1 (',eaS08 
to hold· Offil',l' ill /,onHllquol1N' of ouy oifelll',e of a fruudulcmt (lhnrlH'ter or of grave 
miscondu('t, shall forfeit 1\11 claim to any Mupprannuatioll 1I110wollee under this AlIt in 
rllspect of his prpvio\ls service, providl"! thnt the visiting rOlllllllttee of the osylullI ill 
whll\h he wus 1l1st employed may ill 8)Jc('ilLi euses, if they seu fit, return 11 sum eqnal 
to the amouut of all or pnrt of IdA nggregnte ('outriblltious lIIult'r thill Act." 

That, Sir, I invite thf' ~e to note, is a very similar provision tf, the 
proposal in our Bill, though of conrse we are very much more liberal to the 
employee, Under section 5 it, is provided that the visiting committee of 
the aHylum may pay the subscription or deposits to the person concerned 
but nothing more. In our Bill we provide that these subscriptions shall 
be paid with interf'st on them. Om Rill provides that the suhs(lriber or 
depoflitor who has been dismis.<o;t'fl may get a part of his contributions. It 
is only permiMihle for a part of the ~ tr t  or for the whole of the 
contributions to be withheld. On the other hand, under section G of this 
Act, it iH provided definitely that he shall not. ~ ~t  Hny contribution from 
the employer, because the section provides that he shall forfeit all his clnim 
to I;uperannuation allowllnce. 

I turn now to another conntry, which has perhapH the most advanced 
cOflp of labour legislation in the world, The Commonwealth of Australia 
Parliament passed in 1922 an Act t.o provide Huperannuation benefits for 
persons employed by the Commonwealth anrl to make provision for the 
families of those persom;, There are provifolions in this Act to which I 
mig-ht. refer corresponding c1osf·ly to om provisions in reg-unl to the with-
holding of contributions for r '~ at  within five years from the com-
mencement of service. 

I wiNlI, however, to r ~ er more particularly to Hf'etion 40 of thllt Act. 
'fhis provides that where H (lontriiJutor resignH or iN dismisSf'rl 'Or diseharged 
from serviee, there shall be paid to him the amount of t ~ aetl'd contri-
butions paid by him unrler this Act, irrespective of the camoie of his resig-
nation, dismisRal or discharge, That again is It very correspondillg pro-
vision to the one we propose in thiN Bill. Our position, Sir, is therefore 
that We are dealing  with contributions paid by the emp]oyer, not with the 
I:mbscriptions or deposits paid by the employee. These contributions cor-
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respond to pem-lion, and they should be eapable of being withheld in cir-
cumstance!! in which pensions are lia.ble to be withheld. Very similar 
provisions are, as I have shown, in foree ill ot.her countries, and from this 
position J am afraid Government cannot move. There may, Sir, have been 
cases in the pa!>t where contrihution!> have been withheld and have not 
been paid to the employcp ~  t e~' should have been. It j!! not my 
purpose either to affirm or to deny that. We here .. , Sir, at the present 
time, are not admini!oltering the law, we are making law, and as we all know 
hard cases make blld law. 

l"inally. I must explain that the principles in this Bill which we arQ, 
now e ~ der  are in eprta.in CRSPS not in eonformity with certain Gov-
ernment provident fnnds as th!'y now ('xisl. I do not think it. iH nece!>sary 
for me to read ont the proyiHiol1H in '~  ion in tlwse J·ules. But T think 
I should mention that these rllleH may only " ~ modified now by the Sec-
rctary of 8tate in Council undel' sf'ction !l6-B of the Government of India 
Act, and I am glad to hI' uhle to inform the HOllsl' thnt the Secret.ary of 
Statr hal; Ilg'ret'd that, if this Bill is passed il! its prt'sent form, he will 
make thl' lH'cessllry amendments to th(' rlll('s to l!iVt' (,jfl'ct to the principles 
followed in this Bill; whieh I hop!' will 1)(, eee t ~d by thil-l House. I 
I rllst. ::-IiI', thai. IIfh'r this t'xpllmlltioll, til(' lIons(' will ho\'!' no h(·sitation 
in accepting till' motion which I hlIVt' T1IOVt'd, and further that they will 
later haw 110 hesitation ill aceeptilll! this Bill as it has come to us from the 
Council of 8tate. By doing so, Sir, t ~' will confer upon a large number 
of Government employee/'l the great benefits which are propost'd to be 
conferred on them, by thi/'l Bill. Sir, I move. 

Dr. K. O. Lohokare (Bombay Central Division: NOll-Muhammadall 
Rural) : Sir, I am sorry at this stage I hAve to oppose the conflideration 
of the alterations that hav!' heen plaeed here. (Tnder the Act, it has just 
heen pointed out, we have only t ret~ eOlll'HeS opl:'n. And, if we oppose 
the consideration, there is n likelihood of the ·Bill heillg (lJ·oppcd. Com-
paring the former legifllation. t he old Provident ~' d  Act, with the leg il!-
Iation that we have in hand IlI'1'e, I might say it gives one adVAntage and 
places another di:·;advantage. The old Act did not make a .dijf('rentiation 
between tltl' contributionl!! by the employee and by th(' ~ er  and 
prel!!cribed no I!!uch powers in thp, handN of the a~t r so ItS to enable him 
to penalit;e the Hervant, while this Bill proposes that employees should 
suffer for each and every sundry reason at the hands of the employer. 
'fhe little henefit that iJ; given is some protection from the usurers, to 
the dependants and family of the member or the suhscrilJer to the provident 
fund. 1'he comparison, therefore, \lomcs to this much that while protec-
tion is afforded to the dependants from a third party, a class of persons, 
usurers or persons who may ha.ve their decrees agaiust the dependants 
for It,n ~ t owed by the suhscriber himself, the disadvantage which is 
introduced here is that the employer can penalise the servant and take 
out the contributions thut he haH plljd to the provident fund. There was 
no such distinction in tlw old Act. If we have the ~ta  quo that. is, jf the 
old Act only remains and t his is dropped, we will havp to weigh the one 
ndvantage ~ t  the other d ad a~ ta  which t ~  Bi.ll ~r  ~ i,; 
one of the main reaHons that we WIll have to bear m mmd while followlDg 
the position. 

The /'looond. case that has been made out here is that Government in the 
other ~ have tried to meet the ~ t  and criticisms that have 
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been made here. While perusing the Bill, the ehange I find is only in 
the wording " for any reasons specified in this behalf in the rules of the 
Fund". That is the only additton. Who is to make these rules Y Well, 
one of the Honou.rable Members of the HOUHO of Elders said: "Possibly 
employees and employers might Hit together 111](1 then draft the rules ". 
This illusion was shattered by the Honourable .Member introducing the 
Bill himsclf, who said: "No, the employer ha:-; full privilege and liberty 
to lay down any rules he wants". And with open eyes the needy man 
JVho is going in for lIervice has to agree to any terms that the employer 
ehoo!les. 'rhat is the sum and sublltance of the change that is designed 
to meet the criticisms we made here. The criticism here was: "Had this 
clause provided some sort of arrangement by which the complaint could 
go before a 'rribunal or some Conciliation Board, I could have under-
stood it." As it is there is no Conciliation Board or independent body 
having judicial acumen enough to decide these Cll.l:leS and aio) long as there 
are such superior officers, there will always be the plea it is bad adminis· 
tration only but not bad law. Well, that law which leaves such a loophole 
for bad administration CRnnot be good law. I ask you, can we possibly 
luy before the House laws which leave such loopholes for bad administra-
tion? That is one of my queries Rnd that will kin(lIy be attended to. 
Thc Honourable Mcmber in the other House, who supported the 

Government motion, first said that employcrK HOli employees might sit 
together and thcn frame a sot of rules in mutual agreement, but sub-
sequently he himself showed us what sort of Hympatby the servant!! can 
expect from the employeI'll. He said, "Now, 1 presume employers are 
not such hard-hearted men." But unfortunately he himself, while serv-
ing on an institution, with another Honourable colleague of his, both 
of them birds of the same feather, capitalists in full power over the em-
ployee, showed what their sympathy was. 1'hcy did lay down rules for the 
provident fund quite contrary to their expressio,ns. Even the contributioDl;, 
of the employee, they laid down, should be taken away. That was the 
rule there, this was their sympathy with the employee. And this is the 
la!w now that i8 to be administered in this sen8C of sympathy!! 
Is it good law which leaves loopholes in administration 80 as to put 

poor people to disadvantage .and to trouble 1 
3 P.I(. Even if it is in prinCIple a good law, and if in 

administration you find that it is an absolute failure, do you yet maintain 
that it is good law T 

The third thing that I find here is an analogy between pensions and 
provident fund. The responsibility of paying the full contribution for 
the sMe of pensions is to be shifted to the employee. The employer may 
pay one anna and the employee may pay one anna. That means the em-
ployer's liability is shifted to that extent. to cover the full amount of the 
pension. He wants the· servant to share It and yet have the upper hand. 
That is exactly the analogy between pensions and provident fund that is 
being placed here. You ,vant to lessen your burden and yet try to ha.ve 
the upper hand for dismissing and further. pel!alising a man at the sweet 
will and pleasure of the employer. We mamtamed here that there should 
be some independent tribunal by which sllch calles can be decided. We 
were ready to accept such a thing. What Ilre we told in reply Y We 
are told "No the employers must be free, and predominant, whatever 
be the ~ e of the emploYee." Even if his dependants starve, they do not 
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care. They will have their own r e e~ For what Y For shifting 
the resporudbility. '1'hey want to shift the respon!!ibility to the poor man 
and yet they want to have an upper hand. Is this analogy correct Y The 
analogy of pension!! would have hellI good if the whole amount of old age 
provision of the senants came out of the pockets of the employer. Since 
the whole amount does JlOt come out of the pod.ets of the employer, the 
analogy of the pen:-;ions cannOL hold good. 

There are several other Acts which my Honourable friend opposite 
read out just now. 1 will ask him one question. Does he kn(JW the Na-
tional Insurance Act 1 Can the contributionF; paid by the State as well 
8.'J by the employer he taken away under the National Insurance Act' 
Is that the law pl'evailing in England 1  I am not a lawyer nor have I 
carefully studied English laws. 1 am told-I think my information is 
correct, but I am yet open to correction-that no man ean takc out of 
this national insurance. amount the money that is due to a man whether he 
goes to jail or is tr:msported for life. The amount has to be paid to his 
dependants in full, the contribution by the ~tate  the contribution by the 
employee as well as the contribution by the employer. If there is that 
llnalogy, how can we contenu that the analogy of pensioD.8 applies in 
this case only Y 

Sir, to cut the mutter short, the criticisms that we made here have 
not been met by the chang'-e thnt a~ heen inserted in tae other House. 
Wc were prepared to have some S<lrt of judicial tribunal. The reply 
that we have got is a change in the words--" under rules". Who is to 
make those rules? 'fhe employer himself. Who is to administer tl\ese 
rules' 'I'he employer himself; /tnd the poor employee::; are to suffer and 
suffer. That.is the e ' ~ t.hat ~  been presented to UR. I had put in 
my amendment just to make the point clear, if it were possible, and to 
m(wt t ~ grollnd half-WIlY. But] am I'lorry that the rules do not allow 
that riOrt of amendment a1 this ~ ta  COllReqllcntly, I have no other 
alternative but to l'eqlwi,t my coEellgues to oppose this proposal wholesale. 
It might create un opportunity of having a joint session or. it 
might create an opportunity for His Excellency the Governor Uenerul in 
Couneil to l'c('o11sider Jill' hill. In that case that sort of comprOlruse may 
be availed of, and I think that compromise i'i worth ·having. But of eourse 
we have been ~e arred from llaving it just now. I therefore appeal to my 
friends to take an interest in the case of these poor employees and not 
leave them absolutely at the mercy of thc cmployers themselve!!. 

Mr. N. M. Joshi (Nominated: Labour Interests) : Sir, last time 
when this question was discussed, I was one of those people who enunciated 
the principle that contribution to the provident fund was a deferred form 
of payment of salaries, and 011 account of that the employer has no right for 
any reason whatsoever to deprive the employce of that contributio_ under 
any circumstances. Sir, I stand by that principle even 1:A>-day. But even 
supposing-for the sake of argument that under certain circumstances the 
employee may be deprived of this contribution by the employer towardR the 
pl'()vident fund, the present cireumstances under which the employces are 
dismissed in certain Departments of the Government of India, particularly 

-in the Railway Dflpartment, make it incumbent upon me not to accept any 
rule which (mables the GOVel'11ment of India or the railway authorities to 
deprive the employees of the contribution to the Provident Fund. On 
Railw8,Ys people are, dismissed without proper reason. That is a fact. I 
would like thfl Member in charge of Railways to make an inquiry. Ile shirks 
an inquiry into that question. Sir, thosIJ people who hay, studied how 
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people are being dismissed on Railways know very well that a man may be 
dismissed without any reason at the sweet will of bis superior. The rules 
provide for appeals, but these appeals are never heard and no redress is 
ever giyt'll. If l:I man is uismisl'It'u, say, by some Ruperintenut·nt of Home 
departllll'llt, thl' man llIay mukl' all appeal to the ~e t  'fhe Agent, in 
order to m8 intain the prest.ige of hiloi Sl! bord inate, w ill not interfere. If the 
Agent will llot illterf('rc, and if an Itvpmtl is made to the RailwltY Boal'd, 
the Uail wily Boan1 ill ordcl' to JIlai lItuin die prestige of the Agent, will lIot 

t r er ~  They sec no " ~aS  fOI' ter ~re e  lIundredH and huudreds 
of cases fire found where the Hailway Board refuses to iuterfere when an 
appeal iloi made for wrong dismissal. If the Rtailway Board provideR 
Home lllachinery by which the appeals will t~ pl'()lJerly heard ....... . 
The Honourable Sir Oharles Innes: An appeal to Mr. .Joshi, 1 

tmppose. 
Mr. N. M. Joshi: I do not mind if he appeuls to me under the present 

r ta ~  but] would not be so r ~a a e  I shall be quite satis· 
fied with some Ulachinery wherein the employees are represented in some 
way. Appoint a committee where the employee will be represented to 
go into the 4uestion of dismi!l8als. 'I'hat is not 4uite an unknown method. 
That is not quite a new method of considering dismiAAals of employeeR. 
But, unuer the present circumstances, as long as employees on the Railways 
can be dismi!lsed very easily and ali long' a. .. there iH not much redre"I!,;, I 
think this rule will work a great hardship. 

Therefore, even if we forego the prillciple fOI' a moment, and I make 
it quite clear that I am not prepareu t.o forego the principle which I have 
enullciated, namely, that. the (lolltl'ibutioJls to the provident fund are only 
a deferred form of the payment of tIl!' lilliaries., J t.hink that thi" Assembly 
should not allow the ('ouncil of State to reverHe its decision. The Honour· 
able Member who Hpoke for GoVel'llInellt 4uoted illstanct's f"omgngland 
and Australia. Unfortunately, the circumstaJICeS vary a great deal. In 
England the working cla.'i8 people and the employees are very well organill' 
ed: In Australia they are Ilot ollly very well organised but they are 
politically very strong. It is the working class who form the Government, 
and all long as the conditiolls in England and Australia and those in India 
vary you cannot mal{e the same rules for both. I therefore think that this 
Assembly should Hot allow the Conncil of State to reverlit) its decisiou. As 
my Honourablc friend, Dr. ~ are hali suggested, if the Council of 
State is willing and if the Government are willing we shall be quite ready 
to meet them in a joint Hession and discuss this question again, but on this 
occa.'iion I am not prepared to accept the decilijoll of the Council of St.ate. 
J Rhall therefore requeRt the Houl'le to vote against the motion to tuke into 
consideration the amendments made by the Council of State. 

MI. H. G. Oocke (Bombay: European) :  I hope that the prospect 
·of the novelty of a joint seRHion will not lead Members of this House into 
uismissinA' this Bill in its aUleIlded form. It. has had. very careful con· 
sideratioll in this House and in thc Council of State on two occasioIl8, and 
although there is one obviously contentioUl'; point, I hope t.hat that point, 
after the eonsidel'ation it has had, will not be deemed sufficient to require 
that a joint session should be held to discuss it further. I have had a good 
deal of experience of provident funds, not large provident funds such as 
one nnds in Railways, I. admit, but the principle involved ill the same. 
Whether you are dealing with the provident fund of a company, a mill or 
a small firm, the principle after all is the a ~  IWd it is perfectly absurd 

• 
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t.o suggest that the employer, whether that employer be a railway or a 
company, should nol have, ill certain Cil'eUlllstanccs, til\' rig-ht to l'efw;e an 
employee the proportioll oj' t.Iw total amount which has been paid in by 
the employer. It is all very well for Mr .• Joshi to argue that it is deferred 
pay. Actually I do Ilot consider jl" is. When allY OIH' joins a coneerJI he 
join, .. it with a ed~  that Ii Jll'ovi(lent fUlld exists alld of the ~e 'a  

rules goverlling the fuml, I1ml 111' knowl'l perr,'elly well that in ceMaiu 
circnDlstIUH'h' he will stuml to lost' HIP Ilmount which 1l1l' PIIIployer pays iuto 
his eredit. 'J'hcJ'efore, to ~  ihat ill ('very ejl'eulIlHtunce it must be regarded 
as deferrf'd pay is to Illy mind nhslIl'<l. 'I'he HOlJourahle Member for Gov-
ernment. has referJ'ed us to the legislation exi!lting in other parts of the 
world aud to the mh·s g'ovel'lling this pal'!ieular point, alld I think he has 
made it pel'fpctiy clt'al' that this /'ig-ht of' an employ!·r to withhold thi!l 
credit in certllill circumstallces 1'1'0111 the prnplo.yee is gellcl'Iuly recognised 
throughout HlP world. I do hope that this HOlL .. e will lIot be cRrried away, 
as I Haid, either by the prospect of' the novelty of It joint session or for IiUY 
other rcason into ag-aiu refusing' to pass this Bill, in the form ill which it 
has (lome before liS to-dIlY. 

*Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : ~
Muhammadan RUI'al) : 11 is trlle, as pointed out by my Honourable friend 
Mr. Cocke. that this q11estion has come up ~ re this House more than once, 
but I do feel, HiI'. that several lIon(mrahle Members are in exactly the 
RaUl!' state 01' elJlig'htemnfllJt in "eg'f\I'U to the exact pointR which are raised 
in this amendment as they wpre before in September laRt. 'I'here arc three 
questions whic·h spem to arise ill regRrd to t.he a ' t~ t which is clause 
(b). arId that is till' IItnt'ndment which hni'l been adopted in the Council of 
State, which requires consideration. The first point is, whether the rules 
of the fllllc1 al'!' made by tIll' Govel'llment or the Railways with the con-
!>ent or with the approval of the contributories. It ii'l qliite ea. .. y for the 
contl'iblltol'il's, nalllt'ly, igllOl'allt railway emploYl'es, without reading the 
rules to hp('oml' subscribers to the::;o funds. Assuming that in the rules made 
by the rajlway administrations or by the authorities of any other provident 
funds it is stated expressly that anybo<;ly who joins a strike will be dismissed 
and that forms part of the ('olltl'actual obligations hetween the employer and 
the employeI', I ask Mr. 'I'onkinson to say whether that would be one of 
these rea.'>on" which would deprive the employee of the contribution made 
by himself ru; ,,-ell as by the authority which  employs him. 

Mr. H. Tonkinson : The answer is in the ncgativc. 
Diwan Baha.dur M. Ramachandra Rao : How does it urise Y 
Mr. H. Tonkinson : UJtder the proposals to amend the rules it will 

not be possible to forfeit contributions on account of strikes in future. 

Diwan Bahadur M. Ramachandra Ra.o: The point I am making 'is 
this. This amendment says ; 

" where the subscriber or depositor has bl'IJll dismissed from the employment ot 
thnt authority. for any relt80DS spec.lflcd in this behalf in the rules ot the Fund ....... ' , 

The point is, if the rules of the fund-and the!le rules are made 
solely on the a t r t~  of Govcrnment or the Railways without the em-
ployees being heard-specify that a man will be dismissed for joining any 
strike, I think, Sir, on the fact of the amendment his contribution must bt' 
withheld .... 
The Honourable Sir Alexander Muddiman (Home Mem bel') c The 

question is what the rule!> specify. 

* Speech uot corrected by the Houourable Member. 
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Dtwatl Bahadur 11. R&.tnachandra Rao : It menns that it gives a wide 
latitllde and discretion to the authority making these rulcR, namely, the 
railway administrations or the authorities of theBe provident funds, to lay 
down anything they like in those ruleB including the case. that I have put 
in, namely, joining a strike. It. gives such an absolute discretion in the 
making of the rules that the employee will be really at the mercy of the 
employer. If yo'll give such a tremendous latitude to lay down anything 
in these rules, and they are made only by the employers, then the e et ~ 

will 00 merely at the merey ....... . 

The Honourable Sir Alexander Muddiman : May I ask the Honour-
able Membllr in case of ordinary employment who makes the terms of the 
employment. the employel' or the employee Y 

Diwan Bahadur M. Ramachandra. Rao :  I admit that it is the em-
ployer, but you ha.ve to recognise that when dealing with a. large number 
of ignorant employees in tbese railway administratioIll> and their provident 
funds that these men require some protection against the employer, and if 
you give sneh a wide discretion in the making of these rules to the authority 
which is the employer, it see'ms they may put in anything they like in 
these rules. .  -

The Honourable Sir Oharles Innes: I quite see the Honourable Mem-
ber's complaint. But I wish to explain to him that he has choFlen a singu-
larly unfortunate illus1iration. lIe has suggested that the rules of the 
provident fund may include dismissal on account of strike. The Railway 
Board have ilisued rules to the effect that absence on strike does not consti-
tute a break in service even for purposes of gra.tuity. We have already 
covered i.he point. I was only pointing out to my Honourable friend that 
he has chosen a singularly unfortunate illustra.tion .. 

Diw&n Bahadur M. RalD8.chandra Rao : 'rhat will happen within the 
wording of this amendment. What I am anxioUR to Ray iR this that the 
Government should consider whether they should not limit the discretion 
of the employer in some suitable manner so as not to place the employee 
entirely in the hands of the employer. 1 thin,k that thatj would perhaps 
meet the difficulty of many of my Jlonotlrahlc friends. But the wording 
of this amendment is so wide and gives such large latitude in making these 
rules to the authorities which control these provident funds, that it seems 
to me that that is a real difficulty whieh my Honottrable friend Mr. 
Tonkin,.';;on has t(} meet. Of course he has unbounded confidence in the 
authorities that make the:-.e rules, but several flf us are not so constituted 
as to wiillh to leave everything to the authoritjes that control these funds. 
That is the first diffiCllllt.y that I feel about this amendment. 

~t  there is another thing that I should like to ask the Honourable 
Member, namely, whether. on the face of clause 6 the deduction relates 
only to t1ie eontribution of the employer or also of the employtle Y 
Mr. B. T021kinJen : May I invite the HonOlirablc Member's attention 

to the definition of a contribution f The definition of a contribution indi-
cates very clearly indeed that it is -the a ~ t co.ntributed by the employer. 

Dhvan BaMdttt 1«. iam3,chandra Rao : 'fhc third point is about 
the latter portion of clause 6  : 

I  I or where he has resigned such employment within five yonrs ot· the commence. 
ment thereot, the whole or any part of the amount of nny ~  contributions iDter8llt 
atItl inerement." , 
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I should like to know from M;r. Tonkinson why this period of five years 
has been fixed Y 

The Honourable Sir Alexander Muddiman : If the Honourable Mem-
her had listened to MI'. Tonkinson, he would have heard that ten yean! is 
the period within which if a member of the All-India l)ervicel; leaves that 
service he ~t  no pension. Mr. Tonkinsoll pointed that out clearly. 

Diwan Baha.dur M. Rama.chandra Rao: May I point out that the AlI-
India services draw such large pay that even if they resign within' five 
years they are not in need of any contribution. I am surprised that my 
Honourable friend should compare the All-India serviccs with these un-
fortunate men who have to tleek employment under thcse railwtty adminis-
trations 1 ' 

Mr. N. M.. Joshi: Why do they want Parliamentary guarantees for 
thcir pensions T 

Mr. H. TonkinlOn : The provision in regard to pension only being 
earned after ten years' tlervice applies not only to members of the All-

• India l)ervices but to practically all perllons in the service of the Crown in 
India. 

Diwan ·Ba.hadur M.· Ramachandra Rao :  I am surprised that my 
friend can only draw analogies from the case of the All-India scrvices and 
from the Provincial s{;l'vices, but I do regard the case of these smaller men 
as entirely on a different footing. After all their service might be five 
years, perhaps tCll years. The man 8ceks employmentl in one railway for 
the first three years and then gets on to another job, because his job is not 
quite pleasant to him; and it seems to me that t.o ba8e the ca8e of these men 
on the analogy of the All-India !!ervicc!! is really not ataH taking into con-
sideration the small pay of these men who make their contributioru; to 
these funds. 

The last point I should like to makc is that I would snggest for the 
consideration of Mr. 'l'onkillf.lon the desirability of postponing this measure 
and allowing us to see both the Hills together at. the same time. I suppose 
there can be 110 objection to that. If he will do that llext week ..... . 

The Honourable Sir Alexander Muddiman :  1 think the Honourable 
Member's information is not correct. If he had henJ'd Ml·. Tonkinson, 
he mu!!t have learned that he !!tated very clearly that the second Bill is 
purely of a formal character, containing some drafting amendments. 
There is no question of substance involved. 

Mr. G. G. Sim ~' a a  Commissioner: Railways): Sir, when this 
Bill was last debated in this House I understand that the amendment, 
which was carried for the 'purpose of depriving the employer of allY 
power to withhold the employer's contribution from an employee iu 
case of dismissal, was carried owing to statements made hy several 
Members of this House to the effect that in the Huilways vast. numbers 
of men arc annually dismissed and contributions to the provi(ilmt 
funds confiscated. Now, Sir, since that debate took plaec, statements 
have been marle both ~  anot.her place in eonnection with this Bill and 
in this House in connection with the Resolution moved by my llonourl&ole 
friend Mr. Acharya regarding railway men'l> grievances which should 
have removed these misapprehensions from the. minds of Honourable 
Member!!. [t is astonishing to me to finrl Mr. Joshi eorning here and 
repeating the statement that every year hundreds and hundreds of 

L78L.A. 
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[Mr. G.  G. Sim.] 
~ these cases occur. There are no such hundreds of cases. It was 8tal('(1 
clearly in the course of that discussion ..... 
Mr. N. M. Joshi: Why do you refuse an inquiry f 
Mr. G.  G. SiJn: We have got the facts. The facts were g-ivlm to 

Mr. Joshi only the other day. He , .. 'as definitely told that in ~  

the railway authorities, that is the employers, had contributed ~ ~ 

lakh. .. of rupees as bonus to their employces in that Yl'ar, and the amounts 
withheld from employeos of over 5 years' Gervice came only to Hs. 2fi,OOO. 
On six of the more important railways of India in that year 2H miln 
were dismis:,;ed with forefeiture of their bonus; 17 were dismissed on 
account of theft, two for molesting female passengers, 011e for being 
drunk while in charge as guard of a train, two for taking bribes and the 
rest for abuses in connection with free passes and the like. 

Mr. 'Devaki Prasad Sinha. (Chota Nagpur Division: NOlI-Muham-
madan) : Is there any case where the appellate authority set al.iide t.ht,> 
order of the authority who passed the order Y 
Mr. G.  G. SiJn : There are cases. I am quoting the final ordenol 

that were passed in those cases. Mr .• J oshi wants us to make an in-
quiry. A full inquiry has been made. It was made in consequence of 
the a. .. tounding statements regarding thousands of cases that were made 
in this House in the previous debate. I have got a complete statement 
of the number of bonuses withheld on each railway for the laftt five 
years and the reasons why thcy were withheld and I challenge Mr. 
Joshi or any other Member of this House to mention to me a ~ 

railway in India where in any particular year in the laRt four or ~ 

years there have been" hundreds and hundreds" of such cases. 
Dr. It. G. Lohokare : What about the years before Y 
Mr. G.  G. Sim :  I am referring to the more immediate paRt. My own 

experience in dealing with these cases has been that so far from the 
railway authorities being unduly severe in these case!! they are if 
unything, in the opposite direction. It was only the other day that. I 
had to defend hefore the Public Accounts Committee the action takm 
by railway authorities in this mattcr. They pressed for drastic aC\t.;uIl 
being taken and immetiiatc action in order to prevent loss of pu1.lif; 
money, and in many cases I was able to point out that we had been 
able to recover portions of the losses from the employecs concerned 
from our contributionH to the provident fUlll'\R. But in many cases 
we had not been 8 blc to take even that effective action. I har! t (\ 
point out to the Committee that this power of withholding our own 
contributions to the fund is the only hold we have gut over the em-
ployees who are entrusted .with the cnormOUH sums of money that. ~ '  

through the railway treasuries. Afi I have sairl I have a compl!·tl' fi(lt 
of papers here and r mn prepared to reply to any Member of this House 
who holds the view that thi" particular power has been abused on Imy 
railway. I have got a summary of. the figures for tlio seven prinlliJ'l'l 
railway!! of India for the last five years. 'fhere were about 350 la'{hs 

• of rupees pairl int.o provident fund" as bonuses in those years and out of 
that sum RR. no,ooo or one-fourth of one per eent. of the total amount 
had been withheld in the CIlMe of men of over five yeaI'M' flervice. Many 
of the complaints regarding these wholesale dismisFials came, I believe, 
from Madras. I do not wish to weary the House with a statement oe 
all the cases that have occurred on every railway in the last five yearS, 
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but since the complaints came from Madras I should like to give 
to the House a complete list of all the cases that have occurred on the 
Madras and Southern Mahratta Railway and the South Indian Rail-
way in the last :five years. 
Mr. A.. Rangaswami Iyengar: Why not others' 
Mr. 0, O. 8im : The Honourable Member comes from Madras Illld 

he will presumably be interested to know what happened in his OWD, 
part of the  country. In 1920-21 on the Madras and Southern Mahratta 
Railway, there were ten such cases. In two of these the. employee!J 
were dismissed as they were found to have been quarrying kankar 
on the Company's land and selling it to the seasonal contractor. 
There were two oiher cases where the employees were dismissed 101' 
fraud. Two were convicted of theft in the Courts, One was dis-
missed for taking bribes from a third class passenger under threats, 
one for accepting a bribe from a passenger and two others for thef.t 
of goods from railway wagons. In 1921-22, there were nine eM'es, 
the amount forfeited being Rs. 3,703 as compared with Rs. 61 lllkh8 
paid in that year. In one case the employee' hlld be('n convicted of 
for/:Cery. In another case the dismissal was due to the emllloyee re-
taining in his possession the amount of a hill due to a railway school 
until the police got upon his track ; anot her was dismissed for receiv-
ing presents from merchants: another WII.\! convicted of receiving 
illegal gratifications; one was dismissed for ,being drunk on duty, 
one for theft of goods from a van, another for carrying passengel''' in 
a brake van without tickets with intent to defraud, In 1H23-24 thero 
were ten such cases, two of theft, one was an absconder, one was dis-
missed for the misuse o.f privilege ticket Oi'ders, two for the misappro-
priation of the Company's money, one for receiving money from 11 
passenger and taking him along without a ticket, another for molefolt-
iug a female passenger, one for fraud and one for theft from a wag-on. 
On the South Indian Railway there were in 1919-20 only two sueh 
cases both of misappropriation of property j in 1920-21 there wcre 
two such cases, one of misappropriation of the CompallY's cash IlJld 
one of a clerk found reselling tickets that had previously been uf.l,d ; 
in 1921-22 there were five cases, two of misaJlpropriation. two of theft 
of railway material, and one where the employee had absconded; in 
1922-23 there was only one case of an employee dismissed for th(!ft ; 
in 1923-24 there were three eases of dismissal for th(>,ft. 
Now, Sir, the House must recognise that it is absolutely essential 

that in cases of this sort the authorities must retain power to punish 
their employees and to have a power that will act IlS a deterrent 
against a recurrence of such cases. The cases are remarkably ie\\" 
considering the enormou!! sums of money t.hat pass through the hltnds 
of railwa,y employees and considering the vast number of. railway 
employees in this ~tr  ~e great bulk of. our. e ~ ee S s('ne 
this country and the raIlways faIthfully and weUm Sl)lte of the ternptn-
tions that iie in their way and in spite of voluminous allegations and 
complaints, aa evidenced· in this H?usc ~t question-time,--ilomplaillts 
which they su1l'er from in company WIth raIlway employees !Ill over the 
world wherever people tr~  by rail. .But ~ am r r ~ed ~  ~ Mr. 
Joshi in view of the railway record m thiS matter, In YIe'W of the 
fact that this action of dismissal is only taken in the very WOl'flt cf!!!Ies, 
bringiJ:l,g forward the statement that .our rail,way .workmen have any-
thing to fear from such a power beIng retamed ID the hands of the 

d 
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railway authorities. I say that  that is an unmerited slur on the 
railway ~ r er  in this country. They have nothing Whatever to 
fear from theMe necessary precautions that are taken for punishing 
the few black sheep that must be found in such an enormous labour 
force. 
And now, Sir, supposing this motion-is carried, what will be the 

result T This Bill has been brought forward for two purposei!. ' ~ 

purpose is to enable the employees to get their provident fund m0IJey 
more easily than they can under the present rules ; the other is to 
restrict the power of Government to take from the employee aHything 
more than the Government's own contribution. It is astonishing tl> 
find that proposal resisted in this House. What will be the result if the 
proposal that the Government should have no power to withhold the 
Government's own contributions were to be carried' You ar ~ then 
going to place on exactly the same footing the employee who has 
worked hard and faithfully for his company and for the countt·y, 
and the employee who, so far from being faithful, has been guilty 
of misappropriating his employer's money or guilty of such gross care-
lessness as to cause filerious loss to his employer ; you are gOil1 g to 
put on the same footing with the honest employee a man who abll'leS 
his position to molest passengers on the train or who is so negh'dflil 
of his duty as to cause serious risk to the lives of the people who use 
the railways of this country. I would appeal to the House, ::;ir, tl) 
support the proposal made by my Honourable friend Mr. 'fonkinson, 
for the measure that is now before the House is one entirely in the 
interests of the railway employees. 
Mr. T. A. Ohalmers (Assam: European) : S~r  will the Honourable 

Member before he sits down give us any figures for men who have 
been dismissed for going on strike Y 
Mr. President: This is not the question time. 
Diwan Bahadur T. Rangachariar (Madras City: - ~ a

madan Urban) : Sir, may I ask the Honourable Member whether these 
rules which are passed by railway administrations, be they COlupnny-
managed or Government railways, come up for confirmation hy the 
Government, whether the Government can examine these r ~ before 
they get authority to enforce them Y May I also ask, even If it is 
not so now, whether it is possible hereafter to provide by e ~ t e 

order that these rules 6hall be confirmed by the Government of Iniiia 
before they are accepted 1 
Mr. G. G. lim : Yes. The position is this, that the provident fund 

moneys of railway' companies have actually been taken over by the 
State and the rules require the sanction of the Government. 
Diwan Bahadur T. Rangachariar: As regards company-managed 

railways too T 
Mr. G.  G. lim: Yes. 
Diwan Bahadur T. Rangachaiia.r: I want to know whether the 

Government will give an undertaking that no rule shall be cnfOl'necl 
with regard to provident funds without the Government of India's ap-
proval. Then perhaps there may not be 80 much objection to the, rule 
as it stands. 

Mr. G. G. 8im: Yes, the Government can give the undertaking 
that rules will not be framed without its approval. 
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Mr. M. It. Acharya (South Arcot cum Chingleput : Non·Muham-
madan Rural) :  I am very glad, Sir, to hear from my, Honourable friend 
Mr. Sim there that after a~  there have been so ~r  few cases of gross 
millconduct on the part of railway servants-<lnly 13 recoveries on the 
South Indian Railway during 5 years, and 110 on. I am very glad of 
this certificate with retlpect to the honellty of the poor man in my Presi-
dency who works very hard-a certificate unimpeachable so far as their 
good conduct is concerned. If t.hese cases of mitlconduct are really so 
few, why should we have this huge provision here empowering in a very 
vague way any employer for any offence whatsoever on the part of the 
employee to dismiss him and to talte away the whole or pa,rt of the pro-
vident fund to which the employer and employee have both contributed T 
On the other hand in cases such as those that have been brought to our 
notice by Mr. Sim, where an employee has for instance misappropriated 
any part of the railway company's property a,nd things of that kind, it 
must be possible under tho criminal law or otherwise to recover from the 
man anything he has stolen or criminally misappropriated. There is no 
reason why, just to protect the companies from such gross misconduct 
on the part of an infinitesimally small number of men, almost the whole 
bulk of the employeeH should be as it were, day in and day out, in dread 
lest for anything whatsoever one of t.hem may be asked to go away, be 
dismissed, and his provident fund taken away. That is the position. I 
do not say that the employers are bad men, but, human nature being what 
it is, there is always the likelihood of the employers' power beinga,bused 
if the employees are not safeguarded against it. As has been pointed 
out already. you give to the employers full liberty to make rules. The 
employees in the very natnre of things cannot p<l;sibly acquaint them-
selves beforehand with all the rules to which they become subjeet. They 
are poor. Poor men go about in search of employment ready to get in 
wherever they ca.n find lin opening, and it is not possihle for such men 
to acquaint themselves with all the rules or the rislt8-the trouble that 
may lurk here, the danger that may threaten there-before they make 
up their minds to take up work. In the ordinary course of things they 
try to do their very best. ; nnd I am glad of Mr. Sim's certificate, that 
the vliRt bulk of them arc doing their work very well. It is in th08e eases 
where in spite of the best they can do they come under the displeasure of 
their superior officers, that the difficulty comes in. Neither Mr. Joshi 
nor I nor anybody else here holds a brief for anyone who is downright 
wicked, who commits robbery and things of that kind. Our hearts go 
out to those who having done their best have yet incurred the dis-
pleasure of their employers or superior officers and are told to go. T 
do not know under what term they come, whether they are said to be 
dismissed or said to be. discharged. I am told that on the railwayr; 
there is this very fine distinct.ion between men who are discharged, given 
8. month's notice and told their services are not wanted : these men do 
not come under the category of dismissal!;, But the result is the same. 
You give him a month's notice or a month's pay in lieu of notice and 
his services are terminated. ~ 

The Honourable Sir Oharles Innes : But they get their provident 
fund if theY' are discharged. 
Mr. M. X. Acharya :  I am glad to hear their provident funds are 

not withheld. But there ill nothing in this clause 6 (b) to say that, 
if an -employee is dismissed or discharged or sent away or leaves within 
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five years of his appointment-if he finds that he is rather badly treated 
by his superior offi'.ler and Jl1.Rkes up his mind to leave, not that he 
has done anything particularly bad-in that case the whole or part 
of his provident fund may be withheld. '1'hat is the reason why wn 
say our men require greater protection. The poor railway e ~"e  

require greater protection. Not that we grudge to give some rea~ a  

power with proper restraints and safeguards to the employers. If ' ~ 

such reasonable compromise could be reached we should bc glad to agree 
to it ; but if we are asked either to agree to the whole of this ftli it stands 
or to reject the whole, we have no alternative but to ask our friends in 
the interests of the many poor men to reject giving any such power into 
the hands of the employers, heeuuse we know that, human nature being 
what it is, the employers ure sure to abuse the power that is entrusted 
to them. It is not only the railway eompanies who are employerH, bHt 
other kinds of men also. It is beHt therefore in our interests to Hafeguartl 
the weak against the strong, and on that principle I wholeheartedly support 
the motion that thil'l should be rejected. 
The Honourable Sir Charles Innes (Commerce Member): Sir, I am 

afraid it il'l not very often that my Honourable friend from Madras and 
I are in agreement. Rut I do agree most e ea rte~  with one remarlt 
which he has just made, namely, that I am quite sure that every Member 
of this House is "cry anxious to come· to a right decision in this matter. 
For it is a very important matter for very many,-I may say hundreds of 
thoUBalJds of our railway employees. Whatever view the Hom;e may take 
of this Bill I do not think the House will deny that it iH a very much more· 
liberal measure than ~e Act which is now. upon the Statute-book. Just 
let me give you one example. Timler the cxiHting Act we have power t.o take 
away not merely our own contributions but al:-lo t.he employee's subscrip-
tions. We want to liberalise our practice in that matter; we want -to de-
prive ourselves of the power of ta.king away a man's subscriptions, and we 
are willing even to restrict our power of taking away even our own contri-
butions. I mention these fa,cts because we want the House to realiRe that 
we will be conferring a very great benefit on many thousands of employees 
if we pass this Bill to-day. The Bill may not go as far as some Memhers 
of the House would like it to go, but itp:oes as far as we think that we 
ought to go and let not the House forget this, t.hat, as I say, it does confer 
a very real advantage upon employees. 
Now, the debate as usual has turned very largely upon the RailwaYI!. 

I do not propose t.o say anything very controversial on this point, especially 
a.s my Honourable friend Mr. Sim has dealt quite faithfully with my 
Honourable friend, Mr. JOI'Ihi. All I will say a,bout Mr .• Joshi il'l this. 
Every time this question comes up, Mr .• Joshi repeats the Htatement that 
hundreds and hundreds of employees arc dismiRBed every yeHr and lose 
t ~ r provident fund. Sir, J think my Honourable friend, Mr .• JoHhi mllHt 
have I'Itudied that wonderful poem-the Hunting of the 8nark-and that 
he mUllt proceed upon the principle" if I Hay It thing three times it is 
true", because, Sir, there ~ no other a~  for hiH assertions. Ali I say. 
I am very anxious indeed to ~et the IJOUHC to agree with llH in the Holntion 
of t.his problem, find T should lik" vrry hripfiy to rl':'ltnte the posit.ion as 
I see it, purely from the railway point (If view-I do not profC'sR at. all to 
speak in rcspcct of any other provideIlt funa. Now, our position is this, 
that our railway employees fire taken in on the basis of a contract. Thl' 
providellt fund ruleij are a part of that contra.ct. I wish to point out that 
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these rules as flir as Railways are concerned are very liberal rules indeed, 
and I think that my husinet:ls friends from Bombay and Calcutta will bear 
me out when I say this. We make H, contribution of cent per cent. of tht, 
subscription of the employee; that is to say we put in the same amount 
as he puts in, and in addition to that wc allow 51 per ccnt. interest upon 
the fund. The only safeguards we make are that if a man resigns our 
serviee within five years we do not pay him our contribution ; and that 
if he is dismissed we withhold it. Mr. Ramachandra Hao suggested that 
tit was unfair that we should have this first stipulation, that if a man 
resigm; our service within five years we should  reserve the power to with-
hold our contribution. But surely, Mr. Ramachandra Hao will agree that 
it is a reasonable provision. This provident fund does not apply merely 
to the lower paid staff; it applies to all our railway servants. Now, is 
it reasonable that we ~ d spend a lot of money in training, say, assiHt8nt 
engineers? Por the first five years of their service they are being trained. 
'fhey cost us a lot of money and we do not get full value for the money we 
spend on them. Suppose that before the end of five years they ~  off 
to a better job. Is there any reason in the world when men go off like 
that why we should pay them not only their subscriptions but also our 
contribution in addition? Surely the House will agree with me that it 
would be perfectly absurd to do that. You must in a matter of this kind 
he just to the employer as well as to tEe employee. You must try to hold 
the 'seales even between us. 

I next come to the other safeguard-that we should be entitled to 
withhold contribution when a man is dismissed. Mr. Acharya qnitE' 
('orrectly Haid that we make a distinction between discharge and dis. 
missal. We can discharge a man jf we are not satisfied with his service 
and we give him a month's notice or a month's pay in lieu of notice ; 
but when we dil>charge him in that manner there is no question whatever 
. of withholding his provident fund. We only propose to limit the power 
of withholding the contribution to cases of actual dismis!llll. Now, 
}\fro Acharya suggested that we should only withhold contributions in cases 
where a man waK convicted in a Crimina.l Court of some offence. But it 
is quite impossible for us to agree to a rule of that kind. Weare con-
I'"tantly having cases of this kind. We have a case of defalcation; we 
know the man who must be held responsible; we may not be able to prove 
that there was aletual dishonesty, that the man appropriated the money 
for his own usc; if we can prove actual dishonesty we do take him into 
Court and wc prosecute and we !let him convicted. But we may not be 
able to prove actual dishonesty. We know however that there has been 
groNs negligence which has cost the Railways and thereby the State much 
mOnt'y. Now, iN it not: reasonable that we Nhould hold tha.t man responloliblf', 
even tbough we may not be able 10 get him convicted in Court, that we 
Nhould hold him reNponsible for negligence and make him bellI' part of 
the loss by wit.hholding his ('ontribution? Mr. Ramachandrl:l Hao (jJ(1 
ruiNI) thiN point and I think Mr. Ranglle!harillr 8,lNo ra ~ed it. HI) lj/lj(1. 
"  Y Pi', that is all very well ; but you take the power to define ofi't'nCHS for 
which the bonus Hhould be withdrawn ; yon are taking too much power 
to yourself." IHr. Sim hilS given me some fig-ures which show that we do 
not wit.hhold these bonuses very often. Rut I am quite! prepared to make 
this of'fl'r to the! House in the hope that they will agree with me that it is 
a reu!;onable solution. I am speaking now only of r8.ilway provident 
fands. As Mr. Sim has explained to, Mr. Rangachariar the State has 
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taken over these provident funds ; we have sanctioned the rules j we will 
go through these rules and we will see for what offences we should allow' 
the provident fund bonuses to be withheld ; and we will consult the 
Central Advisory Council and we will ask the Central Advisory Council 
whether they do not agree that our proposals are reasonable. 

Now, Sir, as I said I am very anxious in the interests of the many 
hundred t ~a d  of our railway employees in India that we should 
get this Bill t r ~  because I am perfectly convinced that thiR Bill, 
though, as I have said, it may not quite Ratisfy my Honourable r e d~ 

Mr. Joshi and Dr. Lohoka,re, is going to do a vast amount of good to these. 
employees. I admit that a rea] point has been taken when it is Raid that 
we take complete power to say for what '~ e  the provident fund 
bonuses should be withheld; and in order to meet that point, I make this 
offer to the House, that we will go through the rules and place our pro-
posals before the Railway Central Advisory Council. I hope the House 
will accept that as a reasonable solution and that it will accept Mr. Tonkin-
son's motion. 

Mr. Devaki Prasad Sinha: May T ask the Honourable Member one 
question T Supposing the a a~ Central Advisory Council does not 
agree t~ the rules framed by the Government, then wha.t will happen , 

The Honourable Sir Charles Innes: I cannot do more than whitt 
I have offered to do. AR I have said, we will place our proposals before 
the Railway Central Advisory Council and take their views upon them, 
and I think the Council will bear me out when I say that we have always 
paid very great attention to their advice. 

Mr. President : The question is : 
" That this House do agree to the further fl.mendmenta* made by the Couneil ot 

State in the Bill to amend and ('on80lidat.e the law relating to Government and other 
Prondent Fund8." 

The Assembly divided : 
AYES-5/1. 

Abdul Mumin, Khan Rahadur Muhammad. 
Abdul Qaiyum, Nllwab Sir Sahibzada. 
Abul KaRem. Maulvi. 
Ahmad A Ii Khan, Mr. 
Ahmed, MI'. K. 
Aiy"r, Air P. S. SiVlUlwamy. 
Ajab Khan, Captain. 
Akram Hussain. Prince A. M. M. 
Ashworth, Mr. E. H. 
Ayyar. Mr. C. V. Kri8hnaBwami. 
Bajpai, Mr. R. S. 
Bhore, Mr .• T. W. 

Blackett, The Honourllble Sir Basil. 
DrilY, Sir Denys. 
Burdon, Mr. E. 
CRI'OY, Air Willoughby. 
Chalmers, Mr. T. A. 
Chartres, Mr. C. B. 
Clow, Mr. A. G. 
Cocke, Mr. H. G. 
C08grave, M;r. W. A. 
Crawtord, Colonel .J. D. 
Dalal, Sardar 'B. A. 
DumRsia, Mr. N .. ,M. 

* In elause 6 ot the Bill, the letter 'a ' within bracket8 and thf! word 'or' at 
the end ot the Bub-dau8e were reinserted, and !lub·clau8e (b) wall r(lins(lrtec1 with tho 
following amendment, namely :-Aft!'r the word 'authorit.y' the words 'tor a ~ 

reaaons speei1ied in this behalf in the rule" of the Fund ' were r(linserted. 

Bub·clau8e (b) IlB amended. 

" (1)) where the 8uhscriber or c1(lpollitor hllll been dismis8ed from the' employment· 
ot that authority fOT ony rOOllon8 8pedflflo in thlll behalf in the Tul(l8 ot the Fund, 01' 
wherfl he haH resigned such employment within flVfl Yflarll ot the CODlm(lneement th(ll'eof, 
the whol(l or any part of the amount ot any 8Ullh contribution., interellt and increment. ,. 
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AYES 56-contd. 
FloDling, Mr. E. G. 
Ghulam Bari, Khan Bahadur. 
Gordon, Mr. E. 
Gordon, Mr. R. G. 
Gour, Sir Bari Singh. 
Graham, Mr. L. , 
Gurnor, Mr. C. W. 
Him Singh Brar, Sardar Bahadur 
Captain. 

Hus8annlly, Khan Bahadur W. M. 
Innes, The Honourable Bir Charles. 
Langloy, Mr. A. 
LindsllY,. Sir Darcy. 

• Lloyd, Mr. A. H. 
Macphail, Rev. Dr. E. M. 
Maguire, Mr. L. T. 
Mitra, The Honourable Sir BhupeDdra 
Nnth. 

Muddiman, The Honourable Sir Alexander. 
Muhammad IsmailLKhan Bahadur &iyid. 
Pandurantta Rao, Mr. V. 
,Raj Naram, Rai Bahadur. . 
Rangachariar, Diwan Bahadur T. 
Roddi, Mr. K. VeDkataramana. 
Roy, Mr. G. P. 
Sardn, Rai Sahib M. Harbilas. 
Setalvad, Sir ChimanlaL 
Sim, Mr. G. G. 
Singh, Rai Bahadur S. N. 
Stanyon, Colonel Bir Henry. 
Bykes, Mr. E. F. • 
Tonkinson, Mr. H. 
Vijayaraghavacharyar, Diwan Bahadur T. 
Webb, Mr. M. 

NOEF.l-52. 
Abhyaukar, Mr. M. V. 
Acharya, Mr. M. K. 
Aiyangar, Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rama. 
'Aney, Mr. M. S. 
Belvi, Mr. D. V. 
Uhanda, Mr. Kamini Kumar. 
Chetty, Mr. R. K. Bhanmukham. 
DU8, Mr. B. 
Datt.a, Dr. S. K. 
Dlll1i Uhand, Lala. 
Dutt, Mr. Amar Nath. 
Ghazanfar Ali Khan, Raja. 
G08wumi, Mr. T. C. 
Gulab Singh, Bardar. 
Huns Raj, Lalli.. 
Ianmil Khan, Mr. 
Iyengar, Mr. A. Rangaswami. 
Jeelani, Haji-S. A. K 
Jinnuh, Mr. M. A. 
Joshi, Mr. N. M. 
Kartar Singh, Sarda,r. 
Kazim Ali, Shaikh-e-Chatgam Maulvl 
Muhammad. 

KelknT, Mr. N. C. 
Lohokare, Dr. K. G. 
Majid Bnksh, Syed. 
The motion was adopted. 

Mehta, Mr. Jamnadas M. 
Misra, Pandit Harkaran Nath. 
Murtaza Sahib Bahadur, Maulvi ~ ad  
Mutalik, Sardar V. N. 
Nehru, Dr. Kishenlal. 
Nohru, Pandit Motilal. 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
Phookun, Mr. TaTun Ram. 
Purshotamdas Thakurdas, Sir. 
Rnmachandra Rao, Diwan Bahadur M. 
Ranga Iyer, Mr. O. B. 
Buy, Mr. Kumar Sankar. 
Sadiq Hasan, Mr. S. 
Samiullah Khan, Mr. M. 
Bnrfarnz Hussain Khan, Khan Bahadur. 
8hafee, Mauivi Mohammad. 
Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, MI:. Dcvaki Prasad. 
Sinha, Kumar Ganganan. 
8yamacharan, Mr. 
Tok Yyi, Maung. 
e t ~ at ra  Mr. B. 
Yakub, Maulvi Muhammad. 
YU8uf Imam, Mr. M. 

MOTION FOR ADJOURNMENT. 
Mt'. M. A. Jinnu (Bombay City: Muhammadan Urban) : Sir, the 

motion that I have to move in this House is for 
4 P.M. the adjournment of the House ; and the ground 

on which I propose to ~ e .it is that the ~t  ~  the ~  
which was announced m Ills Excellency the VIceroy s speech IS not 
acceptable to us. ... 
Sir, this question has got 8 history behmd It' und I wIll draw the 

attention of the House as to how this at~er stood even as recentlr as 
the last Delhi Session. In Delhi a ResolutIOn was moved by my frIend 
Mr Raju and that Resolutlon waR as follows: 
. "That this Assembly f.'commends to t~e Gove!uor e~ ra  in ~ e  that IL 

Committee with It Innjority of Indian t ~  on It and wlth an Ind1lUl a r a~ 
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be immediatdy appointed to examinc the wholc question of clwhango and curreney iLl 
the light of tho experience gained sinee the date of the publieation of the Bltbingtoll' 
Sl\Iith Report, and to muke recommenda.tions as to the best ~  to be pursued tc 
lIecure a system of eurreney and exchange best Buited to the intorests of India. " 

This Resolution walS carried by this House by 52 votes against 38. At 
the time thilS Re!>Olution was being discussed in this H()use, the 
Honourable the Finance Member spoke as follows: he was not inclined 
to approve of this Resolution which desired that the Chairman should 
be an Indian j he was not agreeable that the majority of this proposed 
Committee should be IndianlS, but he ISpoke, and I quote his words, as 
follows: 

" The GowrnlIlent of India are therefol'e prepared to aecept the Rtll1oluUon --. " 

And here I may point out, Sir, that there was a question whether the 
word "immediately" should be replaced by "without avoidable 
delay". 
--" The Gov!'rnml'nt of India arc therefore prl'pured to acecpt the Resolution as 

thus amended, llrovided thnt it.i8 e1early understood that in doing 80 they are not 
committing themselves beyond what the words say, namely, that there should be II 
Committee to inquire into the currency systom of India with an oft'eetive nnd Ildequuh) 
reprcscntlltion of Indian interests to be appointed without any avoidable delay." 

Sir, now the question is, what is adequatea,nd efl'ective repreHent.ation 
of Indian interebis T Instead of this Committee being appointed, we 
have now the Royal Commission announced and the personnel of the 
Royal Commission comprises 6 Europeans and 4 Indians. 1'hercfore, 
althQugh this House was strongly of opinion that our deRire was that 
the ChaiI:n.an should be an Indian, that the majority of this Committee 
should be Indians, still the Chairman is not an Indian, the majority are 
not Indians. Out of 10 members, there are only 4 Indians. Then, Sir, 
I do not know what the Honourable Member considers would comply 
with that formula of adequate and effective representation of Indian 
interests. I dare say he will get up and say t.hat we have gnt 4 Indians 
on this CommisRion, and surely that is enough to comply with thut 
formula.. Sir, I do not wish to lSay Ii single word against t.he men who 
are appointed on this Commission. Whatever views may be held with 
regard to their eapacity or their qualifications, I am not going to discuss 
that on this mot.ion. But I can only say this, that throughout, aN far as 
one can ascertain, both the public and the press is dissatisfied and they 
consider t.hat Indian intcrests will not be adequately and effectively 
represented on thiN CommiAsion, and I am sure that I am only eehoing 
the feeling of this House that we on our side of the House are not 
satisfied. 

. Sir, it might he Ruid that this is a ~ a  Commission and, aft.er all, 
it'is Ii Commhu;ion which haH heen appointed by the King on the recom-
menn.ation of His Majesty's Government. But I am flure even t.he 
~ ra  the ~' a e Member will admit that in pra.etice the Govern-
mcnt of India must have been consulted all to the personnel of this 
Commission. And I am snre that the Honourable the Finance Memher 
must. hav!' spent many sleepless nights hefruoe he determincd upon the 
four Indian represtmtatives who arc g'oing to represent adequately and 
effectively the Indian interestR. Sir, probably he kept all this anxiety 
and this worry which must have troubled him for a long time in the 
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~e ret chambers of his hmlrt and never cQnsulted anybody, NpeciaU)' 
non-official opinion. If the .Honourable the Finance Member thinks that 
what he has do,ne complies with that formula, I am afraid 1 must say that 
he has lived in India as a Member of the Government in vain for all 
these years. 'l'herefore, I venture to Ray that he ought at least to have 
consulted somc leading Member of this House in view of the fact that 
there was a very strong feeling on the queRtion. Of course, Govern-
ment are always the final ,judges. Government have always got the 
power to say in the end, " Having' heard everythirig, we do not agree 
with you. We shall decide as we think right". But, Sir, are we even 
to be denied the humble privileg" of (';()mmltation? I ask the ~'~ 

Mem bel', did he even show the courtcsy of consulting' any leading 
Member of this Houilc? Is that due to us or is that not due to us 7 
Do not forget that this House felt strongly about it. Remcmber this 
House desired that there should be a majority of Indians. Remember 
that this House said that there should be a Chairman who should be an 
Indian. You knew all that, and what did ydu do T Did you consult 
anybody Y No. Sir, theRe arc the ways of Government that are res-
ponllible for a great deal of dissatiHfaction, and I do not know when 
they will really learn to mend their ways and improve the manner in 
which they proeeed with regard to these matters of such vital import-
ance. Sir, I can only read from one newspaper and that newspaper, is 
by no means an extremist newspaper. ' 

The Honourable Sir Basil Blackett (Finance Member) : Bom/)(lY 
C h ron-i('} e ? 
Mr. M. A. Jinnah : No. That newspaper is one which even tht' 

Finance Member will not take exception to, unless, of course, if it 
happens to go against ~  he might change his mind. That. newspaper 
is the Deader and I think even my friend Sir Sivaswamy Aiyer has some 
respect for this newspaper. (Sir Siv8swamy Aiyer nodded assent.) 
It says this : 

" Thl' terms of rtlfcrl'nee to the Curr('ne,y CommisRion, announced in the ~er '~ 
"pl'ceh 011 Thursdny are mon' satisfactory' than the personncl. Only 4 alit of th,,, 
10 members /Ire Inrlillns and we do not know why the distinguished F.nginecr and 
('/l,ptain of industry, Sir Rajendrn Nath Mukherjee, is included amongst them. He h 
not known as lUI l'(',onomist." 

'rhen it mentions several other names which mig-ht well have been 
appointed on thiH CommiHRion. I want this House to understand thlit 
1 hold no brief for any particular pcrHon to be appointed to t ~ Commit;-
Nion. Sir, this question of currency and exchange ~  is in import-
ance next to no othcr question, next to no other problem with which 
we llHve to deal. The three greatest problems which re r ~ our 
immediate attention arc the cOllstitution of India, the Army, and next 
to those question;;, J put this question. A I'e you going to have on t ~ 

Commission mcn who have been r ~ t up in a particular school of 
thought, whose opinions have. been formed on certain lines according 
to the school of t ~ t to which they belung, and are we ~ ~ to 
ahide hy the decision of the majority of those men? I am not one of 
those, Sir, who say, "I ohjeet to an Englishman because he is an 
~ '''  We know, lind 'T think that eYrn the Finanet1 Member 
darl' not eOlltradict me, that t.hp int ercstt; of England and India stand 
jn serious conflict over thi!'! policy of currency and exehange. 

The Honourable air Basil Blackett: I deny tha.t. 
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Mr.:M. A.. Jinnah: Then I say that the Finance Member has to learn 
yet, if he has not learnt already. Is there any doubt, I venture to ask, 
that you have in this country adopted a policy which is more suitable 
to the interests of the British? Is there any doubt about it 7 

The Honourable Sir Buil Blackett: It is entirely untrue. , 
Mr. M. A. Jinnah :  I say the t!tatement that you deny it is untrue 

and J say you cannot put your hand on your heart and liay it is 
untrue. 

The Honourable Sir Basil Blacke\t : It is untrue. (A Voice :  " lIe 
has no heart.") I deny that. 

Mr. :M. A.. Jinnah :  I am prepared to deny that even after what the 
Finance Member has said. Now I am inclined to believe that he has got 
DO heart. (A Voice: " His heart is eIHewhere.") I do not wish to go 
further than this. There is not the 9lightest doubt that the policy has 
been regulated up to t ~ present moment by those men who hold the 
key in England: India has more than once been led away by them. 
Therefore, J feel that it is no use your Raying that you have included 
Englishmen who represent Indian interests. Do they represent any 
interests or do they not 7 

The Honourable Sir Bun Blackett: Wait for my reply. 

Mr. M. A.. Jinnah : Do they represent any interest (JI' are they mere 
dummies T Sir, if there was going to be adequate and effective repre-
sentation of Indian interests, was there going to be any other interest 
represented or not T Whose interests were going to be represented T 
Which was the other interest T What is the good of pretending 1 We 
know perfectly well that there is the Indian interest and there is the 
other interest. That is why adequate and effeetive representation of 
Indian interests is sought to be ensured. I ask the Finance Mf'lIlber to 
assume a little more responsibility and also to show a little bit of his 
heart if he has any. Sir, I feel, Elnd J fl'l'l very strongly, and I am not Ray-
ing this because it is my personal opinion. I know that it is the strong 
opinion of the country and also of the Members of this HOllile. J do not 
wiRh to exceed my time limit and I have said all that could be said, and J 
shall certainly wait till the am,wer is' ~ e  by the Honourable the Finance 
Member hoping that he will sec that tho matter required further consider-
ation. 

:Mr. Jamnadu M. Mehta (Bombay Northern DiviRion: Non-Muham-
madan Rural) : Sir, I join in the protest embodied in the motion moved 
by my Honourable friend, Mr .• Jinnah and I am sure that every Indian 
will agree that Government in announcing the eonstitution of the Royal 
Commission have defied the ReRolution which thle Assembly pasRed in 
January last. What was the Resolution T 'fhc Resolution .was that an 
inquiry should be undertaken immediately, that there Rhould be 8n 
Indian Chairman ani! that there should be an Indian majority in the 
constitution of the Committee. In each one of these 'clements of the 
Resolution the Government have defied the ARsembly and d,one exactly 
the reverse of what the Assembly wanted. Seven months have pasRe']' 
It has taken Government seven months to cogitate over the personne! 
of the Commission and that certainly is not" without avoidabJe delay." 
The delay could have been avoided and a Committee appointed within 
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four weeks or six weeks if promptitude had been adopted in the matter. 
But Government have a t~  exchange has been brought to a 
particular level Ilnd now the _ntry will meet the Commission with 
an accomplished fact that for nearly a year the exchange has been at 
Is. 6d. and you can realise the effeet which it will have on the Commis-
sion. But I am not dilating on that subject further j suffice it to say 
that thi8 delay in appointing the Commission ill sUispicious as the Com-
mission will noW be confronted by the settled fact of exchange at Is. 6d. 
But what is worse the promi8es of the Honourable the F'inance Member 
made on the floor of the House when this question was under considera-
tion on the Resolution of my Honourable friend, Mr. Raju, have not 
been fulfilled-promises that Indian interests alone and no other interests 
counted in this matter. May I ask him who are these six gentlemtm, 
these European gentlemen, and what are their qualifications for 
representing Indian interests 1 They' are not even known to thiN 
country except perhaps one or two, and such of them lUI are known cnn-
not be said to command the confidence of the Indian public. Sir, com-
ing to the Indian members, I wonder how the Honourable the Finance 
Member proceeded to find out the gentlemen whom he has recom-
mended. I agree with ·my Honourable friend, Mr .• linnah, that it is no 
use commenting on the individual mcmbers of the Commission, when 
we are dissatisfied with the whole personnel itself, but 'it is impossible, 
much as we dislilw it, to avoid passing some criticism on the individual 
members of the Commission. I make bold to say that except Sir Pur-
!lhotamdas 'fhakurdas not one of these three gentlemen will succeed in 
any local board election, much less in a municipal election, rarely at a 
Legislative Council election, and never in a Legislative Assembly elec-
tion. I Have Government any respect for the franchisel> they themselv(ls 
have created Y If they have, then I challenge them to prove that even 
one of these gentlemen will pal>s the test which these franchi8es impose 
upon him. It is clear that these three gentlemen cannot be. said 10 
command the confidence of the people of this country, much a..q they may 
be capable gentlemen in their own spheres of life. Sir Maneekji Dada-
bhoy may be a very good gentleman, Sir Rajendra Nath Mukherjee may 
be ev'cn better, and Professor Coyajee may be even superior to them, 
but as regarcls the confidence of the people of this country they; them-
selves will not plead it nor have they ever claimed that they' enjoy it j 
regarding expert knowledge, I doubt how many of them have got it, but 
even these are in a minority; I might inform the Honourable the 
Finance Member that the great English paper the Economi8t stated 
when this question of the Currency ~ was under consideration 
in thil> House that Sir Basil Blackett was dIsposed to agree that the 
majority of the Commission shall be Indian ..... . 

Mr. B. Das (Orissa Division: Non-Muhammadan) : You forget the 
Morning Post. 

Mr. Jamnacias M. Mehta: J remember having read in the Economist 
that Sir Basil Blackett was disposed to aceept an Indian majority. As 
regards the interests represented by the six European members, no lesH 
a paper than the Times of India said in 1920 that t.he currency policy of 
the Government of India waR being dictated from Whitehall and 
Charles Street and that the TJondon financial interests predominated' 
there. It is no use challenging that fact. It is notoriously true and 
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known to be true to every Indian who fakes atl interest in these matters ; 
much as the Government may deny it, it is true ; and until Government 
change their meth6ds and appoint Itldians, trusted Indians, Indians who 
command the confidence of the people of the country, no Royal Com-
mission, you might call it a H.oyal ~  or un Imperial Commif<-
"ion or a supel'-Royal Commission-they will stanel (liscredited at thpiJ' 
inception. 1'his Hoyal Commission. which you hn \'e appointed will 110t 
command the confidence of the people of this country. It is discredited 
at its birth. You may do what you like, but it will not have the con-
fidence of the people. It is possible still for Government to retrace 
their mistake as they did at the time of the announcement of the Indus-
trial Commission in 191;;, I think. At that time the constitution of the 
Industrial Commission found no favour with the public, and at the lust 
moment, I think, my Honourable friend, Pandit Madan Mohan Malaviya, 
was appointed and that gave some confidence to the public. It is not 
too late yet. Government can still appoint three Indian members the1'e-
hy giving the Indian representation a majority and although, as I havp 
said, except Sir rurshotamc1as 'l'hakurdas the three Indian members at 
present on the, Commission would not command the confidence of the 
country, still the Government will have carried ont the Resolution 01' 
this Assembly otherwiRe the Commission will start its labours unclet· 
a great handicap. Sir, I may say that only yesterday one Member of 
the Council of State, a Knight, a Moderate, asked me whether I had 
read the report of the Currency Commission. I could not understand 
the question. I said, "What do you mean?" lIe replied, "llIa\'e 
you read the report of the Royal Commission on Currency Y " lIe meuTlt 
that it was a decree that only remained to be registered; that the report 
had already been prepared, and that it remained to be Rigned. Thil'j is 
the opinion of a Member of the Council of State, a Knight and not 
an utremist. That is the judgment and " ~rd t which a Member of the 
Council of Stat·e, a Knight whom the Government delight to honour, ~ 

passed on the Hoyal Commission, and I think that he has for once ex-
pressed the opinion of the country aR a, whole. Bir, when this proposi-
tion Wl1R under d ~  the Honourable the Finance Member himself, 
as  said before,. bad stated that in constituting this Committee fhe 
interests of India alone will connt. Well, this r ~  in answer to a 
quefltion of Mr. Das, he Raid that Sir PurRhotamdas ThakurdaR propprly 
and adequately representR the Assembly. Well, he does. But if one 
member is sufficient to repreSlent 315 millions of people a rd ~ tf) 
Sir Basil Blackett, how many people do these six European gentlemen 
re re ~ t  and where are those people f (A VviclJ : "The world ".) 
Whom do they represent '! If they are mere experts and advisers one or 
two would ha,ve been enough. One or two arc quite suffieient. We wnnt 
expert advice but we do not want expert uictat"ion when it is further 
doubtful whether these experts are· Relfless and disinterested. 'rhese are 
the reasons why the public are thoroughly dissatisfied with the personnel 
of the Royal Commission. I am sorry that the  Chairman cannot now 
be changed. We do not want to go to that length though it would ha ve 
been better if an Indian had he en appointed ~ Chairman. But still it is 
possible for Government to retrace t.heir stepA and retrieve their mistake 
by appointing three more Indiuul who will command the confidence of the 
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people of this country. Then alone will this Commission have a chance. 
Otherwise 7 or 10 lakhs of public money will be wasted and a long rep(\rt 

~  be made which will not be worth the paper on which it may be 
written. 

Mr. Devaki Pra.sad Sinha. (Chota Nagpur Division: NOll-Muham-
madan) :  I have one special reason for bemg dissatisfied with the <lOll-
"titution of this Commission. In all inquiries relating to economi<l 
questions, whether it is by a Royal Commission or by' a t t~e 

Ilppointed by the Governor General in Council, it has been assumed that 
the persons who are, primarily, mainly and solely intere!lted in curreney 
questions are the business men of Bombay and Calcutta. Sir, con-
sistently with this tradition, in the appointment of this Royal Commi,,-
sion persons have been taken who belong either to one industry or tu 

t ~r  Sir, the ar e~t industry in the country, the industry that 
effects the vast majority of our countrymen, namely, agriculture, is 
entirely unrepresented on the constitution of this Royal Commission. 
~ '  my Honourable friends Mr. Jinnah and Mr. Jamnadas Mehta have 
both complained that on this Royal Commission there are only two 
intcrestH, the Indian intere!lts and the Buropean interests. Sir, the 
Indian interests, as they have very rightly pointed out, are repi'esented 
in It very inadequate manner. 1 join with them in that remark but 
how much more inadequate would that Indian representation be if it 
leave!! entirely out of account the vast bulk of the agricultural popula-
tion in the country' who would undoubtedly be very much affected hy 
any solution of the currency question that would affect prices in this 
country. We havc heard in this IIouse repeated demands for bring,ing' 
abuut. stability in the rate of exchange. I entirely agree that there 
should bc stability in the rate of exchange but I submit that stabilitr 
in prices is far mOl'e important for the largest number of people in this 
country than any stability in the rate of exchange. Therefore, if thil:l 
Royal Commission is to inquire thoroughly into this question, it is 
abllolutely necessary that the bearing of any· currency question upon 
prices hal! to be very carefully examined, and for that purpose it is 
necessary that those who are affected by any rise or fall in pricml 
consequent upon a fall or rise in the rate of exchange should have an 
nrlequate representation upon this Commission. It may ·be said that 
the experts who sit on this Commil!sion would adequately represent the 
interests of the consumers and the agriculturists and all the other 
voiceless countrymen of ours. Well, Sir, in the first place I dispute the 
title of these expertl! to understand the needs of the agricultural popula-
tion of this country. 1 join with my friends from Bombay in the 
remark that these experts cannot understand either the needs of the 
industrial population or the needs of the agricultural population of our 
country. It is necessary, if this Royal Commission is to arrive at a find-
ing which would appeal to the country, it iN necessary that all interests 
must be directly represented, mUt;t be reprel>cnted by men who are in 
toueh with the needs of the community whom they represent and not 
merely by the so-called experts who arc imported into our country at 
enormous cost and who after they have left this country still remain HII 
ignorant as they were when they' came to this country. For this reason, 
1 have no faith that expl'rts will adequately represent the aFtricultura1 
intcr(\sts and I have also some little !luHpicion, for which I hope my 
Honourable friends from Bombay will pardon me, that experts, whether 

, 
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they are Indillns or whether they are Europeans who represent the busi-
ness concerns either of Bombay or of  Calcutta, or who represent indus-
tries other t.han agricultural, will not properly appreciate the difficultiet; 
in which the agricultural population will be placed by a sudden rise OJ' 
fall in price!!! by reason of a t.ampering with the rate of exchange. I 
must not be undertsood to !!!ay that I am against any modification either 
in the rate of exchange or that I am against the introduction of a gold 
standard in this country. Far from it. All that I desire is that e '~ 

a question of such enormous importance, as the Honourable Mr. Jinnah 
has put it, is decided the interest!!! of those who are affected in the 
decision of this question must be (Jonsidered and considered impartially 
with reference to the needs of the community that would be chiefly 
affected by any change. With these words I join with my friend from 
BombaY' in protesting against the personnel of this Royal Commission. 

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, before I criticise the action of the Government I must 
fairly a.cknowledge what they have done. We have had five Commissions 
before this. In the very first Commission of 1866 they never thought of 
India, but in the second Commission of 1892, the ~ er e  Committee, not 
a single Indian was appointed and it consisted only of Europeans who de-
cided our fate and then in 1898, the Fowler Committee was appointed and 
again not a single Indian was appointed. All the members were European!!! 
but they have gone further. They examined some Indian witnesses which 
the previous Commissions did not do. In the 1914 Commission we had 
one Indian gentleman. Apparently he did not express any dissenting voice 
but joined the others and therefore we do not know his particular views 
with reference to India. But the greatest difficulty which the Govern-
ment felt in securing an ludian to their taste on the Committee was in 
1919 when they appointed Mr. Dalal on the Babington-Smith Committee. 
Government then found their mistake because this gentleman, being in-
dependent, expressed a view contrary to the views of the majority. He 
said that the views of tihe majority were wrong and opposed to the interests 
of India. As a matter of fact within five years the words of Mr. Dalal 
were fulfilled and the experts were found to be wrong. We have lost 
several croreR on that account. If we take the present Royal Commission 
we have four Indian members. If they had appointed only one Indian it 
would have been far better than what they have done, for they have 
appointed three other Indians, who signed the Fiscal Commission report. 
The other minority members who represented the popular view complained 
that these made halting and half-hearted recommendations. One gentle-
man who was on the Railway Commission opposed to the popular view, 
wanted that all Railways should be under company management and the 
profits should go to the companies. We do not eomplain of the capacity 
of these gentlemen, hut they do not rcpresr.nt the popular view. It has 
already been pointed out by Mr .• Jinnah that Sir Basil Blackett promised 
that Indian opinion would be effectively represented. What.ever he means, 
we do not Wllnt Indian.'! who cannot command the eonftdence of the people. 
Now it is stated that there Rre two interests that have to be considered. 
That is exactly where the Government! make a mistake. I may be per-
mitted to state that there are Hix int.erests. All these are conflicting interests 
-equity between debtor and creditor, equity between the tax-payer and the 
Government and equity between the exporting merchant and the import-
inr merchant. Not a single person agrees with .another. Exporting 

" 
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merchants want large llumpers of rupecs for sovcrcigll!; and importing 
merchantli wunt to liccure liovereigllil cheap. Govcrllment by a high 
exchange give lUI artificial value to the rupee. 'I'ho tax-payer wants to 
have a l6llSel' burdcn ; HO alHO we llotice the difference betwecn debtor and 
creditor. Now, 1 alSk Sir BUHil Blackett what interests he thought would 
be l'eprel:lented by appointing these gentlemen on the (Jollllnissioll. W 0 do 
110t want any 011e opinion should be overbalauced. We wllnt to liufe-
guard all interests. W c know how ,by artificially raising the value of the 
rupee our taJ!.ation Wati increased invisibly by 50 per ~ t  apart from the 
300 per cent. incl'eatie of taxation within 25 years. 
But this taxation of 60 per llent. il:l entirely due to the artificial rise 

in the value of the rupee. 
The Honourable Sir Basil Blackett: How much per cent. Y 
Mr. B. Venkat&patiraju : }4'ifty per cent., Sir. Now after all, if Gov-

llrnment really want to fix the rate at Is. 6d., it .does not matter how they 
do it. If they do not want to have a gold coin in circulation in India, if they 
do 110t want to open even a branch of the Royal Mint in India, if they 
. do not want that gold should be legal tender, why have this farce of 
appointing a (Jommittee 1 Why not say we are going to do it ; let the 
peoplc accept it. We know what the 'net result of all this would be, because 
we kllow how previously varioUl:i memberl:l of one (Jommittee or the ot.her 
ending with the Babington.Smith Uommittee, all great experts, fundl:Lllleut-
aUy diffcred. 1 only ask the Honourable ~ r ~  Blackett to remember 
one important I:Itatement made by him. He stated tha.t he does not 
want mere experts, that any committee that is appointed to dual with the 
subject mUist be fully representative of Indian opinion ; and if it i:,; an 
expert Uommittee it ought not to be a Committee of experts who have 
never been to India but a (Jommittee composed mainly of people who kuow 
the Indi8.ll atmosphere and can look at the problem in the light of Indian 
conditions. 
The Honourable Sir Basil Blackett : 'l'hat is so. 
Mr. B. Venkatapatiraju: 'I'hat is what the Honourable Sir Basil 

Blackett says now, that he is thoroughly satiafitld that these people repre-
sent all thel:le interests knowing full well Indian conditions. Well, we beg 
to differ from hun. He is mistaken altogether because these 
people cannot be expected to represent all these d.i1ferent inter-
ests. Nine of them will.. repreHent merely British interests or 
BritisherH' interests. There are perhapl:I one or two at the mOHt who will 
represent Indian interests and we may be .sure of the result. If the 
GOvernment want to let better counsels prevail and have an eflicient and 
effective Indian reprel:lentation, they will think twice before thcy are 
slltisfied with the personnel of the present Commission which has C8.WlCd so 
much dissatisfaction in all circles, whether moderate or extremist. 

Mr. O. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : Sir, I do not share the opinion of some speakers 
who have preceded me when they said that they had some expectations 
and were therefore dil:lappointed with the personnel of the Commisllion. 
I have very carefully gone through the speechcs of my esteemed friend, 
the Honourable Sir Bal:lil Blackett. I must say that he did not give 
any pledge to this House, he did not give any tangible undurtaking 
either ; and he has not gone back on any pledge or any undertakmg. 
I consider, Sir, that the position which was taken when the question 
was twder discussion i.p this House, by a fiercely aotive member of 
ourPartl would have ee~ t ~ ~ t t ~ to-dal. I !ef!S! to AU-. 
L78L41 ~ 
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Vithalbhui Patel. Mr. Vithalbhai Patel, when the subject was under 
discUl!lsion, said : 

" Now with regard to a Iloll-officialindian majority, we kuow we have heard Borne-
thing about the Buliington-Bmith Committee. We hUlt only one Indian, Sir Dadiba Dalal, 
and he Htuck to his guns. He cxpn1ssed the Indian public opinion and wrote a 
scparate minuh' of dissent stating t.hat the ratio sholllii be Is. 411. If at that time 
thc Comulittee had" had a majority of Indiuns then the viewpoint of the Indian public 
would have been effectively reprcsented and their report would have been quite different. 
All these manipulatious ill the currency during the laHt five or six years would have 
been impossible and tllIl Cowltry would have ixlen BIW(ld crores of rupee" ae Mr. 
, JamnadaH Mehta h/.18 very rightly puiut\lI} out. ' er ~e it is neccssary DOW to take 
Cll.re to see that IIny t,ommittel' ",hid) is appoiuted to ('xllmillo the lJllcstionof en.hange 
and curreney should have on it a majurity uf Illdillus. Of course there are Indiana 
and LJlIlians. Su long us GovcrUlIICIlt. II re what th('y are, 110t responsible to the people, 
they will appoint such Illdiul1l! U8 will piny iuto t.heir huuris IWU register their decrees. 
That tannot be helped, but the rllmedy lies ill our uwn hunds. But t.here are Dadiba 
Dalals sometimes. 'fhcre is absolutely 110 reason why after the exporience we ha.ve 
had ill the past of Bueh committees W(' should not demand an Indian majority Oil 

this Committee." 

And in reply to this the Honourable Sir Hasil Blackett made it  quite 
clear that there were" Indiami and Indians". Well, we do not ap-
prove of the Indian!! on the Committee. If I wlderstand the purpose 
of thiti discussion, it iti only to place on record our protest. I do not 
endor!!e the expectationlll and opinions based thereon of my HonQurable 
friend Mr. Jinnah in regard to the Honourable the Final'lce Member, 
llor do 1 know if ne struggled hard to give Uti an Indian majority on 
the Commitision. 
Mr. M. A. JiJlJlah: Sir, I rise to Ii point of order. I never said 

the }4'inance Membcr had given any pledge. I never said he had broken 
any pledge. 

:Mr. O. S. lr.anga Iyer : That is not a point of order . 
•. 111. A. Jinnah : Certainly. All I said was that the ~' a e 148m-

ber knowing the I:Itrong feeling of this House, ought to have appointed 
more IndiaDB. 
Mr.O. 8. Banga Iyer: I was not quoting Mr. Jinnah's words. I 

nevcr said Mr. Jinnah tlaid the !r'inance Member gave any pledge or 
undertaking. Apparently Mr. Jinnah watl absent-minded a t~r  

when 1 wali speaking; 1 tillY I did not endorse the hopes Mr. Jinnab. 
had entertained from the ~' a e Member. It is not on the ground 
of hopes falsified that 1 appeal to the moderate-minded Member. ()f 
this House to s!:)sociate themselves with the proposition that Mrl 
Jinnah has movcd. I appeal for their help, for their association with 
Mr. Jinnah's motion on another ground, and that ground is, there are 
Indians and Indians. As the right kind of Indiantl are not there, 
the findings of a Commission like this need not be prophesied. We all 
know the Hrititlh habit: When a momcntous question I:Itirs the country, 
when there is tremendous feeling over a vital matter, instead of respeet-
ing that feeling, intitead of conciliating public opinion, instead of doiq 
jUllitice by the country, they appoint a Commission, & Royal Commiaaiun. 
And what doc!:) the !toyal Commission d-o' It comes to this country' 
only to whittlwash, camouflage, postpone or shelve an important question 
which calls for immtldiatel:lolution. 

Sir, we '\10 not want Royal OOlnmissions. Royal Com%r,\isaioiis come 
to this country to waste the public money. It were far better t at~e 
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did not have a Commission of this kind than that public money should 
. be wasted. !Jet us take the attitude Mr. Vithalbhal Patel took up. 80 
long as there is no responsibility to the pcople of this country, let us 
not irresponsibly waste public money on Commissions. I do not pro-
pose to blame the Honourable Sir Basil lllackett at all. He is nut 
responsible for the present state of affairs in India. 'l'he responsilJiliLy 
lics on thc Briti!Sh bureaucracy which !Sits on India like a nightmare. 
(A Voice: "He is onc of them 1".) My Honourable friend Mr. 
Jamnadas Mehta says he is one of them. I do not know whether he 
is powerful enough to change that bureaucracy, and so long as that 
bureaucracy is thcre, whether there are Indians on that !Side or Dut, 
whether Mr. Patel him!Self from the Prc!Sidcnt's Chair goe!! and occupies 
thOlre llenche!S (vointing to the Treasury Benches), I do not know 
whether, if the best of this country were to sit there, if even an archangel 
were to come and sit therc,-the state of things could be changed. 
What is the use of hurling arguments if not epithets at the occupnnts 
of those Benche!!' Our duty is to reject this Commission, to boycott 
it. I put it to Honourable M.embers who have spoken in anger wheth0r 
they are prepared to boycott the Commission. That is what the 
Egyptians did when the Milner MislSion went to Egypt. It is no use 
blufling. ~'  your strong words by !Stronger deeds! Boycott the 
CommIssion. Do not have anything to do with it. 'fhere are so UlaltY 
untouchabletl in thitl land. Treat, thil:l CommilStiion as another un-
touchable. I do not know if .Mr. J innah believes in untouchability. 
(Laughter.) But at least tlO far as thil> particular question is concerned, 
1 should be satisfied if Mr. Jinnah and his friends do not indulge in 
mere talk but follow it up by action IUld reject this Currency (Jom-
mission al dangerous poison. 

The Honourable Sir Basil Blackett: Sir, I think the last e t t~r 

has really exactly summed up my position. Even if an archangel had 
appointed this jOommission, what would have been the ulSe of my 
hurling arguments at the other Benches to say that this is reatly a 
good Qommiuion' The argumcnttS that have been used arc as usual 
mutually destructive; we have had, 1 think, six speechelS, and it is 
perfectly evident that everyone of those speakers would have spoken 
against the personnel of a committee appointed by any onc of the 
other five. 1 was lIorry when 1 waH informed th,t this debate was 
going to come on because I did not think that it would be very desir-
able that the debate should take the form of a dillcussion of the merits 
of ten gentlemen all of whom have very conl:!iderable claims to be 
regarded as people with wide knowledge of the l'elevant subjects and 
it is most undesirablt that the mere fact that the Government to the 
best of their ability have chosen ten men for a particular purpo!Se should 
immediately lead to the vilification of some of them in this House. I 
am particularly sorry that the debate has to some extent taken a form, 
which I think this House ought not to feel very proud of, of vilificat.ion 
of the Indian gentlemen who have accepted this request of the Govern-
ment to serve on a Royal Commission. The House hat! naturally been 
eareful to except from that vilification the Honourable Member who 
is a Member of this House and present here, but I do put it to this 
House that it iB not doing justice to itself and it is makjag a very 
bali illlpl'eaHien on the world in general, when the immediate etrect of 
the appointment of Indians with kDowlfildge of a ~e t to a Com-
mission is that their qualifications and qualitiel are belittled in thia 

~ 



186 LEGISLATIVE ASSElIBLY. [25TH AUG. 1925. 

[Sir Basil Blackett.] 
llouse. As far al:i 1 could gut her from Mr. Huju his real objection to 
the other three memiJer/) of thil:i Commission is that they had 011 one 
occasion or another l:iigned u majority report iIll:itead of, I l:iuppose, 
a minority report. In other worus, becau,;e these gentlemen have had 
the courage of differing from a view which Mr. Uuju may takt;, he 
think,; he JI:i justified. in coming here and l!!uying that they are Indiuns 
of no account. 8ir Hajendra Nath l\1ukherjee is known the' lellgth and 
breadth of India; 8ir Maneckji Dadabhoy has been. an ~'ed 

Member of the Council of 8tat.e for many years-l believe he was iJefore 
that a Member of the old Imperial Council. He hal:l a very wide knowledge 
of financial matters which he hat; frequently brought to bear in t4e 
other plaee in a way that has been very valuable to the debate:;; of 
that House and to the general interests of India. Professor Coyajeo 
is a well-known economist who has made all expert study of economic 
questions and is slll'ely entitled to something 11 little less unkind from 
this HoU!,e than a Htutcmcnt that he Iw}ongN to t.hc category 01: what the 
lal:!t l:!peaker described al'i " Indians and India.ns ". 

Let me for II moment go back to the debates of last January. I 
do not think that the llonourable Moyer quite brought out what 
happened in those debates. A motion was moveu by my Honoul'ahle 
friend Mr. Raju containing a recommendation for the appointment 
immediately of a Currency Committee with an Indian Chairman Ilnd 
a majority of Indians. Now, this subject, as the Hou8e knowl:I, of the 
currency and . exchange of India iF; one whieh has occupied the special 
attention of the Finance Department in recent years and I may add 
it is one to which I have given very speeial and continuous attention 
ever l:Iince I took up my present office. I agree with Mr. Jinnah that 
it is a subject of very great importance-possibly not even in the third 
place that Mr. Jinnah put it in. It is a subject that j,nterests every 
single individual in India. We were asked to appoint a committee to 
conAider this subject. The line that I took in that debate was that I 
was in full sympathy with the desire to appoint a committee without 
lUlreasonable delay-with no avoidable delay. An amendmellt was 
moved by my friend, Diwan Bahadur Ramachandra Rao, which came 
within an ace of being unanimously accepted by this House. That 
amendment was to take away the words" Indian Chairman and Indian 
majority" and sU:bstitute " adequate and effective Indian representa-
tion ", and as far as I could gather at the time there was no real 
difference of opinion in this House on that subject. I am quite sure 
that the House would have carried that part of the amendment, if not 
unanimously, by a very large majority. Mr. Jinnah expressly accepted 
it al:i on the whole a preferable form of words than the demand [or nn 
Indian majority and an Indian Chairman. The reason why that amend-
mcnt was not accepted at the last moment was because we could not 
agree on the substitution of the words" without any unavoidable delay" 
for the word" immediately". 

Now, it has been statcd that the Government have defied the 
Uesolution-Mr. Jamnadas Mehta with his usual capacity for exag-
geration stated that the Government had flouted the Assembly. 
Mr. JlrDUladaa M. Mehta: You are obey)ng it now, are you n.ot , 
The Honburable Sir Basil Blackett :  " Defied" WIlB the word the 

Honourable Me1ii.1Jer used. At that time the most I co,uldsay about the 
, '  I '  . 
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date was that we hoped that the Committee would be appointed witbin 
twelve months. It has been appoint.ed in lesH than fleven month!! or 
in just seven months. We have gone a lonr, way towards meeting the 
view of this Assembly that there should be no avoidable delay in the 
appointment of, this Commission . 

. Secondly, it was aRked that its terms of reference should be very 
wide. No one a ~ objected to the terms of reference·; they are thoroughly 
wide; they do not, as the majority of Memhers. who have spoken 
to-day seem to desire, narrow the iRHue clown by writing the report of 
t]le Commission in advance, which is what Mr. Jamnadas ,Mehta ob-
viously c;lesired to do. I was very much interested to hear that there 
was a Knightly Member of another place who wa.., capable of pulling 
Mr. Jamnaclas ~ ta 's leg HO successfully. 

Now, the question htu; been asked, what intereRts do these ten 
gentlemen re r '~ t Y It ha.s been said they represent two intertlsts. 
that they represf'n" Hix in1 ~re t  and vllri011R other numbers of interest!'i. 
I state quite confidently that they have been chosen to represent one 
interest only 8n(1 that if; the true interest of India talcen all a whole; 
that ill the only matter that is under consideration-the interests of 
India. That is in the termR of reference and it is the only t~re t 

which they are appointed to consider. There is of cOl1rse a posRibiJity 
of eonfusit.n of thought in the Uf!e of the word "interests". I see 

. that 'I stated myself last .January that there 
would be adeqnate and effect.ive representation 

of Indian interestH. (A Voice: tt That is true "); It is perfectly tr11e. 
er~ ar.e t.en gentlemen, and they Ilrc likely to be very a e at ~ and 

efi'nchve In re re e t ~ the Indian interests. ~ from the Swarajist 
e ~ e  t: Not at nIl. ') But the sllhjeet that waR really then under 
conSIderatIon was as to how mnny Indians would be on the Commir;sion. 
The Assembly then expressed. or rather one Member expreRsed. a desir(' 
for 9 memberR of whom 5 ShOllld be Indians including the ChairmatJ. 
hut I made it perfectly clear at the time that that waR 8 request whi('h 
the Government were, not. ~  to Hcerpt.. But I waR prepared to givP 
a~ undertaldng,-in fact. J did give an undertaldng and I join iilrme 
Wlth my friend Mr. Ranga Tyer on thllt.-T gllve u definite undertaking 
that t ~ Government would SCI' to it thnt there WIIR adequate and effective 
Indian representation. 

Mr .• Jamnadas Mehta does not think t.he rcpreRentation adequ:tt" 
and effective, because he t.hinks t.hllt none of these three gentlemen would 
have been elected by the Swarajist Members of this Assembly. (A Vow/! : 
It Any Member.") I am not quite snre if his eritf'rion would not exclude 
all four Indian members. I will not enter into that question, but if he 
thinks that t.he capacit.v to Sf'Cllrf' rcprll!;entntion to thiFl ASRemhly if! the 
only capacity which qualifieR It man to be an Indian member or to he 8 
rcal representative of India. on a CommiHHion of thiR sort, Flurely he will 
a~ree that. he has ,ov(lrsi'ated hiR (,RHe. I mif1:ht posRibly go on to ~  that 
the fact that a man hllH found time t.o fillht an election and secure election 
to this Assembly is liltely to mean that he has not had the time to SpO/'fl 
to become FlO deeply acquainted with the intricate qlleRtionFi of currl'ncy 
which thiR Comm'iRsion rcqnirl's as to ho a really Imit.able member for a 
Oommi8Rion of this Flort. 

Mr. Jamnadas M. Mehta: What about the Chairman' 
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The Honourable Sir BuU Blackett : There are of course excepti.ons. 
There is an exception in the case of the Chairman ; there is an eXicp-
tion in the case of an Honourable Member of the other House, anll 1n 
the case of an Honourable Member of this IIOURC. But those exceptions 
are comparatively rare. 

Now, Mr. Jinnah asked whether we were going to have Members 
on this Commission ehoRen only from people brought up in a pa'rticular 
school' That is exactly what the Government have tried to avoid 
doing. Most of the Buggestionl'! made from the Bombay BencheR to-
day come ,to this, that we ought. not, to have appointed anybody liS a 
member of this Commission, whether Englishman or Indian, unless 
he had declared himself in advance as in agreement with some parti-
cular views held by particular people in Bombay, not even I think 
by the m!,jority in Bombay, and certainly not common to the rest of 
India. Is that the sort of Commission we really want Y What do 
you want when you set up a Royal Commission on a subject like 
currency T Essentially what you want is a sct of gentlemen who are 
thoroughly impartial, who have not, so far aH possible, committed them-
selves in advance to particular views. who have a wide knowledgr of 
Indian cond'itionf1 as well as of financial conditions, and who are 
capable of arriving at an unprejudiced and unbiassed judgment after 
listening to evidence on the Ruhject matter of their tetms of referPDce. 
That is the way in which we are most likely to get 1\ report as to what 
currency system is most conducive to the intereRtR of India; I kttow 
that Mr. Jamnadas Mehta thinks that the chief duty of this Commis-
.ion will be to fix the ratio of the rupee to sterling. That will be one 
of its duties, but T submit, a comparatively unimportant one. Its 
duties will be. I hope, to make a very big step forward in re!{ard 
to the currency theory and practice of India, and to assimilate the 
currency of thiR cOlmtry as nearly as possible to that international ~ d 

standard which has recently heen returned to by the United Kingdom 
and by most of the British Dominions. It is a very big task rllquiring 
very expert and very wine knowledge. and it noes not require the 
representation of this induRtry, that innustry, labour. capital, debtor, 
creditor, or tax-payer or Government. It requires a set of gentlf'mel'l 
who are likely to be impartial. hroadminded and expert in their Huh-
ject, at any rate to become expert in it after they have studied it for 
some time. and who will bring to their taRk the capacity of liRtening 
to 8.n£1 weighing evidence from all the interest.s which have been men-
tioned. We do not want all the interests, so far aR possible, represent-
ed on thp Commission. What you want is that the Commission should 
receive evidence from all quarters, for example from the agriculturistd 
who are undoubtedly "ery rleeply interested but who are much more 
likely to be able to present their caRe to a:Commission which will be 
able to traDlllate their agricultural language into currency terms than 
they are themselves to provide a suitahle member for a Commission I)f 
thiR sort. Similarly, YOll want the Commission to hear the viewl! of 
the exporter and the importer in Bombay, in Madras, in Rangoon amI 
in. Calcutta and in Karachi, and to e ~  all the considerations, Rnd 
not to start with, a precenceived judgment. We do not want peopJe 
on the Commission, as Mr. Jinnah says, who will write the Report in 
adVIJDce, and the complaint that has been made by most of those who 
have .poken to-day is exactly that, that the Commission has not been 
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composed of people with preconceived views who will write thl,ir 
particul!\r report in advance. 
I am sorry, as I said at the beginning, I am afraid my time is up, 

Mr. Chlllirman,-1 am sorry, as I said at the beginning of my speech, that 
this matter has come up, because it has, I think, led to reflections on indi-
viduals which this House ought. not. and I am sure does not, really desire 
to make. But I am not ROfTY that the subject has come up as a genf:rlll 
subject. It is a ma.tter of very supreme importance. This Royal Com-
mission hafl a great opportunity under eonditions which, we hope, are 
now returning to nearly normal after the disturbances of the world 
war, with the sort of experimentR that have heen made in currency, on a 
scale previouRly incredible. Those experiments cannot fail to be of im-
mense value to t ~e who now study this questipn. They have made an 
immense addition to our knowledge aR to how currency questions ought 
t& be dealt with and how they should he worked, and I am quite sure that 
if the Babington-Smith Committee in 191H had had the experience thnt 
we have had Rinee, some of its proposalR would have been otherwise than 
what they were. Indeed, I do not think any of the mr-mberR of that Com-
mittee could in the eircnmstances have heen expected to produce recom-
mendations at that time which cOllld have been effective or really valuahle. 
The only gentleman concerned with that Committee who W/i.e:; anywhere nea.r 
right.-I think that the minority wa.e:; RR far out as the majoritY-WaR 
the'late Sir Lionel Abraham, who said that the only thing was to wait in 
order to have a little more experience of conditions after the war. I do 
think that this Commission hilS a great opportunity, and T do hope that this 
House will think twice before pasRing what might even seem likf' a dero-
gatory motion in regari! to this Commission hefore it comes out. The 
Hcuse hns cxpressed certain yiewf'!. I honef'!tly think that if you were to 
put the personnel of any Royal Commission up for discus:.<;ion in any 
conceivable parliamentary body, you would get a majority who thought 
that the CommiRRion ought to have heen otherwiRe formed. 
It does not matter whether it is curreney or any other question. If 

you put up ~t  an ASRembly of thiR sort or to the BritiRh Parliament for a 
free vote the queRtion aR to whether they would like ehangcR in any pal'-
t ~r committee of inquiry, they would in a.lmost all caseR say that they 
would ~ thiR change or that ehang!'. They would not really agree aR 
to what those ehllngeR are. As we Raw to-day, those who have supported 
this motion have supported it for dilllnetriclIlIy oppm;ite reasonR in many 
eflseR and therefore I think this iR not a ease in whieh it, is cle.e:;irable for 
this Rouse to walk into the lohby to I'xpl'ei-;S II vif'w' wllieh cannot be fully 
cOllRidered aneI which I deprecate thii-; ITolli-;C expreflsing, 

a~d t Madan Mohan l'ttalaviya* (Allahabad and .Jhansi Divisions: 
Non-Muhammada.n Huml) : Sir, Irntir('ly join wit.h the I-Ionourablf' the 
~a e Member in reg'retting the fact that. criticisms have heen passed 

~  Rome of the Memhers who have been appointed to this Royal Com-
~d  I really feel, Sir, that such eriticism hampcrR the very S ~ 

~  we have at heart. I hope my Honourable friend will take it aR an 
exprrRsion not of my own individual opinion, but that of mllny lither Mem-
bers in the IIOlIRe, that no personal criticisms were meant.. I hopc he will 
also reeognise that, when appointments are made to a CommiHRion of 
t.\le great importance of the Royal Commission on Currency and Ex-

~ "e  a reference to the members becomes unfort.unately to some e t~~t 

~ .. Speech DOt eorreetod by the Honourable Member. 
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unavoidable. I do not wish to labour that aspect but I wish to point out 
that the object of the discussion to-day was not, as t ~ Honourable the 
Mover ' ~e  pointed out, to discuss t.he r ~ a  ments ~ t ~ gen!le-
men who have been appointed hut rather to cxpot'eRS our dlBsatlBfaction 
that the composition was not more fav()Ul'nble to the view of the majority 
of the Members of this House or of the country. I Rubmit., Sir, that the 
object of the motion is quite cleat' and T wildt the Honourable the Finance 
Member looked at the matter more from the pOInt of view of meeting the 
Indian point of view which has heen expressed in t.he newspaper press 
and in this AMembly. if he could pOFlRibly do so. The main e~t  

in this discussion is not. that the memhers who have been appointed 
should he cashiered but. that. a few additions should be made; and in 
view of the immense importance of the CommiRFlion which the Honourable 
the Finance Member himself recognises, I ask him t.o consider whether 
it is not possible for the Government even now to recommend that three 
more memhers. who wonld eommand the confidence of thn Indian public, 
should be added to. the Commission. In the year 1915, Jjord Hardinge's 
Government was pleased to appoint an Inrlustrial ~  On a 
suggestion mllde in thiR House. ].ord JI81'dinge 'f-! Government did a cour-
tesy to this Honse, or rather to the Imperial IJegislative Conncil of adding 
one more member to the Commission. To-day the same queRtion 
is before the Government. Cannot the Government see their way to 
add a few mor!' members? (Mr. K. Ah.med:" That would cost 
money.") The Honourable the Finance Member knows that it is after 
a very  very long t.ime that Rnch a Commission has been appointed. It 
is not. only the t ~re t of one class of people but the interest of every 
class in India that is involved in this matter and I ask him to consider 
whethrr it is not IH1"sihle to !ldd II few more e er~ to this Commission. 
I e t re ~' a~ree with him afo! to the test which ~ himself suggested. 
Thorough impartiality should be one of the qualifications. And the seeonel 
thing waR tllllt tIl(> men should not have committed themseivesl to any 
particular vi.ews. The third w.as ~ at t..hcy should be a a ~ ?f arr ~  
at an nnbl8ssf'{1 and llnpreJuihced Judgment on t.he questIon/; whICh 
will be lllid lwfore them; that they should weigh all the evidence that 
would be laid before them Hnd then arrive at ~  I ask ~  

nonourable friend if it is not possible to find among the public men in 
lndia. among the merchants, lawyers and other pUblic men, two Or three 
sneh m!'ll who will answer the description that he has given of the 
men who have been selected? I submit, Sir, that it is possible !() do 
so. 

The object of the Government. in appointing the CommiMion is in 
the first inRtanee to have a proper survey made of t.he situation so far 
8.S Cllrrrncy and exehange are eonef'rnrd. No eountry has  snffered more 
from Ole want of a correct policy of currency and exchange than India 
haR suffered. For the last fifty years we Indians have heen anxious 
tha1' thl'TE' should be a proprr investigation of t ~ subject. Wlwn the 
Government have decided upon such a Commission, I am sure that the 
Government a ~ not. had merely the inherent importance of the qUf'stion 
alone hefore thelr. ~  but also the fact that public opinion strongly 
demanded. a conslderatlOn of this Rubject. The discussion in January 
~ t  to ~  r~ er ' ee h.as been made, put the Government in fun posses. 
slOn of the anXIety of t ~  HOURI' that therc should be a Commission and 
aFi t ~ Honourable the FInance Member has said himFlelf, he was in'sym-
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pathy with the proposal, with the main object of the inquiry. Now, 
when the Government have 80 far acceded to public opinion, is it too 
much to ask that they should go a little furtlwr and find from among 
IiDdians three other men who would genernlly create confidence among 
the public that matters will be investigated from every point of view. I 
submit Sir that it should not be imposHihlc for the Government to 
accede 'to this reqncst and I hope that the Honourable the Finance Mem-
ber will not only consider the question whether these ten men represent 
IndiHn interests. Any man might be described as representing the inter-
ests of every other fellowman. We are all human beings and as human 
heings there ought to be a certain Hmount of Rympathy in us with C\·l'l"Y 
human being, but it is too milch to say that these gentlemen represent all the 
interests that we desire to be represented. As the Honourable the 
Finance Member and the Government will find from newspaper com-
mentl! and from the debate in this House there is a very strong feeling 
that the representation should be added to, should be made more aileqnate 
and effective from the Indian point of view, and I hope they will set an 
example of co-operation with public opinion in the country and the 
opinion of the majority of this House or at least of a substantial number 
in this House, by acceding to the request which is made to them. If they 
will show this example by reconsidering the matter which they have 
decided upon, they will be setting a very good example to this House and 
they will earn the gratitude not only of the Members of this Honse but 
of the country as a whole. If, on the contrary, the decision is adhered 
to and no heed is paid to the representation made in this Assembly, and 
to the expression of opinion of the country, I submit the Government 
will be doing an injustice to themselves and to the members of the (jom· 
mission. For above all things, a feeling that the Commission will do 
justice to the subject, that it will investigate all the points of view that 
will come before it, ,and that it will give an impartial verdict, is no 
mean factor in determining the attitude of the public and in enlisting 
the good-will of the Indian educated public throughout the country nnd 
of a substantial majority or a large number in this House. The Govern-
ment ought to re-consider this matter, and I hope they will still do so. 

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban) : Sir, I had no intention of intervening in this debate and 
if I rise it is simply to thank the Honourable the Finance Member for 
the addition he has made to my vocabulary of bureaucratic terminology. 
He has said, in describing the Indian gentlemen who are on the Commis-
sion, that they are gentlemen who have the courage of their convictions, 
because they have the courage of differing from other Indians on im-
portant questions. Now, Sir, I thought that the courage cif conviction 
doeR not mean defiance of public opinion and defiance of tho opinion of 
other Indians ~t it seems that it has ~ to acquire that meaning in 
the bureaucratic vocabulary. But my frIend WitS not aware that hv 
saying so he was really letting the cat out of the bag. We now ~ 
the reason why these gentlemen, whether they are Europeans or Indians, 
have been appointed on this Commission. It ill becaukte they ]Iave the 
courage of differing from us and differing .from the views of the puhlic 
in India. • 

The Honourable Sir Basil Blackett: May I JURt point (Jut that I was 
answering the argllillent of 1\(1'. Raju whose objection to them W&.iI that 
they differed from you T 
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P"ndit IIotilBJ Nehru: That ill exactly why the, were appointed. 

The Honourable Sir Basil Blackett: That is your objection to t~e  

1Ir. II. A.. linnah : Therefore you have ensured the requi8ite repre-
~e tat  

Pandit Motil&! Nehru: It is perfectly permi88ible to look into the 
antecedents of a per80n whom we are appointing to a committee or ~ 
we ask to do any other important thing. Tlle antecedents of the8e gentle-
men, whatever el8e they may be, make one thing quite certain, namely, 
that they have the capacity, the unbounded capacity, of defying Indian 
public opinion. 

Tae next point my friend has made clear is the meaning of the term 
.. true representation of India's interests." It is not Indians who are 
t.he true repreMnt.atives of Indian intereRts, but those who der ta~d 
Indians better than they do themselves. Now, that is an old story. 
It i8 not a new thing whicu has been said to-day. But it was never put 
68 high as it has been put to-day. If I, standing before you here, Bay 
that I have the courage of mr conviction!!, that I am prepared to stand 
by them through thick and thm, that 1 am prepared even to die for them, 
that has no meaning to the bureaucratic mind. But if I go over to my 
r e d~ on the other side and lIay, "  I am very sorry; 1 was wrong, but 1 
DOW agree with you ", 1 then will be credited with all the courage iq the 
world, including the courage of conviction. So also, Sir, of the true interestt; 
of Indians. We are to be saved from ourselves. That is what it comes to. 
Now, may J ask my friend, " Why is it at all necessary to have all thelie 
Indians here in this House' Why not fill this representative Assemblv 
with the true represent.ativeR of the interests of India from England ~  

surely understand our interel'\ts better than we .-Io' The a ' ~ t 
is that we want experts. That argument haH been sufficiently a~ ered 

by previous speakers. Undoubtedly experts have a place on ~ com-
:l1lttees. But what are their functions' Their functions are to a(lvisfl 
the Committpc nnel not to form the ma,iority of the Committee. Then 
it. iJil said that it ~ to be lln impart.ial Committee, but where does ttc 
I.mpt'l'ior impartiality of these E{\glish gentlemen-I iiaY nothing against 
them-lie as compared with the impartiality -:>f e(,lllally competl!nt 
Jo(linns' They may be greater experts, but I am c('"Ulparing theimpar-
t t~ .. of the one with thd impartilllity nf the other. Surely, my friend 
d ~  not. mean that barring the three Indians that. have been put upon 
the Commission, there are 110 other Indians who can be lII1lid to be aSD . 
partinl or even sufliciently impartial to enter upon the onerous duties 
which thiR Commission involves. That being so, I ask Members of this 
HouRe to hear in mind the definitions that hve been laid before them. 
~e  ~ t n<>t attach any importance to anything thF:t may have ~e  
"HId aglllDst any of thesJ gentlemen personally. As long a8 I wall jn 
the House I did not hear anything very exceptioIUlble ~a  .. t thf'lU--
hut. if anything' has been said, pray do not have regard to it. Have 
regard only to .the admissions of the Honourable the Finance Member 
himself, have r<'gurd to the fact that he looks upon the English gentle-
men on the Commis.'1ion HS better repreHentatives of the trull interests 
of India than InditlllH themselves and the Indian gentlemen IHI having the 
courage to differ from other Indians. On these two facts, I Rsk Members 
Ilf this II?use to support the motion that has beeq "r'ougbt before them 
by Mr. JIDnah. . 
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The Honourable Sir Alexander Muddiman (Home Member): Sir, 
I did not intend to intervene in this debate hecnmle it is eonneet.ed with 
a 8Ilbject of which I cannot pretend t.o have much knowledge, nor can 
I pretend to be in a position to judge of the qualifieations 
of the gentlemen who have been nominated to serve on thm Commission 
in so far as their qualifieations are those of expl'rts. But I do wish to 
say one thing to this House, and that is this. I think thp Honsl' really 
. ought to bear in mind the fact that men of great reputation, men of great 
. standing, will not take part or agree to serve on any Commission relliting 
to Indi,a if they are to be charged with laek of impartjality or with having 
made up their minds h('fore tl\l')" tnk!' part in theRe CommiRsions. It iR 
b!'eoming eommon-I ask tlw HouHe to hrar this very carefully in mind-
it is heeoming only too common, the moment any Commission is appoillted 
hy thf' Government, for Inrlians Ilnil Europeans alike, who have agrf.ed 
to serve on those Commissions. to bf' attacked. That is really not sound. 
Whatever your objections to the Committee may he, that. is neither wiRe 
nor worthy of this House. India will require in my juogment, as any 
nation must require, the very best talent that the world can afford in 
dea ~ with a problem of this kind, and you will really not be advancing 
your own interests by adopting that attitude. Whateve!' the other charges. 
however you may feel that reprMentation has not been /riven in the way 
you detlire, I do beg of you to refrain on these occasions from attacking 
the men who have been appointed to serve. As m;\' Honourable eolleague 
remindll me, many of thellf' e t ~ '  are ~ r own countrymen. I may 
tell you frankly-I have had some experience of serving on these big 
Committ!'es and there nre other goentlemen who havfl served on sneh 
Committees-who would bear me out in the statement-it iR not II. pleasant 
task in itself. It is very often a very onprOlHl Hnd VCI'y tireFlomc taRk, and if 
to the labour on CommiRsionR of this kind he addefl. not the fenr. hut the 
certainty, of personal attack, then I do feel lind J do fear thnt the inter-
ellts of this country will be prejudiced. That is why I lish'ned with such 
interest to the Honourable Pundit. who took the line that it is not a ques-
tion of attacking individual representatives. Not merely in 8>HoUlli' 
but aillo in the Press, the moment a Committee of any kind is'.jtpointed, 
the qualifications of the persons who have Ilndertlllwn to Herve are derided, 
the IIllggestion is often made that they will not be impartial anti that they 
have, aR lIome gentleman Haid to-day, written their rpport before they take 
up their dutieR. That ill an attitude that I sincerely deprecate in your own 

tere t~  

(Several Honourable Members moved that the question he put.) 
Mr. President: The queRtion is that. the question be put.. 
The motion Wft.'l adopted. 
Mr. III. A. JinDah : I presume you will permit me to reply all I am 

entitled to a right of reply. (Mr. K. Ahmed: "There are certain other 
Members who want to speak ".) I do not want to take up the time of the 
House but just want to say a few words. Sir, the Home Member said th/lt 
there should be no personal attacks on the memberR of this 
Commil'lsion. I agree with him, hut I hope tha1 Honourahlt· 
Members here will not be guided in their .. votes by nnything 
that has been said on that point. If it waR his intention to 
prejudiee the votes, then I do not agree with him but I entirely agreH 
with him that we should not certainly attack the personnel in the H",nse 
that they nre personal attacks on the individual members of the ' ~
Plission. Sir, I expected from Government 11 better reply than what SJr 
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[Mr. M. A. .Tinnah.] 
Basil Blackett made. Sir Basil Blackctt says," I gave you an 
undcrtakin/.!. I told the House on behalf of Government that I shall see 
that tllPre is an adequate and effective re re e tat~  of Indian interests. 
Havin/.! /.!iven thnt undertakin/.! it was :not neceAAary for me to take any 
fllI1.lwr steps as to what were the feelings and the views of the people of 
this count.ry." T asked him a direct question. "Having given 11'1 that 
umlt'rtakin::! t.hat. you would set' t.hat Indian interests were adequately and 
effl'ctively reprmumted what steps did YOll take to do so T Did yon cons,1l1 
anybo(ly ?" There was no answer. Sir, it seems that· we are arguing in. a 
circle. in 11 vicious cire1e. Government say. " we gave you an undertaking 
that we shall have adequate and effective representation of Indian interests." 
Who is to be the judge of that? "We are to be the sole judge." "What 
stel's (lid you take?" "We are not going to tell yon." "\V(l are dis-
satisfipd." "Very well. you may be dissatisfied." The Honse to-day has 
made it clear that wt' are dissatisfied. Are you going to meet our wishes 
or arc yon not going to meet our wishes' li:! your answer in the negative 
or are you goin,:!' to carefully consider and say that you will meet the wiRhN, 
of the House which haY!' been so very strongly expressed here f I hope 
TIonourablfl Mflmlwrs will not he guided by anything eIRe than one iRAne. 
The vote that il'l /loing to bfl recorded il'l merely a vote to express our ilis-
satif.!faction on one question and Ol1e question' alone, namely, that the 
Indian intereflts nre not adeCfuately and effectively represent.fld on this 
Commis.qion and WI' therefore place 0111' protest, on the record of the House. 

(Thl' Hononra hI I' Sir Basil Rlllckett ro"e.) 
Mr. Devaki Prasad Sinha: On Il point of order. Sir. Ts the Honour-

ahle Sir Basil e ~tt t'ntitlf'd to reply V I underl'ltand there is no ri&\'ht. 
of reply on  a mot jon for adjonrnment. If Mr .• Tinna,h has been allowed 
to reply T suhmit thl' HonOllrllhle thr Finance Member has no rig:ht of 
reply. 

Mr. President: Mr .• Jinnah has been allowed to N'.plv and thcl'I'-
fore the Honol1rflhle the Financ'r Memher I'Ihould not now be allowed tl) 
reply-is that thf' Honourable Memher's proposition' The Honollrahlt' 
the Finance Member has the last woril hy way of reply and he is theref..,re 
in order. 
The Honourable Sir Basil Bla.okett :  T am pleased t,o note th(> ~ ' r 

tht' Honourable Mcmbr'r ba'l of the effect of my renly. Mr. ,Tinnah asked 
me one qu('st.ion in the course of hi" flrl'lt speech which he was quite ril1ht 
in Raying I did not directly IlDSWf'r. It was AD omisl'lioD on my part. He 
('omplainR that aftpr we han listened fully to the views of this HOllRl'in 
l'Pl!llM to Indian rrpl'Pst'ntation on this Commisf.!ion and dtet' T bad rziven 
an llnnertakingo t ~ t thpre woulrl he adeonate find effective TndiJm repr!'. 
st'ntHtion T did not eonsult him RS to whitt wouM conl'ltitute Finch llilequRte 
and cfft'ctive renrf'!lf'ntlltion. It ~ Ollite trne that I did not eommlt him 
or fhl' HOnOllrf(bJe "Pllnrlit. The Oovernmt'nt of India did their '~t hy 
eonsllltinrr 11 larr!!' nnmher of nf'onle privately. ' 
Mr. M. A. Jinnah: Anv M!'mherl'l of thiFi HOUR!' ? 
The Honoura.ble Sir Basil Bla.ckett : Y I'f.!. t' e '~ of tbe TJPgoish-

tllr!', qnitc a eonRiile1'llhle nllmhf'r. eertRinlv "Mf'mb('rs of this lTollR" RO 
Hl/tt, t.he ori/!,inlll IImn'Vpr thAt T ["IlVf' to Mr .• Tinnah waf.! Qllite l'i/!'ht. T rlo 
not think thnt it if'! either R ilf'f'!i1'Rble 01' Il ' ~ e praetiCf' thnt in I'verv 
~ e  e ~' when y(lll Ill'£' ilelllingo with fin eXneM: 0ommittee. the '~  

of the variolls leno('rF! of parti!'s in this House shouldbfl consultflll. It is 
rather difficult h!'('auRe you milrht have consulted the leader of a party 
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that did not exist by the time you have appointed the Commission in some 
cal:lel:l and there would be conl:liderable difficultiel:l in adopting any liuch 

r~e  But the Government of ~d a r ~ed ,that .th.ey would ~ t  
adequate and effective re re ~ tat  ~ thlll Com.mllislOn. to d a~ 
interestl:l. As Mr. Uaju Mil pomted out, for the firlit time I tlunk ill un:.! 
there wali one Indian and on the Committee of 1918 there was again one 
Indian and on this CommislSion there are four lndiRllll and an Indian 
Se ret~r  'rha.t is 1 think conlliderable 1ndianisation, and of COUI'l:lil, if 
the immedillte effect of the appointment of any Indian to an office of 
profit or of trouble under the Crown is that he be attacked by his fellow 
Indians, then I do think that there are some possible doubts as to the 
wisdom of the course that is being adopted.,.Mr. Jinnah has asked you 
to ignore  all the il'reievullcielS with which he opened thil:l deba.te and con-
sider only the question of voting against Government because lndlan 
representation is inadequate and ineffective. In other words, he asks 
you to go into the lobby and vote that the four gentlemen who have been 
honoured by being asked t.o bc members on this Commission and who are 
doing a l:Iervice for the Government Hnd the country by being memberl:l 
of this Commission should be Iipecially censured by this House. (Cries 
of " No, no.") That is, I submit, the direct effect of the vote which he 
asks you to give. Ile goes on to ask that we IShould increase the number 
of the Commission. That is obviously a vcry difficult thing to do at thi::. 
:,.tage. (A Vo-ice :  " Not imp0IS.'lible.") Nothing is ~ e  It is evtm 
not imposllible that Mr. J amnadas Mehta should vote in the same lobby 
with me on this matter. But I am not in u position in a debate that has 
nrhlCn rather t>uddenly like thil:l to cOlIlmit myself or the Government of 
India to any kind of promise. In a matter of this kind I do not want to 
millilead the House at all. 1 do not, HS things stand at present, feel that 
1 should myself be inclined to advise the Government of India to ask fur 
an increase in the number of this ~  because I believe it is a very 
good Commission at prelSent.-a CommilSsian of ten gentlemen, several of 
them of international reputation, who are likely to do a great service, if 
India givclS them the opportunity, amI 1 do not think that it would be 
very easy or very desirable to add to that number. But a,t the lilime time 
naturally any expression of opinion that halS been given voice to to-day 
will be, as always, considered by the Government of India. I tell V(lU 
in advance that I do not think that I should ad ville the Government of 
India to move for an increase in the number, because that is only fair. 
Otherwise I !Should be milileading the House if I tried to make any promise 
that I am not obviously in a position to make, but at the same time it is 
only due to this Assembly that the speechelS which are made here should 
be considered by the Government of India. I should like once more to 
make an appeal to this House that, having had this discussion, having had 
('xpressions of opinion from a considerable number of Members of this 
House as to the composition of this Commission, the House should be 
content with that and withdraw this motion-and IShould then adjourn 
just the same. 

Mr. President: The question is that tho IIOUliO do now adjourn. 

The Assembly divided: 
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AYES--G4. 
Abhyallkar, Mr. M. V. 
Aeharya, Mr. M. K. 
Ahmad Ali Khan, Mr. 
Aiyangar, Mr. C. Duraillwami. 

a ~r  Mr. K. Barna. 
Aiyer, Sir P. S. Siva.warny. 
AlinlUzzaman Chowdhry, Khan Bahadur. 
Aney, Mr. II. B. 
Belvi, Mr. D. V. 
Clumdll, Mr. Kamini Kumar. 
Chetty, Mr. :R. K. Bhanmukham. 
Dall, Mr. B. 
Datta, Dr. S. K. 
Duni Chand, Lala. 
Dhtt, Mr. AmarDilth. 
Ghazllnfar Ali Khan, BAja. 
Ohulam Bari, Khan Bahadur. 
Ho.wami, Mr. T. O. 
Uour, Sir nari Singh. 
HulaI> Singh, Sardar. 
Hans Raj, IAla. 
HUIIBllnlllly, Khan Bahadur W. )I. 
lAmail Khan, Mr. 
Iyengar, Mr. A. Rangaswami 
J celani, Haji S. A. K. 
Jinnah, Mr. M. A. 
• 108hi, Mr. N. M. 
Kartur Singh, Sardar. 
Kallturbhai Lalbhai, Mr. 
Kazim Ali, Shaikh·e·Chatgam )lawn 
Mubammad. 
Kelkar, Mr. N. C. 
Lohokare, Dr. K. O. 

Abdul Mumin, Khan Bahadur Muhammad. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Abul Kalem, Mauln. 
Ajab Kha.n, Captain. 
Akram Hussain, Prince A. M. M. 
Aabworth, Mr. E. B. 
AYfar, Mr. C. V. KrilhDaawami 
BaJpai, Mr. :R. S. 
Bhore, Mr. J. W. 
B1u.ekett, The Honourable 8ir Buil. 
Bra.y, Sir Deny •. 

..... Bunion, Mr. E. 
Car!'y, Sir Willoughby. 
Chalmerl, Mr. T. A. 
Chartres, Mr. O. B. 
Clow, Mr. A. G. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Dalal, Sa'rdll.r B. A. 
"leming, Mr. E. G. 
Gordon, Mr. E. 
Gordon, Mr. R. G. 
Grabam, Mr. L. 

The motion was adopted. 

Mahmood Silbanmad SaluD Bahadur, Mr. 
Majid Bauh, Syed. 
Malaviy!'-z Pandit Madan Mohan. 
Mehta, Mr. Jarnnad.a M. 
Miara, Pandit Harkaran Nath. 
Murtu;la. 8a.hib Bahadur, Maulvi Sayad. 
Mutalik, Bardar V. N. . 
Nehru, Dr. Kiahcnlal. 
Nehru, Pandit MotilaL 
Nehru, Pandit ShamlaL 
Neogy, Mr. K. C. 
Phookun, Mr. Tarun BH.m. 
Ramaehandra &0, Diwan Baudur K. 
Rangachariar, Diwan Bahadur T. 
Ranga lye!! Mr. C. S. 
Ray, Mr. Kumar Bankar. 
Hoddi, Mr. K. Venkataram&ll&. 
Sadiq Hasan, Mr. B. 
Samiullab Khan, Mr. M. 
Sarda, Rai Sahib M. HarbiIa •. 
Sarfaraz Hu.aain Khan, Khan Bahadur. 
Setalvad, Sir OhiJll&lllaL 
Shafee, Maulvi Mohammad. 
!:ling", Mr. Gaya Praaad. 
Sinha, Mr. Devaki Prasad. 
Sinha, Kunlar Ganganand • 
Syarnaeharnn, Mr. 
Tok Kyi, Maung. 
Venkatapatiraju, Mr. B. 
ViBhiDdu, Mr. Harehandrai. 
Yakub, a~  Muhammad. 
YUluf Imam, Mr. M. 

Gurner, Mr. C. W. 
Hira Singh Brar, Sardar Bahaaur 
Captain. 

Innea, The Honourable 8ir Charles. 
Langley, Mr. A. 
LindllH.Y, Bir Darey. 
Lloyd, Mr. A. B. 
Mar.phail, Rev. Dr. E. M. 
Maguire, Mr. L. T. 
Mitra, The Honourable Sir Bhupeadra 
Nath. 

MuddiDlan, The Honourable Sir Alennder. 
Muhammad lamaiI, Khan Bahadur SaiJid. 
PD.ndurllDffa Rao, Mr. V. 
Raj Naraln, Bal Bahadllr. 
Roy, Mr. G. P. 
Sim, Mr. G.  G. 
Singh, Rai Bahadur S. N. 
8tanyon, Colonel Sir Benry. 
Bykel, Mr. E. F. 
Tonkinllon, Mr. B. 
Vijayaraghavacharyar, Dhraa Bahadur T. 
Webb, Mr. M. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 26th August, 1925. 
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